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LOK SABHA DEBATES

LOK SABHA

Wednesday, December 10, 1980/
Agrahayana 19, 1802 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Shortage of Cement
.+.
#*327. SHRI KUMBHA RAM ARYA:
SHRI CHHANGUR RAM:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government are agware
of the acuie shortage of cement in the
country and the high premium at
which it is being sold in the black
market; '

{b) if so, the extent of shortfall in
the production of cement since Jan-
uary, 1980 stating the major factors
responsible for the shortfall in pro-
duction; and

{(c) the steps taken by the Govern-
ment to step up the production of
cement and to meet the gap between
demand and sypply?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
- CHARANJIT CHANANA): (a) There

is a shortage of availability of cement
in the country. In such circumstances,
Dossibility of black marketing cannot
be ruled out.

(b) As against the norms of utilisa-
tion of capacity of 85 per cent for the

cement industry as aceepted by the

2978 LS—-I
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Working Group appointed by the plan-
ning Commission, the production dur-
ing the period January to October,
1980 was of the order of 71 per cent
on an average. This has mainly heem
on account of externa] constraints in
regard to supply of adequate coal and
power to cement industry.

(c) Every effort is being made to
make available adequate coal and
power to the cement industry to step
up indigenous production, besides
sanctioning new capacities and allow..

ing imports,

st wnn ow an: o e @
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SHR] CHARANJIT CHANANA: The
first thing that we are trying to do is
to remove these constraints which are
there which are known as infrastructu-
ral constraints. We are monitoring
the processes of supply of power, sup~
ply. of coal and supply of tranw o
the industrial units from unit to unit.
The export of cement outside has been
banned except to Nepal ando Bhutan.
Secondly, a Cabinet Sub-Committee is
currently considering various meagures
adopted for conservation of cement.,
(3) Cement is being imported In fact,
in the pipeline, we have an import
commitment of 2 million tonnes fio@
the year 1980-81. (4) The govessr
ment hag already granted assistance to
the cement industry for the use of
captive power for the production of
cement during the period of power

cuts. Then the production of the exist~-

ing units is also closely monitored $o
ensure better capacity utilizaﬁan i
port of precastinateq tgchnology lms 7
been permitted to enable increage It
production The constmctlon of onf-
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{Shri Charanjit Channa)

going projects is reviewed and expe-
dited. Then the government have also
decided to encourage the setting ‘up of
cement plants at the site or near steel
plants to utilize the slack. Now, the
government have also decided to en-
courage the setting up of a large num-
ber of mini cement plants and mini
cement plants are those which have
installed capacity for the manufacture
of cement not exceeding 200 tonnes
per day. As on 1-9-1980 the total capa-
city approved by way of registration
in the mini cement sector is 3.784
million tonnes shared by 85 units,
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That is taken as a criminal offence.
It is g question of law and order. The
government is taking necessary steps.
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SHRI CHARANJIT CHANANA:
Rajasthan and Madhya Pradesh are
two States which are very rich in
limestone and the Government pro-
motes and encourages the setting up

(_:i cemént plants both in Rajasthan as
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well as in Madhya Pradesh. 26 pro~
posals are under consideration for both

these States. ‘
" SHRI BAPUSAHEB FARULEKAR:

Some months back we have passed the
Preventive Detention Act for black-
marketeers and hoarders. I would like
to konw from the hon, Minister how
many persons have been arrested for
indulging in blackmarketing in cement.
Secondly, the Minister said that unless
the constraints are removed. the
blackmarketing cannot be  checked.
Are we to take it that the blackmar-
keting will continue till the constraints.
are removed and how long it wilk
take to remove the constraints?

SHRI CHARANJIT CHANANA: I
wil] answer the second question first. 1
have not said that blackmarketing can
be eliminated by additional production.
I only said, one of the reasons  for
blackmarkeling is shortage of cement.
We are making all efforts to reduce
the shortage of cement. Regarding the
first part, data on crime on account of
plackmarketing in cement, it is &
State subject. If he wants, the data
will have to be collecled.

SHRI K. LAKKAPPA: We are more
in number; they are less in number.
You cannot give more opportunities to
the opposition. It has to be on the
basis of the strength in Parliament.
(Interruptions).

oft goor awr: Pemr e s @ W,
qey, TwEw AT PaemEqR & @we
® FTET G S grEdw T s Qv
g, @ st wEa g P g d W
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o 5 TgF femm T @ g, WA
Ty WO &7 Y-Ey W g A
s € P& wwn i Pammav w oS
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SHRI CHARANJIT CHANANA: Both
the projects are under consideration.
The H. P. Chief Minister and myself
had a meeting last morning to discuss
this thing. We have asked for some
details from them. As soon as those
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details come, we will give full consi-
deration to these two pro:ect applica-~
tions.

SHRI P. NAMGYAL: May ] know
what is the present position regarding
availability of cement in the country
and what steps Government propose
to take for timely supply of cement to
the land-locked areas like XLadakh
where hecause of road blockade, we
are not getting timely supply of ce-
ment?

SHAI CHARANJIT CHANANA. I
can only give you the figures of pro-
duction for the last few months from
July, 1980—July 14.46, August 15.13,
September 15.29 and October 16.17

(sreue)
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SHRI CHARANJIT CHANANA: As
far as transport bottleneck in ILadakh
area is concerned, we are taking all
measures to see
supplied to them. This is g priority area
and we give top priority to it.

SHRI K. LAKKAPPA: There are
several factors responsible for the
shortage of cement. I would like that
the shortageg are minimised tp the ex-
tent possible and the distribution sys-
tem of cement is gtreamlined. I would
like tc know whether he hasg got any
information that the manufactures of
cement have appointegq their own
agents for distribution. Wil] the Min-
ister consider taking over the distri-
bution system throughout the country
ang see hat the distribuion of cement
is sreamlined? Then only hé can mini-
mise the shortages at least by 150 per
cent,

SHRI CHARANJIT CHANANA: We
will give due consideration to the
suggestion of the hon. member,

that cement is.

Special Cell for development of North
Eastern Region

*328. SHRI SONTOSH MOHAN-
DEV: Will the Minister of IN DUSTRY
be pleased to state:

(a) whether Gevernment of [ndia
propose to start a ‘Special Cell' in its
Industry Department to boost up the
economic and industrial development
of the North Eastern region; ang

(b) if =2, what are the “Industrial
Units” to be taken up by the proposed
Cell?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) & (b)
No, Sir. Government have however
decided to set up a special Group to
deal with the problems relating 1o
small, scale industrial units located
in the industrial estates in the States
and Union Territories of the North-
East region with a view to identify
the problems of individual units, their
raw meterial and financial require-
ments and make such arrangements
as are necessary to enable these units
to function well gs early as possible.

SHRI SONTOSH MOHAN DEV: I
am neither surprised nor shocked at the
answer of the Minister, because’ my
question has a background. In this
House, when we had occasion to dis-
cuss the Assam budget on three
occasions, all members, irrespective of
their parties, said that the one of the
reasons for the present turmoil in
Assam is economic backwardness and
all demanded that there should be
industrial development there. After
taking oath as Member of Parliament,
I wrote letters to the Minister on S5th
April, 14th May and 3rd July. One of
them was forwarded by the Prime
Minister to the Minister for action. All
of them are being lookeq into and I
have received no reply as yet. In view
of this. I feel the Minister has no time
to look after the interets of the north-
eastern region. So, I say that there
should be a special cell for looking
after the industrial development of the
north-eastern  region. Either = the
Minister should give an assurance that
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he will devote more time for the deve-
lopmetit of the north-estern region . or
he should open’ a separate cell to look-
into the problems of tle north-eastern
regioh. May I know whether he - is
agreeable to that, because in the north-
easternt' region, there is large scope
for industries, So, will' he reconsider
his decision and create a special cell
in the industries department to look
after tfhie development of industries in
the north-éastern region?

SHR] CHARANJIT CHANANA: The
hon. Prime Minister has constituted a
committee of Ministers to look into all
the possible measures which can be
takeh: to promote the best possible eco-
nomie development of the north-
eastern region. It was in that Com-
mitteg of Ministers on 11th November,
1980 that a decision was taken to
appoint a special group. That special
group- with the Ministry of Home
Affairs being the nodel Ministry, is

looking into the implementation of

thte plans and schemes finalised by the
States as also the Committee of Minis-
ters on a top: priority level,

SHRI SONTOSH MOHRAN DEV: Is
the hoen. Minister aware of the fact
that when late Moinpd Hag Chaudhary
wis the Industry Minister there was
a study group which studied the in-
dusteial scope of the recognised in-
dustrisily backward district of Cachar?
If g0, what steps dees kis ministry pro-
pose fo take as per the report of that
study group?

SHRt CHAKANJIT CHANANA:
‘That study group is within oyur know-
ledge. That is not the only thing for
the Cachar District. We are getting
area fo area techno-economic studies
done. It is done by the inter-ministerial
group. Action planis gre also being
fingliged along with that. This includes
Cachigr Distdict also.

SHRI SUNIL MAITRA: Tripura has
got plenty of raw materials for setting
up a paper mill; For the last two years
or more, the Chief Minister of Tripura
has been appealing to the Government
ot India to set up a paper mill in Tri-
pura. Has the Governinent of India

DEC‘E‘M!!BR m 1080
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claared that project or accepted ﬂu
proposal of the Tripura Government?

SHRI CHARANJIT CHANANA.: The
Tripura people had a discussion with
me personally. The availability of. raw
material off-hand is not the statement
on which paper mills can be set ups
A proper feasibility study has. to be
conducted for not only assessing the
available raw material but also seeing
that it is not only that deforestation
takes place but along with it, re-gene-
ration gf plants of the forest should be
there. Because you do not set up the
paper mill just to deforest the forest
resources which Tripura has...

SHRI SUNIL MAITRA: How does
deforestation come into the picture in
the setting up of a paper mill?

SHRT CHARANJIT CHANANA: 1
thought the hon. Member knew that
Tripura paper plant was based on
forest as the raw material for making
pulp out of which paper would be
made. Unless and until you have re-
generation plants, the forest should
not be touched at all. The Tripura
Government, in fact, is working on the
details of those and the Goverrment
of India weuld welcome any viable
and feasible project to set up a paper
mill, paper being a pricrity indutry in
the country.

SHRI M. RAM GOPAL REDDY: 1
do not want this industry or that in-
dustry. I want to know as fo = how
many years the hon. Minister will take
to develop that region so that it may
come upto the gll - India level?

SHRI CHARANJIT CHANANA : The
hon, Member's question ig very rele-
vant. But that relevant question only
lacks one thing and that is, you can-
not sum up the number ot years gnd
say that in so many years that total
economic development would take
place. I can only say that we are wor-
king on plang and we would take all
the steps to accelerate the ecenomic
development in this area to the opti-
mum level. '
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THE MINISTER OF STATE IN THE
‘MINISTRY OF INDUSTRY (SHRI
‘CHARANJIT CHANANA): (a) Cement
factory at Nayagaon of Cement Cor-
poration of India commenced commer-
eial -production of ecement in 0ctober

1980.

(b) There is process dust emission
rfrom “the 'Chimney: of the factory and
va&8 sueh -there may be -some dust fall
.in the. area near the-factory.

" (¢) to (e). A representation on the
subject from the President, Sangharsh
“Samiti, Kesarpura 'has been received.
“*The Cerporation -has -already . msmned
JElectrostatic .Precipitators avhich -
.the 1atest technology for arresting dust
emisdon With the wmﬁmoning of

lthe equlpment it is expected that the
dust emission will get consiadférably Te-
duced. _

ﬂnwmw wwm
aefdy & oy @ whwr e g B

g Pamr %1 Pawdt & qeue s dibe
mmq‘ﬁﬁ‘m@q‘iz’l

SHR1 CHARANJIT 'CHANANA : The
Corporation has already installed Elec-
trostatic Precipitator. In another two
or three months the whole thing will
start operating. Once, it siaris opera-
‘ting, ihen the .pollution will go down
by 95 per cent.

St w W aFAYE vl S
warT P& o oer FUR AW .g" IWE 95
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SHRI CHARANJIT CHANANA: The
~ement factory, in fact has been set
up in the interest ¢f the people of that
area. This process is there only at the
time of setting up the plant. It is only
at -the beginning, at the gestation pe-
riod. 1 do not think, wmuch damage
will be done to the ¢rop.
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SHR1 CHARANJIT CHANANA:
After January when this instrument
starts operating in the factory, then
-there will be no pollution at all
When 95 per cent of the pollution is
eliminated then the question of this
thing going and damaging the crop
will not arise at all.

™,

T
Estimated Rise in Educated unemploy-
ed by 1983
r+'

*330. SHRI RAM VILAS PASWAN:
SHRI S. B. SIDNAL:

Will the Minister of PLANNING be
pleased to state:

(a) the estimated rise in the figure
‘of educated unemployed by 1983; and

~(b) the steps contemplated by Go-

vernment to provide employment op-
portunities during the Sixth Plan pe-
riod to tackle the unemployment prob-
fem in the country?

- DECEMBER 10, 1980
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" THE MINISTER OF PLANNING

- AND LABOUR (SHR] NARAYAN

DATT TIWARI): (a) The draft plan
1978-83 prepared by the Planning Com-
mission estimated that the number of
educated unemployed would rise by
6.89 lakhs between 1978—83. However,
these estimates are under revision.

(b) One of the objectives of the draft
Sixth Plan (1980—85) is to achieve a
progressive reduction in the incidence
of poverty and unemployment. The
new Plan is still under formulation.

sit T Paeve qreRAT: e wEed
A ET | ¥ fe dft agieg @ &
Pafqaswa‘m?ma’wa‘-m

@ﬁ%mﬁflmma‘m

AT WG] EE

% TE &0 W9 & TR} 4 JwWe T

AT AGPA TE TR A W A

gy

ot Ao v e s, W
aezATaaT # T80 AR FQ@T L | A
Pamare famm s € P & s

#7 P i @t 8 @ e

TwETET Rt AT qae qwad



frfaas of) =t de O swd
¥ @9 &1 gorl faamar @ wfw
T (IO T TgT THATT AT &\
W 7% Pagam uxew 7 wiasy & fag
FEHT TR 91g g o # 4§ q=AT A
gl & P @ guntad e & g
wiaer & fau o) qumalfya fafea afc

FAA GATART B ATUTC T FHeqaT g1 H1
I gHAY g | W HIW Tg HEAT FTEal
g P& o yoT T=1 ATUTRIT T
Pafem d0wmA & TX *@ @ T
¥ gug 7 @ fau gaw fagaml @0
TF FEH 4T A0 b qq 9T
T I¥ FEHR T F GRTAAl B
L G el gl

q1v g1 WY WA weEt @ e gl
qroAT &1 WTeY Y Iy sew Pa
T o7 | I o I Pabuer el @
g g foas awia Pofern -

gw  wruifEg T IRE T | O
bicng e e ciial i o)
T FEd § 7 & | T o TEry
@t A grel & Sfaew aheaw @
R FT AT ) 6 T T I T

fod & oz gremdT  STOON A=Y
T H A 6w A ag? T g W Pl
¥ 9T & faarowr F B aq

U WAl 9qE: 99 9 Y &
ZifsT )

= areRw w Paard: smw s &
oW AR # Pawy Prawr € waT 0
SH & WM wg T ! TAE I
w1 A T AR TR AW



SHRI S, B. SIDNAL: 1 would like to
fnow whether for solving the problem
of unemiployment in the coming years,
the Government hag made a plan other

than this regular employment plan
through imparting technical education
or something like that.

MR. SPEAKER: He has already re-
plied to that part.
el NI
SHRI MADHAVRAO SCINDIA:
Some time ago the then Prime Minis-
ter, Shri Morarji Desai, had made a
public statement to the effect that he
had a magic formula by which within
10 years he would wipe out all unem-
‘ployment in this country. Mr. Ram
Vilas Paswan was also a member of
the Ruling Party at that time. I would
like to know whether the hon. Mini-
ster, Mr. Tiwari, ig in a position to
tell us whether there was any basis to
thiy  pronouncement made by
Shri Morarji Desaj at that iime or
whether it is not a fact that this too
-+wag another pronouncement merely
for public consumption, but that there
is no Work done on this, nor was there
a plan so to speak to clear this back-
‘log of ynemployment in 10 years and
“jt was merely another pallative for
public consumption.

. MR, SPEAKER: Do you want to
“teply of that question?

| SHRI NARAYAN DATT TIWARL:
ft is difficult for me to answer any
gueéstion on - behalf of Mr. Morarji
‘Desaj, but there was mnothing so
gpecific in the earlier Plan draft by
‘which we can gay that it could era-
dicate unempoyment within a period
‘6t tén years. There is no guch com-
 prehensive plan‘that ‘we'have found.

Orill Atiswers " 'DECEMYER 10, 1900+ Orat Hriower

.~ DR. ' SUBRAMANIAM ‘SWAMY:
Both the Chairman and the Deputy
Chairman of ‘the Planning Commis-
sion are here. Is jt not a fact that
during the Janata rule there wag a
specific programme for removing un-
employment| such as food-for-work,
a crash programme for the educated
‘unemployed, district jndustrial cen-
tres and a whole host of such pro-
grammes including Antyodaya? 1Is
it a fact that thi; Government has
decided either to scale down the
allocations for such . programmes or
scrap them altogether? I would like
to know the present state of these
programmes. which were earlier
followed.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): I may
inform the hon, Member that the
food-for-work  programme WwWag de-
cided upon in 1976.

DR. SUBRAMANIAM SWAMY:
What about the wother programmes?
The Prime Minister cannot get up
like this.

SHRIMATT INDIRA GANDHI: He
was not in the Government then.

DR, SUBRAMANIAM SWAMY:
During the Janata rule, 4 million
tonnes of foodgraing were allocated
for the food-for-work programme, You
have decided to cut it gown to 1 1/2
million tonnes. Is jt not a fact?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFATRS (SHRI MALLIL
KARJUN): The buffer stock was
eaten up by the Janata Government.
(Intefruptions).
 SHRI NARAYAN DATT TIWARL:
The hon, Member is very well awire
that the food-for-work programme
has now been expanded on a vast
scale and is called the . Natjonal
Rura]l Unemployment Programme. It
is proposed that in each of the 5000
blocks of the country, ‘dbout ‘1,000
‘unemployed Wwill be sgiven -work
mfn thii year it has been -extended

;and a-Cash . gomponent .has been
added in the Budget préposals put
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ﬁomrd in thxs House, Apart from
that, the tribal and Scheduled Castes
component programmes are now going
%o ‘cover the whole country. I think
slmost all of the programmeg which
the hon. Member mentioned are
being strengthened and remodelled.

DR. SUBRAMANIAM SWAMY:
T asked whether it is a fact that the
ullocation of 4 mxlhon ‘tonnés matle
uuii'er ‘the Janata rule for the food-
‘for-work programme hag been redue-
ed to 1 1/2 million tonnes, the dis-
trict industrial centres -have been
‘scrdpped, and the allocation for a
‘crash programme for the educated
tnemployed has been removed I do
not want a speech.

‘SHRI NARAYAN DATT TIWARI:
Nothing is being scrapped, all the
schemeg are being strengthened,
whatever schemeg were reasonable

and practicable are being streng-
thened.

DR. SUBRAMANIAM SWAMY:
He cannot gay “reasonable”. What
is meant by reasonable?

MR. SPEAKER: You table a spe-
cific question, I will gdmit it,

DR, SUBRAMANIAM SWAMY:
That is not the issue. The issue is
‘whether 4 million tonneg has been
‘reduced to 1-1/2 million tonnes under
this rule, yes or no.

‘8HRI NARAYAN DATT TIWARTI:
‘Four ‘million tonnes was for three
years 'Now it js 1.8 million tonnes
-for one year,

Ne‘w Islander Alreraft for’ Coaatal
Patrol

) *381. SHRI K. P StNGH DEO:
| ‘win the Minister of m:mcx be
pleﬂ!@ﬂ to state:

)

(a) whether it 8 g Tact that the
Coast Guard and Navy have asked
for the purchase of nine Islander ajr-.
craft for coastal patrol;

(b) whether Government would
ensure that without in any-way
jeopardising the security of the coastg
of the country, the choice of the
plane js such as may not make de-
pendence on imported fuel a must; and

(c) if so, by what time a decision
in this regarq will be taken?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
to (¢). Proposals for the acquisition
of aircraft for the Coast Guard
Organisation are under considera-
tion of the Government, The Go-
vernment wil] take all aspects into
consideration before coming to a
final decision,

SHRI K. P. SINGH DEO: In
view of the fact that the Coast
Guards wag get up by an Act of
Parliament. .

DR. SUBRAMANIAM SWAMY:
Under the Janata rule. :

SHRI K. P. SINGH DEO: You
can have that satisfaction...of ensur-
ing safety of navigation in our
waters, protection of our off-shore
mstallations, and fishing interests,
salvage anq pollution control mea-
sures, enforcement of national laws
In our ‘maritime gone including
assistance to customs -euthorities in
anti-smuggling operationg and also
for substantial jncrease in a number
of activities in our maritime .- zone,
and in view of the development of
stretegic environments in the Indian
Ocean, the ‘Arabian’Sea ‘and the Bay
of Bengal I would like to know if
the Government or the Coast Guards
organisation - appointed any technioal
evaluation committee to look ‘into
the most cost-eﬂ’ective ‘aireraft for
maritime  surveillance, wd -if so,
what were the ‘tybes ‘of  alrcraft
which wére evalugted. “What wiete
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the recommendationg of the com-
mittee on those particular gjrcraft?
Is it not a fact that one of the ajr-
-craft, the Islander, which has a
piston engine and is a very old
plane, did not meet the stringent
conditions of Aircraft Service Re-
-quirement?

MR. SPEAKER: Too Jong a
Ssupplementary.

SHRI K. P, SINGH DEO: Is it
not a fact that jtg survejllance radar
was not 360 degrees, there was lack
of space, poor pay load, poor safety
-at sea and the key sensors could not
fit? The most jmportant point is
‘that there j5 a world wide short
supply of the aviation gag required
by this plane, and that it is five
times more costly than ordinary
aviation fuel,

MR. SPEAKER:
‘him g written reply.

SHRI K. P. SINGH DEO: Is it
not a fact that the former Director
General of the Coast Guards, Admi-
ral Kamath, had also rejected this
-aircraft?

SHRI SHIVRAJ V. PATIL: There
are go many questions 1 will try to
answer them.

You can give

A committee was appointed to
.evaluate different aircraft for this
purpose, and the aircraft which were
‘evaluated were the Sky Servant,
Nomad, Beachcraft and lessna, be-
‘sides the Islander. The Committee

came to the conclusion that the
Islander Wwag gsuitable for this
‘purpose,

This aircraft does not have 360
degrees radar. That is g fact.

The type of gasoline required for
this aircraft is awvailable, and we
think there is not going to be any
difficulty. '

The aircraft has g piston engine
and il required it can be changed
into a turbo propeller also.

DECEMBER 10, 1080 -
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These are the facts. Having
examijned all the aircraft, the com-
mittee came to the conclusion that
taking into account the time factor
and the requirementg of the Coast
Guards this aircraft would fulfil our
needs for short-term.

SHRI K. P, SINGH DEO: I5 it a
fact that the Cabinet had taken a
decision to explore indigenous aircraft
availability for the Air Wing of the
Coast Guards? Ig it not a fact that
the HAL and the IAF have recom-
mended the use of armed helicopters
which are being manufactured in
the HAL  ljke the Cheetah, the
Chetak and the Avro? 1Ig it not a
fact that the Air Force also assured
five gircraft free of cost to the coast
Guards tll1 the Coast Guard require-
ments were met?

SHRI SHIVRAJ V. PATIL: Of
course, some thinking js going on
and a decision has to be taken as to
what is to be done with respect to a
third airline. When we decide to
have a third airline, the question of
making use of that aircraft for this
purpose can be considered. Ag far
as the HAL and the Air Force are
concerned, they were saying that
they would be able to give some
military aricraft which can be used
for this purpose. That has also been
considered and after evaluating the
cost-effedtiveness, the committee
has come to the conclusjon that the
Islander woulq be cheaper to use,
and that is why thinking is going on
whether we should have g cheap
one or one which wil] cost more,

As far as helicopterg are concern-
ed, generally for work of this kind,
helicopters are not used. Nowhere
in the world are helicopters useq for,
this purpose, Even if we use heli-
copters in India, their effectiveness
will be less, because they cannot
fly at great speed, they have less
endurance, and they do not have the
warewithal necessary for this pur.
pose, ang that is why the experts
have come to the conclusion that the
helicopters would not serve the
purpose. B
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SHRI JYOTIRMOY BOSU: Will
the hon. Minister tell ug if he is or
ig not aware of the fact that the
manufacturers of the Islander are a
very small British firm bought over
by the Swiss, with a very dubious
record, having gone into liquidation
iwice in the past three years? How
can Government assure supply of
spare parts and supporting equip-
ment for this aircraft in the years to
come? It is alsg not g fact that
Hindustan Aeronautics have been
strongly opposing this ajrcraft and
that they consider the Avro quite
suitable for this purpose because
they are being used by the Coast
Guard at the present moment?

SHRI SHIVRAJ V. PATIL: I
may bring it to the notice of this
august House that the decision to
have dealings with this company was
taken in 1978 in the Janata regime.
1 do not have any information if the
company is having a good record Or
not. T will not be in a position to
answer that question here offhand.

SHR1 JYOTIRMOY BOSU: Will

he go the information and lay it on
the Table?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): Why
should we have zn interest?

SHRI JYOTIRMOY BOSU: You
have no interest?

SHRI SHIVRAJ V. PATIL: We
are thinking of developing ourselves
in our country an gircraft which can
be used for thig purpose also, but
the question is one of time whether
we would be able to have it within
one or two years. If we have an
aircraft manufactured in our coun-
try, we may use that for this purpose
also. About the spares, I do not
think there will be any difficulty.

SHRI JYOTIRMOY BOSU: He
has not answered my question.

MR. SPEAKER: He wi11 find out.
SHRI JYOTIRMOY BOSU: Let
him Jay it op the Table of the House.

| [ R ,.lh'.?...:‘"' “'..;i ‘oi

MR. SPEAKER: Let him get the
information.

SHRI JYOTIRMOY BOSU: How
do we get the information? You
kindly request him to lay it on the
Table of the House, o

SHRI SHIVRAJ V. PATIL: We
wil]l not be in a position to give any
kind of assurance. I can agssure: the
House that we will protect our in-
terest in the proper manner,

SHRI HARIKESH BAHADUR:
1 would like to ask the hon. Minister
whether it js not a fact that these
Islanders yse aviation gasoline which
is in acute short supply throughcut
the world gpecially because of the
closure of the AWadan refinery. in
Iran gnd also because the Indian
Oil Corporation has already warned
all the users of aviation gasoline that
the supply is not certain and, if that
is correct, whether the Islander air-
craft js prone to be grounded sud-

denly. Is the Government thinking
to?

SHRI SHIVRAJ V. PATIL: The
requirements of the Coast Guard for

thig purpose are very very small
The aircrafts which we would be

taking for this purpose are also
going to be very small in number,
The requirement of the gasoline for
this purpose ig also very small. We
need not worry on that account.
There is not going to be any  diffi-
culty as far as the gasoline is
concerned.
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THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] -‘CHARANJIT CHANANA):
(a) and (b). The House of Poddar
Enterprises, Calcutta have submitted
their present application for the
grant of Industria] Licence for the
mantifacture of stainless steel razor
blades in collaboration with M/s.
Ggg%éttee Company. US.A in may
1980.

(¢) The extent to which the exist-
ing blade ‘manufacturing companies
wil] face competition in case this
unit ig licenceg and is set up will
depend on many factors like price
ang quality of their respective pro-
ducts ‘ang therefore it is not possible
to indicate the same at this stage.
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The investment is 100,000 dollars
‘payable in three standard instal-
ments subject to taxes. Thig is all
about it. The whole -thing ig '#till
under consideration. In fact, fur-
‘ther ‘details "ge being asked from
‘them also’fn thiscase,
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SHRI CHARANJIT CHANANA:
Advancement of technology s
allowed by the import of technology
only where the technology is npot
being advanced at all here and
where the priority sector also needs.
If we want ta be sure about our
shaves, I personally feel that ad-
vancement of technology is a sine
qua non as far as blade manufactur-
ing is concerned. But I am not at
all speaking for a multinational as
far ag advanceq technology jis con-
cerned, The technology advance-
ment will be promoted and it is
essential,

WRITTEN ANSWERS TO
QUESTIONS

Pelice-Public Relationship

*333. SHRI N. E. HORQ: Will the
Minister of HOME AFFAIRS be pleas-
ed to state:

(a) whether it is a fact that some
recommendations were made by the
Committee on Police Training (1974)
tHat Citizen’s Committee should be
formed at the District, Sub-Division
and Police Station Levels, consisting
of the representatives of varigug pro-
fessional groupg of the community
and respectable persons angq should
promote a meaningful reflationship
between the police amd public;

" (b) it a0, how far @overnment could
get success in this regard and

- 4e) Wl the WUnion Govern-
ment have taken steps or propose to
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take steps for the zmplementatmn of
these: r-ecommendatmns"

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) The Committee on Police Training
had mafe a suggestion to this effect
for being tried on experimental bhasis.

(b). and (c). The Union Government
have already forwarded copies of
the Report ¢t the Committee on Police
Trainirig to all the States with the
request that the various recommenda-
tions ang suggestions contained therein
may be implemented by the State ex-
peditiously. The State Governments
have Ween requested to intimate the
action taken in thig regard. On receipt
of the information from the States,
the same will be laid on the Table of

the House.
Export of Scoodters

*334. SHRI C. CHINNASWAMY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether there is a heavy de-
mang for Indian scooters in foreign
counlyies;

(b) the number of scooters exporteq,

by Scooters India Ltd. and the names
of the countries; and

{c) the steps taken by Gavernment
to promote export of scooters?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSIRY
(SHRF CHARANJIT CHANANA):
(a) Indian Scooters are in demgnd in
foreign countries.

(by A Statement js laid on the
Table of the House.

(c) Government provides the neces-
sary input support where required.

Statement

Export of Scooters by M/s. Scoaters
India Ltd,

M/s. Sceoters India: L‘im«tnd, Luck
now have exported scooters mamly
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to USA, UK, Italy, Egypt, Australia,
Greece, Ceylon and Argentina. The
number of scooters exported by Scoo-
ters India Ltd. is indicate. below:-—

'S__{ear ' Qty.
1978-79 1108
1979.80 1174
April 1980 to
October, 1980 1135

Undertrial Prisoners in the Jails

*335. SHRI CHHANGUR RAM:
SHRI RAJNATH SONKAR
SHASTRI:

Will the Minigter of HOME
AFFAIRS be pleased to state:

(a) the number of the undertrial
prisoners in the various Indian Jails
awaiting their trail;

(b) the number of the undertrial
prisonerg awaiting their trial for more
than six months;

(¢) the major reasons for the non-
completion of their trial;, and

(d) the steps taken by the Govern-
ment to ensure that thexr detention in

jails jg not unduly prolonged and their
cases are disposed of expeditiously?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (d). The requisite infor-
mation is being coilected from the
State Governments and Union Terri-
tory Administrations ang will be laid
on the Table of the House.

Follow-Up Action on Recommenda.
tions of National Integration Council

*336, SHR; BHIKHU RAM JAIN:
SHRI CHINTAMANI JENA:

Will the Minister of HOME
AFFAIRS be pleasgd to state:

(a) whether Government have
taken initiative/follow.up action on

DECEMEER 10, 1980
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the recommendationg of the National
Integration Council including con-
stitution of a gtanding Committee angd
two ad-hoc committees to make for
an integrated approach to the problem
of communalism, casteism and re-
gionalism;

(b) if so, the details regarding the
recommendations and the progress
thereon; and

(c) the names of the members of
the ad-hoc committee?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The re-constituted National
Integration Council which met on the
12th November, 1980 devoted itself
mainly to major issues like preser-
vation of communal harmony, regio-
nalism and Happenings in the north-
east, role of education in promoting
national integration, Centre-State re-
lationship ang language problem.

Various suggestions were also made
in regard to these matters which are
under examination.

The Council also recommended
constitution of a Standing Committee,
a Committee on Communal Harmony
and a Committee on Role of Educa-
tion in National Integration. The mem-
bership of these committees is under
consideration with Government.

Fall in Industrial Growth

*337. SHRI

JADEJI:
SHRI S, M. KRISHNA:

DAULATSINHJI

Will the Ministry of INDUSTRY
be pleaseq to state:

(a) whether output of industries
has come down during the last six
months ag compared to the same
period of last year;

(b) if go, what is the percentage:
(c) what are the main reasoms; and
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(@) the steps taken by the Govern-

ment to remove the hurdle which is

affecting production?

THE MINISTER OF STATE IN THE

» MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANANA): (a) to
(d). The General Index (Provisional)
of Industrial Production (1970=2100)

released by the C.S.0. is available upto
July, 1980 and their Quick Index is
available for August 1980. The Ministry
of Industry has projected the index
numbers for September, 1980 and Oc-
tober, 1480 on the basis of available
information. The following table pre-
sents the index numbers and related
comparisons:

Index Numbers of Industrial Production (Provisional) (1970 =100)

Month 1978 1979 1980 9,age Y3413
change charge
in 1979 in 1980
over the over
corres- corres-
pording pordirg.
month in  menth in
1978 1979
L ol e e e el et Lt et et el e D S S —— Bt e O By
April . . . . . 143°0 1460 138-8 +2°1 -4 Q
May . . . . . . 149°0 146-4 1435 —17 —2°0
June . . . . . . . 141-7 141+ 3 141-8 =03 +0'4
Juy - . . . . . . 1465 1446 147 4 »—1-3 +1°9.
August . . . . . . 1452 1473 147-9* +1-4 404
Scpivmber . . . . . 1457 145-6 147-6@  r-o0'1 +14
October . . . . . . 1421 1438 15008@ 41-2 +4'9

Q.1 ick Index by C.8.0.
@Projected in the Ministry of In:dustry,

‘NOTE: The indices upto August 1980 zre from C£O. The figures for Septemter] 1¢fc (nd
October 1980 are projected in the Ministry ¢f Industry. All figurcs are provisicral.

Steps have already been taken by (b) what are the unemployment

the Government fo ease infrastructu-
ral bottlenecks and to provide a posi-
tive policy thrust for stepping up in-
dustrial production.

Plans for removal of unemployment in
the country

*338. SHRI R. P. GAEKWAD:
SHRI AMAR ROYPRADHAN:

Will the Minister of PLANNING be

"4 pleased to state:

(a) what are the plans of Govern-
ment for removal of unemployment in
the country; :

figures both rural and urban, at pre--
sent;

(c) whether this shows an increase -
in the labour force; and

(d) if so, steps taken or proposed
to be taken to create employment on
a large scale to absorb this growing
labour manpower?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN .
DATT TIWARI): (a) The Sixth Plan
is under formulation. The broad ap-
proach to the removal of unemploy-
ment has, however, been indicated
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-in the Plan Pramework nublishéd e
-ceritly & laid on the Table of the Lok
.Sabha.

(b) Provisional results of the 32

round of the National Sample Survey
Organisation indicate that the volume
of unemployment on a daily status
basis for the age group 15—59 was 16.9
million in 1977-78; of this 12.8 million
were in the rura] areas and 4.1 million
in the urban areas.

(¢) It is no doubt true that a rapid
increase in labour force aggravates
the problem of unemployment.

(d) Various schemes for employment
generation are under consideration.
Details will be given in the Sixth Plan
now under formulation.

Review of Arms Act

339, SHRI M. RAM GOPAL
REDDY:

SHRI MOOL CHAND DAGA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose to
review of the Armsg Act and rules
thereunder in the context of present
-conditions; and

(b) it so, the detalls thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
A review of the Arms Act/Rules
has been undertaken.

(b) Details of the amendments pro-
posed to be made in the Act/Rules
‘have not yet been finalised.

Supply of Gas Mantles to Iran

*340. SHRI HIRALAL R. PARMAR:
Will the Minister of INDUSTRY ‘be
pleased to state:

(a) whether g request has heen
made to National Small Industries

Corporation by Iran for the supply of
one lakh gas mantles; and

(b) it se, Government's reaction
thereto and the time by which supply
‘thereof will be made and the amount

of foreign exchmge to- be m

thereby?

THE MINISTER OF STATE IN |

CHARANJIT CHANANA) ,
(b). Yes, Sir. On an enquiry trom a
private -organisation in Iran, NSIC
had quoted for supply of 20,000 gross
of gas mantles, indicating the likely
supply price. However, details of
the contract, including finanecial ar-
rangements and shipments by air
freight are yet to be finalised.

Guidelines by Prime Minister to State
regarding transfers of officials

*342. SHRI RATANSINH RAJDA :

PROF.. MADHU DANDA-
VATE:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether any guideline/advice
has been given by the Prime Minister
regarding mass transfers of officials
resorted to by various State Govern-
ments® and

(b) it so, the details of such guide-
lines and the need for issuing the
same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) and (b).
The Prime Minister has not given any
guideline/advice regarding mass
transfers of officials by State
Governments. However, in August,
1980, the Prime Minister addressed a
letter to the Chief Ministers of the
States where Congress (1) Party is in
power and to the Union Ministers em. -
phasising the importance of speed,
efficiency and integrity in the imple-
mentation of GCovernment’s policies
and programmes. She also, inter aglia,
pointed out that undue in'oeregt on
the part of political persons in trans-
fers of officials adversely affected the
functioning of the administration and
that the already existing instructions
that Government servants inckiding
teachers and semi-acovemment and.
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public sector employees should not
resort to political pressures regarding
their transfers -and postings needed
reiteration.
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Alternatives to expensive Solar Power
Satellites

*344, SHRI K. LAKKAPPA:
SHRI H. N. NANJE GOWDA:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Indian Scientists
have found cheaper alternatives f{o ex-

2978 LS—2.

pensive Solar Power Satelhtes to meet
its energy;

(b) if so, the details thereof; and

(c) the advantages which are likely
to be derived out of solar energy in
different fields?

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI: (a) to (e).
Solar power satellites represent one of
the many concepts developed for the
utilisation of solar energy. While no
satellite has yet been launched exclu-
sively to tap solar energy, intensive
studies have been carried out on the
technical and economic feasibility of
this concept. The basic idea is to esta=-
blish a satellite in a geosynchronous
orbit with a large photovoltaic array
consisting of solar cells to convert
solar energy tfo electricity. The elec-
trical energy is then transmitted to
earth in the form of microwaves or
laser beams.

Among the major advantages of
solar energy conversion in space are
the higher amount of intensity avail.
able compared to locations on earth,
uniform and uninterrupted availbility
of energy, absénce of terrestrial en-
vironmeatal effects etc. A study car-
ried out by NASA of USA for a
5,000 MW solar power satellite indica-
tes that the satellite would require an
array of solar cells of size 10.4 km
52 km. The antenna to receive the
microwave power on earth would be
about 10 km in diameter. The capital
costs of solar power satellites are
estimated to be at least 3-4 times
higher compared to terresial solar
power systems.

India has currenfly no plans rela-
ting to energy based on ‘satellites. The
programme relates to terrestrial sys-
tems for utilisation of solar energy.
The basi¢ technology for direct con-
version of solar energy into electricity .
by photovoltaic cells has already been
developed in India. The main prob-
lem now is to bring down the cost
per peak watt of electricity by - this -
method to a reasonable level; and this
is the primary objective of the. curremt :
programme of the. Department of
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Scignce and Technology in this area.
This could be achieved: (a) by deve-
loping low cost solar grade slicon
materigi and low-cost techniques of
fabrication; and (b) by improving the
efficiency of solar cells and panels. The
programme in this area has resulted
in the fabrication of single crystal
silicon cells by the Central Electronics
Limited (a Public Sector Undertaking
under DST) with participation of re-
search groups in IITs, National Physi-
cal Laboratory, <Central Electronics
Engg. Research Instilute, Pilani and
other Institutions.

A proposa] to establish pilot plant
facilities at CEL at a cost of Rs. 12
crores to achieve a produclion capa-
city of at least 1 MW/yr of panels at
the end of the five year plan has
been prepared, anfl is being processed
for final approval. Advance action on
this is already underway. This pro-
posal, along with a demonstration pro-
gramme initiated by the Department
of Science and Technology envisages
the utilisation of photovoltaic systems
to provide power for pumpsets for the
purposes of drinking water supply
and minor irrigation as well as for
community lighting and other applica-
tions. Meanwhile, a short-term pro.
gramume to be completed by 1981, {or
fabrication and field demonstration of
pumpsets powered by solar photovol-
taic panels of about 25 KW aggregate
capacity and other solar pholovoltaic
applications of 5 KW capacity is under-
way.

Solar energy can be utilised for a
wide variety of applications. Utilising
the sun as a source of heat, the energy
can be used for drying, heating and
cooling, for running engines etc. Solar
energy can also be converled directly
into -electricity which in turn can be
used for numerous purposes. The main
advantages of solar energy are that
it ss renewable, non-polluting and

freely avasilable without any cons-

traints of supply.

Under the demonstration programme
of the ‘Department of Science & Tech-
nology, ®olar Phiotovoltaic panels
developed at the Central Electronics
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Litd. are being used in the light house
beacon at Dwarka Port. for pumping
water at Avania Village in Gujarat,
for lighting a village in Ladakh and
for drinking water supply at Tijara
Village in Rajasthan. The panels can
also be uged for community radio and
TV sets, micro-irrigation, cathodie
protection of oil pipe lines, signaling
and communication eguipment etc. The
use oi photovoltaic systems for some
of these applications can contribute
directly towards supplying some of
the nergy needs presentily met by
petroleum Pproducts. One could also
generate electricity through solar
thermal power plants and use this for
lighting and other applications.

Issue of Licences in 90 days

#345. SHRT K. RAMAMURTHY: WwWill
the Minister of INDUSTRY be pleased
to state the steps being taken to en-
sure that the licences are granted
within 90 days, as has been assured to
the West German Delegation that visi-
ted India in the first week of Novem-
ber, 19807

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): On
1-12-1980, out of a total o: 509 pending
applications from non-MRTP under-
takings, only 11 per cent were pending
beyond the specified time limits. In-
clusive of MRTP applications, the
pendency bevond time-limits was 23
per cent,

Applicability of Bonus Act {0 non-
competitive public undertakings

*346. SHRI K. A. RAJAN:
SHRI K. M. MADHUKAR:

Will the Minister of LABOUR he
pleased to state:

(a) whether Government have de-
cided fo take non-competitive public
undertakings out of the .purview of
the Bonus Act; and

(b) if 80, the details and reasons
therefor? .
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THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): {(a) and (b). The
Payment of Bonus Act specifies that
if in any accounting year in establish-
ment in public sector sells any goods
produced or manufactured by it or
renders any services in competition
with an establishment in private sec-
tor, and the income from such sale or
services or both is not less than twen-
ty per cent of the gross income of the
establishment in public sector for that
year, then, the provisions of this Act
shall apply in relation to such esta-
blishment in public sector as they
apply in relaticn to a like establish-
ment in private sector. Accordingly,
other establishments in the public sec-
tor do not come within the purview
of the Act.

The Payment of Bonus (Second
Amendment) Bill, 1980 introduced in
Lok Sabha on 8 December, 1980 clari-
fies the position.

Raising of Prices by Manufacturers
of Rubber Goods

*347. SHRI MUKUNDA MANDAL:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether the manufacturers of
rubber goods including Tyres and
Tubes increase the price every now
and then;

{b) if so, facts thereof;

(c) whether before any price rise is
affected the manufacturers are to fol-
Jow certain formalities;

(d) if so, details thereof;

(e) the justifications of the rise iIn

prices of rubber products whereas

the price of raw rubber is falling; and
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(f) what is the role of Govemment
in relation thereto?

THE MINISTER OF STATE IN THE
MINISTRY = OF  INDUSTRY (SHRI
CHARANJIT CHANANA): (a) to (£).
A statement is laid on the Table of

the House.

Statement

(a) Yes, Sir. Prices of rubber goods
including tyres and tubes have been
increased during the last 3 years on
different occasions.

(b) Statements indicating the whole-
sale prices of tyres from 1978 onwards
and the wholesale price indices of na.
tural rubber, tyres, tubes and other
rubber goods are attached (Annexures

I & II).

(¢) and (d). As fhere is no statutory
control on the prices of rubber goods
including tyres and tubes, their manu-
facturers are not required to obtain
Government permission before effecting
price increase.

(e) The prices of natural rubber
have increased during the last two
years. The manufacturers of rubber
goods attribute the price increase in
rubber products to the rising prices
of natural rubber andw other raw ma-
terial inputs such as synthetic rubber,
carbon black, nylon tyre cord etc., as
well as duties and taxes and higher
production costs.

(f) Government have impressed
upon the industry the need of maine
taining prices at reasonable level. As
a consequence, tyre manufacturers
had reduced the prices of passenger
car and scooter tyres. Further with
a view to maintaining price stability
and meeting the demand-supply gap
imports of matural rubber have been
arranged. .
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Whole-sale prices of Tyres
Sl. Name of the ' Last week of '
No. Commodities with =  —————— e o .t e o e b s et o e B B o B B - b B B
specifications Jan, March April July Sept. Oct.
| 1978 1978 1978 1978 1978 1978
ot St s 2 v Bt o S [Pasios e W Baem B P o G B = Gremen G (v B o S B Bt G e e Jne e Gt e S Do S Ut SAn S MG Wmem, SRS i G B
TYRES
Car Tyres dtandard rayon BSW
1, 6-70~156ply . 266-60 271-33 299:73 31550  815'50  331-28
rating :
2, 5°90—1j5 . . 195 30 21927 228- 74 244" 51 N.C. 27922
3. 5°20—14 . . 168- 95 171:95 197- 19 212:g6 N.C. 24136
4. 5-60—13 . . 186- 00 189:30  208-23 224:01 N.C. 235- 05,
TRUCK TYRES

5. 8-25—20-12 PRHW
105 Rayon . . 101835 N.C 1077-43 1241-49 N.G 1304° 50

6, 9-00—20 12 PRHW

105 . . . 1205-90 1246:-23 1370:85 145761 N.C. 1558 57
~ Moter Cycle Tyre
7. 3°25=—19.4 Ply . 97 50 98- 48 11236 116-15 N.C. 122- 46
SCOOTER TYRE
8, g-50—104 Ply . . 66 25 66- 91 73 23 77° 01 N.C. 80- 8o
Tractor Tyres
9. 12°2—28 (11 —28)
CG —~4 Ply rear . 828:75 837:04 89385 9s50-04 N.C. g98- oo
811-79
10, 12-4—36 (11-36)
6 Ply rear . . 1045°00 1055°45 1074°'39 1150-02 N.C. 1232 06w
97718

Off The High way Nylon Tyres
11. 12°00-~24/25
16 Ply Nylon . 2780-70 2Bgor04 g113:9g9 N.C. 4065:85 N.C.

12, 18-00—24[25

12 Ply Nylon . 7026-15 7150-81 gB8osz- 74 N.C. N.C. N.C.
Cycle Tyre 9565 96
13, 28=1}wo. . . 1153 N.C. 1220 1275 N.C. 13 400

NOTE: Prices relates to last week of the months
N.C. means: No change

ANNEXURE-1
Wholesals Prices of Tyres

8I. March June July  Sept. Oct.  March June Sept. Oct.
No. 1979 1979 1979 1979 1979 1980 1980 1980 1g80

1 2 3 4 5 (6 7 8

— — A Y - T — 2o L i ‘ 9 lo

1, 349-00 N.C. NG 400+ 00 N.C. N.C. 453:'co  s15¢co  N.C.

2. 294-00 N.C. N.C. 34500 N.C. N.G. = 86700 4oz:00 NC.
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1 2 3 4 5 6 g 8 9 ‘10
3. 25¢4'00 NG NG 2050 N.C N.C. 316: 00 338-00 N.C.
4. 24800 N.G. N.C. 280-00 N.C. N.C. 326-00  402-00 N.C.

5. 1341:00 N.C. 1360-00 1440-00 N.C. 1485-00 1378-00 1650°00 N.C.
6, 1622:00 N.C. 1640-00 174000 N.C. 1760'00 18g2-00 1960-‘00 N.C.
7. 12900 N.C. 139'00 151-00 N.C. 15500 163° 00 170+ 00 N.C.
8, 83'50 N.C. 8900 g6-00 N.C. 99° 00 101+ 00 103-00 N.Q,
9. 1038-00 1069-00 N.C. N.C. 1145'00 N.C. 1238-00 1g300-00 N.C.
ro. 128100 131g-00 N.C. N.C. 1430+ 00 N.C. 1526- 00 1600'007 N.C.

11, 4149'00 4460-00 N.C. N.C. 5285-00 N.C. 5774'00  N.C. N.C.

12, 1159500 12465-00 N.C. N.C. 14780-00 N.C. 16147+ 00 N.C. N.C.

a3, 13-60 N.C. N.C. 14-65 N.C. N.C. N.C. N.C. N.C.
1300

Note: Prices related to last week of the month,
N.C. means: No change
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.

*348. T Puevw T A=
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P
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(@) o waat & < =i
e T Y7

TE WA W weq WAl (s aidiey
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(@) =Hdt & 13 waAl 7 41
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Manufacture solar photovoltaic cells
by Central Electronics Limited

*349. DR. VASANT KUMAR
PANDIT:
SHRI SATISH AGARWAL:

Wili the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether the Central Electronies
Limited has finalised any plans to
manufacture solar photovoltaic cells;

(b) whether Government propose to
utilise electronic technelogy to provide
drinking water to villages, running
pumpsets and providing power to the
villages: and

(c) it so the details thereof and the
time by which it will go into produc-
tion? '

THE PRIME MINISTER (SHRI-
MATI INDIRA GA’NDHI)
Sir. '

(a) - Yes, .

(b) and (c). A statement is laid om
the Table of the House. «

Statement

The Department of Science & Tech-
nology has initiated a programme to
utilise solar energy for a variety of
applications. Under this programme the
Central Electronics Ltd. has establish-
ed facilities for bench-scale production
of solar photovaltaic cells and panels
for direct conversion of solar energy
into electricity. A proposal to establish
pilot plant facilities at CEL at a cost
of Rs. 12 crores to achieve a produc-
tion capacity of &t least 1 MW/yr of
panels at the end of the five year plan
has been prepared; and is being pro-
cessed for final approval. Advance
action on this is already underway.

This proposal, along with a demon-
stration programme initiated by the
Department of Science and Technology
envisages the utilisafion of photovoltic
systems to provide power for pumpsets
for the drinking water supply and
minor irrigation as well as for com-
munity lighting and other applications.
Meanwhile, a short-term programme {6
be completed by 1981, for fabrieation
and field demonstration of pumpsets
powered by solar photévoltaic panels
of about 25 KW aggregate capacity and
other solar photovoltdic applications of
5 KW capacity is underway.

Recommendations of LL.O. team om *
safety in mines

*350. SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI P. M. SAYEED:

Will the Minister of LABOUR be
pleased to state:

(a) whether an expert team of Inter- °
national Labour Organisation has re.
commended to the Union Government
that a rescue team should be located
near every mine to render speedy relief
in case of an accident;

(b) if so, what are the ’other sugges- .
tions made by the expert team; and

(c) how many of them’ _have been -
examined and accépted and the stéps
taken to implement them?
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THE MINISTER OF PLANNING
AND' LABOUR (SHR! NARAYAN
DATT TIWARI): (a) This is one of
the recommendations of an expert en-
vaged by the ILO to study rescue ser-
vices in coal mines in India;

(b) A summary of the recommenda-
tions made by the expert is placed on
the Table of the House.

{c) The report of the expert which
was received in September, 1880, is
being examined. It is proposed to
discusg the report in the Safety Con-
ference on Mines to be held on the 26th
and 27th December, 1980, before a final
decision is taken.

SUMMARY OF RECOMMENDATIONS
OF THE EXPERT ENGAGED BY
ILO TO STUDY RESCUE SER.
VICE IN COAL MINES.

Deplcyment of rescue teams

(1) A rescue station shiould be situ-
ated nearby the mine so as to allow
the rapid assembly of the team and its
transport to the scene of an accident
with minimum delay.

. (2) Each mine employing more than
100 werkers should have a rescue
station situated close to the pithead.

(3) A number of mines may group
together to establish g joint rescue
station provided that the rescue brigade
and its equipment can be transported

to any one of the mines without undue
loss of time.

Equipment

(1) Each rescue station should be
able to furnish at least two fully-
equipped teams.

. (2) Regular maintenance and check-
Ing of equipment should be carried

out not less than once monthly by a

qualified person and the regyl
corded, - results re-

(3) Suftable premises gnd adequate

stores and spare parts should be pro- -

Vg

Recruitment and training of brigade-
men

(1) Steps should be taken fo ensure
that the conditions of gervice of bri-
gadesmen are such as to ensure rec-
ruitment of suitable candidates.

(2) Brigadesmen should be selected
from among experienced and reliable
personnel who should be medically fit
and physically suitable. They should
be subjected to an annual medieal
examination.

(3) Teams should be so gelected that
one team is always on fthe surface at
each rescue station.

(4) Initial training should be ar-
ranged at a Central rescue station.
Further arrangements for training and
regular practice call-outs may be made
either underground or on the surfaee
at the mine.

Administration

A rescue station should be placed
under the authority of a responsible
mining engineer.

Rescue team call-out

If a team has to enter an irrespir-
able atmosphere, two teams of five or
six brigadesmen each should be mobil-
ised.

Re-organisation of existing rescue
stations

(1) Existing class “C” rescue sta-
tions should be replaced by local sta-
tions at each mine (or group of
mines).

(2) At least one central rescue
station having specified functions and
duties should be established in each
of the main coalfields. Detailed ar-
rangements relating to equipment,.
transport, communications and per-
sonnel should be made.

Modernisation of rescue equipment

(1) Self-contained breathing appara.
tus of at least two-hour duration should
be standardised and supplied through-
out,

(2) At least one resuscitation | ap-
paratus should be provided at each
rescue station.
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(3) Rescue teams should be furnish-
ed with gasg detectors and portable
telephones

The role of the Mines Department

The role of the Mines Department
should be confined to ensuring the cor-
rect application of the regulations,
rescue services being organised and
financed by the mine owner or

operator.

General

These recommendations, if adopted,
should be introduced in accordance
with a scheduled programme whose
jmplementation might, if appropriate,
be assisted by the ILO.

Reported delay in “constitution of
Industry Advisory Council

»351. SHRI K. A. RAJAN: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether his attention has been
drawn to the report in “Patriot” dated
30 September, 1980 regarding the de-
lay in the constitution of Industry
Advisory Council; and

(b) if so, the details and Govern-
ment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) The matter is under finalisation.

Polstmous Liquor cases in Delhi

L " ]

*353. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of cases involving
consumption of poisonous illicit liquor
in the Capital since January this
year,

(b) the number of lives claimed by
jllicit liquor consumption; and

(e) the steps taken by Government
to effectively prevent production and
consumption of such liquor? .

THE MINISTER QF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Delhi Administration have report-
ed that six cases involving consum-
ption of poisonous illicit liquor were.
reported from different parts of the
Capital during the period 1-1-80 to
31-10-80. :

(b) Chemical analysis of the visce-
ras of the persons involved in these
cases has confirmed that nine per-
sons died as a result of consumption
of poisonous illicit liquor. Result of
the chemical analysis of the visceras:
in respect of remaining five deceased
persons is still awaited,

(c¢) Enforcement measures against
distillation and sale of illicit liquor
have been stepped up, Apart from
conducting of Taids, the police have
taken preventive actmn under the
provisions of Criminal  Procedure
Code and Delhi Police Act. Measures
have also been taken to improve
availability of safe country liquor at
reasonable prices. Measures have also
been initiated to publicize the dangers
of illicit liquor.

Senior Army Officers prematurely
Retiring

*353. SHRI CHANDRAJIT YADAV:
Will the Minister of DEFENCE be
pleased to lay a statement showing:

(a) whether it is a fact that a
number of senior army officers had
recently resigned and the number
of armed forces personnel seeking
premature retirement had alarmingly
increased because of stagnation and
promotional bottlenecks and the.
service being no longer attractive as
compared to the civilian jobs;

(b) if so, the number of senior army
officers who resigned and the number
of such armed forces personnel who
sought premature retirement durmg
the last four years and :

(e) whether Gmrernment -hivé
considered the question of removing-
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stagnationh in their careér and open-
ing of promotional opportunities in
the lower ranks to makeé the setvices
more attraétive; if so, details thereof?

~ THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): (a) to
(¢). No. senior Army officer has re-
cently resigned. There has been no
abnormal increase in the number of
Armed Forces personnel seeking pre-
mature retirement.

2..During the last 4 years, a total

of 267 Army officers of the rank of

' DECEMBER 10; 1980
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the rank of Commandér and above of
the Navy and 158 officers 6f the rank
of Wg. Commander and abové of thé
Air Force were granted premature
retirement on various grounds. These
grounds include compassionate cir-
cumstances arising from  domeéstic
circumstances, illness and supperses-
sion for promotion. Compared to the
number of officers in the three Ser-
vices, these figures represent only an
insignificant fraction.

3. The detailed year-wise break-up

Lt Col. and above, 151 officers of of the above figures is as follows:—
1977 1978 1979 1980  Total

Army . 59 72 61 75 267
Navy . . . . . . 32 34 34 31 131
Air Force . . . . . 48 42 30 38 156
Total . . . 139 148 125 144 554

4. As regards career prospects, the
position is that officers are eligible
for promotion upto the rank of Major
in the Army and equivalent in the
other two services by time scale.
Promotion to higher ranks is by
selection. In order to improve the
prospects of officers for promotion to
higher selection ranks, a cadre review
wag recently carried out by Govern-
ment. As a result, it has been deci-
ded to upgrade a number of posts. A
total of 1283 posts of Major are pro-
posetl to be upgraded to Lt. Col, 583
posts of Lt. Col. to Col,, 125 posts of
Col/Lt Co] to Brigadier, 62 posts of
Brigadiers to Major Generals and 11
posts of Major Generals to Lt. Gene-
rals. Similarly a total of 120 posts
of Lt. Cdr, in the Navy are proposed
to be upgraded to Commander, 60
posts of Commander to Captain, 8
posts of Captain/Commodore to Rear
Admiral and 3 posts of Rear Admiral
to Vice Admiral. In the case of Air

Force, 360 posts of Sqn. Leader have

been upgraded to Wing Commander,
80 posts of Wg. Commander t6 Group
Captain, 10 posts of Group Captain

to Air Commodore 16 posts of Air
Commodore to Air Vice Marshal and

5 posts of Air Vice Marshal to Air
Marshal.

5. In addition to the above wup-
gradation of posts, Government have
also approved creation of Selection
Grade posts at 20 per cent of the
strength of officers in the rank of
Major and 10 per cent of the sanction-
ed strength of posts of Lt. Colonel;
similar selection grade posts have
been approved for equivalent ranks
in the other two Services. In the
case of Selection Grade for the rank
of Major, Government have approved
a scale of pay of Rs. 1800-50-1900
and in the case of Lt. Colonel and
equivalent a scale of pay of Rs. 2000-
50-2150.

6. These upgradations will be phased
over a period of 3 years commencing
from the year 1980-81, There will
be substantial increase in the promo-
tion avenues and consequent improve-
ment in the career prospects for all
ranks as & result of these upgradation.
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Moehugutstanﬂng Committee of
Labour Ministers

*35¢4 ~SHRI NEELALOHITHA-
DASAN: Will the Minister of
LABOUR be pleased to state:

(a) whether there was a meeting
of Standing Committee of Labour
Ministers on 15th and 16th Septem-
ber, 1980,

(b) if so, what was the agenda for
that meeting;

(c) whether the meeting has dis-
cussed the issue of stoppage of vuer-
time work in Industrial establish-
ments; and

(d) if so, what decision has been

taken on this issue?

THE MINISTER OF PLANNING
AND LABOUR (SHRI
DATT TIWARI): (a) to (c). Yes, Sir.
The agenda of the meeting, copy
laid on the Table of the Lok Sabha,
included an item: “Abolition of
overtime work—with a view to creat-
ing more employment opportunities
for the unemployed and also saving
the workers from fatigue etc.”

(d) While a few State Labour
Ministers favoured abolition of over-
time with a view to providing more
employment opportunities to the
unemployed, there wag also the view
expressed that overtime would have
to be provided for to meet the exi-
gencies of work, The general con-
sensus appeared to be in favour of
reduction in the overtime work.

Statement

FIRST MEETING OF THE STAND-
ING COMMITTEE OF THE LA-
BOUR MINISTERS, NEW DELHI

(SEPTEMBER 15-16, 1980)
AGENDA

1, Recommendations in regard to
labour policy to be incorporated in
the Five Year Plan.

2. Issues relating to machinery for
settlement of industrial disputes,

NARAYAN

selection of negotlatmg agent, ete.—
amendment of the Industrial Disputes
Act, 1947,

3. Draft of a legislation governing
wages, working and living conditions
and social security of construction
workers.

4. Report of the Committee to be
set up to go into the formulation of

‘Own Your House Scheme’ for work-
ers,

5. Workers’ Participation in Mana-
gement-Procedure for the represen-
tation of workers on the participative
forums.

6. Abolition of overtime work with
a view to creating more employment
opportunities for the unemployed and

also saving the workers from fatigue,
etc,

7. Proposed Central Legislation for
Agricultural Workers. Some points
for consideration.

8. Statement showing action taken
or proposed to be taken on the con-
clusions of the Labour Ministers’
Conferenee held in July, 1980.

9. Ban on having liquor shops
within a radius of Eight Kms. of any
industrial area.

10. The neeq for intervention by the
Central Government, if a strike or
lockout continues in any Industry for

long period, say, more than a month
or so.

Scheme to bring Harijans above
Poverty Line

*355. SHRI LAKSHMAN MALL-
ICK: Will the Minister of PLANNING
be pleased to refer to the reply given
to Unstared Question No. 1180 on the
18th June, 1980 regarding Scheme to

bring Harijans above Poverty Lme
and state:

(a) whether Government have
since workeq out the details of dis-
tribution of the special Central as-
sistance of Rs. 100 croreg during the
year 1980-81 for the development of
Scheduled Castes;
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(b) if so, the details of the amount
allotted to each  State including
Orissa; and ' :

{¢) The manner in which this spe-
cial Central assistance will be utilised
for the development of Scheduled
Castes? '

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
criteria for distribution of Rs. 100
crores as special] Central assistance
during 1980-81 for the development
of Scheduled Castes have been deter-
mined, Out of the Fifty percent of
the amount, Rs. 40 crores have been
allocated on the basis of Scheduled
Caste population and Rs. 10 crores
on the relative backwardness of each
State. This amount of Rs. 50 crores
has already been released to the
States. Details of amount allotted
to each State including Orissa is given
in the statement.

The balance amount would be
allocated on the basis of criteria re-
lated to States’ efforts for the deve-
lopment of scheduled castes in the fol-
lowing manner;

(i) The percentage of scheduled
caste families in the State covered
by composite economic develop-
ment programmes in the Plan to
enable them tc cross the poverty
line. An amount of Rs. 25 crores
will be distributed on the basis of
this criteria.

(ii) The percentage of special
component plan to the Annual Plan
as compared to the scheduled caste
population percentage in the State—
Rs., 10 crores will be distributed
acording to this criteria.

" (iii) Programmes for relatively
weaker and more exploited groups
among the scheduled castes like
civie sanitation workers (sweepers
and scavengers), nomadic and
Vimukta Jati Communities of sche-

duleq castes—Rs, 10 crores will be
distributed according to this eri-
teria.
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(iv) The performance in the
implementation of the special com-
‘ponent plan with reference to (i),
(ii) and (iii) above—Rs, 5 crores
are to be distributed on the basis of
this criteria.

Allocation to States will be finalised
as soon as State Governments’' fur-
nish information in relation to the
‘above-mentioned criteria. :

(c) The special Central assistance
is additive to the State Plan funds
for programmes of economic develop-
ment for scheduled castes. This as-
sistance is envisaged as an instru-
ment providing a multiplier effect to
the States’ effort, thereby ensuring
the necessary thrust for the economiec
development of scheduled castes par-
ticularly, in core sectors like agricul-
ture, animal husbandry, leather work,
handloom and weaving, and other
cottage and village industries.

Statement

Allocation of Special Central Assistance for
the year 1980-81 among States/UTs,

(Rs. in Crores)

———

S1. No, Name of State/UT  Allocation
of Rs, 50
crores on
the basis of
SC popula-~
tion and
Backward -
ness criteria

1 2 3
1 Andhra Pradesh . . 3.35

2 Assaam . . . 0° 54

g8 Bihar =, . . . 523

4 Gujarat . . . 105

5 Haryana , . . . 1'02

6 Himachal Pradesh . F 0’45

7 Karrataka . . . 2 42

8 Kerala . .. . I" 15

9 Madhya Pradesh . . 3 44

- - -
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1 ' 2" _ 3
10 ‘Maharashtra ., = . . 349
11 Manipwr . . . . 001
12 Orissag . . . 1- 96
13 Punjab . e 178
14 Rajasthan . 5 . 2° 47
15 Tamil Nadu . . . 422
16 Tripura . . . 012
17 Uttar Pradesh . . . 11- 63
18 West Bengal . . . 5 03
19 Pondicherry . . . 0'03
20 Dclhi . . . . 0" 34
Total . . 49 73

or
50‘;

Loss in Scooters India Ltd.

*356. SHR] PIUS TIRKEY: Wil
the Ministey of INDUSTRY be
pleased to state:

(a) whether it is a fact that cho-
ters India Limited has been losing
heavily since its inception;

(b) if so, reasons therefor;

(c) what steps have been taken by
the management of Scooters India
Limited to popularise its scooters;

(d) whether it is also a fact that
machinery worth crores of rupees is
lying idle;

(e) if so, reasons therefor;

(f) whether it is proposed to order
a high level probe into the affairg of
the company; and

(g) if not, the reasons therefore?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA):
(a) and (b). Scooters India Lid. has
been incurring losses since its incep-

tions mainly on account of the low

volume of productidn and mounting
interest liability on loans apart from
other initia]l problems.

(c) A statement is laid on the Table
of the House,

(d) No, Sir.
(e) Does not arise.
(f) No, Sir.

(g) Action is being taken to in-
crease!diversify the production of the:
Company as well as for revamping
its operations to achieve economic
viability.

1. M/s. Scooters India Limited has
systematically improved and modified
the various technical features of theé:
original vehicle to suit Indian condi-
tions. A new model called the ‘Vijai.
Super’ was introduced in October,.
1977 and has met with encouraging
consumer response.

2. In 1978, M|S. Ingersoll Consul-
tants of UK were engaged for advis-
ing the company on a recovery pro-
gramme. They have made specific-
suggestions for improvement of shop-
floor process and methods, inventory
control and build up, organisation and
capacity utilisation. Technical defl-
ciencies which affected the popularity
of the vehicle have been overcome.

3. The Company has launched an.
intensified sales promotion and adver-
tisement campaign. It has also:
strengthened and expanded its mar-
keting network.

Deputation of Engineers of  State
Governments in Central Government
Departments

3160. SHRI N. SELVARAJU: Wil
the Mmlster of HOME AFFAIRS be
pleased to state:

(a) State-wise break-up of Engi-
neers of State Governments who are
on deputation in the Central Govern-
ment Departments gnd Government.
of India Unaertakmgs and Enterpns-
es; and
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(b) .whether uniform norms and
yardsticks are followed in getting de-
putationists from State Governments
and whether equal opportunities are
given to cngineer deputationists from
.each State?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) and
(b). The information is being col-
lected and will be laid on the Table
of the House.

Meeting between the Industry Minis-
try Officers and the SC|ST Representa-
tives of Hindustan Photo Films Ooty

3161. SHRI K. B. S, MANI: Wil
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether a meeting was helq in
Madras between the Industry Ministry
officers and the representatives of the
Scheduled Caste/Scheduled Tribe Em-
plovees Association of Hindustan
Photo Films, Ooty, Tami] Nadu; if so,
when;

(b) the details of the points raised
hy the representatives of SC/ST and
the replies and the assurances given
by the management side; and

(¢) whether any progress has been
made after the discussion; and if so,
the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Two officers of the Ministry of
Industry who are on the Board of
Directors of Hindustan Photo Films
Mfg. Co. Ltd. (HPF) and the Manag-
ing Director met the representatives
of the SC/ST employees’ Association
at Madras on Sth October, 1980.

(b) The Association in the main
raised the question of adequate re-
cruitment and promwtion of Schedul-
ed Caste/Scheduled Tribe candidates
to the posts as per Government In-

DECEMBER 10, 1980
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structions, provision of training and
certain other facilities for SC/ST per-
sonnel and creation of a post of Liai-
son Officer for looking after the inte-
rests of SC/ST personnel,

The Directors had indicated to the
representatives that these points
would be examined by the Managing
Director and suitable remedial action
would be taken, wherever necessary.

(c) Following this meeting. the
Managing Director had further dis-
cussions with the representatives of
the Association at Ootacamund and
explained to them that every care is
being taken by the Company to imple-
ment the Government instructions re-
garding recruitment/promotion and
other service conditions of SC/ST
personnel. Training  facilities for
members of SC/ST personnel are also
being arranged and a Deputy Person-
nel Manager is being appointed in
the Company from among the SC/ST
candidates who would also function
as the Liaison Officer for their wel-
fare in future.

Convening of a meeting of a Public
Committee by Deputy Commissioner
of Police (West)

3162. SHR] DHARAM DAS SHAS-
TRI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Deputy Commis-
sioner of Police (West) convened a
meeting of a public committee at
Tagore Garden Police Post of West
District in September-October, 1980.

(b) the names and social status of
the persons invited to this meeting;

(¢) the names and social and offi-
cial status of the persons who attend-
ed this meeting;

(d) when and under whose orders
this committee was constituted; and

(e) the names of persons included
in this committee giid the grounds for
their inclusjon?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS -
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(SHR1 YOGENDRA MAKWANA):
{a) There is no Police Post in Tagore
-Garden. However, a meeting of the
Citizens’ Voluntary Force was held at
Police Statiun Rajouri Garden on 2nd
October, 1480. The meeting was at-
tended by the Assistant Commissioner
of Police, Moti Nagar.

(b) and (c). A list is attached.

(d) The Committee was constituted
under the instructions issued by the

Statement

List oF THE MEMBERS OF CITIZENS &
(ARDEN: THOSE WHO WERE INVITED
AND THOSE WHO ATTENDED,.

Police Headquarters in December,
1979.

(e) Names are indicated in the
Statement attached. Respectable citi-
zens who have time to spare and
willing to assist in the maintenance of
law and order in the area are enrolled
as members of the Citizens’ Voluntary
Force.

VOLUNTARY Force—PS RAJOURI
TO THE MEETING HELD ON 2-10-80,

—

Sl.- Name and Adcdress
No.

Social/Official
Status

1. Shri Om Parkash, D-163, Janta Colony, New Dclhi

Business Man

2. Shri Harish Chander Baja_], Four %torcy, 970, Raghub1r Nagzu New

Delhi . .
3. Shri Baldev Raj Azad, Qr. No. 938 Char Manznl J J. Colony, Raghu-

. Do.

bir Nagar, New Delhi Do.

4. Smt, Saroj Caroli, M-45, Rajouri Garden, New Dclhi Social Worker

5. Shri Surinder Singh, WZ-3, Malawar Garden, New Declhi Business Man
6. Shri Madan Singh Bhasin, B-136, Raghubir Nagar, New Delhi . Do.
7. Shri Krishan Lal, D-152, Raghubir Nagar, New Delhi . . Do,
8. Shri Joginder Singh, J-8, Rajouri Garden, New Delhi . . . Do.
g. Shri Jagdish Chander, WZ-47, Titar Pur, New Delhi . . . Do.
10, Shri Brij Lal Juneja, 191, Shivaji Market (Opp.) Holy Child School Do,

11, Shri Labh Chand, C-249, Tagore Garden Extn, New Dclhi

Service holder

12. Shri Lakh Raj Thareja, 949, Four Siorcy, Tagnrc Garden Extn.,

New Detlhi

13, Shri Sudesh Kumar, Shop No. 228, Opp Holy Chxld School

Raghubir Nagar, New Delhi

14. Shri Hari Singh Babbar, 195, Shivaji Market Opp Holy Child

School, Raghubir Nagar, New Dclhn

15. -Shri Hari Singh, Q; No 908 (‘ha.x Manzll R.a,ghubu Nagar, New

Delhi

16, Miss ‘Pa.mAmi Malhotra, A-92, Vishal Enclave, New Delhi
-17. 8hri DesRaj, E/37, Tagore Garden Exin., New Delhi
18, S84, Kartar Singh, B-1I/383, Raghubir Nagar, New Delhi

Business Man -

. Do,

Social Worker-
Business Man

Business Man -

#9. 8h. Kewal Krishan, B-1/159, Raghubir Nagar, NewDelli . . Scrwvice Holder
20, $h. Hans Raj, B:11/ 193, B.agh ubir Nagar, New Dethi . . Business Man

1. &h..ﬁulalm Lal, B-H/41 5, Sector E, Vishnu Garden, New Delhi

‘Bervice Holder

e
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' Social/Offcial Stats

35 Shri Manohar Singh Chawla, 9/51, Subhash Nagar, New Delhi

"No, R

22, $h, Ram Parshad Malhotra, B-232, Raghubir Nagar, New Delhi Business Man

'23. Shri Suraj Bhan, 221/14, . Block, Vishnu Garden, New Delhi . Service Holder
24. Sh, Prem Kishore, WZ:JJa20, Vishnu Garden, New Delhi . . Do.
25 $h. M. Ram Kishan, A-686, J. J. Colony, Khayala, New Delhi . Do.
26. Sh, Ram Pal Singh, J-220/36, Vishnu Garden, New Delhi . . Do.
27. Sh, Baldev Raj, WZ/221-14, S. Block, Vishnu Garden, New elhi . Do.

| 28, Sh. Hardeep Singh, 116-A, Mayapuri, MS Block, New Delhi Bus 'ness Man
29. Sh, Kartar Singh, 14/65, Subhash Nagar, New Dethi . . Do.
80. Sh, Krishan Lal Sethi, 14/47, Subhash Nagar, New Delhi . . Do.
31. Sh, Kharati Lal, E-42, J. J. Colony, Raghubir Nagar, New Delhi . Do.}
32. Smt. Sarla Kumari Chawla, P{10, 11, Raghubir Nagar, New Delhi . Social Worker
83. Smt., Sushma Bhatia, EA/139/1, Tagore Garden, New Delhi . . Do.
84. Smt, Shital Sehgal, Ex/139/2, Tagore Garden, New Delhi . . Do.

Business Man

8¢ - Shri Bhadur Chand, 9/13, Subhash Nagar, New Delhi . . . Deo.

Nors :—All the above mentioned persons except persons mentioned at SI. Nos. 5, 25 & 32 attend-
ed the meeting held at PS Rajouri Garden on 2nd Octoler, 1980 at 7 P, M.

Restriction on investment by Mono-
poly Houses

3163. SHRI BALASAHEBR VIKHE
PATIL: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether there is any proposal
under Government’s consideration to
restrict investment by Monopoly
Houses; and

(b) if so, the restrictions being im-
posed?

‘THE MINISTER OF STATE IN

'THE MINISTRY OF INDUSTRY

(SHRI - CHARANJIT < CHANANA):
(a) No, Sir. The position with regard
to investment by Monopoly Industrial
Houses continues to be the same as
set-out in the Industrial Policy State-

ment laid on the Table of the House

on 28rd July, 1980.
(b) Does not arise.

Extension given to Coir Board
Chairman

3164. SHRI E. BALANANDAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that the
Chairman, Coir Board, who passed the
age of relirement on 31st July, 1980
has been allowed to continue in
service;

(b) if so, what is the delay in the
appointment of a new Chairman and
reconstitution of the Board; and

(¢) is it the policy of the Govern-
ment of India fo grant extension

after rgt_irement?

THE MINISTER OF STATE IN

- THE  MINISTRY OF INDUSTRY
. (SHRI CHARANJIT CHANANA):
- (8) to (c). The then Chairman, Coir
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-

Board was granted extension of ser-

vice in public interest beyond the age
of superannuation on 31-7-80 for a
period of 3 months or till the new
Chairman joined, whichever was ear-
lier. He retired from Government
service on 31-10-80 and a new Chair-
man has since joined.

The reconstruction of the Coir
Board is under active consideration of
the Government,

Manufacture of modern Missiles in

Country

3165. SHRI JANARDHANA POO-
JARY: Wil] the Minister of DEFENCE
be pleased ty state:

(a) whether Government have

rlans to make modern missiles in the
country;

(b) whether Government
to manufacture

propose
these missiles with

collaboration of any foreign coun-
try; and

(¢c) if so, what are the details
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (c).
Certain tvpes of modern missiles are
already being manufactured in the
country. However, there are proposals
under consideration for indigenous
manufacture of more modern missiles
in collaboration with certain foreign
parties. As these proposals are still
at the Oiscussion stage with parties
concerned, it is not possible to give
further details.
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Central sponsored scheme for Supply
of Text Books to SC/ST Students

3168. SHRI A. C. DAS: Will the
Minister of PLANNING be pleased to
state:

(a) whether his Ministry has any
proposal to introduce any Central
sponsored scheme to help the Sche-
duled Castec and Scheduled Tribe
Students during the Sixth Plan period;

(b) if so, whether any fund has
been allocated for the supply of text
books free of cost to the SC and ST
students of Orissa during the above
period; and

(¢) if so, the details thereof?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) The following
Centrally Sponsored Schemes would
continue to be implemented during
the Sixth Plan to help the Scheduled
Castes and Scheduled Tribes child-
ren:

(i) Post-matric 'scholgrships,

(ii) Pre-matric scholarship to
children of those engaged in un-
clean oczupations,

(iii) Girls’ Hostels,
(iv) Book-Banks, and
(v) Coaching and allied schemes. .
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(b) and (c). The allocatlon of
funds, scheme-wise and Stateswise
hee ‘nét Leen finalised  as yet. '

Ammvuls for semazrun of lndustries
. m Y

3169. DR. A. U. AZAMI: Will the
Minister of INDUSTRY be pleased to
state; _

(a). whether not many industries
under Central Government are coming

up or settled for the Stdte of Uttar
Pradesh for one reason or the other;

(b) the total number of industrial
approvals given during the Jast three
months on various applications both
under private and State Sector in U.P,,
their location in each case, details
of promoters, produce to he made,
capital oullays envisaged etc.; and

(¢) what efforts are being made to
dispose of the industrial applications
80 far received by Government and its
total number along with other details?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Under the provisions of the In-
dustries (Development and Regula-
tion) Act, 1951, 111 Letters of Intent
and 83 Industrial Licences were
granted by the Central Government
during the years 1978-1980 (upto
October 1930) for industrial units in
U.P. Since it generally takes 3 to 4
years for a project ty fructify, these
approvals would be at various stages
of implementation.

(b) During August-October, 1380,
19 Letters of Intent and 10 Industrial
Licences were issued for setting up of
units in U.P. Out of the 19 Letters of
Intent, 1 Letter of Intent was issued
far setting up of a unit in the Central
Sector and the rest in the private sec-
for. Out of 10 Industrial Licences
msued, 2 projects were to be taken
up in the State Sector and 1 in the
Central Sector and the rest were to

be taken up in the Prwate Sectar. The

nmmm 10,1080
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details ot all the Letteu of Intent_ ~
and Industrinl Licences incliding the
nafhé ‘of the unit, location, item e!
madufaciure, capacity etc, are pub-
dshed 1n the “Weekly ‘Bulletin ol
Import- Licences, Ekport Licences and‘
Industrial Lxcences” and’ Supplement
td the ‘Monthly News Leétter’ publish-
ed by the Indian Investment Centre.
Copies of these publications are
available in the Parliament Lihrary.

Information regarding investment
is not centrally maintained in the Sec-
retariat for Industrial Approvais of
the Department of Industrial Deve-
lopment.

(c) 125 Industrial Licence applica-
tions were received during January-
October, 1980 for setting up of units
in Uttar Pradesh. It is the endeavour
of the Government to dispose of all
applications within the specified time
limits. Details of applications, pend-
ing before Government for consider-
ation, are not published until after
Govemment has taken a view there-
on.
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Issues of Photo Passes t0 representa-
tiveg of Industrial Houses

2171, SHRI R. L. BHATIA: Wil the
Ministey of HOME AFFAIRS bLe
plcased to refer to the reply given to
Unstarred Quest.on No. 4449 on the
16th July, 1980 regarding admission
of liaison officers of Industrial Houses
to Ministries/Departments and state:

- (a) the mames of the Industrial
Houses whose representatives have
been issued photo passes for visits to
the various Ministries and the period
of their passes;

(b) the reasons for not restricting
the visits by the Tepresentatives and
Liaiscn officers of the TIndustrial
Houses to the officers of the rank of
Under Secretary and above;

(c) whether even Wednesdays hav-
ing been declared as meetingl2ss
days, lhese liaison officers are still
getting permission to enter the Minis-
trics particularly in the Udyog Bha-
wan, Shastri Bhawan and North Block
and there 1s no check on their move-
ments;

(d) whether some of them get on:
pass and then use it for coming the
whole day without any check; and

(e) the steps which Government
propose to take to stop such malprac-
tices?

THE MINISTER OF STATE IN
THE MINTSTRY OF HOME AFFAIRS
(SHRI YOCENDRA MAKWANA):
(a) The information is given in the
statement laid on the Table of the
House. |Placed in Library. See No.
LT-1547/80] '

(b) Visitors including those repre-
sentirg Industrial Houses, who are

issued a daily pass, are allowed to-

seg only officers of the rank of Under

Secretary and above except "where it
is vonsidered necessary to permit
visitors to officers of a rank lower
than Undey Secrctary as a functwnal
requirement,

In the case of non-officials, who
have been issued photo passes valid
for a period c[ one year, it is for the
conceraed Administrative Ministry, on
v/hose recommendations the passes are
issued, to ensure that there is no mis-
use pf such passes.

(c) While Wednesdays have been
declared as meetingless days, visitors
have not been debarred from seemg
officers on these days. ~

(d) and (e). There are instructions
that the officer visited by a non-offi-
cial should invariably collect the daily
visitor’s pasg from the visitor and re-
turn it to the Reception Officer so as
to prevent it from being misused.

Instances of misuse  of the dailv
pas3, when brought to the notice of
the security organisation, are dca't
wity suitably.

Finalisation of ‘Sixth Five Year Plan

3172. SHRT AMARSINH RATHA-
WA: Will the Ministey of PLANNING
be pleased to state:’

(a) when the Sixth Five-Year plan
will be finalised;

(b) whether Government are aware
that delay in finalising the document
is hampering the progress of planning;
and

(c) if so, the measures being taken
or proposed to be taken to ensure that
the development proces; does not get
obstructed in the absence of a com-.
prehensive plan pace?

THE MINISTER OF PLANNIG
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a), The draft of
the Sixth Five Year Plan is expected
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to be finalised by the end of Decem-

_ber, 1980 or fhe first fortnight of Jan-
" uary, 1981

(b) No delay is envisaged in finalis-
ing the draft according to schedule,

(c) Does not arise.
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Regularisation of Grade IV Posts in
Indian Statistical Service

. 8175. SHRI SANAT KUMAR MAN-
"DAL: Wil the Minister of HOME
. AFFAIRS be pleaszd to state:
¢

(a) whether it is a fact that 20
' posts recognised as Thigher freder
| posts in the scale of Rs. 650-1200 in
. the Indiza Statistical Feeller exist
" mostly in two Ministries/Departments,
¢ viz,, Irrigation and Mines and lower
. feeder post-holderg of all other par-
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ticipating Ministries have no chance
whatsoever for being regularised in
the Grade IV of the Indian Statistical
Service; and

(b) if so, the steps Government
propose to be taken to protect the in-
terests of lower feeder post-holders
for regulation and promotion to
Grade IV of the Service?

THE MINISTER OF STATE IN THE
MINISRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) and (b). 14
. out of the 20 feeder posls in the scale
~ of Rs. 650—1200 exist in the Minisiry/
Department of Irrigation and Mines
However, promotion of feeder post
holderg to Grade IV and their subse--
quent regularisation in the Grade are
done strictly in accordance with tne
provisions of the Indian Statistical
Service Rules 1961, ag amendeg from
time to time. These Rules do not pro-
vide for making any special dispensa-
tion either in regard to the localion of
the feeder posts are the scale of pay

-

Retire IAS and IPS Officers in Tamil
Nadu -

3176. SHRI D. S. A. SIVAPRAKA-
SHAM:
SHRI N. DENNIS:

Will the Minister of
AFFAIRS be pleased to state:

(a) the total number of I, A. S. and
ILP.S. officers serving in Tamil Nadu
retired voluntarily during the years
1077—1980 till date; and

(b) the particulars of the officers,
their total services and the reasons for
their retirement?

HCME

THE MINISTER OF STATE IN THE
MINISTRY OF OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) and (b). 7
IAS officers of Tamil Nadu Cadre re-
tired voluntarily from service dquring
the years 1977—1980. Particulars of
these officers are given in the annex-
ure.

2.(Information in respect of IPS offi-
cers is being collected from the Gove-
rnment of Tamil Nadu and will be laig

attached to them . gl on the Table of the House,
Statement
Sl,  Namc of Officer with post last Total service Reasons for retirement
No, held
1 2 3 ' 4
1. Shri S, Krishnaswamy, Sccond 29 years, 1 month, 4 days These  offlcers have
Sceretary to the State Government. not given any
reasons for their

2, Shri S, Guhan, Senior Economist®
ICIDI.

3. ShriK. Venkataraman, Chairman,
Tamil Nadu Agro Industries Cor-=
poration Ltd.

4. Shri K, S, Sivasubrahmanyan, First 33 years, 1 month, 19 days

Member, Board of Revenue,

24 years, 3 months, 6 days

voluntary retire-
ment from service,
Under the rules

22 years, 3 months, 16 days they are not re.

quired to give rea-
sons  for  seeking
voluntary retirement
from service,

5. ShriK. S, Ramakrishnan, Director 20 years, § months, 18 days*

of Towns and Country Planning,

6, Shri I, Mahadevan, Commissioner 26 years, 5 months, 22 days

and Secretary Industries Depart-
ment, Govt, of Tamil Nadu,

7.  Shri V. Sankaran, Commissioner 23-' years, 6 months, 4 days,

of Statistics. -

*Including one year’s service in the Indian Revenue Service,
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' Jouse Tax paid by HAL, Ozar to
Gram Panchayat, Ozar (Maharashtta)

3177. SHRI BAPUSAHEB PARU-
LEKAR: Will the Minister of DEF-
ENCE be pleased to state:

(a) what smountg Hindustan Aero-
nautics Limited Ozar, District Nasik,
Maharashtra, have paid, by way of
House Tax, to the Gram Panchayat
Ozar, District Nasik (Maharashtra) for
the last five years, year-wise;

(b) whether the tax so paid to the
Gram Panchayat was at the existing
rate prescribed by the Gram Pancha-
yat, if not, what was the prescribed
rate, what was the rate at which the
payment wag made;

(c) if the rate cf payment was
iower than that of the prescribed rate,
what were the reasons for such low
rate, payment; and

(d) whether Government propose
paying the dues and forthcoming taxes
at the rate prescribed by the Gram
Panchayats?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a): -

P

Year Amount
Rs.
1975-76 . . 37,566 00

1976-77 . . 37 566- 00
1977-78 37,566 00
197879 37 565" 00
1979-Bv Tax (Cheque) was

returned by Gram
Panchayat as it
refused to accept
this payment.

-

(b) to (d). Tax paid as at (a) above,
is as per existing rates prescribed by
the Government of Maharashtra under
Maharashtra Village Panchapat (Pay-
ment of lump sum contribution by
factories in lieu of taxes) Rules 1861.
 7The Gram Panchayat, Ozar is seeking

-reﬁsio‘n of rate. The matter is under

discussion between HAL, Nasik and
Gram Panchayat, Ozar. Lump sum
contribution as agreed mutually bet-
ween them and approved bv Govern-
ment of Maharashtra will be paid by
HAL, Nasik.

Harijan Family Burnt Alive in Nal-
Joufig. st “end

3178. SHRIMAT; PRAMILA DAN-
DAVATE: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that a Hari-
jan family wag burnt alive at Vil
lage Nalpura in District Bijnor on
August 2, 1980 in the presence of po-
lice posted ® protect the Harijan
families;

(b) whethar any action has been
taken against the concerned police-
men;

(¢) whether any compensation has
been given tg their mother, only sur-
viving member ‘of the family; and

{(d) whether Government propose to
institute an independent inquiry by
CBlI.?

THE MINISTER OF "STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). According to the report
available from the State Government
of Uttar Pradesh, on the night of 1st
and 2nd August, 1980, seven persons
set on fire the house of Shri Nardav
Singh, a Schedule Caste, resulting in
the death of his wife and dayghter.
Shri Nardev Singh had received ser-
jous burn injuries and later died in the
hospital. The police reached the spot as
soon as they received the informat-
ion. As prompt action has been taken
by the police, there is no question of
taking any action against them,

(c) A total relief of Rs. 11,000/« was
sanctioned to the mother of the dece-

‘aséd apart from sanctioning her old-

age pension every month.

(d) No, Sir.



‘Schemes by Central Ministries for
, o Tribal Sub-l’hn '

3179. SHRI GIRIDHAR GOMANGO
Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether the Central mestnes
worked out the schemes and pro-
grammes for tribal sub-plan areas and
earmarked funds for the Sixth Five

Year Plan;

(b) it so, the names of the Central
Ministries which have go far prepared
the schemes as per the guidlines of
the Working Group; and

(c) the intiative taken by his Mini-
stry with all the concerned Central
Ministries regarding the Tribal Sub-
Plan for Sixth Five Year Plan?

THE MINISTER OF STATE IN

THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) ang (b). Sixth Five Year Plans of
the Centtal Ministries are still in the
formulation stage.

(¢) The Prime Minister addressed
the concerned Central Ministers in
her letter of 12 March, 1980 for con-
tribution of the Ministries to tribal
development from out of their re-
sources, formulation of appropriate
programmes for scheduled tribe people
'and Scheduled Areas and for adapta-
tion of the on-going programmes so
that the schemes become meaningful
for scheduled tribe communities. This
was followed up By the Home Sec-
retary in his letter dated 1 July, 1980
addressed to the Secretaries of the
cencerned Ministries. Further, discu-
ssions are held with the re,presentahves
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Workmg Group on Development o?

‘Scheduled Tribes 1980—85 has recom-

mended adoption by ‘the Ministries

concerned of the budgetary mechanism

which woulg reflect the share of
tribal areas in their budgets by open-
ing appropriate sub-heads.

Detergent Manufacturing Units in
Public and Private Sector

'3180. SHRI N. DENNIS: Will the
Minister of INDUSTRY be pleased
to state:

(a) the details of the detergent
manufacturing units in this country;

State-wise;

(b) the firms which "Thave foreign
tie-ups;

(c) the details of the tie-ups; and

(d) the details of the firms in pri-
vate sector and public sector?

THE MINISTER QF STATE IN
THE WMINISTRY OF INDUSTRY
(SHR1 CHARAN. CHANANA):
(a) A statement is attached giving de-
tails of units in the orgarfised sector.
There are in addition about 500 units
in the small scale sector. Precise in-
formation gbout statewise distribution
of these units is not maintained by
the Govt. of India.

(b) and (c). M/s. Hindustan Lever
Ltd. is the only company with a fore~
ign tie-up by virtue of the fact that
51 per cent of its share capital is held
by M/s. Unilever Ltd, UK;

(d). Details are indicated in the
statement” referred to in renly to part

(;u) Ct\lcutta Chctmcals Ltd.

of the Ministries at intervals. The - (a).
Statement
 State Name of the Unit Whether in public/
: . private/joint
Sector
. West Bengal . ., (i) M/ Hihdustan Lever Ltd. Private Sector ‘
. ' o ~ (i) M/s. Kusum Products. Ltd. o & L !
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1 2 3
2. Maharashtra (iv) Ms/. Tata Oil Mills Litd. Private Sector
(v) M/s. Swastik Household and Indus- Do.
trial Detergents,
(vi) M/s. Hindustan Lever Ltd. Do.
(w1i) M/s. Godrej Soaps Ltd. Do.
3. Karnataka (viii) M/s. Karnataka Soaps and Detergents Public Sectur
' (ix) M/s. Union Home Products Pvt. Ltd.  Private Sector
4. Gujarat (x) M/s. Whtoo Lid. Do.
Uttar Pradesh (xi) M/s, Swadeshi Detergents and Do.
Chemicals.
6. Punjab (xii) M/s. Stepen Chemicals Ltd. Joint Sector
7. Kerala (xii1) M/s. Kerala State Detcrgents and Do.
Chemicals.
8. Andhra Pradesh (xiv) M/s. Detergents India Ltd. Do.
9. Haryana (xv) M/s. Haryana Detergents Do.
10. Tamil Nadu (xvi) M/s, Ultra Marines & Pigments Ltd.  Privatc Sector
1. J&K (xvii) Hindustan Lever Ltd. Do.

News item Captioned “Deag Ordinance
Still Operative in Bihar”

3181, SHRI A. K, ROY: Will the
Minister of HOME AFFAIRS be
pleased to state:

(a) whether his attention has beea
drawn to the news-item in the Sun-
day Standard dated October 12, 1980
under the caption “Dead ordinance
still operative in Bihar”; and

(b) if so, the facts thereof and the
reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS:
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P.
VENKATASUBBAIAH): (a) Yes,
Sir,

(b) The Bihar Control of Crimes
Ordinance, 1979 promulgated on
5-2-1979 has been re-promulgated
from time to time. The Ordinance
was last promulgated on 11-8-1980.

The constitutional wvalidity of the
‘Ordinance has been challenged in the

Supreme Courl in the Writ Petitions
filag by Sarvashri S. Chandra Djlip
Chakrabarty and Debila] Mahato and
the case is sub-judice.

Filling up vacancies in Grade IV of
Indian Statistical Service

3182. SHRI UTTAMRAO PATIL:
Will the Minister of HOME AFAIRS
be pleased to refer to the reply given
to the Unstarred Question No, 1137 on
the 19th March, 1980 regarding filling
up vacancies in Grade IV of Indian
Statistical Service and state:

(a) the dales of creation of 20
higher feeder posts in the scale of
Rs. 650—1200;

(b) whether Recruitment Rules for
these posts are the same in all the
Ministries/Departments and the in-
cumbents of these posts were promot-
ed from lower feeder posts carrying
scale of Rs. 550—900;

(c) whether mast. of the incum-
bents of these 20 higher feeder posts
were considered in 1968 alongwith
other feeder posts holders in grade



81  Written Answers -,AGRAHAYANA_ID, 1902 (SAKA) Written Answers 82

Rs. 550—900 but the former were not
considered for promotion to Grade IV
of the Indian Statistical Service; and

(d) if so, the reasons why 20 posts
holders in Grade Rs. 650—1200 gre
now being given over-riding prefe-
rence in the matter of regularisation
in Grade IV of the Indian Statistical
Service?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) and (b). In-
formation is being collected and will
be laid on the Table of the House.

(¢) In 1968 there were 10 posts in
the gcale of Rs. 550—900 (revised scale
Rs. 650-—1200) recognised as feeder to
Grade IV of 1.S.S. amongst these, six
officers who satisfied the eligibility
criterion were considered. Three were
included in the Select List for pro-
motion to Grade IV of the Indian Sta-
tistical Service,

(d) The seniority of feeder post
holders in the integrateg list of eligi-
ble officers is determined in accord-
ance with the criterion settled in con-
sultation with the UPSC. Their pro-
motion to Grade IV is considered
strictly in accordance with the provi-
sions of the 1.S.S. Rules which do not
provide for any special dispensation
in respect of feeder post holders in
the scale of Rs. 650—1200.

Filling of quota for
Services

Adivasis in

3183. SHR1 UTTAMBHAI II.
PATEL: Will the Minister of HOME
AFFAIRS be pleaseq to state:

(a) whether it is a fact that some
percentage or quotas have been fixed
or allotted or earmarked for Adivasis
in the employment/services opportu-
nities in some Union Territories and
States; :

(b) it so, the details thereof; .

-

(¢) whether Government have re-
ceived - complaints/letters/resolu-
tions/memorandum etc. or seen press
reports of are aware that the above
percentage/quotas are not fulfilled in
some cases in the Union Territory of
Dadra, Nagar Haveli and some other
Union Territories and States;

(d) if so, the details thereof and
the reaction of Government thereto;

(e) the reasons for not fulfilling the
said percentage/quotas; and

(f) thy steps taken or proposed to
be taken fur fulfilling the same?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) 1o (f). The information is being
colected from the States/Union Ter-
ritories and it wil] be laid on the
Table of the House on receipt.

Seiting up of Small Scale Industries
in North Bengal

3184. SHRI PIUS TIRKEY. Will

the Minister of INDUSTRY be pleased
to state:

(a) whether Government have pro-
posed {o establish a number of small
scale and cottage industries in North
Bengal Districts;

(by if so, the number of proposed
industries and their location; and

(¢) the number of unemployed youth
likely to be given employment?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). Central Government have
no specific programme for setting up
of small scale and cottage industries
in North. Bengal Districts. However, to
promote the growth of small scale and
cottage industries in North Bengal, Dis-
trict Industries Centres (DICs) have
been set up in all the districts of
North Bengal. All the five districts of
North Bengal viz, Cooch-Behar, Dar-
jeeling;  Jalpaiguri, Malda and
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‘West Dhmajpur have been made eli-
gible concessional” ﬁnance from term-
lending institutions. The Darjeeling
Hill Area has also been made eligible
for assistance under the Central
Schéme for Transport Subsidy. It is
expected that through the general
efforts of fthe Central Government,
State Government and other institu-
tions, small ang cottage industries
woulg develop in this areas as in other
parts of Wets Bengal and the rest of
the country, and would lead to crea-
tion of additional employment.

Gap percentage of per capita indeb-
tedness of rural and urban people

3185. SHRI RASABEHAR] BEHE-
RA: Will the Minister of PLANNING
be pleased to state:

(a) whether Government have ex-
amined the increase of gap percentage
of per capita indebtedness of both ru-
ra] and urban people in various States
during the last three years; and

(b) the steps taken by Government
for improving their standard of living
and extending credits to the poor
people?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Information on
rural indebtedness as on June 30, 1971
is available from the Reserve Bank’s
All India Debt and Investment Sur-
vey, 1971-72 and the same is given in
the statement 1aid on the Table of the
‘Houge,

Information on urban indebtedness
ag on June 30, 1971 on the hasis of the
All-India Debt and Investment Sur-
vey, 1971-72 has not yet been released
by the Reserve Bank of India. Such
information for any subsequent date
is also not a:vailable

-(b) The steps taken by the Govern-
‘ment- for improviug the standard of
‘Hving of the poor and weaker sections
of the community include

Drcrs 1, 1030

land re-

torms regulation ot zmmmum wam,
special development programmes for
target groups of population e.g., small_
ang marginal farmers, landless labour,
tribals and other under-privileged
groupg and for certain areas like the -
hill areas, desert areas, drought prone
areas, etc., development of cottage, vil~
lage and small industries, provision of
drinking water and education, health
ang certain other facilities, including
house sites and dwelling units to
landless labour, through the Minimum
Needs Programme and strengthening
and expansion of the public distribu-
tiocn system

The measures taken to extend credit
to the poor people include strengthen-
ing ang revitalisation of the coopera-
tive credit structure, opening of new
branches by commercial banks, narti-
cularly in rural and unbanked areas,
increased flow of credit to priority sec-
tors, including agriculture and small
industry, liberalisation of credit faci-
lities for weaker sections, establish-
ment of regional rural banks etc.

Production ang Requirement of Indus-
trial Explosives

3186. SHRI R. L. P. VERMA: Wil
the Minister of INDUSTRY be pleased
to state:

(a) what is the annual production
and requirements of industrial explo-
sives in the country;

(b) the names of companies both in
the public and private sectors which
are producing industrial explosives,
with their installed capacities and ac-
tual productmn.

(c) whether some of these companies
have been foung mdulgmg in irregu-
larities with regard to disposal and
supply of industria] explosives;

(d) if so, facts thereof and what
check ig exercised by Government to
regulate gupply of industrial explo-
sives to ‘priority gectors; and .
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‘(e) what are the details. of future
- plans/proposals to increase production
of industria] explosives?

_'THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHRI CHARANJIT CHANANA):
{a) and (b). Demand for industrial ex-
plosives during the current year is
estimated at 87,000 tonnes.

A statement ig attached giving de-
tails of production units with installed
capacity ang actual production,

(¢) and (d). No such case has come
to the notice of the Government. | '
(e) An additional capacity of

2.19,000 tonnes has been approved by
the Government.

Statement
SL Name of the company/firm Installed Production (Tonnes)
No. capacity
1978 1979 1980
( Jan—Sept.)

1. M/s. Indian Explosives Ltd., Gomia (Bihar) .

2. Mjs. L. D. L. Chemicals Ltd., Rourkela

3. Mj/s. Indo-Burma Petroleum C». Ltd. New

Delhi (Public Sector) .
4. M/s. 1. D, L. Chemicals Lid., Hyderabad
5. M/s. Indian Oxygen Led.,, Ranchi

6. M/s. Narendra Explosives Ltd., Dehra Dun

Torat

e«

— e -

36,000 39,775 26,227 23,020

22,500 21,202 15,303 9,649

10,000 1,646 4,282 5,742
7,500 3641 4,204 2,956
3,000 2,043 2,184 1,608
1,000 231 316 63

80,000 59,538 52,596 43,047

Survey of utilisation of Industrial

capacity

3187. SHRI DHARAM BIR SINHA:
Will the Minister of INDUSTRY be
pleased to state.

(a) whether Government are aware
that a capacity utilization survey of
the Industrial Sector is being conduct-
ed by the Indian [nstifute of Public
Administration; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

 {b) The gurvey is yet to be compiet-
ed. The results are expected to be
known by February, 1981.
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Select List of Indian Statistical
Service

3189. SHRI JAI NARAYAN ROAT:
Will the Minister of HOME AFFAIRS
be pleaseq to state:

(a) whether Ministry of Home Aff-
airs have prepared a select list of
grade IV officers of the Indian Statis-
tical Service;

(o) if so, the details thereof;

(c) whether it is also a fact that
some personnel in the scale of Rs.
500—900 had been appointed on ad-
~ hoc basis in the gcale of Rs. 700—1300
(Grade IV officers) in the various Min-
istries and thely attached offices;

(@) it soj, the particulars of the per-
. sonnel; Ministry-wise and the reasons

. why they were not promoted to the:

scale of Rs. 850--1200/- whereas the
officers appointed in the scale of Rs.
650—1200 have not so far been promot-
ed to Grade IV of Indian Statistical

[y

~ Bervice;and . .

(e) what are the promotional ave-
nues of the personnel working in the
scale of Rs. 650—1200? ‘

THE MINISTER OF STATE ' IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P, VEN-
KATASUBBAIAH): (a) and (b), The
select list of feeder post holders for
promotion to Grade IV of the Indian
Statistical Service wag prepared in
1970. The names of the officers in-
cludeq in the select list are given in
the statement laid on the Table of the
House. [PPlaced in Library. No. LT-
1543/80].

(c) Yes, Sir. (The correct scale of
pay ig Rs, 550—800).

(dy The particulars of cofficers hold-
ing Grade IV posts on ad-hoc basis
Ministry-wise are given in the state-
ment laid on the Tahle of the House.
fPlaced in Library. See No. LT-1543/
80]. '

LAl
R
. et

Some of the departments like the
Planning Commission, Department of
Statistics, etc., do not have feeder
posts in the scale of Rs. 650—1200, but
have such posts only in the scale of
Rs. 550—900. Since grade IV is the
next channel of promotion for such
officers, they have been promoted to
that Grade on ad hoe basis in the ab-
House. (Placed in Library. See No. LT-
1543/80).

(e) The feeder post holders in the
scale of Rs. 650—1200 are eligible for
promotion to grade IV of the Indian
Statistical Service subject to  their
eligibility ag per provisions of the ISS
Tules. ‘

' News item captioned Ingide Jail’

3190. SHRI N. K. SHEJWALKAR:
Will the Minister of HOME AFFAIRS
be pleased to state.

(a) whether Government's attention
has been drawn to the article pub-
lished in Hindustan = Times dated the
31st. August 1880 entitled ‘Inside Jail'
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wherein a Iiving convmt has -
about various practices that are pre-

sently going on in the Tihar Jail, New

Delhi; and

(b) whether Government have prob-
ed into all the cases mentioned therein
and taken action against the erring
officials?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The attention of Government
has been Jjrawn o the article entitled
“Inside Jail” publised in the ‘Hindu-
stan Times’ dated 31st August, 1980.
The Supreme Court have ordered an
enquiry by the Distt, & Sessions Judge,
Delhi into the allegations of corruption
and other vices made by a lifer con-
vict 1odged in the Central Jail, Tihar.
The Distt. & Sesslons Judge has fur-
thher heen directed by the Supreme
Court to enquire into {he conditions
of tension vice and violence and pri-
soners grievanceg with a view to sug-
gest remedial actlon. The enquiry is
still in progress. Further action in the
matter will be taken in the light of the
findings of the District and Sessions
Judge Delhi and orders of the Sup-
reme Court in the matter,

The Jai] Reforms Committee ap-
pointed by Government with Justice
A. N. Mulla ag Chairman is also look-
ing into the conditions in Tihar Jail
and the report of the Committee on
Tihay Jail ig expected shortly.

Overhauling of engines of Centurin
Tanks

3191. SHRI HARIKESH BAHADUR:
Will the Minister of DEFENCE be
pleased to state:

(a) is it a fact that seventy engines
of the centurian tanks were over-
hauled in the year 1977 before the
sale;

(by if so, details thereotﬁ

(c) what was the necessity to over-
haul those engines while they were
. going to be sold as scrap, and

stated

“¢d) 8id any m::osal came to modi

| fy centurian tanka in the year 197'??

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE (SHRI
SHIVRAJ V, = PATIL): (a) No, Sir.
Only 18 engines were overhauled dur-'
ing the year 1977,

(b) The engineg were overhauled as
per the details given below,

September 1977 4
October 1977 . . | i
November 1977 5
Dccemaber 1977 4

Total . . M'{E

(c) The life of the Centurian tanks
wag extendeq by one more year from
1977. As a back-up for the tanks still
retained in service these 18 engines
were overhauled.

(d) Yes. Such a proposal was consi-
dered in 1977 but it was not agreed
to on operatxonal and cost considera-
tions,

Recruitment of Police Personnmel in
Delhi

3192. PROF. P, J. KURIEN: Wwill
the Minister of HOME AFFAIRS be
pleased 1o state:

(a) the number of police personal
recruiteq for Delhj Police in the past
6 months; ,

(b) the break.up of residences of
such recruity Parliamentary consti-
tuency.wise; S

(c) the proportion of Scheduled
Castes, Scheduled Tribes and minori.
ties recruited in the above drive; and

(d) whether this recruitment has =

been made to fill up the existing
vacancies or for the purpose; Of
-expanding the force? ‘



(SHRI YOGENDRA MAKWANA):

- . _ist Bmonths, recruit-
ment for Delhi Polive- hag been con-
‘ducted at Delhi, Sirsa (Haryana) and
Lucknow (UP) Centres and 842 can--

didates selected have already been
appomted ' .

(b) The Pa‘rliamentary consti-
tuency-wise break-up is not available.
However, the districtwise break-up ig
indicated in the list attached,

(¢) The figureg are indicated
below: —

1. Scheduleq Caste .. 103

2. Scheduled Tribe - 5

3. Muslim .. 23

4. Christian o 1

(d) The recruitment has been made
to fill the existing vacancies as well
as for new posts recently created.
Formalities for appointment of 437
more candidates selected at Delhi
Centre are being completed.

Statement

Name of D'strict Name of the Recr :itment

___ e
Liack-now Sirsa  Delhi
(U.P.) (Haryana)
1 2 3 4
1. Muerut . 37 13 21
2. Sultanpur , 1 - —
3. Dshra Dun . . — -
4. Allahabad . 4 o -
5. Gagipur 1 - -
6. Aligarh | 17 4 12
7. Asamgarh | 1 - .
8.Amora . 6 - -
9. Dowaria . ‘2_ - -
iq-; ﬂofadabzd ‘ | 1 - -
xi.l Muzaﬁ;arnagar Y 4 15

" 44> Ropar- .

12. Gaziabad 23 6 x5
Buland:hahr 20 4 ag
14. Mathura § , 2 —_ 5
15. Et:h . 1 — : 5
16. Faizabad . , 2 -— -—
17. Pauri Garhwal 3 1 4
18. Etawa a — _—
19. Lucknow 1 - =
29. Gonda 1 - -
21, Agra - 1 -
22. Alwar - 4 9
23. Bbharatpur . 1 - 2
24. Ganga Nagar - I -
25. Delhi . 10 45 109
26. Chhapra 2 - -
27. Chamba (HP) 1 - -
28. Sirsa - 29 -
29. Gorgzon - 11 19
gn. Rohtak 5 49 59
31. Bhiwani - 8 6
32 Mchandraearh - 18 16
33. Ambala - 2 -
34. Hissar - 9 | X
35. Faridabad , 1 5 16
36. Jiud - 1 -
37. Sonepat 5 27 36
38. Faridkot - 18 -
39. Bhatinda , - 14 -
40. Amyritsar - - 6 -
41. Hohlarp r - 6 T
. 42. Patiala - 2 -
43. _kapurthal‘a' S - S -
1




g6 Lodbama . = 2 -
47 Ferozepur , - ! -

48 3hind ; - -
40. Mainpuri - - 1
50, Jaipur L - - 1
1. Jhunjhuny , - - .7
52. Seckar — »- 1
53. Saran (Bihar) - - 1
54. Kamzl - - 1
55. Kurukshetra — —_ ‘1

bbb pemeb— m—pepm

166 300 388*

*Qut of the 825 selected at Delhi
Centre, 388 have been apponted so
far,

. Totalselected candidates at Lucknow 166

Total selected candidates at Sirsa 300
Total s=lected candidates at Delhi 825
b

Total . . . 1291

LT R

Nore:—Out of 166 candidateg selected
at Lucknow Centre, 164 have
been appointed, out of 300
candidates selected at Sirsa
290 have been appointed and
out of 825 candidates selecteq
at Delhi Centre, 388 candi-
dates have been appointed so
far.

Central Land Commission

8198, SHRI B. V. DESAL: will
the Minister of SCIENCE AND
TECHNOLOGY be pleased’ to state

(a) whether the setting up of a
‘Centra} Land ‘Commission gt the ear.
liest in order to Plan the preventmn
9% further damage to land &nd jm-
_Provement in their use has.been urged
by the scientists and. a Member of ﬂle

hnmns cpm:mssiom e

""‘@AKA} Writm Am:m Teg

(b, it 50, whet}m Gﬂvvm!mnt are

cons;deting the pmmsai. R
(o) 1f s0, when the same xs like‘ly

ftos set up; and -

(d) it not thg mam rea.sons

‘ therefor?

THE MINIS’I'ER OF STATE IN
THE DEPARTMENT OF SCIEN(
AND TECHNOLOGY AND ELFC
TRONICS (SHRI C. P. N. SINGH):
(a) to (d), The setting up of g Cén-
tral Land Commission to deal with
aspects of policy planning, coordmnt-
ing and monitoring in nrespect of
issueg concerning the health ang scien-
tific management of land reseurces
was one of the recommendations of a -
high-powered Committee to recom- .
mend Legislature Measures and Ad-
ministrative Machinery for Environ.
mental Protection. The Committee
which was constituted in February
1980 at the instance of the Prime
Minister wag headed by the Deputy
Chairman of the Planning Commls-
sion and had on it several scientists.
The central recommendation of the
Committee which submitted ity report
to the Prime Minister on 15 Septem-
ber, 1980 related to the urgent need
for setting up an independent Depart-
ment of the Environment (DOE) at
the Centre. The Government has
accepted this recommendation and
the Department was set up as of 1st
November, 1980 through a Presidential
Notification No. Doc 1016/80. The re-
maining recommendationg of the High
Powered Committee including the
setting up of a Centra] Land Com-
mission have been remitted to the
newly created Department of En-
vironment, for being put up to
Government in appropriate form for
necessary approval and 1mplementa—

tion.

Recruitment in C.B.P.' o

3194. SHRI V. §. VIJAYA RAGHA-

VAN: Will the Minister of HOME

) AF’FAIRS be pleased to gtate

(a) the State-wise repmentaﬁon o

” in the C RP.,
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(b) what is the frequency with
which recruitment is being made to
the Force; '

(c¢) whether any new policy guide.
lines have been issued recently in re-
gard to recruitment; and

(d) if so, the detnils thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
{SHRI YOGENDRA MAKWANA):
(3) A statement indicating the State.
Wise representation in the C.RP.F.
is enclosed.

(b) As and when neeq arises.
{¢) No, Sir,

(d) Doeg not arise.

- DECEMBER 10, 1080

Statement

Percentage
in relation

to total

strength

of CRPF

1 2
. Andlira Prad. . . 1.6y
2. Assam . . . . 1.33
3. Bihar . . . . 0.65
4. Gujarat . . . . 0.50
5. Haryana o . . 12.43
6, Himachal Pradesh . . 4.79

. Jammu & Kashmir . . 3.78

7
8. Karnalaka . . . . 1 48
9

. Kerala . . . . 11,18
10. Madhya Pradesh . . 2,82
11. Mahavashtra . . . 3.82
12. Manipur . . . 0.48
13. Mecghalaya . . . 0.03
.14, Nagaland . . . . 0.02
15. Orissa . . . . 1.59
16. Tunjab . . . . Go64
17. Rajasthan . . . 9.65

-SHIVRAJ V. PATIL):
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¥ 2
18. Sikkim . . S 0.10
19. Tamil Nadu . .. 2.47
20. Tripura . . . . 0.48
21. Uttar Pradesh . . . 20.96
22. ‘West Bengal . . . 2,12

Unon Territoies

1. Andaman & Nicobar . 0,01
2. Arunachal Pradesh . . 0.07
4. Chandigarh . . . 0.01

4. Dadar & Nagar Haveli

5. Delhi . . . 0.67
6. Goa. Daman & Diu . . 0.01
7. Lakshadwecp . . . 0.01
8. Mizoram . . . . 0.12
9. Pondicherry . . . 0.01
Others

1. Nepalese . . . Te22

e 1 4 etk e e S toe b At e i,

Aerogautical Companies in Public
Sector

3195. SHRI K. MALLANNA: Will
the Minister of DEFENCE be pleased
to state:

(a) the names and location of
aeronautical construction companies
in the public sector and the total in~
vestment thereon;

(b) the number and types of planes
produced in each company during
lagt three years;

(c) the extent to which capacity
in each piant has been utilised during
the last three years; and

(d) the details regarding the re~ ~
asons for under utilisation of capacity
in each case?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
(a) M/s. Hin~
dustan Aeronautics Ltd (HAL) is the



Government. Various factories. of the
company are Jocated at Bangalore,
Hyderabad, Nasik, Koraput, Kanpur,
Lucknow and Barrackpore. The in-

vestment as on 31-3-1980 by way of

paid-up share capital is Rs. 60 crores
and by way of loap assistance from the
Government of India is Rs. 67.84
crores,

(b) The following types of aircraft
have been produced by HAL during
the last three years: —

(i) MiG.21 series of aircraft
(§) HS-748 aircraft

(iii) Basant agricultural aircraft
(iv) Kiran {rainer aircraft

(v) Ajeet aircraft

(vi) Gnat Retromod
aircraft

(Phase II)

‘(vii) Cheetah helicopter

(viii) Chectal/helicopter

It is not in the public interest to dis-
close the number of aircraft produced.

(¢} and (d) The utilisation of capa-
city in all divisions of HAL js depen-
dent on the Defence Services and Civil
Aviation. Efforts ure continuously
being made to ensure adequate work-
load for all the divisions of HAL.
However, there is idle capacity in the
Kanpur Division, which will be utiliz-
ed for manufacture of AN-32 type
aircraft recently selected for medium
tactical transport role.
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Probe in ‘Kissa Kursi ka Case’

3197. SHR] V. KISHORE CHANDRA
S. DEO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the details of the inquiry made
against former official of the C.B.I. and
Chief investigation officer in the Kissa
Kursi Ka Case and the report thereof;
and '

(b) the action being taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLTIAMEN-
TARY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH): (a) No enquiry was
~made by the C.B.L. against the inves-
tigating officer of the Kissa Kursi Ka
case,

(b) Does not arise.

Atomic Power Plaits in Rajasthan

3198. SHRI D. L. BAITHA: Wil
_thetePMME MINISTER be pleased to
stabe: | , |

- (a) whe%herxt is a fact that the
Atomic Power Plants in Rajasthan

“State have been put to aperation; ‘and

if so, what ig the present capacity with
production since operation; L

(b) whether it is also a fact that
there are proposals
Atomic Power Plants at various places
in the country; and

(c) if so, the names of those places
and the basis/criteria on which those
places have been selected for locating
such Atomic Power Plants ang the
progress so far made in this respect?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a)
Sir. Unit.] of the Rajasthan Atomic
Power Station has been in commercial
cperation since December 1973 and at
present, is operating at a power level
of 200 MWe. Unit-I has generated
around 5412 million units since com-
mencement of operation. Unit-II has
been synchronisad to the grid for the
first time on November 1, 1980 and is
being test run to about 160 MWe and
is expected to go into commercial
operation by the end of March 1981.

(b) and (c¢). Government is consi-
dering a programme to set up some
more Atomic Power Plants during the
five year plan period 1980—85. Detils
of the programme are being worked
out.
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Arms Supply to Pakistan by Foreign
Countries

3200, SHR] K. PRADHANI: Wwill
the Minister of DEFENCE be pleased
tc state:

(a) which are the countries other
than United States suprlying military
equipment to Pakistan at present; and

(b) the number and names of the
countries which have indicateq o t he
Government of India their intention to
give military support to Pakistan?

THE MINISTER OF STATE IN THE
- MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) In addi-
lion to USA and China some other
countries are known to be making
supplies of military eulpment to
‘Pakistan. It will not bn desirah!e to
~disclose details,

(b) No country has indiﬁam to
Government of India their intention to
give military support to. Pakistan. '

Scardty ol Newnr!nt

3201. SHR1 CHITTA MAHATA'
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that there
is at present scarcity of the newsprint
in the couniry; and A

(b) if so, the rasons thereof and
when this position will ease?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Although certain communica-
tions have been received from some
newspapers referring to difficulties in
getting newsprint, there is no gemeral
shortage of newsprint in the country as
adequate quantity of newsgprint is
being imported to supplement the
domestic production.

Sick Units of Smal] Scale Industries

3202. SHRI A. T. PATIL: Will the
Minister of INDUSTRY be pleased to
state:

(a) how many units of Small Scele
Industriegs are sick in each State as
on 31st October, 1980 and since when;

(b) what measures did Governﬂient
of India take 40 assist the rehabilita-
tion thereof and with what effect; and

(¢) what are the guidelineg laid
down by Government for supply of

raw material to those sick units?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA):  (a)

 State-wise information opn sick units

is not readily available. According
to the RBI at the eng of June, 1079

‘there were about 20,708 Smail Scale
- Bick Units in the country as idenﬁaed ‘
- by lending Commercial Wenks. - The
"~ number of sick tmiil en 31-1@-1900 is

not available



.

to3 | Weiien Anoers
(b) The Reserve Bank of India has

- dssuad from time to time suitable

'guidelineg to Banks in the matter of
rehabilitation of sick units. The
guidelines cover aspects such as
strengthening the organisational set
up,” ‘monitoring, co-ordination - of
arrangements in Banks, efforts for
revival made jointly with other in-
stitutiong under State/Central Gov-
ernment, grent of need baged credit
facilities, if necessary at concessional
rates of interest, reduction in margin,
rescheduling of past liabilities, periodi-
cal review of this aspect by Banks
Boards, ete. The Bank have also
been adv1sed to set up cells at their
central and regional offices euipped
with experienced and qualified staff to
render monitoring and counselling
assistance. A study group has heen
constituted in Reserve Bank of India
(Industrial Finance Department) for
examining the proposals for setting up
of soft loan fund for assisting in reha-
hilitation of sick units in Small Scale
Industries Sector as per recommenda-
tions of the High Power Committee.

(¢) The State Level Committees
for revival of sick units functicning in
the States examine the cases of sick
units and recommenq a package of
assistance including for preferential
provision of raw materizls. Further-
more Iron and Steei items are being
made available to sick units whose
-rehabilitation process is being financed
by Scheduled Hanks etc., on the basis
of five yearg best off-take during 1974~
75 to 1978-79 instead of three years as
in the case of normal working units.

" Inclysion of Bhoti Script of North
Eastern in Eighth Schedule

. 3203, SHRI P, NAMGYAL: Will
. the Minister of HOME AFFAIRS he
pleaseq to state

i (a) whether it is a fact that Bhoti
- seript and dialogue is in use in the
~'whole ' of Himalayan region of our
~ country right from Ladakh in J. & K.
- Lahaul-Spiti and Kinnaur in Himachal
Pradesh the hilly areas pf U.P., whole

of Sxkldm, Darjeeling in Wﬁﬂ BW’-

DECEMBER 10 1980

Wmtm Amwnm m'!' -
and many parts of Arunachal Praduh ‘

| and Meghalaya, ‘

(b) wheher Govemment mopose o
include Bhoti ag one of the spoken and
written language of hilly people of
the North Easiern Frontier in .the .
Eighth Schedule of the Constiutiou' ,
and

(e¢) if so, when and l: not, the
reasons thereof? . : .

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a): Information - is being coilected
and will be laid ¢n the Table of the
House.

{b) and (¢). There is at present no
proposal under consideration of the
Covernment for inclusion of Bhoti in
the Eighth Schedule to the Constitu-
tion. However, it is the endeavour
of the Government to develop the
cvltural and literary heritage of all the
languages irrespective of their inclu-
sion in the Eighth Schedule.
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Boundary disputes between UP. and

'3206, PROF. K. K. TEWARY: Will
the Minister of HOME AFFAIRS be
pleased to ‘st‘ate:

(a) whether there is a longstand-
ing boundary dispute between the
Governments of UP. and Bihar due
to the constantly changing main-
stream of the rivey Ganga affecting
large areas in Balia and Bhojpur Dis-
tricts of the respective States;

(b) whether there has been occa-
sional clashes leading to violance and
scores of litigations between the far-
mers of the two States; and

(¢) if so, what steps the Central
Government have taken to resolve
the boundary dispute?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF.
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). Prior to the
coming into force of the Bihar and
Uttar Pradesh (Alteration of Bounda-
ries) Act, 1968 the inter-State boun-
daries between these two States were
determined by deep-streams of the
rivers Ganga and Ghaghra  which
fluctuated with change in the course
of these two rivers. The two State
Governments agreed to the disputes
in regard to the fluctuating boundary
being examined by an Arbitrator ap-
pointed by the Central Government.
Based upon his Award, which was
accepted by both the State Govern-
ments, the above-mentioned law was
enacted to replace the fluctuating
inter-State boundaries by fixed boun.
daries. There is now no boundary
dispute between them,

. The rights of individuals regarding
ownership and cultivation in land are
governed by the relevant land laws
of the respective States. Degpite
-the fact that erstwhile fluctuating
boundaries between these States have
been replaced by fixed. boundaries in
terms of the above-mentioned law,
‘occasiinal disputes between lindivi-
duals involving contending claims in

respect of such rights cannot be ruled
out, and these are determined by
courts of law. : : ‘

Decline in Vacangies

3207, SHRI G. S. REDDI: Will
the Minister of LABOUR be pleased
to state: '

(a) whether the number of people
on the live registers of Employment
Exchanges exceeded 1.5 crores by
June, 1980;

(b) whether there has been a dec-
line in the vacancies notified to
Employment Exchanges; and

(c) if so, what Government intend
to do to solve unemployment prob-
lem?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATAREDDY): (a) Yes Sir.
The number of job-seekers who were
on the Live Register of Employment
Exchanges at the end of June, 1980
was of the order of 1.52 crores.

(b) Yes, Sir. The number of va-
cancies  notified during the period
January-June, 1980 was 4.19 lakhs
as compared to 4.38 lakhs notified
during January-June, 1979.

(c) The Framework of the Sixth
Five Year Plan indicates, intera-alia,
the programme thrusts in relation to
promoting opportunities for gainful
employment, During the Plan period
additional 'opportunities for employ-
ment will become available through
the large number of developmental
projects to be undertaken by State
and Central Governments. In addi-
tion, industrial growth both in the
public and private sectors will also
help to generate employment oppor-
tunities.

As has been stated in the Frame-
work, the issue of unemployment
among the educated and others needs
to be viewed in the medium term
context uf the Five Year Plan as also

in the long term perspective sy that

a mutually beneficial relationship can
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be promoted amoag educatxonal emp—
loyment and development. The nature
of the problem 'is such that no single
pattern - would provide the needed
solution. A decentralised: approach is
called for and a District Development
Centre could become the focal point
for employment planning. It is neces-
sary to set up at the district level an

Employment Generation Council con-

sisting of peoples’ representatives,
concerned government functionaries,
representatives of credit ijnstitutions
and of professional and academic
bodies in the  district. This Coucil
should prepare an integrated district
employment plan which will help to
provide jobs in the industrial agricul-
tural and services sectors and which
will also ensure that the district em-
ploymeant plan and the district credit
plan are mutually supportive of each
other. In the district employment
plan, there shoulg be specia] compon-
ent plans for scheduled castes, sche-
duledq tribes, backwarg classeg and
women,

Besides linking the provision of
credit with self-employment projects
for the unemployed, it will be neces-
sary to provide relevant training on
the model of TRYSEM programme.
The success of self-employment pro-
jects will ultimately depend upon
the efficiency of marketing. Therefore,
the projects should be taken up only
on the basis of a careful analysis of
marketing opportunities,

Reduction of Regional Inequalities in
Sixth plan

3208. SHRI HARINATH MISRA:
Will the Minister of PLANNING be
pleased to state:

(a) whether reduction of regional
inequalities in development is one
of the goals of the Sixth Plan;

_(b) if so, what criteria the Plan-
ning Commission have evolved to
define regional mequahties and back-
wardness, S

{c) what are the backward ree
gions of the country; and

e

(d) what concrete steps are pro-'

' j)osed to' be taken by the Planning

Commission to remove reglonal ‘in-
equalities in the Slxth Plan?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARY): (a) Yes, Sir.

(b) to (d). There is no gingle cri.
terion for determining the backward-
ness of a region. The broad categories.

~ of backward areas identified are the

hill areas, tribal areas, the drought
prone areas, desert areas and indus-
trially backward areas,

Apart from the above, under the
formula governing the Central Assis-
tance, States classified as special cate-
gory States are being given special
central assistance such that the bulk
of their outlays are financed through
special Central Assistance. Among
the non-special category States, spe-
cial weightage is given to States that
are below the national average in
their per capita income,

A National Committee for the De-
velopment of ‘Backward Areas ‘'under
the Chairmanship of a former Mem-
ber of Planning Commission) has
been constituted to recommend iter-
alia an appropriate strategy or strate-
gies for effectively tackling the pro-
blem of backwardness, classifled if
necessary, according to areas, causes
or prescribed remedies. The precise
measures and the level at which these
are to be taken viz. Centre or gtate
would depend on the recommenda-
tions and the decision of the Govern-
ment thereon.
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3211 SHRI P. K. KODIYAN
. SHRI R. L, BHATIA: _
' Will the Ministry of INDUSTRY
be pleaseg to state:
 (a) whether Hindustan Lever has
been retaining letters of Intents and
licences for production of various pro-

ducts mostly agro-based lines without
utilising them;

(b) if so, the details of such letters
of intents/licences issued to the said
firm;

(c¢) what action is being taken
against such retention; and

(d) the steps Government propose
to take to either cancel the letters of
Intents or enforce their utilisation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) NOo Sir.
(b) to (d). Do not arise.

Enhancing Production of Heavy Water
at Nangal Plant

3212. SHRI CHINTAMANI PANI-

GRAHI:
SHRI JANARDHANA POO-
JARY:

Will the PRIME MINISTER

be pleased to state:

(a) whether Govt. propose to en-

hance the production’ of heavy water
at Nangal Plant;

(b) if so, what is the production at
present; and

- (¢) the proposed increase in the pro-.

duction and - total expenditure to be
incurred thereon?

THE MINISTER OF STATE IN

THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-

 TRONICS (SHEI C, P. N. SINGH):

B (a) and (c) Yes. Sir 'rhe pouibili-
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ties are being expl_ered However, the
“plant ig considered satisfactory, it
“production and the total expenditure

to be incurreq thereon are yet to be
worked out.

(b) while pertormance of this
plant ig considered satisfactory it
may not be in the national interest
to disclose the details of productlon of
hevy water

Implementation of Equal Remuneration
Act ‘
3213. SHRIMATI GEETA MU-

KHERJEE: Will the Minister of LAB-
OUR be pleased to state:

(a) to what extent the legislation
regarding Equal Remuneration Act
had been implemented in (i) indus-
tries-organised and unorganiseq and
(ii) agriculture; ang

(b) what steps Government have
taken for implementation ang for pre-
venting violation of the provisiong of
the legislation?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b).
The Equal Remuneration ordinance,
1975 later replaced by the Equal Re-
muneration Act, 1976 has been extend-
ed to all the employments; vizi——

(i) Plantation (covered under the
Plantations Labour Act, 1851),

(ii) Local Aythorities.

(iii) Central and State Govern-
ments.

(iv) Hospitals, nursing homes and
dispensaries. _

(v) Banks, Insurance Companies
and other financial institutions,

(vi) Education. teaching, training
and research institutions.

(vii) Mines, _
(viil) Employees Provident Fund

 Organisation, Coal Minég Pro. = -
~ vident Fung Organisation and - =

Employeeg State

Insurance
COrporation : o



(ix) The Food Corporation of

"~ India, the Central Warehous-
ing Corporation and State
‘Warehousing Corporations,

(x) Manufacture of T’éxtiles and
Textiles Products.

(xi) Factorieg located in Planta-
tions.

(xii) Manufacture of Electrical and
Electronic machinery, appra-
tus and appliances.

(xiii) Manufacture of chemical and

chemical products (except
products of Petroleum and
Coal).

(xiv) Land and water transport.

(xv) Manufacture of Food Pro-
ducts.

(xvi) Otl:>r Manufacturing Indust-
ries,

(xvii) Electricity, Gag anq Water.
(xviii) Wholesale & Retail Trade.

(xix) Construction including acti-
vities allied to construction,

(xx) Transport, Storages and Com-
munication,

(xxi) Agriculture and activities

allied to agriculture,
(xxii) Air Transport industry.

(xxiii) Real stateg and Business Ser-
vices and Legal Services.

(xxiv) Community, Social and Per-
sonal Services.

Ag required under Section 6(1) of
the Equal Remuneration Act, the

following State Governments Union
Territories have set up Advisory Com-

mittees.

1. Andhra Pradesh

2. Assam

3. Bihar

‘4. Gujarat.

5. Jammu & Kashmir
8. Kerala

7. Maharashtra .

8. Meghalaya

9. Punjab |

10, Uttar Prahesh

11. Tamil Nadu
.12 Tripura _

13. Andaman & Nicobar Islands
14. Chandigarh

15. Delhi .

168. Goa, Daman & Diu
17. Haryana

18. Pondicherry

The remaining State Governments/
Union Territories have been requested
to set up such Advisory Committees
at an early date. The Constitution of
the Central] Advisory Committee is
under active consideration in consul-
tation with the Ministry of Law.

As per Section 7(1) of the Equal
Remuneration Act, the following
State Governments/Union Territories
have appointeq Authoritieg to hear
complaints, claims ang appeals and to
investigate whether the provisions of
the Equal Remuneration Act are being
complied with:

. Assam

. Andhra Pradesh
Bihar

Haryana
Himachal Pradesh
. Gujarat

. Jammu & Kashmir
. Kerala

. Madhya Pradesh
. Maharashtra

. Meghalaya

. Orissa

. Punjap

. Tamil Nadu

. Tripura

. Uttar Pradesh -

. West Bengal N
. Arunachal Pradesh
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18. Andaman & Nicobar Islands
20. Chandigarh

21. Delhi - _

22. Goa, Daman & Diu

23. Pondicherry

Draft Sixth Five-Year Plan Proposals
Submitted by States

3214. SHRI  CHIRANJI LAL
SHARMA:
SHRT R. L. P. VERMA:

Will the Minister of PLANNING
be pleased to state: :

(a)whether it is a fact that some
States have not sent their draft Sixth
Plan, even though the deadline fixed
by the Planning Commission is over;

(b) if so, the action taken in the
matter; and

(c) the results on finalisation of
the Sixth Five Year Plan?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARD: (a) No, Sir,

(b) and (c). Do not arise,

Assistance to States for Centrally
sponsored schemes

3215. SHRI P. RAJAGOPAL. NAIDU:
Will the Minister of PLANNING be
pleased to lay a statement showing:

(a) whether there are Centrally
sponsored schemes giving 100 per cent
assistance to the States;

(b) if so, their number; and

(c) their details?

THE MINISTER OF PLANNING -
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Yes, Sir.

(b) and (c). A statement is attached.

Statement

Centrally Sponsored Schemes which are funded 1009, by the Centre

Scheme Brief Details
1 2
1. Agricultural Credit Stabilisation Assistance is provided through the State Governments
Fund to the Apex Co-operative Banks for building up

2. Assistance for Cadre fund for re-
organised base level credit

institutions

8. Assistance to Co-operative Credit
Institutions in under developed

States

their Agricultural Credit Stabilisation Fund. The
Fund is utilised for conversion of short term loans
of the borrowers in areas affected by the natural
calamities like drought, flood etc. o

Assistance is given to State Governments for the

establishment of adequately trained and full time
paid secretaries for base level credit organisations.
This would help in attracting the right type of persons
for manning these base level societies to perform the
multi-purpose function of supply of credit, agricultural
inputs, and cssential consumer articles in rural
areas. :

The scheme aims at providing assistance to Central
Co-operative Banks in co-operatively under developed

States and also Central Co-operative Banks in the
tribal areas of other States to enable them to over-
come their difficulties in providing the non-overcdue:
cover with a view to stepping up provision of credit.

‘Financial assistance is given to Co-operative Credit
~ Banks through the State Governments in

tnstitutions i.e. Cemtral Banks/State. &»mve
¢ shap



of long term loans. State Governments also provide
matching assistance. States of Awsam, Bihar,
Maghalaya, Orissa, Rajasthan, West  Bengal,
Manipur, Tripura and Nagaland and tribal areas
in other States are covered under this programme. o

4. Assistance to Co-operative Mar- The Scheme aims at rectifying regional imbalances
. keting in under developed . in co-operative development and at aprowding‘ the
States | required momentum to the pace development
of various programmes like agricultural markeiing,
processing, storage and supply of in'guu in 12 States
and 4 Union Territories viz., Assam, Bihar, Himachal,
Pradesh, Jammu & Kashmir, Manipur, Meghalaya,
Orissa, Rajasthan, Tripura, West Bengal, Sikkim,
Nagaland, Andaman & Nicobar Isles, Arunachal
Pradesh, Lakshadweep and Mizoram identified as
co-operatively underdeveloped. :

5. Development of Consumer Co- The Scheme aims at the distribution of consumer
operatives’ articles in urban and rural areas under the public
distribution system. In urban areas assistance is
being provided for (i) strengthening of wholesale
supply Centres by intensifying the activities of the
State-Co-operative federations and (ii) setting up of
department stores and retail outlets. In rural
areas, assistance is Frovided through the NCDC
for strengthening of primary agricultural credit
societies and co-operative marketing societies for
supply of essential consumer goods including con-
trolled and non-controlled items.

6. Debentures of Land Development The Land Development Banks raise their resources
Banks through floatation of debentures—ordinary and
special. The subscribers to the ordinary debentures
are the Life Insurance Co;roration of India, Siate
Bank of India, Commercial Banks and Co-operative
Banks and for special debentures the Agricultural
Refinance and Development Corporation. The
Central as well as the State Governments invest in
both the types of debentures on a matchin% basis. -
With the resources thus raised the Land Development
Banks provide investment credit to farmers for agri-
cultural development. -

7. Shares of Regional Rural Banks The Regional Rural Banks have been set up to acce-
‘ lerate the supply of agricultural credit, particularly,

to small and marginal farmers, landless Jabouren etc,

Out of the total share capital of Rs. 50 lakhs for

Regional Rural Banks, Central Government is

expected to provide assistance to the extent.of 259,
i.e. Rs. 12-50 lakh per Regional Rural Bank. :

8 Inter-State Transmission Lines Because of the inter-State nature of the programme
. and of the national importance atwributed to it, the
scheme is being continued as a Centrally Sponsored

: . Scheme. ‘
9. Adult Education - The MinistxﬁofEdmtidn provides assistance on  100%
: - _basis for Rural Functional Literacy Projects and to

meet expenditure on Administrative * Structures
created in States/Union Territories at State and
* District Jevels for implementation of the Adult Edu-
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10 -Integr‘a‘tqd iChild Deévelopment

1L Post-Matric Scholamhips:

12. Aid to Voluntary Organisations:

13. Co-operative Sugar and Spinning
Mills:

14. Assistance to Post Graduate
Departments:

15. The Family Welfare Programme:

16. 'Establishmcnt of ISM Pharmacies:

17. Accelerated Rural Water Supply:

!8 Roads of fﬁter—Stalé I_mport'an'c'e:.

The scheme with the main objective of improving the
. nutritional and" health status of children in the
age-group 0-6 years provides a package of services
consisting of (a) supplementary nutrition, (b} im-
munisaiics, (c) health check-up, (d) referral services,
(e) nutrition and bealth education and (f) xion-
furmal education to children in the age group of
0-6 years and pregnant and nursing mothers, o

Under this scheme scholarships are awarded to all

- eligible scheduled caste and tribe students, Scholar-
ships are awarded on the basis of Graded Means
Test (Income up to Rs. 750/- per month). The"
average annual number of scholarships awarded is
roughly 5 lakhs of Scheduled Caste and Tribe students.

Grants-in-aid are given to voluntary Organisations
for welfare of backward classes to enable them to
take up welfare projects like poblicity and propa-
ganda against untouchability and also financial
‘assistance to hostels, educational institutions and for
conducting training and orientation courses for the
welfare of backward classes.

The objectives of the schems are to (i) expedite ins-
tallation of new cooperative sugar factories and the
expansion of capacitites of the existing sugar factories,
(i) to help expansion of existing growers’ spiuning
mills which are uneconomic and (iii) to facilitate
establishment of new growers co-operative spinning
mills on the basis of technically sound and economi-
cally viable projects.

Under the scheme, the Post-Gruaduate institutions
for indigenous medicines are assisted for strengthening
the staff, provision of equipment based on felt needs
of the Institutes, stipends for students, contingency
for chemicals etc.

The entire Family Welfare Programme is funded by
the Centre in view of its national importance. States
implement the programme. : ‘

Under the sche!:ne, State Pharmacies areofamst' ed for
augmenting the existing capacity by way of machinery,
raw dugs and addijtional mfﬁ' State Governments
are also assisted to develop State pharmacies, herbal
farms and durg testing laboratories. S

The scheme aims at supplementing and accelerating
the efforts to provié)e water supply to problem
villages. Central assistance is provided to States/
Union Territories in proportion to the total number
and population of the problem villages.

The scheme provides for assistance 1o States for :

(i) Roads and Bridges projects considered essential
* for promoting inter:State Communication facilites;

(i) projects required to - open up backward areas
. and or regions rich in mineral resources etc. ;and
 (iii) projects requited to provide access to arcas
" .where railway facilitics cannot be provided. "

o
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_ Beilef and Behabilitation of Victims
: of Communal Violence |

3216, SHRI G. Y. KRISHNAN:
SHRI JAGPAL SINGH:

Will the Minister of
FAIRS be pleased to state:

(a) whether it is a fact that the Cen-
tral Government have decided to step
" up rehabilitation of the victims of
communal violence ang to provide
them grants ang also arrange loans
from nationalised banks;

(b) if 50, the details regarding the
procedure of giving loans angq terms
thereof;

(c) whether some suggestions were
also received in the recent National
Integration Council meeting in this
regard from the memberg of the Com-
mittee; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAJIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). With a view to provid-
ing immediate relief to the victims of
communal riots, a scheme is under
consideration of the Government to
speed up the process of rehabilitation
of the victims. The scheme proposes.
inter alia sanction of garnts of reason-
able amounts and arrangements for
grant of loan from the nationalised
banks to enable them to start their
vocation afrash. This Scheme which
also includeg adoption of certain com-
munal trouble-prone areas by some
nationpalised banks, is under consi-
deration of the Government.

(c) and (d). Yes, Sir. A suggestion
regarding adequate compensation to
the victims of communa] riots was
made jn the meeting.
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Rehabilitation of Bonded Labour

3218. SHRI CHITTA BASU:
SHRI P, K. KODIYAN:
SHRI VILAS MUTTEMWAR:

SHRI CHHITTUBHAI
GAMIT:

Will the Minister of LABOUR be
pleased to state:

_ (a) whether it is a fact that the
Implementation of rehabilitation pro-

gramme of the bonded labours . is_
tardy. :

(b) it so, the reasons therefor, and

(c) the progress of the rehabilna-
tion works in different States:

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) to (c¢). The
rehabilitation of bonded labour is im-
plementeq by State Governments as
part of their on-going developmental
and welfare programmes. To supple-
ment and expedite their efforts,
matching financia] assistance is avail-
able under the Centrally spongored
Scheme for rehabilitating bonded
labour. A statement indicating the
progress of rehabilitation in different
States by the end of November, 1980
is enclosed.

Statemenr
SLNo. State Total No. No. of Bonded Remaining
0" bonded labour re- to be re
labour habilitated habilita -
identified so {ar ted
and {reed
I 2 4 5
1 Andhra Pradesh . . . 12,701 2,386 5,318
2  Bihar 2,785 i,433
8 Gujarat 42 —
4 Karnataka 46,418 16,271
'5 Kerala . 308 392
‘6 Madhya Pradesh 58 1,473
% Orissa . 421* —
8 Rajasthan 6,000 o —_
9 Tamil Nadu . . . . 27,874 27,670 204
1o Uttar Pradesh 4,469 —
‘ TOtaI . . . . c. l,20,5‘6l 95)557 ' . ‘ ) 25,088

- ———

. %Pending release of honded labour.

- Nore:—Total in Col. 4 and 5 do not tally because of *above.
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'3"21'9 'SHRI ' SUBHASH YADAV:

. DECRMBER | 10, mo Wﬁm fA_’ ?_'{‘1 TR

. ‘being coﬂected and wil.l be luid an‘ :

‘"Will the Minister of HOME AFFAIRS.

| ‘be pleased ‘to state:

~(a) whether it is g fact that some
people against whom warrants of
arrests were issued in various parts
of the country under the National
Security Ordinance have gone under-
ground;

(b) if so, the particulars nf these
persons; and

(c) the efforts made or being made
to arrest them?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) to (c). The information

the Table of the ‘House.

Latest Fltum of mmﬂun bebw '7
- Poverty Line :

3220, SHRI JYOTIRMOY ‘Bosu‘?
Will the Minister of PLANNING be
pleased to state:

(a) latest figures of population be-
low poverty line in the country, State-
wise; (in number, also ag percentage
of tota] population)., and

(b) what was the position in 1960-
61 anq 1970-71?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) A Statement is
laid on the Table of the House.

(b) The jnformation is not readily
available,

Statement

Number and percentage of population below the poverty line by States separately for rural and urban

arcas, in 1977-78.

IS\T!o State Rural Urban Combined
Number Percent- Number Percent- Number Percent-
(Lakhs) age (lakhs) age (Lakhs) age
I 2 3 4 5 6 7
1 Andhra Pradesh 17035 43°89 36.44 35°68  206°79 4218
2 Assam 88:34 52765 7°07  37°87  95°41 51°10
g Bihar 33844 58-91 3294 46.07 37138 57°49
4 Gujarat 94°84 43°20 2648 29°02  121°32 89°04 -
5 Haryana 22°10 29°25 6-05 3174 20°05 24°84
6 Himachal Pradesh 10°37 28-12 0°51 16°56 10°88 2723
7 Jammu & Kashmir 14°57 32°75 435  39°33 18-92 34 06
8 Karnataka . . 12410 49°88 4862 43°97 162°72 - 48'34
9 Kerala_ 93°42 600 219 44 11561
10 Madhya Pradesh. 244°50  59.82  4a'74  48°09  287°88  57°78.
11 Maharashtra 214°11 5585 6i'g0 3162 275" 41 ‘47"-.7-1“‘."
Manipur ' ' o w39

1= 342

0°54

sgmt

B

%5
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K}"Té ‘Meghalaya 5°51 5387 0" 36 18416 587 4803
14 .Nﬁgalalld . N.A. _ N.A. 0°03 411 N.A. N.A;
15 Orissa o . 158¢07 68+97 10°33 42°19 16930 66 40
16 Punjab 13%49 11487 9°59 24466 2908 - 15°13
17 Rajasthan . 85479 33°75 19712 33.80 104791 33°76
18 Tamil Nadu . 17¢%47 . 55°68 6659 44°79  237-06 52712
, 19 Tripura 163293 6428 061 26°34 11°54 59 73
20 Uttar Pradesh 429°.3 50°23 7227 4624 50:1°20 5009
21 West Bengal 22705 3394 48°10 3471 27575 52°54
. All Union Territories . 6°35 34°32 11°24 17°06 17°59 2169
All India (weighted) 5082 518:39 3819 304610 4813

2527 74

N.A.— Not Available.

The ab wve estimates are derived by using the poverty line of 65 per capita
per wonth in 1977-78 prices corresponding to minimum daily calorie
requirement of 2400 per person in rural areas and the poverty line of
Rs. 75°00 corresponding to calorie requirement of 2100 in urban arecas.

These results arc based on the provisional and quick tabulation of the NNS
en houchold consumer expdr. of 32nd round (July 1977 to June 1978).

The difference between the aggregate all India private consumption ex-
penditure estimated by Central Statistical Organisation iu their National
Accounts Statistics and that derived from the NSSOQ data has been
prorata adjnsted aniong the different States and Union Territories in the
ahsence of any information to allocate this difference among the States

The number of people below poverty line relates to the population as on

Notki— 1)
2}
3)
and Union Territories.
4)
1st March 1978,
5)

For All India the number of and percentage of people below the poverty
line correspond to the population of the States included in the Statement.

C.I.S.E. Posted at HEC Ranchi

3221. SHRI G. M. BANATWALA:
SHRI INDRAJIT GUPTA;

- Will the Minister of HOME = AF-
"FAIRS be.pleased to state:

(a) whether the Central Industrial

Security Force posted at Heavy En-

" gineering Corporation, Ranchi were

- disarmed in September, 1880;
(b) if 50, the reasons therefor;

(c) whether the CISF units at HEC,
were sought to be replaced by

* Ranchi

 wmiss

Home Guards and Bihar Military
Police personnel; ang

(d) whether there is any agitation
by the CISF and if so, their demands
and the reaction of Government there-
to? , :

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir.

(b) This was a precautionary mea-
sure taken by the Bihar Government -
autharities in view of agitational acti-
vities by some members of the Force.
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(¢) The CISF contingent was with-
drawn for a temporsry period and
the security duties were taken over
by the Bihar State authorities.

(d) Presently there is no trouble in
any of the CISF ynits.

Import of Cement

3222, SHRI KRISHNA PRATAP
SINGH: Will the Minister of IN-
DUSTRY be pleased to state:

(a) the quantity of cement im-
ported during the year 1980;

(b) the quantity of cement likely
to be imported in the near future;

(c) the way in which the imported
cement has been distributed; and

(d) What are the proposals under
consideration of Government to stop
import of cement and boost its pro-
duction indigenously and thus save
foreign exchange?

THE MINISTER OF STATE 1IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) A quantity of 20,28,500 tonnes of
cement has been imported during the
period 1-1-1980 to 30-11-1980.

(b) The State Trading Corporation
has been authorised to import two
million tonnes of cement during the
year 1980-81.

(c) The imported cement is taken
as a part of overall availability along
with indigenous production and dis-
tributed to the various sectors.

(d) Government are making every
effort to increase the availability of
cement in the country by better utili-
sation of capacities and  sactioning
new capacities to reduce import of
cement

Seizure of Foreign Arms

3223. SHR] CHATURBHUJ: Wwill
the Minister of HOME AFFAIRS be
pleased to state:

- (a) the number and variety of
foreign arms seized in Punjab, Guja-

'DECEMBER 10, 1980

Wratten Arswers ‘:- '13.24]' .

rat, Tripura and other States durmg :
the last. 9 months;

(b) the names of countrieg w"heré
they were manufactured and from

where they smuggled in; and

(c¢) the steps taken in this regard?

THE MINISTER OF STATE |IN
THE MINISTRY OF HOME AFFAIRS
(SHRI ‘YOGENDRA MAKWANA):
(a) to (c). The requisite information
is being collected from the State,
Government and will be laid on the
Table of the House on receipt.

Assistant Public Prosecutors posts in
Andaman and Nicobar Islands

3224. SHRI MANORANJAN
BHAKTA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) how many posts of Assistant
Public Prosecutors have been created
after separation of judiciary in the
Unin Territory of Andaman and Ni-
cobar Islands and what is the pay
scales;

(b) how many of these have been
filled up and how many are lying
vacant;

(¢) whether there are recruitment
rules for the Assistant Public Prosecu-
tors who are on deputation from the
Police Department,

(d) whether the deputationists who
have got lien in the Police. Depart-
ment are given proforma prmotion
in their Department in case some pro-
motions were made from their cadres;

(e) what are the pay scales of As-
sistant Public  Prosecutor in other
Union Territories including Delhi;

(f) whether the Andaman und Nico-
bar Islands Administration has sent
any proposal to Government in this
regard; and

(g) if so, what are the proposals

and’  what act:on Govemment contem-
plate to take? .
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: THE MINISTER OF STATE IN
THE MINISTRY OF HOME A_FFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (g). Three posts of Assistant
Publie Prosecutors in the scale of Rs.
550-20-650-25-750 were created after
separation of the judiciary in the
Union Territory of Andaman and
Nicobar Islands. All these posts have
been filled up and recruitment rules
thereafter have been framed. These
posts were filled up by direct recruit-
ment of erstwhile Sub-Inspectors
(Prosecution). As they were perma-
nent in the post of Sub-Inspector
(Prosecution), their lien were retain-
ed in the Police Department. The
Administration have been instructed
to examine the feasibility of extend-
ing the benefit of next below rule to
the Assistant Public Prosecutors. as
some of their juniors in the Police De-
partment have since been promoted.
Proposals for upgrading the pay scale
of Assistant Public Prosecutors from
Rs. 550-750 to Rs. 650-960 which is the
scale of pay attached to similar posts
under  Delhi Administration, were
sent by the Andaman Administration.
However, this was not agreed to as
conditions in.Delhi are not comparable
with those obtaining in Andamans and
Nicobar Islands. Fresh proposals have
been sent again on the same lines by
the Administration on 2-11-80 and
orders thereon will be issued in due
course.

The scales of pay of Assistant Pub-
lic Prosecutors in other Union Terri-
toriq:;ure given below:

SI. Name of the
No. - Territory

Scale of Pay

e -

Rs. 650—gb60.

1 Delhi

2 - Pondicherry Rs. 500—q00/Rs. 550—
750.

3 Goa Rs. 650—go0,

4 Chandxga:h Rs. 700—r1200 (Scale of
pay is linked to the
scale in Punjab State
and carries reduced
rates of dearness allo-
wance).

5 Lakhadmep Ras, 495-—-700

Armed Intruders trom Ban"ladesh

3225. SHRI SHIV KUMAR SINGH
THAKUR: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that some
arm intruders while crossing from
Bangladesh into India were checked
by the Indian Security Force as re-
ported in the Indian Express dated
the 15th October, 1980;

(b) if so, the number of intruders
killed and captured and ammunition
recovered from them;

(¢) whether some Chinese litera-
ture was also recovered from them .
and if so, the details thereof; and

(d) the steps taken to check such
intrusions into the border States?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) There was no encounter between
dorder Security Force and an armed
gang from Bangladesh, as reported in
the Indian Express dated the 15th
October, 1980.

(b) Does not arise.
(c) Does not arise,

(d) Patrolling by BSF has  been
intensified along the border to check
infiltration/intrusion.

. Security Measures on Nagaland
Burma Border

3227. SHRI ARJUN SETHI: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether steps to tighten the
security measures all along the Naga-
land-Burma border were discussed
during the recently Chief Mijnisters
Conferenice in New Delhi, and =~ '

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE "MINISTRY OF HOME AF-

- FAIRS (SHRI YOGENDRA = MAK-

WANA): (a) and - (b) Last conference .
of Governors and Chieg Mmlsters wasv '
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convened on. April, 8 1980 mainly to
discuss the law and order situation
in the country. The issue of Naga-
land-Burma Border dig not figure in
the discussions,

Forecasling by SASE

3228. SHRI JITENDRA PRASAD:
Will the Minister of DEFENCE bhe
pleased to state:

(a) whether Snow and Avalanche
Study Establishment (SASE) has been
forecasting occurrence of avalanche
in advance of the actual happening
in the avalanche prone area of Hima-
chal Pradesh, Kashmir ang U.P.:

(b) if so, whether any useful role
was playeq and warnings issued by
the Establishment in 1978-79 when
hundreds of lives were lost due to
avalanche ang earthquakes in the
snowy region of Himachal Pradesh.

(c) the place-wise number of field
observatories of the Establishment in
the snowy helt of these three States;

(d) whethey any observatory is
alsp proposed to be set up on the
mountaneous ridge between District
Kinnaur and Rohru Tehsil of Simla
District where a number of lives were
lost due to .avalanche in the past few
vears; and

(e) if so, the time by which the
jame will be set up?

THE MINISTER, OF STATE IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL): (a)
yes, Sir, However, only a few selected
places are covered in these States
primarily for the benefit of
the Army. Wherever possible, fore-
casts are made available to civil
authorities also.

(b) Himachal Pradesh. was not
covered for avalanche forecasting in
the year 1978-79. '

7 (¢) Due to security reasons, this
| infqrmatibn cannot be divulged,

(d) and (e) Yeg, Sir. It is proposed

to cover certain areas

. €er Al of Kinnaur
District in 1981-82. C -
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More Freedom to Scientists in Science
Policy Planning

3230. PROF. AJIT KUMAR MEH-
TA: Will the Minister of PLANNING
be pleased to state:

(a) whether at a recent- meeting
organised by the Planning ' Commis-
sion, certain suggestions were made to
give more freedom to the Scientists
with g view to effectively invelving
them in the science policy planning
and to make the plans successful;
and

(b) if so, details thereof and the
reaction of Government thereto?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIIWARI): (a) and (b).
Through 5 series of meelings held in
the Planning Commission, a cross
section of the different segments of
the scientific community ana institu-
tions such as the scientific agencies.
professional societies and academies,
young scientists, women scientists and
those involved in application of
science and technology for rural needs
were consulted as 5 part of the pro-
cess for formulation of the Sixth Five-
Year Plan. One of ithe suggestions
emerging st these meetings was that
arrangements should be devisea for a
mdre active involvement of scientists
in Science & Technology planning and
implementation. In the light of the
discussions, the Sixth Five-Year Plan
is under formulation.

| ‘Setting up of Induar!es in Mines
. Aroa.s of States '

8231 SHRI HARIHAR SOREN “Wil)
‘the- Minister ‘ot INDUSTRY be pleased
tto ntate :

e mpqagl _to_ ggt_? ,_q,p : _md.uut:ies: at the.

‘have been identifieg in
- indystrialisation;

mines areas of aifferent states in the

‘year 1980-81;

(b) if so, whether any such places
Orissa for

(¢) the places identified in the min-
ing belt of Keonjhar District; and

(d) the steps taken by Government
so far to promote industrialisation in
other mineral rich districts of Orissa?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY : (SHRI
CHARANJIT CHANANA): (a) to (d).
The location of mineral based indus-
tries may not always be at the mines
as the location for industrial projects
will have to be decidea on the basis
of the availability of various other in-
puts required for the industry includ-
ing water supply and other infra-struc-
tural facilities. However, a number
of inaustries based on the mineral
recources in Orissy have been get up
in the State. The more important
Central projects in the Orissa based
on minerals are gs under:—

(a) Projects already completed:

(1) Rourkela Steel Plant,
(2) Talcher Fertiliser Plant.
(b) Projects under imwlemenhﬁon:

(3) Orissa Sand Complex (Indian
Rare Earthg Ltd.. Chhatar-
pur).

Besides, it has also been decided to
set yp an alumina/aluminium complex
in Orissa based on the bauxite depo-
sits available in the State,

Utilisaﬂ'on of Funds under Special
Component Plan by States

3232. SHRI KUSUMA KRISHNA
MURTHY: Wili the Minister of PLAN-
NING be pleased to state

(a) how far the State uovemments -
have agreed on the = objectives laid

~down by the Planning - Commission -
- for wutilising the funds under special
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. -compo-‘nent plan which is meant for
Scheauled Castes; and

(b) what kind of response the
Uaion Government have conveyed to
different observations made by differ-
ent States about utilising these special
funs?

- THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) and (b). The
objective for the development of sche-
duled castes is to enable schedulea
castes families to cross over the po-
verty line within 5 short ana specitied
period, if possible at least half of
them in this Plan itself. The main
thrust of the policy for them would
be (a) integration of services at the
delivery point to the beneficiary with
a view to developing self-reliance in
him; ’

(b) development of services from
the bottom upwards instead of top
downwards; and (c) development of
skills to diversify occupations and
introduction of latest technology based
on local materials, local skills to re-
duce drudgary of workers and also to
remove social stigma attached to their
present occupation. All the State
Governments have agreea on fhe gbove
objectives and major thrust required
for their development.

On the basis of the above, the State
Governments submitted their draft
proposals on Special Component Plans
for 19680-81 Annual Plan to the Union
Government. These were examined in
a series of meetings with the State
Governments py a Working Group
comprising representatives of Plann-
ing Commission, Homg Ministry ana
Central Ministries. On scrifiny it
wag found that improvement/modifi-
cation either in outlays or proposzd
targets were required under varlous
sectoral programmes. These were
pointed out fo the State Governments
and they were requested tp revise their

plans keeping in view the flow of
. fundg from the State sectors to the
~ State  Special Component Plans,

Waitle Extracts = produced b:,.'.l"an
‘ - India, Madras -

5233. SHRI CHANDRADEO IRA-
SAD VERMA: Will the Minister o:
INDUSTRY be pleased to state:

(a) whether no indigenous unif 1s
given protection by restriction/ban on
the import of the item produced by it
if it encounters no difficulty in the
sale of its products aag also if it
has ng capacity to produce tne entire
quantity of its itém requirea by the
country; :

(b) what are the total annual re-
quirements of Wattle Extract in the
country;

(c) what is the total quantily o?
Wattle Extract produced by Tan India
Madras and that sold by it every year;
is it in a position to meet the total
requirements of the country;

(@) is this unit being given protec-
tion by restricting the import of Wattle
Extract; and

(e) if go, what are the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR!L
CHARANJIT CHANANA): (a) to (e).
M/s. Tan India of Madras is the only
unit in the organised sector manufac-
turing Wattle Extract. Production
during the last three years is as
unaer;—

1977 ...... 1,989 tonnes
1978  ........ 2,605 tonnes
1979 ........ 3,810 tonnes

It is estimated that the leather in-
dustry requires 16000—20000 tonnaes
of Wattle Extract per annum. The
demand is met through indigenous
production and imports. This item is
included in the “Restricted List” in
the current import policy. Under
thig policy, Actual Users can get auto-
matic licences for import of this item
based on past consumption. They can
also get supplementary licences on the

“basis' of the recemmendations of the
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' sponsOrmg authorit it ‘their requiré-
mentg gre more than the entitlement
under the automatic licensmg system.

Installeﬂ Capacity of Atomic Power
» Plants :

3234. SHRI R. K. MHALGI: will
the PRIME MINISTER be pleased to
state:

(a) what is the installed capacify of
the Atomic Power Plants at (a) Tara-
our (b) Kotz (c) Kalpakkam:

‘w\ what are their respective opera-
tiona: efficiencies, dgures o7 :nstalled
capacity ana generation during three
years:

(¢) what future power plants are
proposed by the A.E.C. in the next
flve years ana what is the proposed
investment on each plant;

(d) considering the huge ‘invest-
ments involved does the Government
think that a centralised organisation
like A.E.C. will be capable of execut-
ing the projects and achieving the tar-
gets; and

(e) if not, what steps Government
propose to take to improve the per-
formance and aeveloping the Atomic

power generation ags a tzme bound pro- :

- gramme?

THB MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P, N. SINGH); (a) The ins-
talled capacities are as followsi—

1. Tarapur Atomijc Power Station
—two reactor units of 210
MWe each '

2. Rajasthan Atomic Power Station
—two reactor units of 220
MWe each

3. Madrss Atcmic Power Project
—.w3 reactor units of 235
MWe each

(b) The Madras Atomic Power Pro-
ject is undep construction. The second
unit of fthe Rajasthan Atomic Power
Station is only being test run at pre-
sent and ig expectea to go into com-
mercial operation by the end of March
1981. The capacity factors and output
achieved in the last 3 years in the
Tarapur Atomic Power Station and the
Rajasthan Atomic Power Station Unit
I, are indicated below:

— - - - -

TAPS RAPS UNIT 1
-Capacity Generation Capactity Generation
factor (Million units) factor (Million units)
1é77 . . 61.10 2240.00 26. 42 527.95 | *
1978 . . 56.70 2087.00 8.49 176.60
1979 . . 53.20 1958.00 63.58 1251.55

*During this period 280 days were lost due to labour unrest and strike.

(¢) Work on gsome more atomie AT 9% I8 ¥I9 § Fh1 96T
power plants is proposed to be started '
in the Five Year Plan 1980-—85. The

detajls are being worked out.
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o - 'Nexu!ites Operatinr in Tamn Nadu

3237 SHRI ATAL BEHARI VAJ-
PAYEE;
SHRI ARJUN SETHI,

' 'Will the Minister of HOME AF-
FAIRS pe pleased to state:

(a) whether Government's attentiou
has been drawn to press reports that
the Nexalites operating in Tamil Nadu
and in some neighbouring States were
receiving foreign support;

(b) if so the facts in this regard
and the nature of foreign support and
countries involved in it; ana

(¢) Government’s reaction thereto
and the affective stepg being taken in
the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA) (a).
Yes, Sir.

(b) ang (c).
investigated.
Tretre Gre e W qiowdy
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Febrication of Steel Plant by H.E.C.

3240. SHR] NIREN GHOSH: Will
the Minister of INDUSTRY be pleased

~ to state:

(a) whether HEC has designed to
fabricate one million ton complete
steel plant each year; ‘

(b) if so, has HEC gabricated ¢ one

" _single steel plant s0 far, and

(c) i! not the reasons thereior?
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THE MINISTER OF STATE IN THE:
USHRl

"MINISTRY OF INDUSTRY
.CHARANJIT CHANANA): (a), As
‘per the Detailed Project Report, the
Heavy Machine Building Flant of HEC
was designed to have an annual capa-
- ¢ity of 65,000 tonnes for the manpfac-
ture of steel plant equipment. This
capacity was considered sufficient for
the manufacture of equipment requir-
ed for augmenting steel capacity of the
order of one million tonnes per annum
on an average. The D.P.R. capaeity
Is no longer applicable because of
changes in the proauct-mix gnd the
various gssumptions made in estimat-
Ing the capacitly cannot be realised.

(b) and (c). When the steel planis
at Bhilai, Durgapur and Rourkela
were set up with an initial capacity of
one million tonnes each, HEC was in
the process of being set up. Subse-
quently, particularly in the case of
‘Bokaro 1st stage of 1.7 million tonn=:s
and its IInd stage of 4.0 million tonnes
and In the expansion of Bhilai from
2.5 to 4.0 million tonnes, HEC has
progressively maae a significant con-
tributiop in the supply of equipment.

No order for the fabrication of all
the equipment for a complete steel
plant has been received by HEC so
far. Note has also to be taken of the
fact that 4 large variety and range of
equipment such as electricals, turno
changer, tonnage oxygen plant, bulk
material handling systems, g variety
of cranes etc. have to come from other
public and private sector units,

Formation of Coir (orporation for
producing Brown d#ibre

3241. SHRIMAT] SUSEELA GOPA-
LAN. Will the Minister of INDUSTRY
be pleased to state:

(a) whether thero is a proposal be«
fore Government for the formation of
a Coir Corporation for prodaucing

-,broWn'ﬁbxve if so, the details fhereof;.

(b) is it a fact that Kerala is ex-
. -empted from the. purvxew of the
- Board; and ‘, .

B () . g0 what are the resasons for
‘_'_thnt? R ,

THE MINI{STER OF STATE IN THE
MINISTRY OF' INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Npo,
Madam '

, !b) and (c) Do not ar_ise.‘

Representation for Location of New

Unlt of Bharat Electronicg Lid. In
West Bennl

3242. SHRI SOMNATH CHATTER-
JEE:

SHR} NIREN GHOSH.
SHRI JYOTIRMOY BOSU:
SHRI MUKUNDA MANDAL:

Will the Minister of DEFENCE be
pleased top state:

(a) whether any representatmn has
been received from the Chief Minister
for location of one of the two new
units of Bharat Electronies Ltd. in
West Bengal; ‘

(b) whether the land in Salt lake
city has been offered by the Govern-

ment of West Bengal for such project;
and

(c) it so, the reaction of Govern-
ment thereto and the action taken
thereon? ‘

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) Yesy Sir.

(¢c) The Government have informed
the West Bengal Government that
their request would be gfien due
consideration while taking a final view
on the proposal to set up two new
Units of Bharat Electronics Ltd.

Non-inclusion of Khatwe and Tantwe
in Scheduled Castes

3243. SHRI BHOGENDRA JHA: Wil

" the Minister of HOME AFFAIRS be
pleased to state'

(a) whether it has been brought to
the notice of Government that Khatwe

and Tantwe in Madhubani, Darbhanga
"and other parts of Bihat are spcially_
- untouchable, economically Lvery poor -
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'and educatmnally laggmg for ‘behind;
-and

(b) if so, Government reaction
and reasons for not including Khatwe,
Tantwe or Tanti in the hst of Sche-
duleq Castes

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWAN -
(a) Yes, Sir.

(b) The communities like Khatwe
and Tantwe in Madhubani, Darbhanga
and other parts of Bihar State have
not been included in the list of Sche-
duled Castes because they do not suf-
fer from extreme, Social, educational
and economic backwardness arising
out of the traditional practice of un.
touchability as per findings of the
study conducted by the Registrar
General of India in the month of
December, 1979. However, the pro-
posal to include these communities in
the list of Scheduled Castes in Bihar
would be considered when the Govern-
ment decides to undertake a legislation
for comprehensive revision of the lists
of Scheduled <Castes and $Scheduled
Tribes.

Report regarding mismanagement of
M/s. Oriental Metal Industries Ltd.,
Agarpara, West Bengal

3244, SHRI INDRAJIT GUPTA.
SHRI NIREN GHOSH:

Will the Minister of INDUSTRY he
pleased to state:

(a) whether Government have re-
ceived any report from the Industries
Rehabilitation Corporation of India re-
garding the mismanagement of M/s.
Oriental Metal Industries Ltd, Agar-
para, West Bengal;

(b) if so, whether any investiga-
tion into the affairs of the company
will be conducted under Sec. 15 of the
Industries (Development and Regula-
tion) Act, 1951;

(c). whether Government have re-

ceived representations for take-over of

the concern in order to avoid planned
lock-out or closure; and

DECEMBER 10, 1980
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(-d_)ﬁ if s.b,' 'Governmeht“’s reaction
thereto? A

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir. It is presumed that Hon'ble
Members are referring to the Indus-
trial Reconstruction Corporation of
India Ltd., Calcutta.

(t) Zovernment have not yet taken
ary decision 1n this regara.

(¢) Yes, Sir.

(d) The representation, received
from the workers’ union of the com-
pany, expressing apprehension that the
management is trying to lock out/
close-down the fatcory, has been for-
warced to the Government of West
Bengal for appropriate action.

Space for Storing Cement in Silos

3245. SHRI G. NARSIMHA REDDY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether in most of the Cement
faciories especially in South India,
the production is being reduced for
want of space for storing in Silos as
necessary and required orders are not
keing issued for lifting cement;

(b) if so, the loss of production of

cement in each factory during the
last six months; and

(c) what action Government are
taking to lift the cement before Silos
are full?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). On account of non availability of
railway wagons some of the cement
factories in South India had reported
that their Silos were full. Permission
was given to these factories to supply
cement by road to the nominees of
State Governments in which they are
located or in the adjoining Stater to
ease the situation. It is not possinle
to quantify the loss of production, if
any, only on account of this temporary
difficulty faced by the factories.
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{e) Evety eﬂort is bemg madc to
provide adequate rail movement for
cement as well as workable orders,
both by rail and road to prevent! this
situation.

Inclusion of names of some junior
LDCs of the Clerical Service,
ignoring the claims of senior

persons

8246. SHRI R. N. RAKESH: Will the
Minister oi DEFENCE be pleased #0
state:

(a) whether it is fact that two junior
LDCs of AFHQ Vlerical Service werve
included in ihe panel of 1973 for pro-
motion to the UDCs ignoring the claim
of senior persons of SC/ST;

(b) whether it is also a fact that
despite the decision of Department of
Personnal & Administrative Reforms
for restoring the correct seniority of
these senior persons of SC/ST juniors
have been promoted as Assistant on
29-7.1980 ignoring the claims of senior
SC/ST UDCs:

(¢) whether it is also a fact that
seniority of an employee of the same
service had been changed in contra-
veution of administrative orders dated
9 May, 1975; and

(d) if so, the reasons therelor?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) to (d). The
reference presumably is to the case of
two Lower Division Clerks of AFHQ
Clerical Service, one Scheduled Caste
candidate appointed on results of
Clerks" Grade Examination— 1965 and
the other belonging to Bcheduled Tribe
appointed on the result of 1966 Exa-
mination who were included in the
panei of 1973 for promotion to the
Upper Division Grade superseding
Scheduled Caste Lower Division Clerks
who had been appointed on the result
of earlier Examination, ie., 1964 or
had acquired higher merit in the 1965

Examination.

2. Orders issued by Ministry of De-
fence in 1963 inter alia provided that
the inter se seniority of candidates

_‘ Scheduled Tribe
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appomted to AFHQ Clencal Cadre on
the results ‘of Clerks’ Grade Examinu-
tion held by UPSC would be regulated
according to their rank position in the
examination, the recruits of earlier
examination being rankeq senior to
those of later examinations. The seni-
ority of individuals substantively
appointed to the Lower Division Grade
is regulated in the order in which they
are so appointed ty the grade.

3. The individual’s seniority in the
temporary Lower Division grade was
accordingly assigned but at the time
of their confirmation against perma.
nent vacancies during the years 1970-
71 the two junior persons referred to
above were confirmed from dates ear-
lier than their seniors owing -to their
having fulfilled the conditions for
confirmation earlier viz., passing of
the UPSC typewriting test or date of
completion of period of probation, etc.
The two individuals became senior by
virtue of their earlier confirmation and
were included in the panel for promo-
tion to the Upper Division Grade in
1973 whereas the other Scheduled
Caste/Scheduled Tribe individuals
who were confirmed later than the {wo
persons, were included in the panel
for promotion to the Upper Division
Grade in 1974 in the order of their
confirmation in the Lower Division
Grade. '

4. On confirmation the individuals’
seniority should have been regulated
on the basis of the year of examina-
tion merit in the examination instead
of on the basis of their earlier eligi-
bility for confirmation by virtue of
having passed UPSC typewriting test/
completion of probation, etc.

‘5. This matter was taken up with the
Ministry of Home Affairs and Ministry
of Law and Administrative Order was
issued on 9.5-1975 wherein the affected
individuals were re-assigned their cor-
rect seniority in the permanent Lower
Division grade. The seniority of these
individuals as Upper Division Clerks
was also revmed consistent with tbeir
seniority changed under the Adminis-
trative Order in the Lower lesiora
grade. However, the seniority of the
‘individual in = the
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S Upper Division Grade was not reQuired '
.10 be changed as he had been promoted

- against the quota of vacancies for

' Scheduled Tribe.

_ 6_.--1n-. October 1979, a panel for pro-
motion to the grade of Assistant war
drawn. According to the provisions of
the APHQ Civil Service Rules. 1968,
Upper Division Clerks who had render-
ed 5 years service in this grade were
eligible for consideration. The two
junior individuals mentioned above
having completed the requisite service
were included in the panel whereas
the clerks whose seniority had bheen
re.assigned under the Administrative
Order of 9-5-1975 but who had notl
completed 5 years service in the Upper
Division Grade were not eligible under
the Rules then applicable and were not
considered for inclusion in the parel

To cater for such cases in future,
an amendment to AFHQ Civil Service
Rules, 1968, was issued in March, 1980
providing that if a person was con-
sidered for promotion to the grade of
_ Assistant, all persons senior to him
would also be considered not with-
standing that they have not completed
5 years service in the Upper Division
Grade. This amendment could not bLe
given retrospective effect and the past
cases of individuals who had not com-
pleted § years service in the Upper
Division grade when the 1978 Panel was
drawn up could not be considered under
the amended provision of the rules.
These individuals have now been in-
cluded in the 1980.81 Panel for rro-
motion to the grade of Assistant and
will be promoted in their turn.
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Report of Vaidalingam Commission

3248, SHR] ERA ANBARASU: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have con-
sidereq the Vaidlingam Report on
charges against Shri Charan Singh,
former Prime Minister and others;

(b) whether Government are con-
templating to institute criminal pro-
ceedings against them as per the find-
ings in the report; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI P. VEN-

" KATASUBBAIAH): (a) to (c). 'The. .
‘question of follow-up action to be

taken on the Report. of Justice C.A.

- Vaidialingam is under conszderation of
“:-Govemment - ,



Shm 01’ Cemem in Andhu Pradesh

-3249. SHRI K. A. SWAMY: Will (he
Minister of INDUSTRY be pleased to
state:

(a). whether Government are awave
that cement is not available in rural
areas of Andhra Pradesh;

(b) whether there is an inherent pias
in the allotment of cement as cement
is only allotted to industries which by
definition are based only in urban
areas;

(c) whether Government propose
to consider allotting a certain perceni-
age of cement irrespective of purposs
to rural areas; and

(d) if not, what action Govern-
ment propose to remove the shortage in
rural areas?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) There
is a general scarcity of cement in the
country including Andhra Pradesh. In
view of this, it is likely that shortage
in the rural areas also prevails. *

(b) and (c). The States are given
bulk aliocations every quarter on the
norms of past consumption aand over-
all availability of cement. The States
are free to sub.allocate this bulk allot-
ment at their disposal between urban
and rural areas in any manner they
consider necessary.

(d) Every effort is being made to
increase availability of cement in the
country by better utilisation of existing
capacities, sanctioning new capacities
and imports,

Utllisation of facilities provided by the
Small Industries Service Institute

3250. SHR1 HARISH CHANDRA
SINGH RAWAT: Will the Minister of
INDUSTRY be pleased to state:

(a) what is the percentage utilisa-

~ tion of common facilities provided by
~ the Small Industries Service Institutes

in terms . of installed capacity in each

'mstxtute as well a8 in terms of in-

'_vestments on plant/machmf«ry and
staﬂ* : L
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"'(b) what is the status of Institutes

under SIDO vis-a-vis consulting orga-

nisations started by the State Govern- _
ment; and -

(c) if utility is low, whether there is
any plan to hand over Institutes to the
State Governments?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
percentage - utilisation of machine/
equipment installed in the common
facilities is estimated at an average of
55 per cent. The staff utilisation is
estimated at about 95 per cent includ-
ing the Man Hours spent on training
of artisans from small scale units.

(b) The Small Industries Service
Institutes under SIDO provide integ-
rated services and extension to the
small entrepreneurs in the technical,
managerial, marketing, economic and
training fields. State Government con-
sultancy orgaunisations do not provide
similar assistance, ,

(¢) The Smal] Industries Service
Institutes are rendering useful services
to the small scale sector and there is
no plan to hand them over to the State
Governments.

Murder of Nirankari Chief

3251. SHRI SURAJ BHAN: Will
the Minister of HOME AFFAIRS bhe
pleased to state:

(a) the names of the suspects re-
ferred to in the F.IR. in connection
with the murder of the Nirankari Chief
Sant Baba Gurbachan Smghj: on the
24th April, 1980;

(b)the names of other suspects which
came to the knowledge of the authori-
ties during in‘vestigation_ of the case;

(¢) how many suspects named in the
F.LR. and those revealed during in.
vestigation have not been arrested so
tar, their particulars in details and the
reasons for the mordinate delay in
thexr arrest; and :

(d) whether the investigation of the
case- has been completaed_; if not, -h_ow



'much more time the Government ex-
pect to take to do the needful?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Sant Jarnail Singh Bhindranwale
and his followers.

(b) and (c). The names of some of
the suspects who have been arrested
are given below,

(1) Shri Charanjit Singh, S/o Shri
Ganga $Singh r/o No. 11, Subhash
Gali, Gopal Park, Deihi.

(2) Shri Avtar Singh S/o Shri
Harnam Singh, r/o East Guru Angad
Nagar, Delhi.

(3) Shri Gian Singh, S/o0 Shri Mcla
Singh, r/o X-975, Chand Mohalla,
Delhi.

(4) Shri Lakhbir Singh @ Shri
Lakha Singh, S/0 Shri Gurbux Singh
r/o Village Nagoke, Daffar Ki Patti,
P.8. Varowal, District Amritsar.

There are a few other suspects, whose
names can not be made public at this
juncture, as this may hamper investi-
gation.

(d) Investigation of the case is still
in progress. A specific date line cannot
be given at present for its completion.

Sanction of staff for Hindi work in
Ministries

3252. SHRI T. S. NEGI: Will the
Minister of HOME AFFAIRS be pleas-.
ed to state:

(a) whether the Department of Offi-
cial Language had issued an order on
the 6th August, 1973 with regard to
the minimum Hindi staff in each Minis.
try and Department of the Govern-
ment of India;

(b) if so, the salient features thereof;

(c) whether the Ministry of Finaace
is not giving their sanclion to the pro-
posal sent by the different Ministries
on the basis of the above order;

- (d) whether the new staffing pattern
s llkely to be issued soon; and

* DECEMBER 10, 1980
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(e) what steps are being taken by
the Ministry of Home Affairs to remove
the hurdles in sanctioning the minimum
staff for Hindi work?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No, Sir.

'(b) Does not garise.

(¢) As there are no orders, the ques-
tion does not arise in this form. How-
ever various Ministries have been
preparing the proposals for creation of
Hindi posts from time to time and con-
cerned Finance Division of the Miuis.
try/Ministry of Finance have been ac-
cording 1lheir approval to such pro-
posals subject to their appropriateness.
This procedure is still continuing.

(d) and (e). The question of pres-
cribing the norms for staff is under
consideration. After taking a decision
in this regard action wil] be taken ac-
cordingly. It may be mentioned that
although at present there is total ban
cn the crealion of new posts, posts
required for fulfilling statutory re-
quirements have been exempteq from
this general ban. This exemption is
also creation of posts for implementing
the Official Language Act, 1963 if there
are essential for fulfilling and imple-
menting the Act.

Setting up of a Cement Factory at
Palayam, Trichirapalli

3253. SHRI S. A. DORAI SEBAS-
TIAN. Will the Minister of INDUS-
TRY be pleased to state:

(a) whether a cement factory is to
be started at Palayam in Trichira-
palli district;

(b) if so, whether it is in the pubhc
sector or private sector;

(c) what is the cost of the project
and employment opportunities; and

(d) whether the licences to the pro-
ject have been cleared and if so, when

 the px‘pjéﬂt is expected to be complet-

ed?



THF MINISTER OF STATE IN.

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) to (d), No application for grant of

an incustrial licence to set up a
cement factory at Palayam in Tri-
chirapafli District has been received.
Howevur, Tamil Nadu Cement Cor-
poration Lid., a State Government
Underttking are reported to be con-
sidering setting up of a 4 lakhs ton-
nes per annum capacity cement plant
at Pal: yam, Madurai District. The
details are yet to pe finalised.

Majo, Items jn which the Industrial
Production have fallen

3254. SHRI RAVINDRA VERMA:
SHRI TRIDIB CHAUDHURI:

Will the Minister of INDUSTRY

be pleaied to state:

(a) whether there has been fall in
the irdustrial production (base—

1970-71);

(b) if so, the details of the major
itemg eng -the fall since January,
1980 mnth-wise; and

(¢) sieps taken by Government in
this cornection to meet the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR1I CHARANJIT CHANANA):
(a) ancl (b). According to the latest
information on the general index of
industrinl production (Provisional) re-
leased by the C.S.0., industrial pro-
duction has shown positive rates of
growth in recent months,

(c) Steps have already been taken
by the Government t{o ease infra-
structura] bottlenecks and to provide
a positive policy thrust for stepping
up ihdnstrial production.

Repreg mtation for enguiry against

. 3255. SHRI SAMAR MUKHERJEE:
Will th, Minister of INDUSTRY be
pleased to state: '

~(ay whether representations have
been reeived for instituting an en-
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quiry by CBI or Committee of M.Ps,
into. the charges against Thapars that
they have ruined the: Hindustan Pil-
kington Glass Works Ltd, -Asansol for
their vested interests; and .

(b) if so, the steps taken by Gov-
ernment in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF - INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, sir.

(b)y Department of Company Affairs
has ordered an inspection of the
books of accounts of the Company
under Section 209-A of the Compa-
nies Act, 1955,
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Adverse effect of Consumer Price Index
on Employees

3257. SHRI SATYANARAYAN
JATIYA.

SHRI ATAYf. BEHARI
VAJPAYEE,

Will 1the Minister of LABOUR be
pleased to state:

(a) whether his attention has been
drawn {o a report in the Hindustan
Times dated October 9, 1980 that
over six million salaried employees
will be adversely effected if the pre-
sent consumer price index series with
1960 as base is linked to the 1980
series without the seven points cor-
rection as suggested by the Union
Ministricg of Labour and Finance;

(b) whether it is a3 fact that if the
suggestions of the Ministries of La-
bour and Finance were accepted by
Government ag from September 1,
1980, employees who have their D.A.
linked fo the Consumer Price Index
would }ave been benefited by about
Rs. 300 crores;

(¢) the facts of the matter, reaction
of each recognised Trade Union in
this regard and relief measures being
considersd; and ‘

(d) w’'sether Government propose to
constitule another Commlttee for the
aforesan purpose?

THE MINISTER OF PLANNING
AND . LABOUR (SHRI NARAYAN
- DATT TIWARID); (a) Yes, Sir.

DECEMBER 10 HSO

{b) No guch’ esumate was ma&e in
thig. rezard = : =

(e) ang (d). All I.ndxa 'I‘rade Union
Congress and Centre of Indian Trade
Unions  have suggested that 19860 se-
ries of the Index should be corrected
before it is linked to the new series.
with 1980—31 as base. ‘

It has been felt that the 1960 ‘se-
rieg is now 20 years old and the con-
sumption pattern of the working class
has changeq considerably gsince then.
It has therefore, been decided that a
fresh family living survey should be
conducted during 1980-81. A Com-
mittee hag been constituted to go into
the preparation of the new series.

Progress of various schemes approved
by Planning Commission

3258. SHRI DEVINDER SINGH
GARCHA. Will the Minister of
PLANNING be pleased to state:

(a) whether a proper monitory sys-
tem for the progress of various sche-
mes approved or noted by the Plann-
ing Commission exists;

(b) is there any catalogue of vari-
ous schemes either with the Com-
mission or with the Ministries outlin-
ing the objectives gscope of work,
different tasks involved, identifying
the responsibility to implement the
task and schedules of implementa-
tion; and

(c¢) if so, whether a copy of the
catalogue 'will be laid on the Table
of the House?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI);: (a) Yes, Sir.
Monitoring systems for the progress
of various schemes approved by the
Planning Commission ‘exist for certain
sectors and categories of projects/
Schemes. In respect of major cen-
tral sector project in the areas of In-
dustry, - Power, Petroleum, Heavy
Engineering, Coal, Steel ang Mines,
Irrigation = etc. monitoring = systems

“have been - establisheq and ~are. in
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ﬁpetaﬁon : For
“sponsored ~ programmies/schemes™ like
‘Rura] Development, monitoring sys-

' . tems have been established. For pro-
. jeets and programmes within the

jurisdiction of the State Govemments
and included in the State plans, mo-
nitoring systems for uge at central
level have been designeq in areas like
Tribal Development and development
of Backward Classes, Primary and
Agdult Education, Water Supply. State
Governments have their own moni-
toring systems for monitoring plan
programmes/bchemes at State level.

(b) Catalogue of various schemes
with the details indicaled as such does
not exist in the Planning Commission.
Annual Plans of Central Ministries
and State Governments do certain
lists of projects and schemes with
particulars such as cost, expenditure
physical targets time schedule, basic
objectives of schemes etc.

(¢) In view of (b) above, (c) does
not arise.
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- 3260, SHRI SUSHIL BHATTA-
CHARYYA. Will the PRIME MIN-
- ISTER be pleased to state::

(a) how many Forelgn Oﬂloes are

: being maintained by the. Electronics

. ‘Trade and Technﬂogy Development

ma:.s-c

certain centrally-

. Corporatxpn Ltd and when they wem
' /"‘opened' S

(b) the total hnporta and exports

that have been done by these offices

from the time they were opened;

(c) the total expenditure incurred

on these offices and the break up
thereof indicating salaries, travelline
allowance, rent, etc.;

{d) whether after opening of thewse
offices, the foreign tours of the Chief
Executive and other officers to these
countries increased or decreased;

(e) the comparison of the expendi~
ture incurreq on these offices and pro- -
fit earned; and

(£ whether it is proposed to cpﬁti-
nue these offices and whether Govern-
ment have looked into these matters?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELECTRO.
NICg (SHRI C. P. N. SINGH): (a) At
present Electronics Trade and Tech-
nology Development Corporation
(ETTDC) hasg the following 3 foreign
offices which starteq functioning from
the dates indicateq against each:

1. Warsaw Office, Poland — 8.3.1976
2. Moscow Office, USSR — 15.12.1976
3. Los Angeles Office, USA — 28.12.78

(The offices at Warsaw and Moscow

are located in the Indian Embassy
premises).

(b) The total imports and exports
done by these offices since their in-
ception are as follows:—

" Rs. in lakhs

Total  Total
Exports Imports

upto end upto end
‘October, uﬁtugust,
1980 1980 ‘

Warsaw. 5467
Moscow. 2667 75 o
O ba',

'LosAngehs‘ 0'g8 139

*In addition, the Los’ Angeles Office
has, on hand, trade orden worth
Rs. 50 1auu =



(6) A statement giving the total
8 | " Mes

expenditure incurred on these of
@ dfio & break-up théreot indicating
the expenditure on salarfés and allow-

‘ances; travelling and diily allowanoe,
‘rent and other expenses is given in

Annexure,

(dy It is gifficult to assess whether
there is an increase or decrease in
foreign tours since these offices were
opened, since tours by officers of the
Corporation are on different accounts
viz. organhising seminars and exhibi-
tions, training, inspection or as mem-
bers of official delegation. However,
the Corporation is making efforts to
keep foreign tours of its staff to the
minimum,

(e) The expenditure incurred on
these offices is given in the Annexure.

ol. its' foreign offices at Moscow and
Warsaw, as these are only liajson
offices. and not trading offices. The
foreign office at Los Angeles has been
made a trading office since Septem-
ber, 1979. So the first profit and Loss
account for that office will be prepar-
ed only af the close of the Corpora-
tion’s year 1980-81 i.e. in July, 1981.

(fy As the activities of the Corpo-
ration involve foreign trade and it has
been set up to expand and diversify
electronics trade with foreign coun-
tries, it i considered necessary to

continue these foreign offices. With
the expansion of its activities in
foreign countries, the company has

proposed to set up another foreign
office in Western Europe.

Statement
Expenses incurved on foreign offices of FTTDC

—

I.. Salaries and Allowances

2. Rent
g. Travelling and Daily Allowances

4. Other expenses . .

Total Expenditure

Total Expenditure on
3 Fareign offices

. "1,27,094 00

. 333,647 11

Moscow Warsaw TL.os Angeles
Rs. Rs. Rs.
2.01,239°24  2,54,899°93 78,563 793

. 14,2507 14 7.24.266 80 1.02.006°6g

60,503 24

1,808,832 24

2,43.336° 37
4,95.453° 76

- T'7,76,230°49  15,16,959°82  4,30,086- 1n

Rs. 27,23,276'41

Hlections to. Delhi Metropolitan Coun-
cil and Delhi Municipal Corporation

3261. SHRI ARVIND NETAM: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government have taken
any decision on elections for the Delhi

“Metropoliftan Council and Municipal
. Corporation, Delhi; and _

'{by if wo, the details thereof? :

THE M’INISTER OF STATE IN THE
M:_msmy_ OF I-IOME AFFAIRS:

SHRI YOGENDRA ‘MAKWANA): (a)
‘No, gir, . T
'(".’" Does not arise.
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Scarcity and Price Rise of Paper

3263. SHRIMATI SANYOGITA
RANE: Will the Minister of INDUS-
TRY be pleased to state:

(a) wheher scarcity and high prices
of paper are having crippling effect on
the publication industry and adversely
affecting the student community; and

(b) the steps proposed to be taken to
lower the prices of paper and increase
production capacity of paper?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) There
has been no sharp decline in the book
production level to indicate that the
book publication industry is facing any
critical difficulty due to shortage or
high prices of paper. Ag far as the
educational sector is concerned, white
printing paper is being supplied at a
concessional price for publication of
school and college text books.

(b) The ex-factory price of white
printing paper has been fixed statuto-
rily, under the Paper (Control) Order,
1979. The paper is to be supplied direc-
tly to allottees by the mills. Writing
and printing paper is also being im-
ported for distribution to consumers
through the marketing net work of the
Hindustan Paper Corporation Ltd. a
public sector undertaking. Adequate
capacity is being set up in the public
and private sectors to mieet the coun-
try’s requirement of paver and with
the expected fmorovement in power
and coal aveilability it woild ke pos-

sible to achieve higher capac!ty utili

, mmmmmmym am m

~ of paper. Govemment have oﬂered the
following

_ 44 . encourage
growth of iurther capacity-—- o .

(i) Promoting the settmc up ' of
paper mills pased on secondary and
non-traditional raw materialy which
does not involve foreign exchange
expenditure has been delicensed.

(ii) The facility of import of second
hand paper plants has been allowed
upto a capacity of 30 tonnes per day.

(iii) The import of pulp has been
liberalized.

(iv) The import duty on waste
paper used for paper makmg has
been waived. :

(v) Excise rebates have been ai—
lowed to small paper mills for the
use of unconventional raw material.

(vi) Special incentives have been
offered for the utilization of bagasse
for paper making.

Crisis in Coir Industry in Kerala

3264. SHRI A. A. RAHIM: Will the
Minister of INDUSTRY be pleased to
state:

(a) whether he is aware of the grave
crisis the Coir rndustry is facing in
Kerala; and '

(by if so, what steps are propoéed to
be taken by the Government of India
for a long term solution?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Some. reports about accumulqﬁtm
of stocks of coir yarn and products
bave. been received and the attention -
of the Chairman, Coir Board has been.
drawn with- a view to help ease the

‘situation and also to work out

long term stratezy for imreadng the

sales of colr yern gnd . ?a, hoth
within the’ country and abroa
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Onﬁmaﬁm Special Component Plan

3266. SHRI CHANDRABHAN
- ATHARE PATIL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether it is a fact that Go-
vernment have had discussions with
the State Governments in connection
with optimization of Special Compo-
nent plan for Scheduleq Castes in the

cm;text of special Central assistance;
an

(b) it so, the outcome thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)

_and (b), The Special Central Assis-

tance to the Special Component Plan

Aor the Scheduled Castes to the States

wag commenced in March, 1080. There
after, ducuulm between Government =
u»r lndh the Pla:ming Gomnﬁuﬁon anﬂ o

\ the State Gov |
' mmdraﬂspedalcmnmmmmc'

pents ave bees, md -
of ‘the States. These have helped the

- State Gopernments in the formulation

and in the improvement.
Special Component Plans, -

mmyudnnﬂaﬁw Oou
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3267. SHRI SUBHASH CHANDRA
BOSE ALURI:
SHRI DAULATSINHJE
JADEJA: '

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government’s attention
has been drawn to news appearing in
Hindustan Times dated the 15 October,
1980, that officers of three nationalised
companies demanded that Ministry of
Industry should enquire into the wor-
king of the companies; and

(b) if so0, the reaction of Government
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir.

(b) Government ig seized of financial
and other problems facing the three
nationalised companies referred to in
the news item, viz., Burn Standard
Co. Ltd., Braithwaite & Co. Ltd.,, and
Jessop & Co. The statements of the
Officers Association highlighted in the
news item lack sufficlent basis to call
for specific enquiry.

Cooperation between India and m
Planning Bodies

3268. SHRI KESHAVARAO PAR-
DHI: Will the Minister of PLANNING
be pleased to state:

(a) whether he visited Moscow in

. connection with the cooperation bet-

ween Indian and Russlan Planninz
bodies;

(b) it so, the dignatories with whom

- talks were held and the outcome

thereof; _
{e) the sphere of. Soviet combora-

.tion during Sixth Five Year Plan 1or'
' whlehtnlkswmheld.and '
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‘DA‘I‘I‘TIWARI) (a), Yes, Sir,

" Ab) to (d). Digcussions were held
with somg of the Soviet Ministers and
leaders. The discussions mainly relat-
ed to cooperation between Planning
bodies of India and the USSR, How-
ever, gome preliminary discussion also
toolk place on Indo.Soviet = economic
cooperation during the Sixth Plan. The
discussions are still not conclusive. It
is, therefore, not possible at this stage
to spell out the details of Indo-Soviet
economic cooperation during the Sixth
Plan.

Indepth study of Irrigation, Road
transport and State Electricity Boards

3269. SHRI K. T. KOSALRAM: will
the Minister of PLANNING be pleased
to state:

(a) the salient features of the in-
depth study of the performance of the
State Governments in three sectors of
irrigation, road transport and State
Electricity Boards during 1979-80 in
which the States have incurred mas-
sive losses to the tune of Rs. 1400
crores; and

(b) the action taken thereon?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) In the context
of the estimation of financial resources
for the Sixth Five year Plan, 1980—85,
the financial performance of three
sectors irrigation, road transport and
State Electricity Boards, was also exa-
mined ang their Jlosses in 1979-80
were estimated at about Rs. 900 crores.
The Ministry of Energy had also set
up in 1978, a Committee to examine
. indepth, interalia, the financial per-
formance of State Electricity Boards
and to make recommendation to im-
prove them. The irrigation losses are
due fo lack of full utilisation of irri-
gation potential and fixation of uneco-
nomic water rates. The losses of Staﬁe

Road  Transport Corporations are due
~ to several factors: including escalation

in the costs of fuel spares and material

amd ;nmm in the emohments of

m mxmyma_ E*“m’fesaxm Written Amm m

runecanomxc t&rﬂ! hav@ been twnd to -

be due fo poor operational efficiency,
high fixeq costs, substautial losses in

transmission and dim'ibution ete.
“ (b) As indicated in the Framework

of the Sixth Five Year Plan 1980-85.

approved by the National Development
Council in August 1980, the State
GoVernments have been advised to
charge economic prices for supply of
water, electricity and transport ser-
vices and take other messures to wipe
out these losses to the maximum extent
during the Plan period. The Report of

the Committee mentioned above in
regard to the performance of State
Electricity Boards has bheen sent to
the State Government and the imple-

mentation of its recommendations is
being taken up by the Ministry of
Energy in consultation with them.

Maruti Limited

3270. SHRI ATAL BIH_ARI VAI-
PAYEE: Will the Minister of INDUS-
TRY be pleased to state: :

(a) break-up of the assets of Maruti
Limited under the headings:

(1) land; (2) building; (3) machinery;
(4) deposits; and (5) miscellaneous;

(b) break-up of the liabilities of
Maruti Limited under the headings: :

(1) loans; (2) interest on loans; (3
advances from dealers etc.; (4) salaries
and wages; (5) payments for goods
purchased; and (6) miscellaneous; and

(c) payments made by Maruti Limi-
ted since 1.10.80 to clear the liabili~
ties?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRL
CHARANJIT CHANANA): (a) and
(b). The details of assets and liabﬂities
of the company as furnished in ‘the
Statement of Affairs as on 22nd July,
19717, filed under section 454 of the
Companies Act with the Official Tiqui-
dator attached to the Punjab- & Har-
yana High Court, are tumhm n the
enaloud stntment. S

. (c) No pamenu have been made “ht i \
__,u"uﬁ ‘Limited since = 18t um
lm w aam ute W B L T
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I Statement]

ASSETS .

1. Fived Assels Rs. in lakhs
Land . - . 39°33
Buildings . . 377°02
Plant and Machinery 153 ‘25
Furniture nad Fittings . 318
\'ehiclés . . . . 3°53

. Air-Conditioners etc. . . 2'43

‘ 'I‘ubc \'Vclls . . . 0°'95
580°39

- for the years ending g1st

Less Arrears of depreciation '
March, 1976 and 1977 27'32

n53°27
2, Investments . . . 0401
3. Stocks and Stores . . 36’01
4. Debtors | . . . 45'49
‘5. Loans and Advances elc. . 4085
6. Qash and Bank Balances . 7799
Total Assets: . &‘(,53_ ‘62
or say Rs, 6}’,4 lakhs
LIABILITIES

1. Employees dues . . 1°73
2. Govl. dues for taxes elc. . 23" 40

3. Amount duc to Govil. of
Haryana for land . . 3646
Carried over . . . 6:49
Bjo ‘ 6149

4. Secured Loans jrt;m Barks
Punjab National Bank ¢7.767 119°96
* Central Bank of India 22.20 '

" Add Approxunate intcrest
charges between 22-7-77

and 13-10-00 . 5800

5. Public Deposits . . 6366
6. Dedlership Depsoits 239°57
7. ‘Trade Creditors . . 56:04
3. Share Application Money . 26°59
Total Liabilitics: . . GaB- 21

or say Rs, 628 lakhs .

Payment of Compensation t0 maruti
' Limited

3271. SHRI R. L. P. VERMA: Will
the Minister of INDUSTRY be pleased
to state: -

(a) the basis on which the figure of
Rs. 434 lakhs has been arriveqd at for
paying compensation to the Maruti
Limited. within thirty days; gnd

~ (b) ‘the preakdown of the money to
be used for paying woRaid wages to

DECEMBER 10, 1980
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the employees and dues from Haryana
Government?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) The
amount of Rs. 43¢ lakhs specified as
payable under section 7 of the Maruti
Limited (Acquisition and Transfer of
Undertakings) Ordinance, 1980 was
fixed having regard to the assets gnd
liabilities of the company and the
Government’s obligation to pay an
amount under Article 31 of the Consti-
tution.

(b)As per the Statements of Affairs
as on 22nd July,1977 filed with the Offi-
cial Liguidator attached to the Punjab
ang Haryana High Court at Chandi-
garh under Section 454 of the Comn-
panies Act, the company’s liability to
the employees for salaries and wages,
provident fund etc. gmount to Rs. 1.73
lakhs. The amount due from the com-
pany to the Haryana Government as
per the Statement of Affairs is Rs.
36.36 lakhs for land and Rs. 22.75
lakhs for sales tax. Subject to the pro-
visions of the Maruti Limited (Acqui-
sition and Transfer of Undertakings)
Ordinance, 1980 all these liabilities
will have to be discharged by the Com-
missioner of Paymerits out of the
amount of Rs. 434 lakhs fixed as com-
pensation.

Setting up Bhai Mati Dass Memorial
in Delhi

3272. SHRI CHIRANJ]! LAL SHAR-
MA: Will the Minister of HOME AF-
FAIRS be pleased {o stale:

(a) the nature and details of pro-
gress made so far in setting up Bhai
Mati Das memorial in Chandni Chowk;
and

(b) the time by which the work 'in
the memorial will be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
and (b). The Municipal Corporation of
Delhi have reported that initially - on
the request of the Bhal Mati = Das
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Samarak Samiti, the Chowk at Fun-
tain in Chadni Chewk was mamed as
“Bhai Mati Dag Chowk”. A marble
plagque with line figure of Bhai Matl
Das and important events of his life
engraved therein was also installed
but the same was damaged and dis-
mantled by some people on the date it
was to be unveiled, reportedly on gc-
count of the fact that according to
them he line figure as engraved in the
plague was not a correct representa-
tion of Bhai Mati Das. Subsequently in
October 1980 another organisation viz.
Shaheed Bhai Mati Das Memorial
Trust (Regd.) approached the Munici-
pal :Corporation of Delhi for setting up
the Memoria}] of Bhai Mati Das and
of a huge gate to be erected at the gite
of fountain in Chandni Chowk. Since
of funtain in Chandni Chowk. Since
no such comnstruction at roundabouts
and important places in the capital
can be undertaken without priar ap-
proval of the Delhi Development Au-
thority and the Delhi Urban Art Com-
mission, M.C.D. have asked the Trust
to obtain concurrence of these bodies.

2, The Bhai Mati Das Samark
Samiti has also been asked to sort out
the dispute regarding the facial fea-
tures of Bhai Mati Das.

Ckanges in Indian Penal Code Re:
Investigations in Death Cases
3273, SHRIMATI GEETA MUKHER-
JEE: Wil] the Minister of HOME
AFFAIRS be pleased to state whether
Government are considering making
necessary changes in the Indian Penal
Code so that investigation and post-
mortem is required by law in the
case of all deaths occurring under un-
natural circumstances of married
young women within 7 years of mar-

riage?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI P.
VENKATA SUBBAIAH): There is
ne proposal under the consideration of
Government to amend the Indian
Penal Code for this purpese. Crimina]
procedure jncluding procedure relat-
ing to investigation angq post- mortem
is prescribed py the Code of Criminal

Procaduge 1978. Thene is aleeedy a
provigion mnder Section 174 Gr. B, C.
provinding for investigation in m
case in which gn officer in charge
of a Police Station or someother
Police Officer specially empowered _
by the State Government in that
behalf receives information that a
person hag committeq suicide, or
has been killed by another or by
an accident, or has died under cir-
cumstances raising a reasonable sus-
picion that some other person has
committed an offence. Thig section
also provideg for examination of the
body by the Civil Surgeon or other
qualifie§ medical man appointed in
this behalf by the State Government
when there is any doubt regarding
the cause of death,

Sources of Energy

3274. SHRI R. Y. GHORPADE:
Wil] the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Rs. 1,000 crores - is
being allocated for programmes aimed
at wider application of devices geve-
loped by scientists to tap .solar wind,
water, animal and geothermal ener-
gY; .

(b) whether the programme seeks
inter alia to increase the production
of phyto-mass through extensive
energy plantation consisting of fast-

growing trees, which can produce
fuel, fodder, feed and fertilizer
through biologica] nitrogen fixation,
and

(c) if so, the salient feajures of the
programme?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) No, Sir. However, work on New
and Renewable Energy Sources, under
the Department of Science and Tech-
nology, is being given a major im-
petus, and during the Sixth Five Year
Plan. an outlay of about Rs. 50 crores
is being earmarked for programmes
relating to research development,
prototype fabrication and demonstra-
tion in the areas of Solar therma)l and
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‘Solay photovoltaic devices, wind mills,
biogas - ymductxon ang biomass con-
version.

(b) and (c). Yes, Sir. Within the

overall programme on New and Re-
newable Energy Sources, the Depart-
ment of Science and Technolo;y has
sponsor_ed some projects on produc-
tion of phytomasg through fertiliser
plantations for production of iodder
feed and fertiliser. To mention a few—

(1) A multi. institutional, inter-
disciplinary All India Coordinated
Project on Algae ag a gource of
feed, fuel ang bio-fertiliser is being
implemented at six research centres,
namely: (i) Indian Agricultural
Research Institute, New Delhi, (ii)
Central Food Technological Re-
search Institute. Mysore, (iii) Cen-
tral] Salt & Marine Chemicals Re-
search Institute, Bhavnagar. (iv)
Nationa] Environmenta] Engineer-
ing Research Institute, Nagpur, (V)
National Botanica] Research Insti-
tute, Lucknow, and (vi) Indian
Veterinary Research Institute. Izat-
nagar.

(2) Cultivation and screening of
petro-crops-being implementeq at
Indian Institute of Petroleum,
Dehradun anq National Botanical
Research Institute, Lucknow.

(3) Introduction and cultivation
of Jojoba—NBRI Lucknow and
Central Arid Zone Research Insti-
tute, Jodhpur.

(4) Establishment of Biomass re-
search centres at Madurai Kamraj
University, Maduraj and NBRL
Lucknow, an integrated programme
of research, development, demons-
tration, training and flelg trials. to
produce and utilise biomass is being
currently processed by DST.

FOreign Collaboration Agreements

3275 SHRI K. KUNHAAMBU: will
the Minister of INDUSTRY be pleaged
to state:

‘{a)the number of foreign collabora.

tion agreementg reacheq or are in pro-
cess during the hst One year;

3ER 10, 1080 -
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(b)y ‘hames of countries .and the
areag in which collaboration is sought
and -

(¢) details about the terms and con-
ditions of these collaboration agree-
ments?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to (c). 444 foreign collaboratiom
proposals Wwere approved during
January-November, 1980, Lists giv-
ing details of the foreign collabora-
tion proposals approveq by Govern-
ment are issued on a quarterly basis.
These lits, inter alia, indicate the
name of Indian company, the name of
foreign collaborator. the item  of
manufacture and whether the propo-
sal involves foreign capital participa-
tion. Copies of these lists are sent to
the Parliament Library regularly.

Crime in D.T.C. Buses.

3276. SHRI K., LAKKAPPA: Wil
the Minister of HOME AFFAIRS be
pleased to state:

(a) whether chain gnatching, pick-
pocketmg and stabbing are on the
increase in the DTC buses,

(b) if so, the incidents registered
with the police during the last 6
months,

(c) what steps DTC has taken to
stop such activities;

(d) whether it is a fact that DTC

staff is in league with unlawfnul acti-
vities; and

(e) if s0, the action proposed in
the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) and (b). As will be
seen from the figures for the last gix
months viz. 16th May to 15th Novem-
ber, 1980 and the corresponding period

‘of last year, indicateg below the cages
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of chain snatching and pick-pocket-
ing. in the D.T.C. buses are on the"
decreage: — :

Period Period
- 16-5-80 to 16-5-79 to

15-11-80  15-11-79
Chain-snatching 3 8
Pick-pocketing . 450 558

—_—

Stabbing

[&)]

= . —

(¢) The crew have instructiong to
take the bug to the Police Station, if
any incident is reported on 2 running
bus and the victim requests that the
bug should be taken to the Police Ste-
tion. Besides, in arrangement with
the Delhj Police, the D.T.C. allows
subordinate police personnel in uni-
form to travel, free of cost, in a bus.
The Delhj Police also depute plain
cloths police personnel at bus stops
ang strict vigil is kept.

(d) No such instance has come fo
notice.

(e) Does not arise,

Manufaocture of Ethonal for use &8s
Transport Fuel

3277. SHRI P, RAJAGOPAL
NAIDU: Will the Minister of
SCIENCE AND TECHNOLOGY be
pleased to state:

(a) whether Government are con-
templating to manufacture ethonal
which can be useq as transport fuel;

(b) if so, when will the manufac-
ture be taken up; and

(c) whether Government are uware
that Austria, Philippines, Poland and
U.S.A. have already commercialised
the use of ethonal as a transport fuel
constituent?

THE MINISTER OF STATE IN

THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b). Ethanol is at present

being manufactureq in the country

primarily based on sugarcane/mola-
ses as feed material. Research and
development efforts are being directed
at present towards substantially in-
creasing alcohol production in the
country by improving the process and
efficiencies, and causing a variety of
feed material such as agricultural
residues, Cassava, etc. rather than
depend on sugarcane/molasses alone
as feed material. The basic require-
ment is to increase alcohol production
without adversely affecting primary
feed production. It should be noted
that ethanol, by virtue of its chemical
structure, is better guiteq for making
high value added chemical products
through its use as a feedstock in the
chemical industry rather then being
burnt as direct transport fuel, When
alchol is used as feed in the chemical
industry, it would replace some of the
naphtha, that is at present being used.
After meeting the requirements of the
chemical industry, whatever surplus
ethanol would be available, the samc
could be used then as transport fuel,
where it most important and imme-
diate application woulg be to replace
diesel rather than petrol.

(¢) Government jg aware of the
development in the countries like
Austria, Brazil, Philippines, Poland.
USA and many other countries where
ethanol is being tried out as transport
fuel to varying extent. However, jts
use has not yet been fully commer-
cialised in many of these countries.

Proposal io Bring Departments of

Food Corporation and Rural Recons-

truction under the Ministry of Civll
Supplies

3278. SHRI CHITTA BASU: Will

the PRIME MINISTER be pleased to
state:

(a) whether Government have
under consideration any proposal to
bring the Departments of Food and
Rura]l Reconstruction under the ad-
ministrative control of the Ministry
of Civil Supplieg to make the public

- distribution system really effective;.

and
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(b) it g0, the steps so far taken in
1this regard?

THE PRIME mesm (SHR1-
MATI INDIRA GANDHI): (a) No.
Sir. '

(b) Does not arise.

Pay Scales of Trunslators in Hindi
Departments of Government of India

3279. SHRI JITENDRA PRASAD:
Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) the pay scales and prescribed
daily quota of Translators in the
Hindi Departments in all the Minis-
tries and autonomous bodies under
Government of India;

(b) the number of Translators stag-
nating for promotion alongwith the
periog from which stagnating Minis-
try-wise or Office-wise;

(¢) the reasons for the apathetic
attitude of Government towarg the
service interests of Translators who
ire responsible for popularising and
:neouraging Hindi ag official and link
language;

(d) whether Government propose
devising, ways and means for remov-
ing the chronic stagnation and creat-
ing promotional avenues in all the
Hindi Departments under the Gov-
ernment of India as adopted for the
Armed Forces by creating additional
posts of Generals at the top of each
service recently; ang

(e) if not, the reasong for neglect-
ing this vital wing of the Govern-
ment?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME APF-
FAIRS (SHRI YOGENDRA MAK-
WANA): (a) Varioug Ministries have
prescrihed different pay scale for
their translators keeping in view of
the volume of work ang its arduous-
ness according to their needs. But
generally speaking that most of the
Ministries appoint junior translators
in the pay scale of Rs. 425700 and
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‘Senigr translators in the pay scale of

Rs. 550—800.

So far the question of quota of work
is concerned all Ministries have been
directed that every translator should
translate at least 1350 words of simple

matter per day. In case of arduous
work it can be less. For eample
the Law Ministry have fixeq 1300

words per day quota for their trans-
lators.

So far the Autonomous bodies are
concerned the Government pay scales
are not applicable there. They de-
termine their own pay scales etc. The
Government have also not laid down
any quota of work for the translators
working in such bodies.

(b) The avenues of promotion from
Junior translator to Senior translator
are open in the Ministries/Depart-
ments/Offices of the Central Govern-
ment.  Similarly Senior translators
can be promoted to the post of Hindi
Officer. Therefore, the question of
stagnation of translators does not
arise.

(¢) and (d). Government have no
apathetic attitude for the translators.
In view of the importance cof the
translation work, the Government is
considering to form a central service
for the post concerning to Hindi. By
setting up of this service the trans-
lators will get facilities in work as
well ag other service benefits.

(e) Question does not arise.

Representation from all India Gra-
Phite Crucible Manufacture Associa-
tion

3280. SHRI K. A. SWAMI: Will
the Minister of INDUSTRY be pleased
to state:

(a) whether Government have re-
ceived a representation from alj India
Graphite Crucible Manufacture Asso-

ciation of Rajamundry, Andhra Pra-
desh.

(b) what steps -Government have
taken to protect their interests against
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the designs of the medium ang laue
Secwr, md ; ¢

(¢) the full details thereof?

THE MINISTER OF STATE IN THE
MINISTRY QF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) Yes,
Sir, : é@a

(b) and (c). The letter of intent
issued on 30-12-78 for setting up a
unit in the organised sector precluded
it from manufacturing Graphite Cru-
cibles of the types and Sizes reserved
for the smal] scale sector. This is con-
sidereq to be enough safeguard against
any encroachment by the unit in the
organised sector in an area reserved
for the smal] gcale sector.

Retirement benefits to Emplovees of
Corporation of Madras

3281, SHRI K. B, s. MANI;: Wil
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that the re-
tirement benefits for the retired/re-

trenched employees of Corporation of
Madras under the Ewmployees Provi-
dent Fund Scheme ‘hive not been set-
tled by the Office of E.PF. Mudars,

(b) if so, how meny such cases are
pénding and for how long; and

(c) the type of cases which are
pending and the details thersuf and
when the same Will be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): The Employees’
Provident Fung authorities have re-
porteq as under:

(a) Some such claims, received
mainly from August, 1980 onwards,
still remain to be settled by the Re-
giona) Office of the Employees’ Provi-
dent Fund at Madras.

(b) As on 11-11-1980, 189 claims
were pending. Duration of pendency
of these claims is given below:

Less than One month to 2 months” 3 months 6 months
one month two months to 3 months to 4 months to 7 months
97 66 7 1

(¢) The details and type of pend-
ing cases is given below:

No. of
Type of cases cases
pending

et -

(i) Claimsin Form 19 received
from the memhors who
have retired or have bzen
promoied to estahlishm ot
service . . . 71

(i1) Claimsin Form a0 received
from lcsal heirs/nominees
of the d ceisad membors 128
e

Torav . 199

~ The Central Provident Fund Com-
missioner has been directeq to ensure
expeditious disposal of these .cases.

- —  ———

Development of a new methag for
manufacture of Titanium Alloy pro-
ducts

3282. SHR] CHINTAMANI JENA:
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether it is a fact that Indian
scientists have developed g new me-
thod for manufacture of titanium alloy
products that would help conserve this
costly and strategic material; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE &
TECHNOLOGY AND ELBECTRONICS
(SHRI C. P. N. SINGH): (a) and (b).
Indian Bcientists have developed tech-
niques for producing Titanium Alloy
components which ‘does not = waste



183  Written Anpwérs  DECEMBER 10, 1080  Written Answers ~ 184

this costly meterial. This method is
based on powder metallurgy. Scientists

at the National Aeronautical Labora- -

tory. Bangalore, have been gble to
pto_cfuce high purity powders of Tit-
tnium and its alloys on a pilot scale
by a technique which involves electron
beam melting of the tips of alloy rods
while they rotate gt high spee@. This
makes the molten droplets turn into
fine powder. At the Defence Metallur-
gical Research Laboratory, Hyderabad,
these metal powders are bonded to re-
quired shapes using advanced metal-
lurgical techniques of hot isostatic
pressing and not explosive processing.
Government expect the technology to
mature soon, so that components fab-
ricated using this technology are
available for advanced application in
the country in the fields of aerospace,
defence etc.

Filling of vacancies by Staff Selection
Commission

3284. SHRI R. K. MHALGI: will
the Minister of HOME AFFAIRS be
pleased fo state:

(a) whether Government have re-
ceived in three months period ending
15th October, 1980 any memorandum
from Shri S. B. Borgaonkar, 1327,
Sadashiv Peth, Pune (Maharashtra)
and others pointing out difficulties
caused by the change in the pattern of
filling vacancies by Staff Selection
Commission on the line of UPSC’s one;

(b) if so, what are their exact diffi-
culties; and

(c) what action Government have
taken in that regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (a) Yes Sir.

(b) The difficulties relate to the fol-
lowing :—

1. The examination is being held
once or twice in a year and therefore
the possibility of becoming over-age
cainnot be ruled out, and thereby the

candidates failed in one chance does
not become eligible for subsequent ex~
aminations.

2. The Commission normally takes
minimum 3 to 4 months for declaring
the results till such time the candi-
dates hesitate to take the appointments
elsewhere.

3. Selected candidates are not neces-
sarily being appointed in his own re-
gion but far away places where he has
no inclination to serve with the result
the vacant posts are not filled for
for years.

4. Since large number of candidates
are appearing for the above exam the
expenditure inolved gnd the time spent
is not commensurate with the desired
effect.

5. As the candidates are to appear
only after filling the prescribed appli-
cation and payment of fees the enrol-
ment of the names in the employment
exchanges has become redundant.

6. Since the names of the candidates
who are selected for appointment are
not intimated tp the employment ex-
changes, the possibility of sending calls
to these candidates for vacancies other
than the Central Government Depart-
ments cannot altogether be ruled out.

7. Instances are glso noticed that
the candidates who have registered
their names for years are not consi-
dered for sending calls for appointment
and on the contrary the candidates
who have registered their names after-
wards manage to get the calls by any
means known {o them.

8. The net result of the above attri-
butes to non-filling the vacancies in
al] departmentg upto authorised quota
for want of not accepting the appoint-
ment in the region other than heir
choice and consequenly it hampers
Government work and all round delay
in finalization of the cases.

9. The position in the banks Is ne
way better than what has been gtated
above ag it 1s understood that not more
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thap. 30 per cent vacancieg are filled in

due to selection made by the regional

selection boards appointed for bank
employment.

(¢) All the points raised in the re-
presentation are being examined and
a reply be sent in duye course,

Number of Irrigation Projects on Bihar
Government Pending Approval by the
Planning Commission

3285. SHRI K. M. MADHUKAR:
Will the Minister of PLANNING be
pleased to state:

(a) the number of irrigation pro-
jects sent by the State Government of
Bihar to bring huge areas of land
under operation of agriculture and
industry, which are under considera-
tion ef Planning Commission;

(b) whether it is a fact that ga
number of proposals sent by the State
Government of Bihar have been delay-
ed at the end of Planning Commission
in the matter of tendering sanction
and/or clearance; and

(c) if so, the number of provosals
sent by the said Government awaiting
clearance of Planning Commission and
the reasong for delay?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) Only one
irrigation project sent by the State
Government of Bihar through Central
Water Commission is under considera-
tion of Planning Commission.

(b) No, Sir.

(c) As mentioned in (a) above only
one scheme called the North Koel
Trrigation Project estimated to cost
Rs. 117.77 crores ig awaiting clearance
o? the Planning Commission since
March, 1980. In this context, certain
clarifications have 'heen sought from
the State Government and their re-
sponse is awaited. Clearance from the
Department of Science and Technology
from environmental amzle is al!o
awaited,

L%
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Employment of Ex-Servicemen in
Directorate @ General Ordinance
Factories

3286. SHRI K. M. MADHUKAR:
SHRI S. M. KRISHNA:

Will the Minister of DEFENCE be
pleased to state: '

(a) whether the factories manage-
ments working under the Direclorate
General Ordinance Factories, Calcutta
are not properly encouraging the em-
ployment of ex-servicemen of various
Indian forces in order that they are
properly rehabilitated;

(b) whether the number of already
employed either are not being given
proper position in accordance with the
merits in each case;

(c) the total number of ex-service-
men employed during the year 1980,
their names and positiong given, forces
to which they belonged to in Itarsi
Project and Indian Field Gun Factory,
Kanpur; and

(d) efforts being made to explore
posibilities of employing sufficient
number of ex-servicemen, preference
being given to raise their status in
consideration of long serviceg rendered
by each of them in Defence Forces?

THE MINISTER OF STATE IN THR

MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) No, Sir.
(b) No, Sir.
(¢c) The information is being

collected.

(d) Steps have already been taker
to increase the intake of trainees in
the Ordinance Factories as Rehabilita-
tion Plan for ex-servicemen. Efforts
would continue tc be made for em-
pPloyment of more ex-servicemen in
the Ordinance Factories commensurate
with their qualification, experlenee and

job requirements.
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Setﬂnupolal’mrlnduﬁy in
Monghyr and Purnea

3287. SHRI NIHAL SINGH Wil
the Minister of INDUSTRY be pleaged
to state:

(a) the steps taken by Government
to start paper industries in Monghyr
and Purnea districts in Bihar; and

(b) whether any proposal has been
given by Federation of Chamber of
Commerce and Industry in this matter?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and
(b). Government have been encour-
aging the setting up of paper mills
based op agricultura] residues in
backward regions. Although represen-
tations have been made for the setting
up of paper mills in Monghyr and
Purnea districts of Bihar, no concrete
proposal has been submitted in this
regard.

whwer Pafy siv wfem? <o "
TMUAT W T ©E GRE AU wET
T war abai

3288. * fwEgw feg: = am
#AY ag TR HT FIO AT TR

(@) TT B IT W B AW TG
W& 9 AT ®E Gl GIgAT HAT
1 g wE T @G, AT TE
T Fix wifes 7o T FE FE
TR wHATEl 1 g@n PEar @) A}

(@) 37 @7 au & TIAT FAATQ
wiaey fafy afc ofsrd Tow dar
ST R AT i T Abw Paaey g auT
I TE FETATEAL BT HT TdH
wTET 9% FwaT by faat g af I9-
#1 aaet & fau = wxw g W g?

DECEMBER 19, 1080~ Written ARewers

, 18&

(@) st P T o

mww%mﬂma’

Amendment to I.D. Act.

3289. PROF. MADHU DANDA-
VATE: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the
Union Labour Ministry ig considering
a proposal for amending the Industrial
Disputes Act to enable the Centre to
inlervene to settle disputes where the
period of closure of lock-out exceeds
35 or 40 days; and

(b) if so, whether the same attitude
would be taken towards disputes re-
sulting in strikes in industrieq due to
the adament attitude of industrialists
angd management?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) No, Sir,

(b) Does not arise,
wMY ® g W glay
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Representation by Udyog Bhavan

Canteen Management Committee

3291. SHRI CHANDRA PAL SHAI-
LANI: Will the Minister of INDUS-

TRY be pleased to state:

(a) whether the management com-
mittee of Udyog Bhavan Cooperative
Canteen have made several reprefsen-
tations against the Manager of the
Canteen for his anti-labour behaviour
and corrupt practices;

(b) it so, the details of the repre-
sentations made so far; and.

. {c) the action taken by Government
on these representations?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANAY: (a) to
(c). The Managing Committee of
Udyog Bhavan Cooperative Canteen
has sent complaints against the
manager alleging certain irregulari-
ties, inability to perform his duties
properly ang improper behaviour.
Chairman, Udyog Bhavan Cooperative
Canteen has intimated that these
caarges are being enquired into and
suitable action will be taken in the
light of its' findings.

Representation from Ex.servicemen'’s
Welfare Association, Delhi

3292. SHRI K. A. RAJAN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether (Government have re-
ceiveq any representation from Ex-
Servicemen’s Welfare Association,
Delhi;

(b) if so, the demands made;

(¢) whether it is a fact that pension
range of a re-emploved reservist re-
maing stationery at the rate of Rs. 10/-
10 Rs. 50/- as compared to the rate of
Rs. 90/- to Rs. 125/- admissible to
others;

(d) whether these reservists who are
re-employed after 29th December, 1976
are given the benfit of ad=hoc reliefs.

(e) if so, the details;

(f) whether Government are coOn-
sidering such ad-hoc reliefs to those
who were re-employed prior to 28th
December, 1976; and

(g) if so, the details?

THE MINISTER OF STATE IN THE
MINISTRY O DEFFNCE (SHRI
SHIVRAJ V. PATIL): (a) and (b).
Yes, Sir. On behalf of the Reservists,
the following demands have been
made; — :

(i) Increasing the minimum pension

to Rs. 100/~ p. m. for all;

(ii) Re~employed pensioners be

allowed ad-hoc reliefs on their pen-

sions;
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- . (i) The disparity in the rateg of
_pension admissible to pre-1978 ard
post-1978 pensioners be removed;

~ (iv) Reservists be treated at par
with their counter-part who retired
on or after 29th December, 1976; and

(v) Retireq Defence personnel he
absorbeq in civil service and given the
same status which they were holding
in the Defence Forces.

(c) The position is that the reservist
pensioners who are re-employed from
a date prior to 29th December, 1976 are
getting a basic pension ranging from
Rs. 10/- to Rs. 50/- while those who
are not re-employed get in addition to
pension, ad-hoe increase of Rs. 15|-,
ad-hoc relief of Rs. 15/- and periodic

relief of Rs. 50/- p.m. depending upon

the date of their retirement and their
total pension including relief ranges
from Rs. 90/- to Rs. 100/- p.m. and
not from Rs. 80/- to Rs. 125/- p.m.

(d) and (e). Reservist pensioners
who are re-employed on or after 2%th
December, 1976 are granted ad-hoc
increase/relief and periodic relief, in-
dicated in part (c) above, but an equal
‘amount is deducted from their pay
and allowances of the re-employed
posts..

(?). No, Sir.

(g) Does not arise.

BHEL_SIEMENS (ollaboration

3293. SHRI S. M. KRISHNA: Will
the Minister of INDUSTRY be pleased
to state:

(a) the stage at which the BHEL-
SIEMENS deal stands at present; and

(b) when it is likely to go through
the final decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT <CHANANA): (a) and
(b). The matter is under consideration
of Government and a final decision is
likely to be taken in the next few
months.

- DECEMBER 10; 1980
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. December, 1980 Loss of
: Man-Days

3294. SHRI S. M. KRISHNA:
SHRI N. DENNIS:
SHRI RAVINDRA VARMA.
SHRI DAULATSINHJI JADE-
JA:
SHRI DAULATSINHJI JADE.
DDY:

Will the Minister of LABOUR be
pleased to state:

(a) the man-days lost during Jan-
uray to 30th Septmber, 1980 parti-
cularly in the various core sector like
fertilizers, cement , petro-chemicals,
paper and pulp industries and how
these compare to the corresponding
period of the last year;

(b) whether any in-depth study has
been made into the cauges of such
losses; and

(c) the effective measures being
taken to prevent such losses in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) A state-
ment showing the number of mandays
lost due to strikes and lock outs in the
fertilizers; cement; petroleum refineries
and other petroleum products; paper;
paper board and pulp industries for the
period January to September, 1980
and the corresponding period of 1979,
is attached.

(b) No, Sir.

(c) Industrial Relations situation re-
mained under constant watch of the
Government. Indusrial Relations Mach-
inery both at the Centre and the States
continued to make efforts to minimise
work stoppages and time losses due to
them through informal mediation, con-
ciliation, adjudication of arbitration,
as necessary under the existing statu-
tory provisions and/or  voluntary
arrangements. ¢

Statement

The Mandays lost due to strikes and
lockouts in fertilizers, cement, petro-

“leum refineries, other petroleum pro.

ducts and paper, Pﬂper beu'da, and
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THE MINISTER 01" s'mm IN
THE MINISTRY OF DEFENCE
(SHR1 SHIVRAJ V. PATIL); (a) Yes,
Sir.

(b to (d). President, Municipal
Council Ulhasnagar -has, under his
letter dated 12-2-1979, addressed to
Defence Secretary, requested that
about 13 acres of land owned by the
Defence Ministry be released for com-
mercial development of Ulhasnagar.
The fact, however, is that land mea-
suring about 11 acres is the State
Government land held on hire by the
Army gince 1962. The local Army
authorities have informed the State
Government that the land in ques-
tion, can pe dehired provided:—

(a) State Government constructs
assets equal to existing assets else-
where on Defence land; and

(b) the State Government trans-
fers 447 485 sq. ft. land along the
water front opposite the Area Hars.
to Coast Guard.

2. The State Government have in-
formed that they would not be able
to spare any land in exchange for
the land now being asked to be vacat-
ed by Army authorities. However.
the issue of valuation and payment
of the assets created on this land is
still under examination by the State
authorities.

Introduction of quartz ana-log
Electronic Watches hy HM.T.

3297. SHRI JANARDHANA POO-
JARY . Will the Minister of INDUS-
TRY be pleased to state:

(a) whether H.M.T. propose to in-
' troduce quartz ana-log electromc
“watcheg from early next year

' (b)___whether the component of these
" watcheg will be imported or indigen-
;. ously. manufactured;

(c) 'if imported, the name of the
~country and. the cost involved;

- (d) what will be the tentative price
of each watch:

(e) whether Govearmnent propose to
manufacture the cmnponenta mdlxen-
ously; ang

() it so, the details thereof?

THE MINISTER OF STATE, IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) Initially the components will be
imported, but they will be indigenised
progressively in a phased manner,

(c) Initial imports estimated at
around Rs. 3.50 crores in the ‘first
year are being negotiated with manu-
facturers in Japan, Hongkong, Tai-
wan & South Korea, -

(d) It is as yet not possible to in~
dicate the tentative price of the analog
watch.

(e) Yes, Sir.

(f) HMT would undertake phased
manufacture of mechanical compo-
nentg in its production units in ac-
cordance with the provisions of - the
Industrial ang Technology Policy -on
Electromic Watches announced this
year.

Concessions for expanding capaeitle-
of Cement and Paper

3298. SHRI BALASAHEB VIKHE
PATIL.,

SHRI P. M. SAYEED.

Wil the Minister of INDUSTRY be
pleaseq to state:

(a) whether Government are con-
templating to give concessions to key
industries such as cement and papér
for expending their capacities in
.order fo augment production during
. the Sixth Plan period; and

"(by if g0 what are the details of
such concessmns" : ‘

THE MINISTER OF S’I‘ATE IN
THE - MINISTRY -OF - - INDUSTRY
*(SHRE - CHARANJI’I' "CHANANA) :
(ay and (b). Governmentn -continye.fo
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) Yes,
Sir.

(b to (d). President, Municipal
Council, Ulhasnagar has under his
Jetter dated 12-2-1979, addressed to
Defence Secretary, requested that
about 13 acres of land owned by the
Defence Ministry be released for com-
mercial development of Ulhasnagar.
The fact, however, is that land mea-
suring about 11 acres is the State
Government land helg on hire by the
Army gince 1962. The local Army
authorities have informed the State
Government that the land, in ques-
tion, can he dehired provided:—

(a) State Government constructs
assets equal to existing assetfs else-
where on Defence land; and

(b) the State Government trans-
fers 447 485 sq. ft. land along the
water front opposite the Area Hars.
to Coast Guard.

2. The State Government have in-
formed that they would not be able
to spare any land in exchange for
the land now being asked to be vacat-
ed by Army authorities. However,
the issue of valuation and payment
of the assets createq on this land is
still under examination by the State
authorities.

Introduction of quartz ana-log
Electronic Watches by H.M.T.

3297. SHRI JANARDHANA POO-
JARY . Will the Minister of INDUS-
TRY be pleased to state:

(a) whether H.M.T. propose fo in-
troduce quartz ana-log electronic
watcheg from early next year;

(by whether the component of these
watches will be tmported or indigen-
ously manufactured;

(¢c) if imported,  the name of the
country and the cost involved:;

(d) what will be the tentative price
of each watch;
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(e) whether Government propose té
manufacture the components indigen-
ously; ang

(f) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(ay Yes, Sir,

(b) Initially the components will be
imported but they will be indigenised
progressively in a phased manner,

(¢) Initial imports estimated at
around Rs. 3.50 crores in the first
year are being negotiated with manu-
facturers in Japan, Hongkong, Tai-
wan & South Korea,

(d) It is as yet not possible to in*
dicate the tentative price of the analog
watch.

(e) Yes, Sir.

(f) HMT would undertake phased
manufacture of mechanical compo-
nentg in its production units in ac-
cordance with the provisiong of the
Industrial ang Technology Policy on
Electronic Watches announced this
year.

Concessions for expanding capacities
of Cement and Paper

3298, SHRI BALASAHEB VIKHE
PATIL.

SHRI P, M. SAYEED.

Wil the Minister of INDUSTRY be
pleageg to gtate.

{a) whether Government are con-
temnlating to give concessions to key
industries such as cement and paper
for expending their capacities in
order to augment production during
the Sixth Plan period: and

(by if 5o ‘what are the details of
such concessions?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) and (b). Government continue te
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make every effort to augment produce
tion of industries, such as cement and
paper, in the country both by better
utilisation of existing capacities as
well ag by sanctioning new capacities
as required. The policy towards such
key industries has already been indi-
cated in the Industrial Policy State-
ment laiq on the Table of the House
on 23rd July 1980. In pursuance of
the above policy, Government have
already announceq measures for per-
mitting automatic growth and for re-
cognizing installed capacities in all
the core, basic and export-oriented
findustries  including cement and
paper.

News-item captioned “Uniom Terror
and Corruption”

'3209. SHRI K, P. SINGH DEO:
Will the Minister of INDUSTRY be
pleaseg to state:

(a) whether Government’s attentiorn
has been drawn to the news item ap-
pearing in Statesman dated 20th Aug-
ust 1980 under the caption “Union
Terror and Corruption” that because
of the terrorising methods now being
used by the Unions and their ‘Dadas’
quality control at the production units
of BHEL Instruments India Ltd. at
Kota has been rendered impossible
and defective equipmentg are coming
out of the plant;

(b) if so, whether Government have
checked up the veracity of the news
report; and

(¢) if so, the findings of Govern-
ment and what steps have been taken
to end such pressure tactics by the
Unions so that these two premier
organisations do not get a bagd name?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir. - ‘

() and (¢). In so !ar as BHEL is
concemed instances -of quality control
being rendered impossible . by. ‘Unions
have never been experienced. Unions

198

in- BHEL on. the other hand involve
themselves in various forumg in dis-
cussing ways and means of improving
quality standards, ¥or this purpose,
BHEL has a Quality Assurance Divi-
sion which goes into the question of
quality assurance of the products so
as to conform to the acceptable stand-
ards and regular systems have been
laid down for effective quality assur-

- ance.

In the Instrumentation Limited,
Kota also; the Union representatives
do not interfere in the activities of
quality control, nor is any pressure
put by the Union representatives for
accepting or sending any defective
equipment. The equipment coming
out of the plants is fully checked and
it meet the quality standards.

Chrome Leather Company Ltd.,
Madras

K. RAMAMURTHY:
of INDUSTRY be

3300, SHRI
Will the Minister
pleased to state:

(a) whether Chrome Il.eather Cum;
pany Ltd. Madras is remaining closed
for the last two years;

(by whether the workers had offer-
ed to take over the Company for
which the State Government had given
permission first and later withdrawn
it; ‘ ’

(c) whether the Chairman has given

his consent for handing over the con-
cern to the Government of India; and

(d)y if so, the action taken thereon?

THE MINISTER OF STATE IN

THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir,

(b) No_ sir.
(c) Yes, Sir.

'(d) The matter had been considered
earlier in consultation with the re-
presentatives of the State Govern-
ment ag well as the Central Bank of
India and it wag observed that the
Unit could be revived by the State
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Government through management and
ﬂmmcul support. State Government

‘was advised accordingly,

MPs. Team to Moradabad

. ‘3301, SHRT CHHANGUR RAM.

'SHRI JAGPAL SINGH .

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether g team of Members of
Parliament which visited Moradabad
in August 1980 was refused permis-
sion to go round the riot affected

‘areas despite the fact that the team

was informeq by Government that all
facilities would be provided to visit
the town; and

(by if so. the reamsons for refusing
permission to a team of Members of
Parliament despite the earlier assur-

ancé by the Centre to provide facilities
for the visit?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR] YOGENDRA MAKWANA):
(a) A batch of six Members of Par-
liament had gone to Moradabad on the
19th August 1980, but it was later
reported to Government on their be-
hel? that they hag not been permitted
by the loca] authority at Moradabad
to go round the riot affected areas,

(b) The reasons for which the local
authorities could not permit the team
of Members of Parliamént to go round
the riot affected areas of Moradabad
are being ascertaineq from the State

_Government of Uttar Pradesh. The

information will be laid on the Table
of the House as and when received.
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Report on “Budh‘ War in Assam”

3303, SHRI G, M. BANATWALLA:
Will the Minister of HOME AFFAIRS
be pleased to state:

{(a) whether Government’s attention
has been drawn to the report under
the caption “Bush War in Assam”
publised in “Indian Express’, Bombay
Edition, dated October 25, 1980;

(b) if so, whether Government have
made any enquiry into the allegation
contained in the gaid report;

(c) if so, whether Government have
formulated any special plan to deal
with the consequent serious situation
in Assam; and

(d) if so, the nature of the proposed
special security measures?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir,

(b) to (d‘. According to information,
training camps have been organised
in Assam to impart training in the
use of arms, camouflage, counter-
attack, vehicle ambush, foot ambush;
surprise attacks etc. Besides, some
incidents of explosion and recovery of
ammunition etc. have been reported.
Government is alive to the situation
and is ‘taking all necessary precau-
tignary measures,

Training of Police Personne}

3304. SHRI B. V. DESAIL: Will the
Minister of HOME AFFAIRS be
pleased to state:— .

(a) whether Centre ig not happy
over the delay in improving the
training of the police personnel;

(b) whether Union Goverrmant
Jseie gent certain empert tesmg ‘to
visit the variews pelice traiping in-

. on-the-spot study;

stitutions in various ' places for

(0) it so, the details of the mom
submitted by them; =

(d) whether Qen,tyr,e_ ,hdve directed
further jmprovements in the fraining
caurses of the police personnel: and

" (e) if so, the details thereof?

THE MINISTER ‘OF STATE IN
THE MINISTRY -OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):

(a) The Government of India are
fully conseious of the need to bring
about improvement in the Police
Training. They have,  therefore,
advised the State Governments to im-
Plement the comprehensive recom-
mendations made by the Committee
on Police Training, which had gone
into al] aspeets of Police training. The
progresg made by the Stateg in regard
to implementation of these recom.
mendations js constantly reviewed.

(b) No, Sir.
(c) Doeg not arise.
(d) No, Sir.
(e) Does not arise.

Gas Agency Employee Waylaid in
Hauz Khas, New Delhi

3305. SHRI N. K. SHEJWALKAR;:
SHRI SATISH AGARWAL.

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether it js a fact that on the
evening of October 8,1980a26 Years'
old employee of a Gas Agency was
waylaid in the Hauz Khas market,
New Delhi by .an Assistant Sub
Inspector qnd his gon and .another

‘person and he Wag gtabbed in the

Presence of all and dias in the hospi-
tal when removed there;

(by whether it iy also a fact that a
teﬂhgc!mrepmvnﬂ.in the Jocality
and-the shoplkeepars have been wasn.

od not to give WM -coount

sgainst .the ASI; and
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. . (e) it so, the action taken asamat
the police official?

G THE: MINISTER OF STATE IN
TI-IE MINISTRY OF HOME AFFAIRS
- . (SHRI YOGENDRA MAKWANA):

‘(a) Shri Atma Prakash Bhandari
‘was stabbed outside his Gas Agency
Shop on 8th October, 1980 anq he died
in the hospital. S I. Amar Singh and
his son Ravinder Pal Singh alias
Pappi and Gurdev Singh Bagga were
arrested in this connection.

" (b) and (¢). No such facts have
,come to Government’s notice. The
" jnvestigation of the case will be com-
pleted shortly and challan filed in the
court.

Submission of Statements of Assets
and Liabilities by Council of Ministers

3308. SHRI N K. SHEJTWALKAR:
SHRI SATISH AGARWAL:
SHRI G. M. BANATWALLA;

Will the Minister of HOME AF-
FAIRS be pleased to state:—

(a) whether all the Members of the
Council of Ministers have furnished
to the Prime Minjster a statement
showing their gssets and liabilities as
the Ministers of the earlier Govern-
ment had done;

(b) if so, the names of Ministers
who have since furnished their state-
ments and details of the accounts
furnished .by them; and

(c) whether the Chjef Ministers
have also been asked to do the same
and if so, the detail; furnished by
‘them?

- THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
".(a) to (¢). There is a code of con-
" duct for Ministerg which provides for
the disclosure by a Minister to the
. Prime Minister or the Chief Minister,
‘a8 the case may be, of assets and lia-
. biljties and of businegg interests of a
. Minister..and members of hig family
~and also for the: submission of an

Dmm 10, 1080
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annual  declaration - regarding his
assets and liabilities. ‘These are treat—

-ed as confidentia] documents.

'l‘ranafer of Indo-German Ventum to
: Imlla,

3307 SHRIMATI PRAMILA DAN-
DAVATE: Will the Minister of IN-

'DUSTRY be pleased to gtate:

(a) whether it is a fact that over a
dozen major Indo-German ventures
are ready to transfer to India;

(b) if so, whether Government have
accepted the offer; and

(c) what steps have been taken to
complete the process?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(@) to (¢). It is presumed that the
question relateg to proposals for jin-
dustria] collaboration with the Fede-
ral Republic of Germany, A delega-
tion of Industrialists from the FRG
visited India jn November, 1880 and
held general discussiong with the
Ministry of Industry on the possibili-
ties of FRG participation in the vari-
ous sectorg of Indjan industry and
Indian  development programmes.
These discussiong did not cover any
particular project.

Merger of Scientific and Technical
Cadre in Directorate General of
Inspection Organisation

 3308. SHRI DAYA RAM SHAKYA:
Wil the Minister of DEFENCE be
pleased to state

(a) is it a fact that a decision for
the merger of scientific ang technical
cadre has been taken by JCM 11T
Level in DGI Organisation;

(b) is 1t also a fact that the JCM

" III committee, which took thig deci-

sion wag not at all represented by

any member of scientific . gtaft, al-
though the latter are to be aﬂect’ed
- gravély: by thig deeuiow ‘



- for merger was opposed by 21 units/
‘Uniong and supported by only 18
“Units/Uniong when the sub-committee
“appointed by JCM III visited a num-
- ‘'ber of places all over the country to

(c) is it glso a tact that proposal

- ascertain the different views; and

(d) is it also a fact that decision

-regarding merger i being given a

second thought in view of the gtiff
resistence from the majority of
Units/Uniong of scientific workers?

THE - MINISTER OF STATE IN

*THE MINISTRY OF DEFENCE

(SHRI SHIVRAJ V. PATIL); (a) As
a result of the discussions in the 27th
February 1979 meeting of the JCM
(IIIrd Level) of the DGI prganisa-
tion, a sub-committee was constituted
to examine the possibility of the mer.
ger of the Scientific and Technical
Cadres of the DGI Organisation. This
sub-committee did make a recommen.
dation about the merger of the two
Cadreg without setting out the mo-
dalities for achieving this end. This
recommendation hag to be further
processed by the newly re-constituted
JCM of the DGI. Further steps, if
any, will be taken after the new JCM
has had an opportunity of coming to

" a conclusjon on thig gubject, in which
event, the matter would be sent up

to the Government for a final decision.

-

{b) One member of the JCM from

. the Staff side belonging to the scien-

tific cadre, wag nominated to the Sub-

. Committee and he duly participated

-

" in the initia] gittings. However, after

his tenure came to a close, the Scien-

. tific Workers were not represented on

JCM Thirg Level (DGI) Council for

the following reasons:—

In the case of scientific staff,

' there is no recognised All-India As-

sociation. As such, the seat allotted
to this category is rotated amongst
three recognised Regional Associa-
tions at Kirkee; Khamaria and Kan-
- pur on an yearly basis. This time
it was the trun of Kanpur Associa-
‘tion. One of the  factions of the
‘association went o the Coury on
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" this subject. "Thus fhe issue of {hivir
representation in the JCM 13 presen-

o tly. sub-judice.

- The JCM Third Level (DGI) has,
however, been reconstxtuted recently
in October. 1980 and in this Council
there are three representatives of
the scientific cadre on the: staff side.

(c) Of the 41 Units/Unions who
expresgsed their views on the gubject,
17 did not gupport the proposal for
the proposed merger, but the balance
either partially agreed or had no
comments to make,

(d) Undoubtedly there are differen.
ceg of opinion amongst the various
groups of scientific personnel on this
subject. As glready stated against
(a) above, ag the new JCM hag gince
been constituted, it has been decided
to put up the aforesaid recommenda-
tion of the Sub-Committee before
them for their consideratjon.
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Illegal emtry of foreign vessels

3310. SHRI CHHANGUR RAM:
SHRI RAM VILAS PASWAN:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that foreign
vessels have been carrying on smug-
gling by entering illegally into the
Bay of Bengal;

(b) if so, the illegal entry by the
foreign vessels into the Bay of Ben-
gal that came to Government’s notice
during the last one year stating the
country to which the vessels belonged:
and

(c) the steps taken by Government
in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a) to
(c). Reports regarding some .inci-
dents of smuggling have been receiv-
ed off the coast of Maduraj in the Bay

‘of Bengal. Appropriate action under

‘the Customs Act 1962 was taken for
the confiseation of the wessels and

-comtraband goods and -prosecution of

‘thhe dmugglers.. Foreign fshing ves-
sels have also been found poaching
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in our Exclusive Economic Zome in-
cluding thé Bay of Bengal Vessels
of the Indian Navy ang the Comst
Guard are being sent to patrol our
waters regularly within the available
resources, The Government is con-
sidering various proposals to aug-
ment the force-level of the Coast
Guard to enable it to patrol our waters
more effectively. Proposalg are also
under consideration for taking siern
measures against the foreign fishing
vessels apprehended in our waters.

National Transport Policy Committee

3311. SHRI N. K. SHEJWALKAR:
Will the Minister of PLANNING be
pleased to state:

(a) whether it is a fact that Nation.
al Traasport Policy Committee has
made spocific  recommendations  for
the development of railway lines in
the backward areas of the country;

(b) which of the backward areas of
Madhya Pradesh and Rajasthan have
been identified for being linked with
railway line; ang

(c) by what time the work will be
taken in hand in these areas?

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): (a) No, Sir, The
National Transport Policy Committee

have not made any specific recom-

mendation for the development of
railway lines in the “backward” areas
of the country as such. They have
recommended a number of objectives,
to fulfil which construction of new
railway lines could be considered
(Recommendation No. 21 under Sum-
mary of Recommendations for Chap-
ter 9 p. 371). The objective under
item (8) of Recommendation No. 21
relates to “developmental lineg to
establish new growth centres or give
-access to remote areas”. This has been
deals with in para 9.31.1 of the main
body of the report where the Com-
mittee hag observed as follows:—

4, ., .any region where netural re-
sources on & large scgle are eviden-

tly available, an intergrated plan

should be evolved to develop new

growth cenires and promote econo-

mie activity. the provision of a new

rail line being an element in such
- developmental plans....”

In the context of this category of new

‘lines, no recommendation in respect

of any specific line or area has been
made in the Report of the Committee

(b) and (¢). Do pnot arise.

Chinese arms supply to Pakistan

3312. SHRI K. MALLANNA:
SHRI K. PRADHANTI:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that Pakis-
tan hag started receiving the latest
jet fighters aircraft and modified
ground to air missiles from China;

(b) whether Pakistan is receiving
arms from some other countries also;
and

(¢) if so, the names of such coun-
tries?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Government have seen Press reports
to this effect.

(b) and (c¢). Pakistan is known to
have been acquiring arms from a num-.
ber of countriegs including USA,
France, UK and China. '
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Power to Ministries from Sanctioning
Foreign coliaboration Proposals

3314. SHR]I K. A, RAJAN:
SHRIMATI GEETA MU-
KHERJEE:

Will the Ministey of INDUSTRY be
pleased to state:

(a) whether Government have de-
cided to give powers to the Ministries
for sanctioning foreign collaboration
proposals; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
and (b). Yes, Sir. With a view to
. streamline anqg expedite the procedur-
es for securing approvals relating to
foreign collaboration proposals, Gov-
-ernment have decided to delegate
" powers to the Administrative Minis-
tries to accord approvals for foreign
. - collaboration proposals on a selective
- basis in the types of cases mentioned
below and for industries not on the

xllustrative banned lht

(i) There is .np. torexsn equlty
part!cipation 1n thg proposal.

(ii) The applicant is not a com-
pany with existing foreign equity
investment.

(iii) The item proposed to be ma-
nufactured is consistent with the
priorities set out in the Industrial
Policy Statement.

(iv) The proposal is not one envi-
saging extension of the period of
collaboration approved earlier.

(v) The royalty payable is not
more than 5 per cent (taxable) and
will be comprised within the period
of agreement which may extend to
10 years. The periog of going into
commercial production is included
within this period of 10 years. The
total lumpsum and royalty pay-
mentg should not be more than 8
per cent of total expected  sales
(calculated on an ex-factory value
basis) over a period not exceeding
10 years, The above would be treat-

. ed as upper ceilings and the rate of

royalty, the amount of lumpsum and
the period of the agreement in res-
pect of individual cases would be

'_ ‘decided by. the . Administrative
Ministries on a case to case basw.

214
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hking into account all relevant tac-
tors, M is desirable that normally
the period of agreement should be
for eight years and royalty for flve
years allowing three years for com-

' mencement of commercial produc-
tion.

(vi) Lumpsum payments, if any,
are paid in three standard instal-
ments, the first instalment 1o be
paid after the agreement is taken
-on recorq the second instalment on
delivery of technical documentations
and the third and last instalment to
be paid on the commencement of
commercial production or four years
after the agreement is taken or re-
cord, whichever is earlier,

(vii) The foreign exchange outgo
in each case on lumpsum payments,
if any, and royalty together does
not exceed Rs. 50 lakhs in the ag-
gregate.

(viii) Any proposal for foreign col-
laboration not in conformity with
the above guidelines or for an in-
dustry on the illustrative banned
will be brought before the foreign
Investment Board.

Protection of 1Indigenous Manufac-
turers conforming to I.S.I. Specifica-
tiong

3315. SHRI PIUS TIRKEY: Will
the Minister of INDUSTRY be pleas-
ed to state:

(a) whether Government consider
it necessary to allow foreign equity
collaboration for the manufacture of
Razor Blades, even if the indigenous
products are covered by ISl specifi-
cations on the grounds that indigenoug
‘product is not upto International stan-
dards.

(b) if so, what is the protection
Government are extending to indige-
nous manufacturers against foreign
competition, even after taking steps to
conform ‘to stringent ISI specifica

" tions

 DECEMBER 10, 1900

(c) ia the Government policy, as
given in reply to the above parts hav«
ing an adverse effect on technology
developed indigenously; and

(d) it so, what steps Gowernment
are taking to protect the interest of
indigenous manufacturer conforming
to ISI specifications,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA): (a)
No decision has yet been taken by
Governnment to allow foreign equity
collaboration for the manufacture o!f
blades.

(b) to (d). Do not arise
Non-supply of statements of Provident
Fund accounts to workers of TISCO

3316. SHRI R. L. P. VERMA: Wil
the Minister of LABOUR be pleased
to state:

(a) whether it is a fact that the
workers of TISCO have not been sup-
plied with statements of Provident
Fund accounts since 1972 and if so,
the basis of payments of P.F. money
and its interest to the retired, dead
and other employees leaving service;

(b) whether it is a fact that hund-
reds of contractor’s workers engaged
in TISCO at Burnpur Works since
several years of continuous service
have not been made members of E.P.F.
scheme;

(c) whether it is alsp a fact that
about one thousand labourers are en-
gaged under contractors on raw mate-
rials handling and other jobs in
TISCO which are ¢f permanent and
perennial nature and most of them are
working for the last five to twenty
years; and

(d) if so, what steps are being taken
to departmentalise them like other
permanent contract workers?

THE DEPUTY MINISTER IN THE

' MINISTRY OF LABOUR (SHRI P.
" VENKATA REDDY):

(a) to (&), The
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iaformation is mot readily available
and will be laid on the Table of the
Sabha as soon as it is eollected.
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Foreign Exchange on Import of Cement

3318. SHRI K. P. SINGH DEOQ: will
the Minister of INDUSTRY be pleased
to state:

(a) whether it is a fact that at pre-
sent a huge sum of money in foreign
exchange is paid for importing ce-
ment; and

(b) it so, the figures for the last two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): (a) and (b).
Yes, Sir. Cement is being imported in-
to the country. Value of cement im-
ported during the last two years is as
under : —

Year Rs. in crores
1978-79 . 77 24 (including
Rs.1:-82
crores in
rupee
payments)
1g79-80 ., . . 92700

A —— . i, S e W it .

Amendment of Official Secretg Act

3319. SHRI P. M. SAYEED:
SHRI M. V. CHANDRASE-
KARA MURTHY:
Will the Minister of HOME AF-
FAIBS be pleased to state:—

(a) whether after examining the
impact of the Official Secrets Act

' DEC |'-' “10’ 1980 L)
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and other laws, the Press Council hss
recommended for the amendment K.
the Official Secrets Act; .

“(b) it so, the reaction of Government
thereto; and

(c) what are the amendments sug—
gested and to what extent Govern-
ment have agreed to it?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
The Press Council of India has not
so far made any recommendations for
the amendment of the Official Secrets
Act.

(b) and (¢). Does not arise.
Scheduled Castes Federation

3320. SHR] P. RAJAGOPAL NAI-
DU: Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether there is any State in
the country which has not established
Scheduled Castes Federation;

(b) the funds allotted to the States
during 1979-80 to finance the Sche-
duled Castes Federations in the States,
and

(c) the allotment mdae by each S.ate
Governm:ent to finance the State Sche-
duled Castes Federation?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA): (a)
to (c¢). The Honourable Member is
presumably referring to the Scheduled
Castes Development Corporations . in
the States. All States with a substan-
tial population of Scheduled Castes
have set up Scheduled Castes Develop-
ment Corporations. The States of
Jammu and Kashmir, Manipur,
Meghalaya, Nageland and Sikkim
have not set up such Corporations.

Undér the Scheme of Central Assis-
tance, grants are given to the States
for investment in the share capital of
the Cornoration. A statement showing
the allocations to the States in 1979-80
and ' the share capital contribution

~ made by each State is laid on the
‘Table of the House. .
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‘ Amount Amounts
| . contri-  released
No. Nams=softhe . buted by by Govt.

, States State of India
Govt. i
1979-80
(Rs. in lakhs}
t Andhra Pradesh 50530  466° 00

2 Awsam 21:00  20°20
| 3 Bihar 168- 00 1527 40

4 Gujarat 61-25 59° 00

5 Haryana 81-00 2575
6 Karnatka 28- 00 23 50

v Kerala 50" 00 45 20
8 Maharashtra 35" 00 32 60
- 9 Madhya Pradesh 101+ 00 88- 00

10 Punjab 5100 49° 00

11 Orissa 39 16 37: 60

12 Rajasthan 23° 00 9' 8o

13 Tripura 500 495

14 Uttar Pradcsh . 165° 00 | 130° 00

15 Wet Bengal 57° 00 37° 00

16 Himachal Pradesh 45:-00 43 00

ToraL . " 1435'71 1224°00

NOTE:

-8! in add.'tlon to thc Sharc

“ (i) In19 ‘9 :
. Canital Ooatr'hutions made by the

St ates, the Contributions made = by
them in rg78-7g were also taken into

account.

(n) From the year 1980-81 thc Govt of
Tarril Nidu have decided to  extend |
the wuctivities of the Tamil N.dy
Howijan . Housing and Development
-Corporation to cover economic pro-.
grammc also L

(' iz) Ta. 1978

o

" token assistances of Rs.
“wits ‘8150 reléased to the
tate Govemment '
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Avaﬂabmty of Solar Euerty

3321 SI-IRI N. K. SHEJWALKAR
Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether Government have -made
an assessment of the number of days
in a year when solar energy is avail- '
able in the country; :

-(b) whether solar pumps for farmers
for irrigation purposes, solar cooling
systems, solar dryers are already in.
extensive use in Pakistan which has
similar weather conditions as India;

(c) if so, what are the achievements
of the Ministry in this regard and whe-
ther any concrete plans have been for-.
mulated for the development of solar
power plants of 10 KW irrigation
pump sets, water heaters and solar
vegetable driers in the country to
help boost the rural economy; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICE
(SHRI C. P. N. SINGH): (a) Yes, Sir.
A Handbook of Solar Radiation Data
for India is being prepared under the
sponsorship of the Department of
Science and Technology. It is expected
to be released during December, 1980.

(d) According to the information
available, solar pumps, solar cooling
systems, solar. dryers are not yet in ex-
tensive use in Pakistan. However,
development work in these areas is be-
1ng pursued there

(c) and (d). A detalled statement i
attached

Statement

The development - of = appropriate
technologies for harnessing solar ener-
gy for a-wide range of potential ap-
plications, has been accorded-high pri-
ority by Government. Based on techno-
logies available even now, it is possible
to replace.py renewable energies to
certain extent, the oil needs in
agricultyral sector for pumpinz, tor
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household requirements, and part of
the oil required for the industrial sec-
tor, particularly for low temperature
process héat requirements. However,
for most uses, costs are higher com-
pared to conventional alternatives.
Present efferts are directed towards re-
ductian in costs and improvements in
efficiency of various devices for these
different applications. The New
Energy Sources Programme of the De-
partment of Science and Technology is
aimed at generating relevant rese:s :h
and development activity leading to
larger utilisation of renewable ener-
gies. A broad-based co-ordinateq pro-
gramme has emerged with an integrat-
ed approach of research, design,
development and Demonstraction acti-
vities in several areas of application,
involving the participation of research
institutions, industry, user agencies and
extension agencies.

During the past 3 to 4 years, the
R&D programme in the area of Solar
Energy has mainly concentrated on:

(a) Development of Solar Ther-
mal devices and systems based on
“the thermal effects of solar radiation;

(b) Development of Photovoltaic
deviceg and systems for direct con-
version of solar energy into electri-
city;

(c¢) Bio-mass and bio conversion

technology.

The progress in this phase of the
programme has given confidence for
scaling up the technologies and  sys-
tem applications to the level of pilot
plants and field-level demonstration
experiments.

The current activitiegs of the Depart-
ment seek to expand the programme
and to give fresh impetus and priority
towards harnessing of renewable ener-
gies and their widespread utilisation.
SOLAR ENERGY:

(i) Photovoltaic Devices and
Systeris:

The basie technology for direct con-
version of solar emergy into electricity
by photovoltaic cells has already been
devéloped. Tha thain probliem now 18 to
bring down the cost pef peak watt of
éléetricity by this method to a réason-
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able level; and this is the . primary
objective of the current DST Program-
me in this area. This could be achiev-
ed: (a) by developing low cost solar
grade silicon material and low-coskt
techniques of fabrication and (b) by
improving the efficiency of solar cells
and panels. The programme in this
area has so far successfully resulted
in the fabrication of single crystall sili-
con cells at the laboratory scale by the
Central Electronics Limited (a Public
Sector Undertaking under DST) with
participation of research groups in
1ITs, National Physical Laboratory,
Central Electronics Engg. Res, Insti-
tute, Pilani and other institutions.
Solar Photovoltaic Modules developed
at Central Electronics Ltd., are cour-
rently being used in the lighthouse
Beacon at Dwaraka Port for ship
navigation, for pumping water in the
solar distillation plant at Awania Vil-
lage in Gujarat, for drinking water
supply at Tijara village in Rajasthan
and in a few demonstration pumping
systems. The programme envisages
scaling up the fabrication techniques
for silicon solar cells and panels, deve-
loping modules for applications such
as pumping for drinking water, minor
irrigation. community lighting, for
educational radio and TV sets,
cathodic protection of oil pipe-
lines and for wuse in communi-
cation equipment in remote area. A
major project costing about Rs. 12.00
crores over 5 years, including large-
scale application of photovoltaic
systems in rlural areas for a variety of
purposes (with emphasis on water
pumping for drinking and minor irriga-
tion), has been drawn up. In the mean-
time a short-term programme to be
completed by 1981 for fabrication and
fleld demonstration of Solar Photovol-
taic pump sets of about 25 KW aggre-
gate capacity has been finalised. The
locations for demonstrating these pump

sets in rural areas have also been
indentified.

Progress has also been made in thin
film cadmium sulphide solar cells, MOS,
and on polycrystalline silicon solar
cells. R&D projects on materials (ex-
tre¢tion and purification of selar grade
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silicon from rice husk, amorphous
silicon, etc.), concentrator solar cells
and tracking systems etc. have also
been funded. A Scanning Auger
Spectroplotometer facility with basic
ESCA accessories has been set up at
IIT Delhi for research on thin film
solar cells and selective coatings with
funds provided by DST. The know-
how that has been generated on the
fabrication of fresnel condensors is
being commercialised.

(ii) Solar Thermal Devices:

Laboratory-scale and bench scale
R&D work carried out thus far with
respect to certain solar thermal devices
and system has given confldence for
establishing the techno-economic via-
bility and possibility of commercial
level exploitation. It is now planned
to embark on a major national demon-
stration-cum-field trials programme
based on such systems.

In order to give a dynamic thrust
towards large-scale and commercial
application of solar thermal techno-
logy, the Department has since formu-
lated a major and comprehensive pro-
ject for setting up a Centre for
Prototype and Product Development,
including field trial and demonstration
in rural areas of solar thermal devices/
systems. The project is estimated to
ecost around Rs. 6 crores over 5 years.
Through this or other installation
means, it is proposed to enter the field
of large scale demonstration and ap-
plication «of solar thermal devices.
‘These devices can contribute in - due
course, towards meeting some of the
energy needs DPresently supplied by
petroleum productz, as for example
substitution for oil fired boilers used
for water heating, cOdling, small sized
power units based on diwsel or oil fired
boller etc.

The following are sdme of the im-

portant areas in which significant Pre.

gress has been achieved.

(i) 'Collector Development ;

In the conector development pro-
gramme priority has been accurded to

2078 LS—8,

improving efliciency and cost effecti-
veness for different specific applica-
tions.  Basic. technology for single
glass (60—65C) having efficiencies of
40—45 per cent, and double glass with
mirror boosters (90.—95 C) having effi-
ciencies of 30—40 per cent, aluminium
bond duct flat plate collector panels,
has peen developed. R&D on develop-
ment of alternative collectors using
different configurations of mild steel,
GI and conper asorber panels and on
advanced tlat plate collectors is in pro-
gress; bonding technologies for attach-
ing tubes carrying the heat transfer
fluid to the absorber plate are being
investigated; a solar collector test rig
has also been developed. R&D on selec-
tive coatings is in progress at various
centres. Concentrator collectors and
tracking systems, especially the cylind-
rical line focusing collectors with
single axis tracking, are receiving
greater attention. Test facilities for
solar collectors are also being estab-
lished at NPL.

(ii) Solar water heating projects:

Solar water heating demonstration
systems for wider application in do-
mestic, industrial and commercial
establishments are being taken up. A
few achievements in this area are
given below: '

(a) domestic solar water heater of
150 liters capacity has been developed
and tested,;

(b) Provision of solar hot water and
space heating system for a residential
building in New Delhi has been com-
pleted;

(c) The project for supplying 1000
liters of hot water per day at 50° C,
and to provide space heating in one
of the rooms, at the BHEL Guest
House, Hardwar has been completed;
testmg is in progress;

(A Iarge scale  demonstration
waterweating tacility for Qutab Hotel
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(e) The mstallatmn of a watet bhea-
‘ting system at the Leprosy Hospital,
Poona for supplying 5,000 liters of
hot water is presently in progress.

(f) A project for installation of a
solar water heating system s being
taken up at a textile mili in Ahmeda-

bad.

(iii) Vapour absorption cold storage
unit ;

A 0.5 tonne capacity cold storage unit
has been developed using absorption
refrigeration and solar energy. The
unit. is designed to maintain the tem-
perature of the Cold.

(iv) Solar Thermal Power Plants:

A 10 KW experimental solar power
plant has been designed and commis-
sioned at Madras under the Indo-FRG
Technical Cooperation  Programme.
Solar thermal power plants based on
different system configurations and col-
lectors are also planned. Demonstra-
tion Solar Energy grain dryer o: 10-
application gre proposed io be installed
in the next three years.

(v) Solar Drying Sytems:

Prototype graindryers of different
capacities have already been developed
and are undergoing field trials, Pro-
jects completed are a l-tonne per day
paddy dryer, a timber kiln & pre-hea-
ter for milk drying. The demonstra-
tion Solar Energy grain, dryer of 10-
tonne per day capacity installed at
Central State Farms, Ladhowal,
Ludhiana, is undergoing performance
testing and evaluation, The unit is
being used for drying of paddy -and
maize on a regular basis during the
drying. season.

- A project for tobacco curing and
processing using solar energy has been
initiated in AP. A 1/2 tonne per day
cash crop Solar dryer has also been
installed at Gauhati. A  15~—tonne per
day paddy dryer is being installed ip
Kerala. Work is in progress tows~IS
the evaluation of standarg desig® for
drying ot various agricultyra) - fommo-
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dlties in d.xfferent quantitles under
varying agro-climatic conditions.

In order to formulate g viable pro-
gramme at national level in the area
of Solar drying systems, a working

group of experts has been constituted.

(vi) Prime movers:

The development of a small furbine
prime mover for a low temperature
Rankine Cycle using Solar Energy and
a 1KWe Free Piston Stirling Engine
are in progress at 1IT, Bombay.

(vii) Solar Pumps:

A project on fabrication, installation
and testing of a.laboratory model of
1KW solar water pump for rural ap-
plications, has been initiated under the
Indo-FRG Technical Cooperation Pro-
gramme,

(viii) Solar Radiation Data Hand-
boolk :

A project for preparation and publi-
cation of a solar radiation data hand-
book for solar energy users in India
has been taken up.

2. FUELS FROM BIO-MASS

A major grea in the New Energy
Sources Programme of the Department
relates to the development of fechno-
logles for Energy from Bie-Inass
Recognising the growing importance of
bio-mass production, bio-conversion and
production and utilisation of fuels from
bio-mass, the Depariment hag consti-
tuted a National Steering Committee
on Fuels from Bio-mass. A few projects
have already beep initiated, and seve-
ral others are wing finalised towards
identification of fast-growing epecies,
methods of Increasing photosynthesis
efficienar, development of cost-effective
prorcSse8  and devices/systems for

:_ «lising bio-degradable materials . for
producing gaseous and liquid fuels/.

feedstocks.

A joint research pro;ect of II.P,
Dehradun and N.B R.I, Lucknaw has
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fumded tor study and_cultivation

ot such plants whose liquide-sap con-
tains hydrocarbons or hydrocarbon
type materials and for . identification,
jsolation - and processing (of liquid
hydrocarbon materials from them for
future replacement of petroleum based
liquid fuels. The project will caver
survey and screening of Indian flora
for prospective source of such hydro-
carbons. Such a survey would be
confined to latxe-bearing families of
angisperms. It will also include work
on agrotechnology to develop known
plant sources as profitable source for
such hydrocarbhons.

A few ongoing projects in which
significant process has been made re-
late to bio-gas from water hyacinth,
Kachra-based bio-gas  production,
microbial production of methanol from
methane, and bio-conversion and
cellulosic residuces into ethanol.

In recognition of the importance of
R&D in the area of bio-gas systems, a
time-bound All India Coordinated pro-
gramme involving several inter-disci-
plinary research centres, was initiated
by the Depariment 3 years ago. In
Phase I of the programme considerable
success has been achieved in the utili-
sation of organic wastes, primarily
animal dung, and ga few designs of
viable family size, plants have been
evolped, ‘Janata drumless’ plants and
ferro-cement gas holders, etc. have
been developed, and research work in
the micro-biological aspects has shown
promising results.

A major and dynamic thrust is now
being given by the DST to -evelop
family and community-size biogas
plants as an important element in the
rural energy matrix. In the next phase
of the programme, which has com-
menced this - yaar, more emphasis
is being placed on expanding the
installation of commnunity size biogas
plants, as well as family type plants
and the utilisation of other types of
solid wastes/materials, like vegetable
wastes and agricultural residues.
6. community size biogas plants
~ are under construction and nearing

_ completion, in

Y

selecté& vﬂlages 'by
PRAD, Lucknow and KVIC. A tnort-
term programme for demonstration of
14 mare community size bio-gas plants
has been drawn up and site selection
is in progress. In support of the co-
ordinated project, work is underway in
resolving other technital problems con-
cerning microbiologtemnl aspects, fer-
mentation technology, low cost con-
struction techniques "and materals,
and low cost devices and engines for
bio-gas utilisation.

Since the entire R&D chain in PBio-
mass area will have a long gestation
period efforts are to be started row to
have the technology readily available
in a reasonable time frame. The use
of biological systems by harnessing
solar energy could be a very effective
mechanism, specially to check en-
vironmental pollution, resource deple-
tion and promotion of decentralised
energy supply. Biomass techniques slso
show promise of providing substitutes
for uses presently met by petroleum
products. For example, the use of
biogas for cooking could cut down a
demand for kerosene or oils for cook-
ing purposes. Simflarly the use of bio-
gas engines could reduce the demand
for diesel for pumping. Investigations
on reduction of cost and on socio-eco-
nomic aspects are underway.

3. WIND ENERGY;

In this area, studies are planned for
a2 better assessment of the available
wind data and the country’s wind ener-
gy potential. Following the develop-~
ment and field testing of a horizontal
axis wind mill, efforts are continuing
to evolve cost-effective designs suitable
for pumping applications in Indian
conditions. "R&D projects on 10 prato-
types of low cost sail-type wind mills
that can be fabricated locally in ruial
areas, and on a 1 KW vertical axis wind
generator for electricity generation and
pumping applications, are in progress.
R&D projects on development of a
small output multi-blade wind mill for
pumping water for agricultural pur-
poses and a twin turbine vertex, wind-

_mill have also beén mitiated A field
demonstration/programme has been

started to get experlence for large
sale ut:hsatlon
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la-tdlation or Pump Sets Based on
_ Solar Energy

3322. SHRI CHINTAMANI JENA:
SHRI CHHITUBHAI GAMIT:

~Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

- {a) whether Government have de-
cided to instal some pumpsets run-
ning on solar energy in the country;

(b) whether it is also a fact that
achievements iagged far behind the
targets in some States while in others,
such as Punjab and Haryana, they
even exceeded the targets; and

(c) if s0, the reasons thereof?

THE MINISTBR OF STATE IN
THE DEPARMENT OF SCIENCE
AND TECHNOLOGY AND ELECTRO-
NICS (SHRI C. P. N. SINGH): (a)
Yes, Sir. A limited number of pump-
sets operating on Solar energy are be.
ing installed at selected location for
purposes of demonstration and feld
trial.

(b) No state-wise targets have been
fixed.

(c) Does not arise.

Setting up of Atomic Plants with
indigenous components

' 3323. SHRI K. P. SINGH DEO: will
the PRIME MINISTER be pleased to
state whether there is any plan to set
up Atomic Plants within the country
which have all Indian made compo-
nents?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N, SINGH): The aim has
all along been to reduce the depen-
dence on imported equipment. All the
major nuclear and conventional equip-
‘ment needed for Afomic Power Plants
are manumactured in the country. Only
a small quantxty of raw material and
.components is imported. Efforts con-
tinue, to become selt.rehant in this
matter

' DECEMBER 10, 1980
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Rezularisaﬁou of Extra Capaelty in
' Industries

3324. SHRI K. P. SINGH DEO:
" SHRI SATISH AGARWAL:

Will the Minister of INDUSTRY be:
pleased to state:

(a) whether the Ministry has regu-
larised extra capacity in some select
industries;

(b) if so, the names of the indus—
tries where this has been done;

(c) how many of them are directly
concerned with production of pyblic
consumption items; and

(d) to what extent production of
items of public consumption will im-~
prove?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA: (a)
to (d). Government have announced
a scheme for recognising installed
capacities in the core, basic and export
oriented industries on a selective
basis in pursuance of the objectives of
optimum _utilisation of capacity and
maximising productfon within the
framework of Government’s socio-eco-
nomic policies. A list of such industries
is attached

It may be seen therefrom that there
are a number of industries which are
concerned with production of public
consumption items,

The entreprenuers have been given
time till 30th November, 1980 to sub-
mit their applications for such recog-
nition. It is hoped that the scheme
will achieve the objectives of opti-
mum utilisation of capacity and maxl-
mum productlon

Statement

List of Industries in whose cases re-
gularisation of excess capacity is
allowed

l Metallurgical Industnes
.7( 1) Ferrp Alloyg
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(2) Steel Castings and forgings

(8) Non-ferrous metals anq their
alloys.

2. Boilers and steam  generating

plants.

3. Prime movers (other than élec-
trical generators):

(1) Industrial turbines
(2) Internal combustion engines
4, Electrical equipment:

(1) Equipment for transmission
and distribution of electricity.

(2) Electrical motors
(3) Electrical furnaces
(4) X-ray equipment

(5) Electronic components and
equipments,

5. Transportation:

(1) Mechanised sailing vessels

upto 1000 DWT.
(2) Ship ancillaries

(3) Commercial vehicles.

6. Industrial machinery.

7. Machine tools, Jigs Fixtures,
Tools and Dies of specialised Types.

8. Agricultural machinery; {ractors
and power tillers.

9. Earthmoving machinery.

10. Industrial instruments: jindicat-
ing, recording and regulating devices
for pressure, temperature, rate of flow
weights, levels ang the like.

11. Scientific instruments,

12. Nitrogenous and Phosphatic Fer-
tilizers falling under:

(1) Inorganic fertilisers under ‘18
Fertllizers in the First Schedule to
the 1 (D&R) Act, 1951

‘18 Chemicals (other than Fert111~
gers):

(1) Inorganic heavy chemicals, |

(2) Organic heavy Chemicals.

(3) Fine chemicals, including pho-
tographic chemicals.

(4) Synthetic resing and plastics
(5) Synthetic rubbers.

(6) Man-made fibres.

(7) Industrial explosives,

(8) Insacticides,
weedicideg and the like.

fungicides,

(9) Synthetic detergents.

(10) Miscellaneous Chemlcals (for
industrial use only).

14. Drugs and Pharmaceuticals:

(a) Drug intermediates from the
basic stage for production of high
technology bulk drugs; and

(b) High technology bulk drugs
from basic stage and formulation
based thereon with an overall ratio

of bulk drug consumption (from
own manufacture) to formulation
from all sources of 1:5.

15. Paper and Plup including Paper
Products.

16. Automobile Tyres and Tubes.
17, Plate Glass.

18. Ceramics.

(1) Refractories.

(2) Furnace lining bricks-acidic,
basic ang neutral.
19. Cement Products,

(1) Portland Cement.

(2) Asbestos Cement.

20. Oi]l Drilling Eqiupment and ac-
cessories.

21. Power Transmission accessories
including insulators and bushings,
preformed transmission lme accesso-
ries,

22. Rallway Safety and Signalling
equlpment.
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23. Special Alloy castings SG Iron
and Malleable castings and stainless
steel castings. ,

24. Pumps and Compressors,
25. High tensile steel nuts and bolts.
26. Electric Generators,

27. Engineering production aids such
as cutting and forming tools, patterus
and dies.

28. Two-wheelerg and Three-wheel-
ers.

.29. Refrigerators upto 167 litres.

30. Electric Ceiling fans.

31. Dry Cell Batteries.

32. GLS lamps and Fluorescent

tubes.
33. Bicycles.

84. Drugs ang Pharmaceuticals other
than those specified at item No. 14.

States which have passed Lokpal and
Lok Ayukta Bills

3325. SHRI DILEEP SINGH BHU-
RIA, Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the names of the States which
have passed Lok Pal and Lok Ayukta
Bills; and

(b) whether the Central Govern-
ment have issued directives to pass
these Bills to those States which have
not passeq such Bills so far?

THF MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAIAH): (8) According to
the information obtained from the
State Governments, the States of
Rajasthan, Uttar Pradesh, Maharash-
tra and Bihar have passed these Bills.
The Karnataks Lokayukta (Second)
Ordinance, 1979 was withdrawn in
Februsry, 1080, The Orissa Lokapal
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and Lokayukta Act 1970 has not been
gwan effect to sq far,

Information in respect of Jammu
and Kashmir, Meghalaya, Tamil Nadu
and Tripura is being collected

The remaining States have not pass-
ed any such legislation. :

(b) No, Sir.

Central intervention in Industrial Dis-
putes

3326. SHRI N. E. HORO: Will the
Minister of LABOUR be pleased to
state:

(a) whether it is a fact that the
Central Government have failed 1o
persuade the States to agree on a legal
provision authorising it to directly
intervene in industrial disputes which
are in their jurisdiction;

(b) whether it is also a fact that he
had favoured such a power in the
State Ministers’ Conference held some
time back in New Delhi:

(c) if so, whether it is also a fact
that some State Ministers have oppos-
ed this idea and if so, the nameg of
suc(:lh States and the reasons therefor:
an

(d) The reaction of Union Govern-
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) and (b).
One of the items included for discuse
sion at the First Meeting of the Stand. -
ing Committee of Labour Ministers
held at New Delhi on 15th-16th Sep-
tember, 1980, related to the heed for
intervention by the Central Govern-
ment if a strike or lockout . con‘tinued
in any indusiry for a long period

(¢) and {(d). The conclusion at the
meeting wag that the State Govern-
ments may make use of the good o#i-
ces of the Central Qovernment where-
ever necessary, in cases of prolonged
sirikes or lockouts.
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Seninrity nt mergeney commwoned
A officers .

- 8328. SHRI SONTOSH MOHAN
DEV: Will the Minister of DEFENCE
be pleased to state:

(a) ig it a fact that the Defence
Ministry hag issued a directive to the

Army HQ in August, 1980 that the

112 year handicap in seniority im-
posed on emergency commissioned
officers, recruited immediately after
the Chinese aggression be removed
and they be brought on a par in senio-
rity with other categories of commis-
sioned officers;

(b) if so, what is the reason for
the delay in the implementation of
the Directives;

(c) is the delay likely to deprive
the emergency commissioned officers
a change for promotion to the large
number of senior posts recently creat-
ed in the Army because *he process
of filling the posts from among the
other categories of commissioned offi-
cers is already in the advanced stage;
and

(d) will Government ensure that
the claims of promotion of the Emer-
gency Commissioned Officers to the
senior posts will not be prejudiced by
the administrative delay in fixing
their proper position in the seniority
lists?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE (SHR]
SHIVRAJ V. PAIL): (a) to (1), A
Statement is attached.

(a) to (d). Ng direciive has bh:en
issued by the Ministry o° Defence o
the Army Headquarters to the effect
that the seniority of 112 years which
was cut in the case of - Emergency
Commissioned Officers be restored to
them

2. During the Natinnal Emergency
of 1962, abnut 9000" Officers were
- granteg Emergency Commission in the
-Indian Army. The period of training

prescribed for them was only six .

months as compared to twp years pe-
riod prescribed for the Regular Com-
missioned Officers. About one third
of these ECOs were subsequently
granted Permanent Commission in the
Indian Army. In accordance with the
rules framed in 1965, these ECOs
were granted antedate seniority equi-
valent to their full pay Commissioned
service reduced by the shortfall in
their period of training as compared
to the prescribed period of training
for the various categorieg for the grant
of Regular Commission.

3. Between the years 1962 and 1965,
the period of training of Direct Entry
candidates was alsg reduced for some
batches from two years to periods
varying from 18 months to 6 months.
This was done in the context of the
National Emergency when a large
number of ofﬁcers were required yr-
gently to man various posts. It has
been represented by the Emergency
Commissioned Officers that the re-
duction in the period of training in
the case of Direct Entiry candidates
should be taken into consideration
while re-fixing their seniority., One
Emergency Commissioned Officer has
taken up the matter to the High Court
and the matter regarding alleged dis-
crimination is sub judice.

Replacement of Electronic Computers
System

3329. SHRI P. RAJAGOPAL NAI-
DU: Will the PRIME MINISTER be
pleased to state:

(a) whethey three  reconditioned
Honey We''—.400 electronic computers
system: lunctioning ia the computer
centre of Department of Statistics are
being changed|replaced; and

(b) if so, the machmes by which
these are being replaced?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P, N. SINGH):
(a) Yes, Sir.
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(b) The eisting 3 Honeywell—400
computer systems functioning at the

computer centre of Department of
Statistics are being replaced by a

Burroughs Model 3845 computer sys-
tem,

Recommendations of the steering com-
mittee on industrial statistics

3330. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of PLAN-
NING be pleased to lay a statement
showing:

.

Steering Committee
tistics; and ‘

AND LABOUR
DATT TIWARI):
showing the recommendations >f the
Steering Committee on Industrial Sta-
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(a) the recommendations of the
on Industx‘igl'sta-'-

(b) whether the recommendations

were implemented?

THE MINISTER OF PLANNING
(SHRI NARAYAN
(a) A statement

tistics and the action taken thereon is

placed below,

Statement

Recommendations

Action taken

— J N S T L EE o T e e e
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1.
canvassed, as before,

. The schedules should be scrutinised fully by
NSSO and CSO

. Appropriate streagtiening of resources for scru-
tiny and tabulation of ASI data is most essen-
tial.

4. Pending appropriate strengthening of resources,
the following interim measurcs were recom-
mended to be adopted:

{i) The CGSO will prepare the expanded
summary results every year

(i) The industries will be divided into three
broad groups and one group taken up
for detailed tabulation every year in ro-
tation. The data would pertain to the
latest ASI available.

(i1i) The scrutinised schedules for other two
industry groups not covered in the year
may be sent to the SSBs willing to under-
take detailed tabulation.

5. The State Statistical Burcaus should be ap-

proached to explnre the possibility of their

helping in clearing the arrecars,

The detailed ASI schedule will continue to be Detailed schedule is Leirg crrvessed.

Plan Schemes to strengthen the resources
for scrutiny and tabulation have been
prepared and got approved by the
Planning Commission. The Schemes will
be imp emented as soon as they are
cleared by the Finance Ministry.

Arrangements to produce expanded sunumary
results for the survey year 1979-80 and
onwards have been made.

The Governing Council of NSSO has
subsequently  suggested some modi-
fications, to the recemmendatiens.  These
are being looked into.

Various State Statistical Bureaus have been
approached in the matter.

Irregular functioning of nuclear
Plantg

3331. SHRI RATANSINH RAJDA:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whether all the three Nuclear
plants viz. Tarapur. Rana Pratap and

Kalpakkam have developed one or
the other trouble technical or other-
wise have not been functioning regu-
larly to full capacity; and

(b) what steps Government propdse
to take to make the Nuclear plants
work to full capacity so as to help

‘the burgeoning energy crisis?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N. SINGH):
(a) and (b). The Madras Atomic
Power Project at Kalpakkam is still
under construction. The second unit
of the Rajasthan Atomic Power Station
ig being test run. Of the remaining
3 reactors which are in commercial
operation, the two of the Tarapur Ato-
mic Power Station are capable of
operating at full capacity and the one
of the Rajasthan Atomic Power Sta-
tion ig operating at near full capacity.
The TAPS reactors are being operated
at a lower capacity to conserve the
available fuel in view of the uncer-
tainties in supplies of enriched ura-
nium from USA,

Certain technical and other prob-
lems do arise and suitable short and
long-term measureg are being imple-
mented as and when necessary to rec-
tify these problems.

Increase in prices of various types of
Tyres

3332. SHRI K LAKKAPPA:
SHRI PIUS TIRKEY:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that there
has been unprecedented increase in
the prices of various types of Tyres
during the last three years in the
country;

(b) whether maximum rise in all
categories of tyres has been done by
Modi Industries;

(e) if so, reasons thereof;

(@) whether maximum rise in all
categorieg of tyres and particularly in

Tractor Tyre has been done by CEAT,
and Dunlop also;

- (e) it so, reasons therefor;

(f) whether Government propose
to review the prices increased by
both the companies; and

(g) what steps Government propose
to take to bring the prices of tyres
to a reasonable level? '

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHR] CHARANJIT CHANANA): (a)
to (e). All the tyre manufacturing
companies, have increased the prices
of automobile tyres and tubes during
the last three years on different occa-
sions. By and large, the price in-
crease effected by the manufacturing
companies are comparable, although
in certain sizes of automobile tyres
the incidence of price increase effec-
ted by M|s Modi Rubber Limited and
the price increase in respect of certain
sizes of tractor tyres by CEAT and
Dunlop and somewhat higher than
some of the others.

(f) and (g). There ig no statutory
control on the prices of tyres and
tubes. However, Government have
impressed upon the manufacturers the
need of maintaining prices at a
reasonable level.

Obsolete Armaments Lying in Depots
3333. SHRI K. LAKKAPPA:

SHRI H. N. NANJE GOWDA.:

WI1ll the Minister of DEFENCE be
pleased to state:

(a) whether his attention has been
drawn to the press report appearing in
the Hindustan Times dated 22nd
September, 1980 that obsolete arma-
ments lying in varioug godowns depots
in the country are to be sold;

(b) full details thereof; and

(c) whether these goods are worth
crores of rupees, if so, what action
Government have taken to dispose of
the saigd goods?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) and (¢). 1425 items of the Army
and 7 items of the Air Force in diffe-
rent quantities are awaiting disposal.

‘The total value of these goods is about

Rs. 18 crores. Action is being taken

to dispose of these goods according to
the prescribed pmcedure.
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. Burning of Brides

2334, SHRI K. LAKKAPPA:
PROF, P. J. KURIEN:

. 'Will the Minister of HOME AFFAIRS
be pleaseq to state:—

(a) whether it is a fact that burn-
ing of brides has beer. on the increase
in the Capital and throughout the
country;

(b) if so, the number of cases re-
ported during the last six months;

(¢) whether the bridegrooms and in
Jaws involved in such burning go scot
free; and

(d) what steps Government have
taken to plug such happenings?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The requisite information
ig being collected and on receipt of the
same a statement will be laid on the
Table of the House.

(d) All the State Governments and
Union Tenltories have been advised
that,

(i) in all cases of attempted
suicide or death in suspicious cir-
cumstances of young married women,
investigation should pe conducted
only by an officer of the rank of
Deputy Superintendents of police.

. (ii) post-.mortem should b~ done
by a team of two doctors.

' (iii) Disposal of dead body with-
‘out post-mortem examination should
not be permitted without getting no

- objection certiﬁcate from the Police.

o (in Police should not give

‘ .ob:ectmn certificate unless the body
“has been seen p parents or guar-
diang or other Jose relatxves from
the bride’s side of the family,
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xuvesﬁuﬂoua A:unst IAS Oﬁcer.s by
Central Vuilance Biom,miulon a.m‘l
© 5

3335 SHRI K. RAMAMURTHY’
Will the Minister of HOME. AFFAIRS
be pleased to state:

(a) the LA.S. Officers against whom
investigationg both by the <Central
Vigilance Commission and by the
Central Bureau of Investigation are
going on; and

(b) the officers who have been
sllowed to retire prematurely?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI P. VEN-
KATASUBBAJAH): (a). Caseg in-
volvmg 17 1.AS. officers are pending
at various stages in the Central
Vigilance Commission ang caseg in-
volving 7 IAg cfficers are under inves-
tigation by the Central Bureau of In-
vestigation.

{by As the State Governments are
competent in this regard, the informa-
tion is being collected from them and
will be lajid on the Table of the House.

Manufacture of Skillets with Friction
Printing by Companies for Match
Industry

3336. SHRT K. RAMAMURTHY:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether it is a fact that Messers
I, T. C. Ltd, Madras Division, Messers
Brook Bond India Litd., Messerg Metal
Box India Ltd., have enough installed
capacity for wmanufacturing skiliets
with friction printing for meeting the
needs of match industry; and

(b) if s0, the steps being taken to
utilise the installed capacity available
with these companies? '

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI

CHARANJIT CHANA.NA) (a) and

(b). Messrs 1.T.C. ed, Mﬂdrﬂ
Dmsmn is not registered for manu-_
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- facture: of packaging machinery.
Messrs Brook Bond India Limited, who
are registered for manufacture of
.. packaging angq printing machinery
' have recently reported mam#facture of
rotogravure printing machine which
_ could be used for match hox skillet and
have claimeq supply of one such
machine to Messrs Asia Match Com-
pany. As regards Messrs Metal Box
India Limited, they are registered for
the manufacture of packaging machi-
- .mery and printing machinery. They
have not reported manufacture of
machine suitable for manufacturing
skillets with friction printing. These
industrial undertakings are taking
steps to utilise their existing capacities.

Selection of Two Backward Districts
in each State for setting up of
Nucleus Industries

3837. SHRI K. RAMAMURTHY:
SHRI CHINTAMANI JENA:
~dR] B. V. DESAI:

Will the Minister of INDUSTRY be
pleased 1o state:

(a) the details of the concept of
nudleus plants in two  industrially
backward districlg of each State; and

(b) how many States have selected
these two backward districts and the
names of these districts? ,

THE MINISTER OF STATEL IN THE
"MINISTRY OF INDUSTRY (SHRL
. CHARANJIT CHANANA): (a) and
~ (b). In the Industrial Policy State-

ment of 23rd July, 1980 it has been
stated “It is proposed to promote the
concept of econornic federalism with
setting up of a few nucleus plants in
each district identified as industrially
‘backward,” A nucleus plant would
generate both backward as well as
forward linkages in the shape of
antilaries and also assemble the pro-
ducts of the ancillary units which
“will be made by a large number of
) small units i .

© The ancﬂlarizaﬁon ehect of the
fj,schmimﬂd e u spread effect
- in the shap# of ’!ﬂ{har eniployfnent,

dispersed investment ang higher per

‘capita income of the peopie in the

area. It will also help to upgrade the
technology of small scale units so as

- {0 enable the econamiec growth of the

region to be accelerated. For this
purpose, the Government of India is
in touch with the various State Gov-
ernments to formulate complete pro-
posals for each State separately, No
formal schemes have, however, so far
been finalised.
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Low Entichod. Uranism for Tarapore
- Plant

3339. DR. VASANT KUMAR PAN-
DIT: Will the PRIME MINISTER
be pleased to state:

(a) whether in the background of
the sale of 38 tons low enriched
Uranium by U.S.A. for Nuclear Reac-
tors at Tarapore, what is the balance
requirements of nuclear enriched fuel

- for Tarapore during 1980 and 1981;

(b) whether it ig a fact that Govern-
ment have negotiated for supply of

this ‘enviched fuel to India with the

‘USBR: if 8o, the results theteof; and
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(¢) what progress has been attained
1o produce indigenous nuclear fuel to
. be gelf-sufficient in the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SECIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): (a) The
balance of 3%2.6 tonnes representg the
requirement of fuel for the Tarapur
‘Station for the years 1980 and 1981 in
accordance with the agreed schedule
of deliveries.

(b) No Sir. India cannot obtain the
enriched uranium requirements for the
Tarapur Station from any other source
except the United States as long as
the Cooperation Agreement of 1963
Temains valid.

(c) Except for the Tarapur Station,
none of the atumic power stations re-
quire enriched uranium, and indige-
nous sources of urnium are adequate
for the power reactor programme
currently envisaged. Production of
low enriched uranjum for use as fuel
will not be viable for meeting the re-
quirement of only the Tarapur Station.

Instances of ‘Sati’ by Women

3340. DR. VASANT KUMAR
PANDIT:

SHRI JAGPAL SINGH:

Will the Minister of
AFFAIRS be pleased {o state:

HOME

(a) whether it is a fact that in-
stances of ‘Sati’ offences committed by
women are again increasing in the
country;

(b) if so, the figures of committed
or attempied ‘Sati’ instances in the
country during each of the Jast three
years;

(c) whether cases have been lodged
against the offenders as well as the
villages who have abatted in com-
mitting the crime, 11 so, the results
thereof- and

(d) whether Government are con-
-sidering to amend the Sati Act to bring
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stricter adherence and tighten police
machinery to prevent such occurre-
neces? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The requisite information
is being collected and on receipt a
statement will be laid on the Table of
the House.

(d) This will arise only faer in-
formation received is analysed and
conclusions drawn,

Industrial Disputes in M. P.

3341. DR. VASANT KUMAR PAN-
DIT: Will the Minister of LABOUR
be pleased to state:

(a) whether it is a fact that the
number of industrial disputes are in=-
creasing in Madhya Pradesh during
Tecent years;

(b) if so, the number of industrial
disputeg in Madhya Pradesh during
January to September, 1980; and

(¢) what steps Government of
Madhya Pradesh have taken on the
communication sent by Central Gov-
érnment to activate the Industrial Re-
lations Machinery in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHR1 P.
VENKATA REDDY): (a) and (b).
The number of industrial disputes
(Strikes and lock-outs) was 61 in the
year 1976 168 in 1977, 199 in 1978 and
252 in 1979. The number of such dis-
putes reported during the period
January to September 1980 was 105.
The figures for 1979 and 1980 are pro-
visional.

(¢) In response to the letter of
the Minister of Labour, it has been
stated by the Government of Madhya
Pradesh that conciliation is compulsory
under the Madhya Pradesh Industrial
Relations Act, if the conciliatxon officer
fails to effect a settlement he tries to
persuade the parties to submit to
voluntary arbitration and if that fails

the case ig referred for adjudication

Written Answers v248'
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or arbitration as the case may be.
The State Government is in touch with
the workers’ unions and has recently
amended the law to promote the
formation of represcentative unions.
It has been also stated that the indus-
trial climate has improved after the
present Government took office.

LT.Is In Delhi

3342. DR, VASANT KUMAR PAN-
DIT: Wil] the Minister of LABOUR
be pleased to state:

(a) whether jt is g fact that the
Industrial Training Institutes are
functioning under the Ministry of
Labour;

(b) if so, the details of the Insti-
tutes and their Branches in Delhi;

(¢) whether it is a fact that the
saig Institutzg have not issued certi-
ficates to the students who have

complated their course for the last 10
years; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTER OF LABOUR (SHRI P.
VENKATA REDDY): (a) The In-
dustrial Training Institutes in the
country are being run under the
policy laid down by the Directorate
General of Employment and Training
under the Ministry of Labour. How-
ever, day-to-day administration of
these Institutes is under the respec-
tive State Governments/Union Terri-
tories,

(b) The following Industrial Train.
ing Instjtutes are being run by Delhi
Administration:

1, ITI Arab-ki-Sarai, New Delhi.
2. ITI Malviya Nagar, New Delhi

3. ITI Cu'rzon Road (For Women),
New Delhi. :

4. IT1 Shahdar.a; Delhi-32,
5. ITI Subzj Mandi, Delhi.7

6. ITI Narela (Old ITI Tilak
Nagar Building), New Delhi.

7. IT1 Tilak Nagar, New Delhi,
. 8. ITI Pusa, New Delhi.

'9, ITT Khichripur (ITT Shadara

Campus), Delhi,
10. ITI Nand Nagri, Kingsway

Camp, Delhi.

(¢) The position is that the trainees
collect their certificates from the
Institutes from which they have
passed their examination. Certificateg
upto the year 1977 are ready for col-
lection b the trainees. Some certi-
ficates for the year 1978 are also ready.

(d) Preparation of final certificateg
take some time because the candi~-
dates’ photographs and varioug other
details have to be filled in. However,
to avoid inconvenience to the traineeg
in securing employment, provisionai
certificates are immediately issued on
their passing out, The procedure for
issuing certificateg is being simplified
to avoid delay.

Need for Indigenous Uranium

3343. SHRI M. V. CHANDRA-
SHEKARA MURTHY:

PROF. MADHU DANDA-
VATE:

Will the PRIME MINISTER be
pleased to gtate:

(a) whether a need for own ura-
nium enrichment for its fuel and
research requirements is being in-
creasingly stressed in scientfic circles;

(b) if so, whether Bhabha Atomic
Research Centre is studying various
new types of fuels for updating its:
ractor fuel technology; and

(c) if so, to what extent it has
succeeded?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRI C. P. N, SINGH):
(a) to (c). Preliminary studieg of
the various processeg of uranium
enrichment ang for alternative fuels
are Dbeing undertaken within the re-
sources that can be made available.
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Conterence of Science and Technojogy
"~ 'in New mm .

3344. SHRI . V. CHANDRA-
SHEKARA MURTHY;

SHRI P, M. SAYEED:

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state:

(a) whether new science technology
plan was discussed at twypo day con-
ference on Science and Technology in
New Delhi;

(b) if so, the subjects discussed ang
the decisions arrived at;

(c) whether any recommendations
have been made to the Government
for the development of Science and
Technology; and

(d) if so, to what extent they have
‘been approved?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCIENCE
AND TECHNOLOGY AND ELEC-
‘TRONICS (SHRI C. P. N. SINGH):
(a) Yes, Sir. A conference was held
in New Delhi on 2nd gng 3rd August,
1980 to discuss the Science and Tech-
‘nology component of the Sixth Five-
Year Plan (1980-85).

(b) ta (d). The discussions and
recommendations related to organisa-
tiona] and institutional mechanisms
including instruments for policy for
mulation, implementation, review and
monitoring; fiscal, import and indus-
trial policies; climate for science and
facilities, amenities and incentives
for gcience; all of which have to be
‘appropriate if scientific effort ig to
frnetify must meaningfully and lead
to self-reliance. Significant attention
wag also paid to areas requiring sub-
stantia] thrust and gupport over the
Plan period, These include:; impor-
tanice of the S&T sector in higher
edueation as well ag in gchaol educa-
tion and support needed for it; new
energy sources; ocean scienceg and
technology; new directions in Agri-
culture particularly to reduce energy
mneeds and increase productivity;
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corts. to emdxcate communicable
diseases; coal utilisation; matenah
research; importance of basic re-
search in selected areas; new areag
in life science opened up through
recent advances in molecular and
cell biology, etc, The views ex-
pressed at the meeting have been
taken note of in the preparation of
the part relating to Science and
Technology in the National Develop-
ment Council (NDC) at itg last meet-
ing. Further these discussions and
recommendations have been made use
of by the Working Group set up by
the Planning Commission to formulate
the Chapter on Science ang Techno-
logy for the Draft Plan documents
currently under preparation for
approval of NDC.

Instructions to Private Sector to
Provide Employment to Ex-
rvicemen

3345. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether any instructions/guide-
lineg have been jssued by Central
Government to different categories of
employers in the private sector to pro-
vide employment to ex-servicemen
specially those relieved from Short
Service Commissions; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V, PATIL): (a)
and (b). The Directorate General
Resettlement hag approacheq Cham-
bers of Commerce wnd Industry
located at Delhi, Bombay, Bangalore
and Hyderabad requesting them to
expand the gscope of offering job
assistance in private gector to retired
officers jn general and Short{ Service
Commissioned Officers in particular.

Exercises of USA in Indian Ocean
3348, SHRI MADHAVRAO SCIN-

'DIA: Will the Minister of DEFENCE

be pleased to- state'

(a) whether Government’s atten-
tion hag been drawn to the reported
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statement of the US Secretary of
State Mr. Muskie ag reported in the
Timeg of India gated 17 October, 1980
to the effect that USA intended to
hold periodic air and nava] exercises
in the Indian ocean to defend their
interests therein; and

(b) if so, how far Government con-
sider thijs a threat to peace in the
zone, and Government's reaction
thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) Government of Indija have re-
peatedly declared that Great Power
military presence in the Indian Ocean
constitutes a threat to peace and stabi-
lity in this area as it introduces new
tensiongs and conflicts in our neigh-
bourhood. Government of India has
conveyed its strong opposition to t he
increasing military presence of the
USA in the Indian Ocean and the
Gulf area, both in bilateral talks as
well as at the UN and other jnter-
nationa) fora. India has been actively
in touch with other littoral and hin-
terland countries to concert action for
the reduction and ultimete elimina-
tion of Great Power military presence
from this area. India jntends to
Pursue this line jn the Conference on
the Indian Ocean scheduled to be held
in Colombp in 1981 and in the pre-
parationg leading upto it.

Nuclear Explosion Detonated by
China

3347, SHRI MADHAVRAO SCIN-
DIA: Will the Minister of DEFENCE
be pleased to state:

(a) whether Government’s atten.
tion has been drawn to the reported
nuclear explosion detonateq by Ching
in North West China on 16 Oc‘tober
1989?

(b) i 50, whether Government have
- Bince reviewed their nucleat pohcy in
_'_’ | thes licht the:eof and

nuclear test forms part of a

(¢) the decision taken by Govern-
ment in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) and (c¢). The latest Chinese
geries of
such tests conducfed by China over
the years. This test by itself does
not glfer significantly Chinese nuclear
weapong capability and does not,
therefore, pose any new threat to
India, Government remain committeq
to utilising Atomic Energy for peace.
ful purposes.

Study on Foreign Hand in Moradabad
Riots

3348. SHRI MADHAVRAQO SCIN-
DIA: Will the Minister of HOME
AFFAIRS be pleased to state:

(¢) whether Jatest studies have
revealed that there was no foreign
hand behind the recent riols in
Moradabad, Aligarh and other places
in U.P;

(b) if so, whether Government
have jdentified the precise nature and
detail; of the elements responsible
for the riots; and

(c) the steps taken. to round up the
same and to bring them to book?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) No forma] studies have been
carried out by Government into thesa
riots. However, information available
so far does not indicate involvement
of any foreign hang in the communa]
riots in Moradabad, Aligarh gnd other
towng in Uttar Pradesh.

(b) The State Government of Uttar
Pradesh have appointeq a Commission
of Inquiry headed by a District Judge,
under the Commissions of Inquiry
Act. 1852, to investigate the incidents
which teok place jn Moradabad on the
13th August, 1980,
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'(¢) Does not grise in view of the
unswer given to parts (a) and (b)
above,

Agreement on Mizoram Problem

3349. SHRI A. NEELALOHITHA-
- DASAN:

SHRI CHITTA BASU;

Will the Minjster of HOME AF-
FAIRS be pleased to state:

(a) whether Government have rea-
ched any agreement with Shri Lal-
denga, the MNF Chief with regard
to the Mizoram problem; and

(b) if s0, the details of the agree-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) and (b). Reference js invited to
the Statement made by Home Minister
in the House on July 30, 1980,

Talks are gtil] continuing.
-

Arms Factory in Police Lines in Agra

3350. SHRI M. V. CHANDRA-
SHEKARA MURTHY:

SHRI CHINTAMANI JENA:
SHRI AMAR ROYPRADHAN:
SHRI KESHORAO PARDHI:
- SHRI MOOL CHAND DAGA:
SHRI SHIV KUMAR SINGH:
SHRI RAM PYARE PANIKA.
SHRI R. L, BHATIA:

_ Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether jt has been reported
in the Statesman of 8 November, 1980
that Illegal Armg Factory jn Police
Lines in Agra was unearthed.

(b) if so, whether, for the last four
months, thig is the 11th factory whicy
has been unearthed in the country;

(¢) whether, for the 1last four
monthg many bomb manufacturing
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factories, arms factories were un-
earthed in almost every State gnd.
their number was more in U.P, P!un,.-
jab and Madhya Pradesh;

(d) the States and the places in
which these factories were operating;

(e) whether there was any foreign.
link involved in these factories; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Government have seen the Press
Report.

(b) to (f). The requisite informa-

.tion is being collected from the State

Governments and will be laid down
on the Table of the House on recejpt.

Strategy for Introduction of Colour
T.V.

3351. SHRI N. NEELALOHITHA-
DASAN:

SHRI CHITTA BASU:

Will the PRIME MINISTER be
pleased to state:

(a) whether the Working Group set
up by the Department of Electronics
to formulate g strategy for the intro-
duction of colour television in coun-
try has submitted its report.

(b) what are the main recommen-
dations of the Report; and

(c) what action has been taken by
Government on the Report of the
Working Group?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N, SINGH): = (a) Yes,
Sir,

(b) The recommendations of the
working group are placed at Annex-
ure-1.

(c) The Report is under examina-
tion, However, an indication of Gov-
ernment’s thinking of Colour TV wag
given by Prime Minister at the meet-
ing of the Consultative Committee of



' ‘; 257

Parlisment on the Department of
..-mtmnﬂcs on August 8, 1980 Priu_xe
Minister stated that the reach of radio
ghould be maximised aad the invest-
ments already  made in black and
white TV should be . utilised exten-
sively. At the same time so far as
the technology for colour TV is con-
cerned, R&D work in this fleld saould
continue. We could alsp use closed
circuit colour TV more widely in
hosipitals and educational institutions.

Annexure—I

SUMMARY AND CONCLUSIONS OF
THE WORKING GROUP ON
COLOUR T.V.

1.0. The Working Group has based
its report on the assumption that the
PAL system as recommended by the
Sub-Committee on Standarisation ©f
colour television in 1976 will be adop-
ted. ‘

1.1.0. Broadcast Segment

1.1.1. The Working Group would
like to suggest the following strategy
for the Broadeast Segment:

(i) The approved schemes of the
plan period 197883 should be
impleinented directly in colour in
order tfo avoid subsequent conver-
sion costs.

(ii) The existing centres should
be converted to colour, priority
being accorded to those centres
which feed the relay centres pro-
posed to be set up during the plan
period 1978—83. Only if the invest-
ment decisions are taken immedia-
tely, all the above schemes can be
implemented within the timeframe
1980—-85.

(iii) In order to maximise the
effectiveness of the investments, a
higher priority should be given to
those centres which are likely to
previde a greater demand for colour
TV yeceivers, as well as those cen-
-tres: which are already receiving
colour telecasts fram neighbouring
~ecuntries. : _

. (iv) The FE content can be
~rainimised it the equipment for
2978 LS—9 ' '
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colour is locally manufactured with
‘etnphasis being on” the high value
high demand ftems. Action in this
matter should be immediately
initiated.

1.1.2. Tne total additiona] invest-
ments for the conversion of the exis-
ting centres and the implementation
of the approved plan schemes amounts
to Rs. 31.23 crores, and would enable
50 per cent of the programmes to be
broadcast in colour from the existing
centres and all programmes from the
new centres.

1.1.3. The implementation of the
balance schemes in colour of the pro-
posed perspective plan of Doordar-
shan is estimated to cost an addi-
tional Rs. 77 crores. Of this, augmen-
tation of all the facilities set up in
phase 1 to full colour transmission
wil] account for Rs. 26 crores.

1.2.0. Colour TV Receiver

1.2.1. The cost of a PAL colour TV
receiver using a 20” tube has been
estimated at Rs. 8300 including all
duties presently applicable which
amount to Rs. 3700. If however,
during the initial atages of the intro-
duction of calour TV a lower excise
duty is levied as in the ecage of a
economy black and white set the
price of a colour TV receiver will
come down to approximately Rs.
7500. This price has been adopted for
estimating the demand for colour TV
scts in the country.

1.2.2. The cost estimatg for a colour
TV receiver includes a foreign ex-
change compcnent of Rs. 1150|set.
However, this can be reduced to Rs.
700{set if recessary steps towards
indigenisation are taken immediately.

1.23. The number of calour TV
receivers likely to be manufactured
upte 1090 has been estimated at 19
lakh numbers, which would invelve of
a foreigm exchange outflow of Rs. 79
eroves over the decade.

124 In order to ensure proper
quality control a far more selective
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appmach to licensing shoulq be adop-
ted for colour TV receiver manufac-
‘ture, in view of its much Thigher
technological sophistication compared
10 a B&W receiver,

1.2.5. Additional investment requir-
"ed by an existing TV manufacturer
would be Rs. 4-5 lakhs.

13. Demand

Based on the suggested strategy for
the introduction of colour TV, the
timeframes assumed and 5 set price
of Rs. 7500, the Working Group esti-
mates that the demand for colour 1V
receivers will increase from a level of
10,000 numbers of 1984 to a level of
2.27 lakh numbers by 1990.

1.4, Technology

1.4.1. The single most important
component of a colour TV set is the
colour picture tube. Colour picture
tubes available in the market from
different manufacturers are non-inter-
changeable, The Working Group
would, therefore, recommend that the
colour picture tube should be stan-
dardised so as to ensure that its
manufacture in the country can be
undertaken e¢ventually at a economi-
cally viable level. Such an approach
has the advantage of obtaining quan-
tity discounts and facilitates after-
sales-service.

1.4.2. In the time available to the
Working Group it was not possible
to obtain information with regard to
the investments needed for setting up
manufacture of colour picture tubes.
However, the manufacture of <olour
picture tuhbes involves g larger
number of unit processes compared
to a B&W tube, the major differences
being the triple phosphor deposition
to obtain the triad structure, the
shadow mask and the sealing of the
front panel to the cone. In view of
its higher technological sophistication
the likely investment to set up the
manufacture of colour picture tubes
at a mipimum viable level of 300,000
numbers will not be less than Rs. 20
crores,
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1.43. The manufacture of general
purpose components, namely, semi- '
conductors (discretes, ICs), passive
components and deflection components
can be set up in the country with
little gdditional investment, :

1.4.4. According to M/s, Corning
Glass, USA a mixed glass shell plant,
with a capacity of 600,000 black and
white glass shells and an equal quan-
tity of colour glass components, which
they consider viable, would require
additional investments of Rs. 70
crores. While this figure cannot be
cunsidered as fina] and would be sub-
ject to revision after negotiations, it
suggests that very large additional
investments will be necessary to pro-
duce colour TV glass components in
the country. Taking into account the
minimum viable size of such a plant
and the projected demand, investment
decisions for setting up such a plant
in the country can be deferred till
late 1980’s.

1.45. The Working Group, however,
would like to point out that the
demand for black and white picture
tubes in 1990 has bcen estimated at
185 lakh numbers which makes it
imperativy  that the investment
decision for setting up the balck and
white glass shell project should no
longer be deferred.

1.46. Foliow-up action with regard
to various elements of the receiver
segment i chnology, namely framing
specifications for a colour receiver,
standardising the picture tube and
other components, making a more
precise estimate for a picture tube
project etc. needs to be initiated on
an immediate basis,

14.7. In view of the short lead time
available for the introduction .ot
colour and the savings in foreign ex-
change which will result, it would be
desirable to purchase know-how
rather than take up indigenous deve-
lopment of the broadcast equipment.
Action in this regard needs to be
immediately initiated.
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SUMMARY OF THE COSTS

Balance of
Perspective
Plan

Phase I includes Total
Phase II of
Existing/(
Approved
Centres

e st i mi reae et b o e B b D o m e ABS mmp ) s e WD D P v cwd e s maae Smp ammp wop = P ash P P o S e s e S S
»

Rs. lakhs Rs. lzkhs Rs. lakhs

. Adlitional Cost for Gonversion/Setting up to colour

of TV broadcast segment . . . . . 3123 7678 10,801
(FE Component in brackets) (644)
(i) Existing Centres . . . . . 2250 1716 3,966
(336)
{(ii) Approved Scheme (1978—83) . . . 873 857 1,730
(308)
(iii) Perspective plan (Balance) . . . . .. 5105 5,105
2. Pricz of a 20” Colour TV Receiver . . . 8300
(1) FE. Component . . . . . 1150
(ii) Tax/Duty element . . . . . 3700
1984 1985 1986 1990
§ Demand for Colour TV (Lakh nos.) . . -_(-)'—I-(;- _*0-58_ ’”T:;B— 2:27
(i) Existing Centres . . . . . .. 0-30 0* 70 1410
(ii) Approved Schemes (1978—83) . . 010 0-18 0-28 0:37
(iil) Multiple ownership . . . . 0* 40 o:8o o-8o

4. Investment Regquired

(i) TV Glass Sheli (Mixed Plant for B&W  Rs. 27 Crores (P&W)
and Colour) Rs. 70 Crores (Colour)

PRI G SR »

TorAL . Rs. g7 Crores

Tt e e P e b o B (- 8 i v e S

(ii) TV Picture Tube (at 3 1akh level) Rs. 20 crores

?’.ii) Broad.ast Equipment No additional investment on accountof

iv) Components  (like Semieonductors, colour TV will take plzce as part of
passive componens, natural expansion

deflection components)
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Proposal of Gillettes for manufacture
of Bilades on Financial participaiion
basis

3353. SHR] PIUS TIKEY: Will the
Ministry of INDUSTRY be pleased to
state:

(a) is it the policy of the Govern-
ment to allow foreign equity partici-
pation only in the high priority,
sophisticated areas and anot in low
priority areas; :

(b) if so, the reason why the pro-
posal of Gillettes for manufacture of
blades in India on financial participa-

tion basis has not been rejected to
far;

' DECEMBER 10, 1980
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(¢) do Qovernment consider that

‘blade is not a low priority item b

requires import of technology o
equity basis and if so, why it has
been put under Banned List pead with
exceptions in the current foreign col-
laboration guide-lines; and

(d) whether approval of Gillette
deal on equity basis in the low prio-
rity area like blades wil] constitute

a precedent in others like Tooth Paste,
Fountain Pens etc.?

Soaps, Cosmotics,

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARNJIT CHANANA): (a)
Government’s policy in the field of
import of technology and induction of
foreign equity is selective and based
on national priorities. Import of tech-
nology and foreign equity are permit-
ted in;

(i) high technology areas;

(ii) export oriented projects;

(iii) import substitution projects;
and

(iv) upgradation of indigenous
technology ir selected areas.

(k) and (¢) Import of technology
for the manufacture of an article ot
mass consumption like razor blades
has to be based on two principles:

(i) The production is oriented to
shifts in consumer preference so

that the availability meets demand -

not only in gggregate but in terms
of quality as well.

(ii) The production is
disbursed, so as to avoid dominance
as far as possible.

The induction of foreign equity inx

the proposal for collaboration with '~

Gillettes will be governed by the

above principles. Government is yet .

to take g decision on this proposal.

(d) within the framework of the
Government’s policy, each proposal
for foreign collaboration will be con-
sidered on merils.

widely -

]
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Strlko ln Momile Mlnep uf Madhu '

Pradesh

3354, SHRI A. K. ROY: Will " the
Minister of IABOUR be pleased to
state:

(a) whether he is aware of a five
monthg eld strike continuing in the
Dolomite Miner of Madhya Pradesh
by the Chhatisgarn Mines Sharmik
Sangh, if so, facts in details;

(b) the main demands of the
strikers znd the attempts of the con-
ciliation machinery to resolve the
disputes;

(¢) whether there is an agttempt to
crash the strikers instead of meeting
their demands; and

(d) if so, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): (a) Govern-
ment are ware of the strike in the
Hirri Dolomite Mines of Bhilaj Steel
Plant w.ef. 19-5-80. The strike was
started by about 700 workers out of
more than 2000 employed in the
Mmines at the instance of Chhatisgarh
Mines Shramik Sanhkh. The strike
has since been called off w.e.f. 1-12-80
following an agreement brought about
by thy Deputy Chief Labour Commis-
sicner at New Delhi between the said
Union and the management on
26+11-80.

(b) The main demand of the

" Chhatisgarh Mines Shramik Sangh

was revision of wage structure ob-
taining in the mine and bringing it
at per with the wage structure
,evolved for Steel Industry by the
National Joint Consultative Com-
mittee, Conciliation téok. place at the
level of the Regional Labour Com-
mlssidher Yabalput and subsequently
» ! T..abmxr Commissioner

(c) 'l'here was no attempt to crush
the strikers and efforts were made all

r
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'along to ﬁnd a compromise solution |

of the dispute.

(d) Question does not arise.
Plane erash in October 1980

3355. SHRI S. M. KRISHNA: will
the Minister of DEFENCE be pleased
to state:

(a) whether an SU-22 (Sukhoi)
fighter rlane of the I.A.F. crashed an
the 23rd October, 1980 in an open fleld
near Najafgarh in West Delhi;

~ (b) whether earlier on the 2Ist
October, an Air Force MI-8 helicopter
force-landed in Timarpup Delhi fol-

‘lowing a collisiofi with a vulture;

(c) if so, the outcome of the inves-
tigation made by the courts-of-inquiry
inty these szccidents; and

(d) the remedial measures ordered
to prevent such accidents and finan-
cial losses resulting therefrom?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Yes, Sir.

(b) Yes, Sir.

(¢) Two separate Courts of Inquiry
have been ordered into the accidents;
and their reports are awaited.

(d) Flight Safety is an extremely
intimate part of the Air Force flying
and efforts are constantly made to
enhance flight safety in the Air Force
and reduce the accidents. The train-
ing syllabi, procedures, tactics, ser--
vicing system, ground environment,
airfield environment &rg under con-
stant surveillance to find weak spots
and take remedial action. As far as
the accidents that hdave alresdy ocur-
red arg concerned, a thorough investi-
gation by speciglists  from various
agencies is ¢arried out to pin-point
the cause after which femedial actions.
are discussed and implemented.



AN

267 | Writte-n Answers

g, mmmasmn‘m

3356. sﬁuﬁwi‘m = T
mwmﬁﬁwﬂh:

(%) ®|T I F AW 10-9-80
® T W, ane () Per

DECEMBER 10 1980

_ Written Answee‘s - 268

(!r) afz g, m‘wa'rt‘n"mrt
1 F1 whabwr 7

o s & T o (s Pl
W. ofew): (#) sfc (@), TEE |
wWare § foie gy € ' 5/6
Paam< 1980 &1 TT &7 T Peva
e w4 3}  wmer At &
giaw guamEe frwfafen aw@y auw
Y -

(1) fem &t & faw, 303 A . . 50
(2) 322 T 2
(3) srfaz . 315 TS 1
(4) =tF .303 T 87
(5) .303 =regEl & @ 83
(8) 2323.75 %o FWa A TEW Rﬁﬂﬁlﬂﬁ'&ﬁ@ﬁmﬁ‘ﬁﬁaw
q7 — L 3p]
(7) & . 4,681, 09
(8) frady st iR . 5,37,647. 38
(9) gaf&w dFomT THT 9| 3,70,800. 00

(10) ¥® == fafaw Wmmﬁa@ —

T wer AT MAT-Ieg @ @ Q.
@@, wir-ow 8 ac T B
Tt 1 ' Fi et wfga Far-
ER AT E T W |

A AT ST R @ -
fuﬁ*mﬁwm?ﬂmwaﬁw
< BT F 9T @ T wforqT ¥2-
Fe & ff a3y Pen T g ©E ag
e Poug @ @& &7 g ey e
AT AT HT

News items captioned “Delhi a Heaven
' for corrupt Policemen”

3337. SHRI RAM VILAS PASWAN:
SHR] CHHANGUR RAM:

PROF. MADHU DANDA-
- VATE:;

Will the Minister of HOME AFAIRS
be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn ty the re-
ports appearing in Indian Express
dated 16 and 17 August, 1980 under
the caption “Delhi a heaven for cor-
rupt volicemen” and “The most cor-
rupt are the most efficient’ highligh-
ting the money making racket in
Delhi Police; and

(b) if so, the action taken by Gov- .
ernment to improve the situation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) Yes, Sir
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M) A Vigiiance Branch is func-
ticning at the Police Headquarters
under g Deputy Commissioner of Po-
lice. An Anti-Corruption - Branch
under the Delhi Administration also
conducis inquiries into complaints of
corruption against the police person-
nel. A flying squad has been set up
in Vigilance Branch to look into such
complaints. A telephone Nv. 268980 is
available to receive such complaints
from the public, who are encouraged
to lodge complaints in this regard with
senior police officers. After conduct-
ing preliminary inquiries on the basis
of specific complaints, action is taken
against officers against whom a prima-
facie case was established. During the
period 1-11-79 to 31.10.1980, depart-
mental enquiries were taken up
against 584 police personnel, and 245
officials were placed under suspen-
sion.

Plan to sell 1.5 million pieces of Arma-
ments rusting in various places

3358. SHRI R. Y. GHORPADE:
Will the Minister of DEFENCE be
pleased to state:

(a) whether Government plan to
sell 1.5 million pieces of light, medium
and heavy armaments rusting in va-
rious parts of the country; if so, facts
thereof;

(b) has proper scrutiny been made
to ensure that servicable and yseful
armaments are not disposed of by
making them ‘obsolete’ wor obsoles-
cent’;

(¢) is there a system of periodic
survey for checking the position re-
garding pilferage, storage problem
and deterioration due to weather con-
ditions?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
As a regular scheme, agction is being

taken to dispose of surplus and obso-

lete items of armaments and connect-
ed stores. Prgsently, 1482 jtems in

~ equipment policy

varying quantmes are awa1tmg such
disposal.

(b) Defence Services have a weli.
established prcecedure for declaring
equipment obsolete or cbsolescent.

(¢) Yes, Sir.

Plan to sell light-medium and Heavy
Armaments

3359, SHRI CHATURBHUJ: Wil
the Minister of DEFENCE be pleas-
ed to state:

(a) ig it a fact that nmearly 15 lakh
pieces of light, medium wd heavy
armaments are planned to be sold;

(b) if so, their estimated value, ecri-
teria for considering them obsolete
and main guidelines for their disposal;

(c) whether it is a fact that on pre-
vious occasions such sales have re-
sulted in heavy losses and that many
of such items were made reusable
by the purchasing countries; and

(d) it so, the facts and the precau-
tionary steps taken in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
Regular action is being taken to dis-
pose of armaments and connected
stores rendered surplus or obsolete.
Presently 1432 items in varying quaa-
tities are awaiting disposal.

(b) The estimated wvalue of such
stores is approximately Rs. 18 srutbe

After review of the regui.camwent
of armarnents by the appropriate
committee of the
various Service HQrs periodically, the
armaments which are decided to be
phased out are categorised as “obso-
lescent” in those cases where the ex-
isting stocks of armaments are to be
used and as “obsolete” in those cases
where a decision has been taken to
withdraw the equipment from ger-
,Vice, Certain equipment also becomes
.available for disposal when in the
lcoux-se of service it is rendered un-
.serviceable. The equipment ang stores

. . e
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proposed to be disposed of are check-
ed by a board of officers for possible
re-utilization  elsewh2re, The re-
quirements of Para Military Forces ure
also asgertmined to see if some of the
equipment can be used by them. The
possibility of sale to friéidly fdreign
countries is also explored, Those items
which cannot be utilizged or sold in
any manner are sent to the Ordnance
fartories|Bokaro steel plant for melt-
ing.

(c) and (d). No S8ir.

The sales ¢f armaments have hot
resulted in losses because prices fetch.
ed by them are more than what would
have been pbtained after melting them
ang selling the metal as scrap. Som2
of the items declared obsolete are
servicéable and therefore are useable
by purchasers, otherwise they would
not have purchaséd. Prevautions how-
ever, are taken against their re-ex-
port to unacceptable destinations by
obtaining “end-user certificates” from
importing countries.

12 hrs.

(Interruptions) **

MR. SPEAKER: Nothing will go
‘on record.

(Interruptions) **
TR WP R w8 W T g
(Interruptions) **

MR. SPEAKER: Nothing will go on
record.

(Interruptions) **

nw wehE: seaT 3 Paoict o3
oot Y QT

There {s nothing tangible that I, can
do at présent.

Shri ﬂarayan Détt Tiwari.

"DECEMBER 10, 1980

He. Adj. Motions efc. 270

1200 hes. : : |
PAPERS. LAID ON THE TABLE
NOTIFICATIONS UMDER EM-
PLOYEE'S PROVIDENT FUNDS AND

MISCELLANEOUS PROVISION S
ACT

THE MINISTER OF PLANNING
AND LABOUR (SHRI NARAYAN
DATT TIWARI): 1 beg to lay on the
Table~—

(1) A topy of Notification No.
G.S.R. 8662(E) (Hindi and English
versions) published in Gazette of
India dated the 27th November,
1980 adding the Brick Industry to
Schedule I of the Employées’ Pro-
vident Funds and Miscellaneous
Provisions Act, 1952 under sub-sec-
tion (2) of sect:on 4 of the Employees’
Provident Funds and Miscellaneous
Provisiong Act, 1952,

(2) A copy of the Employees
Provident Funds (Fifth Amend-
ment) Scheme, 1980 (Hindi and
English versions) published in Noti-
fication No. G.S.R. 665(E) in Ga-
zette of India, dated the 29th Nov-
ember, 1980, under sub-section (2)
of section 7 of the Employees’ Pro-
vident Funds and Miscellaneous
Provisions Act 1952. [Placed in Lib-
rary, See No. LT-1535/80].

RE. ADJOURNMENT MOTIONS ETC.

PROF. MADHU DANDAVATE
(Rajapur): Sir, you please see the
Times of India.

MR. SPEAKER: I have seeh it....

(Interruptions) **

MR. SPEAKER: There is nothing. I
cannot act on unconfirmed reports....
(Intérruptions) I gannot go on asking
the government ty clarify. If it looks
important to me, I will do it....

({Interruptions) **

MR. 6PEAKER: Nothmg will go on

record.

o vaeere Wl () o F
Wﬁsz‘mc"m#‘wﬁ

eawpt rééordéd

’Uil..
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MR. SPEAKER: | have not allowed.
Dr.” Paruleksr.

(Interruptions, **

MR. SPEAKER: Don’t you know
the rules and tregulations. What are
you dging?

SHRI BAPUSAHEB PARULEKAR
(Ratnagiri): ]} want to make a men-
iion about a very important matter
about how the police are behaving
with the Members of Parliament..

MR. SPEAKER: I have asked you
to give me in writing. I will find out.

SHRI BAPUSAHEB PARULEKAR:
Some Policemen. came to my house
and told my wife and servant, ‘You
cannot go out.’. ... (Interruptions)
Are we living in g Police raj, Sir?

MR. SPEAKER: I will find out.

DR. SUBRAMANIAM SWAMY
_ (Bombay North:East): By 5 O’Clock
" this evening the government must
make a statement. There has been a
precedent before.

MR. SPEAKER: Let me find out.

PROF. MADHU DANDAVATE:
Twe days back a member of the rul-
ing Pdrty was similarly treated by
the Bihar Police. We supportéd and
demanded that an inquiry should be
made. If Dr. Parulekar is treated like
that and told thut he cannot move
out, it is definitely &n insult to the
Member of Parliament. You please find
out, Sit.

MR. S‘PIAKER I will iﬁere into

it. .

DR, SUBBAMANIAM BWAMY: It

AuRAHAYANA 19 1902 (:SAKA)
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We must be told ﬁ?-nday. wa ‘can they
treat 3 Member of Parliament like
this? Just because his house is before
the Vigyn Bhavan, he cannot move

out? People should not be terrorised
like this.

MR. SPEAKER: The Home Minister
is here. He will look into it,

ot worerwr ety (gfeqary): o draw

{Interruptions) **

MR. SPEAKER: Nothing will go on
record. You cannot do it.

(Interruptions) **

SHRI C. T. DHANDAPANI (Pol-
lachi): Excuse me. Sorry for the
interruptions. You can &dmit a
calling attention. There are many
incidents takmg place in "‘amxlnadu

is in New Dethi, Sir. It is not Patna.
**Not recorded. |
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MR. SFEAKER; I am asking for
the facts. I will let you know.

(Interruptions) **

MR. SPEAKER: Nothing of the
adjournment motion can be discus-
sed. Nothing should go on record.

=t v Pewre qree: 7g aga R
AT § 1 I AT et § qfed
i1 9T T A5 gW T

wqW FEEAT: H GBI W G

vﬂmmm HEE
7T & | emafﬁw‘iwﬁm‘

£ gw fafvex T 45 U € |

MR. SPEAKER: There js a limit
te every thing. (Interryptions) **
Nothing will go on record.

MR. SPEAKER: You get the facts
and let me know.

THE MINISTER OF STATE 1N
THE MINISTRY OF MNOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA): This is a state subject.

ot wzw Pyt qomdt (A" Paee)
HTY AFRY, fPaodl X WE q qA
e feise g afewwr agfaw
® PeeTs Gaw T & |

(Interruptions) **

MR. SPEAKER: This has come in
the papers. Nothing to go on here.
The Supreme Court has given a judg-
ment.

st e fegrt wroddt: - WY,
Tg X A W hgAT § ) §E U<
FHL T FN ARA AT g Y
Tg O W LGIATE

MR. SPEAKER: Tha is the writ
of the Supreme Court. That has to
be obeyed,

Papers Laid 276 ‘

ﬁmﬁqrdwm zrz‘m‘a"ai‘
R g v & @y,
ﬂ'awma‘ea‘a‘mma

MR. SPEAKER: I have allowed youA\
under 377.

it wew Pegr aoddt: s T
N wigd P ag T €
MR. SPEAKER: That is upto them.
st sEwr Pagrt awd): T 9 377
T FrEw g T gefwe FET Tifgn)
W )X oy Pafaex & =iwr © a1
a1fgT |
(Interruptions) **

MR. SPEAKER: Nothing will g0 on
record.

Papers Laid on the Table, Shri
Chanana.

PAPERS LAID ON THE TABLE-—
Contd.

NOTIFICATION UNDER ESSENTIAL
CoOMMODITIEs ACT

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): Sir,
on behalf of my colleague, I lay on
the Table a copy of the Household
Electrical Applianceg (Quality Con-
trol) Amendment Order. 1980 (Hindi
and English versiong) published in
Notification No, S.0. 897 (E) in
Gazette of India dateg the 17th
November, 1980, under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955. [Placed in Lib-
rary. See No. LT-1536/80].

NOTIFICATIONS UNDER DELHI POLICE
ACT

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
P. VENKATASUBBAIAH): ‘T beg to
lay on the Table a copy cach of the

o

**Not recorded.

R
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following Notlﬁcatmng (Hindi and
English versions) under sub-section
{2) of section 148 of the Del.h1 Police
Act, 1978:—

(i) Notification Neo. F. 10/16/80-
Home (P) Estf, published in Delhi
Gazette dateq the 14th August, 1980
making certain amendments to the
Punjab Police Rules, 1934 in their
application to the Union Territory
of Delhi.

(ii) Notification No. F. 10/35/73-

Home (P) Estt. published in Delhi
Gazette dated the 14th August, 1980
making certain amendment to the
Punjab Police Rules, 1934 in their
application to the Union Terrltory
of Delhi. Y |

(iii) The Delhi Prohibition of
burning or discharging fire-arms in
public places Regulations, 1980, pub-
lished in Notification No. 2615/Spl.
Cell PHQ in Delhij Gazette dated the
8th September, 1980.

(iv) Notification No. F. 5(134)/
78-Home (P) Estt. publisheg in
Delhj Gazette dated the 14th August.
1980 authorising the Commissioner
of Police, Delhi to exercise the
powers and discharge functiong of

" District Magistrate under the Sarais
Act, 1867,

(v) Notification No, F. 3/184/80-
Home (P) Estt. published in Delhi
Gazette dateq the 11th September,
1980 making certain amendment in
the Punjab Police Rules, 1934,

(vi) The Delhi Prohibition of
Being Armed Regulations 1980, pub.-
lisheg in Notification No. 3583/Spl.
Cell in Delhi Gazette dated the 14th
November. 1980. [Placed in Library.
See No, LT-1537/80].

ANNUAL ACCOUNTS OF EMPLOYEES
PROVIDENT FUND ORGANISATION FOR
1977-78 AND A STATEMENT

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI P.
VENKATA REDDY): 1 beg to lay on
the Table:— '

(l) A copy of the Annual Ac-
eounts (Hindi and English versions)

allotment to U.P. (CA)

of the Employees. Provident Fund
Organisation for the  year 1977-78
together with Audit Report thereon.

(2) A statement (Hindi and Eng-

lish versions) showing reasong for

- delay in laying the above documents.

[Placed in Library. See No, LT-1538/
801.

STATEMENT OF ©PUBLIC AC-
COUNTS COMMITTEE

SHRI CHANDRAJIT YADAV: (Az-
amgrah): I beg to lay on the Table a
statement (Hindi and English ver-
sions) showing Action Taken by Gov-
ernment on the recommendations con-
tained in Chapter I and final replies in
respect of Chapter V of Hundred and
forty-second Report (Sixth Lok
Sabha) on Direct Taxes.

12.08 hrs.

MESSAGE FROM RAJYA SABHA
SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha:—

“In accordance with the provisiong
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed ¢
inform the Lok Sabha that the
Rajya Sabha, at its sitting held on
the 8th December, 1980, agreed
without any amendment to the
Monopolies and Restrictive Trade
Practiceg (Amendment) Bill. 1980,
which was passed by the Lok Sabha
at itg sitting helq on the 1st Lecem-
ber, 1980.”

12.10 hre.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

CuUT IN WHEAT ALLOTMENT TO Urrm
PRADESH

SHRI ZAINUL BASHER (Ghazi-
pur): Sir, I call the attention of the
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Minister of Agriculture to the follow-
ing matter of urgent public impor-
tance and I request that he may make
a statement thereon:—

“The situation arising out of the
drastic cut in the monthly quota of
wheat for distribution in Uttar Par-
desh.” -

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION AND IRRIGATION (SHRI
BIRENDRA SINGH RAO): During
the years 1978 1979 ang upto the
month of June in the current year
wheat was allotteg to U.P. for Public
Distribution System in quantities de-
manded by the State Government. For
the months of July and August, 1980
against a demand of 1.50 lakh tonnes
each, allotments of one lakh tonnes
for the month of July and 50,000 tonnes
for the month of August were made,
During September, October and
November the State Government plac-
ed their demand at one lakh tonnes
per month while the allotment that
could be made wag 50,000 tonneég for
September and 35,000 tonnes each. for
October and November., For the cur-
rent month against the demand of
70.000 tonnes, allotment has been
made of $5.000 tonnes.

Owing to heavy drawa] on the food
reserves on account of the drought
conditions that prevaileq throughout
the country last year and even during
the current year till the onset of the
monsoon, as well ag under the Food
for Work Programme, the stocks of
foodgrain reserves with the Govern-
ment agencies have come down from
the level of 18.68 million tonnes on
1st November. 1979 to 11.94 million
tonnes on 1st November, 1980, The
wheat stocky have come gown consi-
derably. Taking the stoek pesition
ang the monthly off take into account
it has become necessary fo exercise
re‘traint on the duantum of issties of

- wheat. Hence it h#s been considered

necessary to- econserve wheat etocks
by rqtionalisina the allotments and
bring allotments near about the level
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of offtake go that the distortion in the"

allotment of wheat could be rectxﬁed. N

The pOpulauon in Uttar Pradesh
consumes both wheat and rice and the
State Government have repeatgd_ly
been informeq that the reduction in
wheat allotment is being made up in
rice, As against their demand of
50,000 tonnes of rice for the current
month the Central Government have
allotted one lakh tonnes of rice.

SHRI ZAINUL BASHER: Mr. Spea-
ker, Sir. the hon. Minister’s statement
shows that he has given only 35,000
tonneg of wheat in the month of
November this year and 50,000 tonnes
of wheat in the month of October,
1080. whereas the fact jg that in the
month of October too he has- allotted
and he has given only 35,000 tonnes.
The figure which I have received from
U.P. Government ig like this: The
allotment in January, 1980 ig 90 thou-
sand metric tonnes. February; 90,000.
March 1 lakh, April 90,000; May
70.000; June 70,000; July 80.000; August
90,000; September 70,000; October
35.000; November, 35,000. In his
statement the Minister is telling us
that que to drought, the wheat avail-
ability was very poor, the procure-
ment was very much less, therefore
he ig effecting a drastic cut. Wa all
know that in the first half of the year
the prices are low, The availability
of foodgraing including wheat is
plenty. But in the second half of the
year the prices of foodgraing are hav-
ing an unward tendency to rise and the
availability of wheat ang other food-
graing is Jow. In this situation you
can well itnagine how U.P. which was
receiving 70.000 to 1 lakh tonnes of
wheat, can mansge without wheat.
The fair price shops are running
without wheat.. I have been inform-
ed that in Agra. Barajlly anqd Meerut
divisiong of western UP, the UP Gov-
efnment has stoppéd the Gistributidn
of wheat to tha faiy price ghops. It
is the etase n Moraduabbd also. Moth-
dabad was includeg in Bareilly divis
sion, now it js a new division in these
four divisiong of western U.P, the fair
price ghops are not getting ‘wheat, In
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the eastern U.P. too, 10 kilo of quota. g
of wheat has been reduced to only 4
Kilo, 10 Kilo was available to the
fair price :hops earlier. but now peo-
ple are getting ounly 4 Kilos. UP Gov-
ernment has to supply 9,000 tonnes
of wheat to hil] areas. They cannot
make any cut in this 9,000 tonnes. It
ig because in these hilly regions wheat
ig not produced ag the private traders
are not taking wheat to that area
due to transport difficulties. How
can they live on 26,000 tonnes of wheat
for the whole of U.P. with more than
20 crores of people? What will hap-
pen? You can wel] imagine the situa-
tion. The latest figure is this: prices
are ranging between Rs. 1/65 per kilo
to Rs. 2/25 per Kilo, They are going
high, the trend is high. The hog.
Minister is telling us that U.P. con-
sumes wheat gg well as rice. he has
been kind enough to increase the
allotment of rice: he hopes that U.P.
will consume rice insteag of wheat.
The Minister is our neighbour, He
belongs to Haryana. He knowg this
very well. Very little population of
eastern U.P, consumes rice. The peo-
ple in hilly region, in western UP and
Central U.P. all take wheat. They
don’t take rice. Only some little
population of eastern UP take rice.
Minister knows it very well. So, in
this situation, food riots in U.P. cannot
be ruled out. They have sccurred in
the past. That wag in 1967 when UP,
- was passing‘ through a gevere drought.
Fooq riot can occur in that place if
wheat is not made available.  Sir,
there is a possibility of  starvation
deaths because very soon wheat will
not be.available in the State and there .
will bé nothing ‘to éat ang then the
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u;eople will suffer. Recently Utter
radesh has faced a serious drought
situation and the production of food-
"graing in U.P, has been very very low.

12.21 hrs.

[MR. DEPUTY-SPEARER in the Chair}

Moreover the movement of wheat
from other States to U.P. is much Jess,
The Central Government js not allow-
ing a ban being imposeq by the U.P.
Government on the movement of
wheat from U.P. to other States.
Therefore, wheat is moving in g very
large quantity out of the State day by
day and the prices of foodgrains are
increasing day by day. The people:
of UP. are facing a great hardship
What can they do under these cir-
cumstances? What wil] they have to
eat during the€ next 4 months? In
Uttar Pradesh. a large number of
farmers are small farmerg and margi-
nal farmers. At least they should
have som¢€ foodgraing to eat and work
in the fields. The meagre stock of
foodgrains of these farmerg had al-
ready exhausted and for tne rest of
the 4 months they will have to pur-
chase foodgraing from the market. I
do not know whether the hon. Minis-
ter is aware of the situation in which
Uttar Pradesh is placed at present.

In fact, wheat wag available to the
poor people because of the food for
work programme. The allocation of
foodgrains under the food for work
programme has also been drastically
cut. There was also a provision for

~ cash payment under this programme.

Now that the allocation has been dras--
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tically cut. I wonder how the poor peo-
ple will manage themselves for the
coming montas. Through you, Sir, I
can only appeal to the Government
that in the 1light of my
statement, the Minister will
kindly, consider allotment of more
wheat to U.P. The Government is
aware of the fact that the food stuck
is dwindling due to the drought condi-
tions. Why was economy not effected
from the very beginning? Why has
drastic cut been imposeq in the latter
half of the year? 1f some econumy
had bzen eftecteg from the very
beginning., when the availability o¢f
foodgrains in the market wag suffi-
cient, it would have been easier to
grapple with the present situation.
Moreover, the trend in prices of food-
grains would not have been unstable.

Sir, in the month of May, the allut-
ment was 70,000 tonnes. in the month
of June, the allotment wag 70.000
tonneg in the month of July, it was
80,000 tonnes and in the month of
August. it was 90,000 tonnes, Hag the
economy been effecteq right from th:
very beginning and not in the latter
half of the year, at least the present
serious crisis would have been averted
to a great extent. I would like 1o
know from the hon. Minister why this
kind of step has not heen taken at the
beginning itself. Now. in U.P. wheat
ig not availahle in the fair price shons
and the price of wheat is also increas-
ine day bv day. I hope the non,
Minicter would realise the situation
in which Uttar Pradesh hag been
vlacedq at the moment. 1 wovlq ke
tn know whether in view of these
facts, the hon Minister is going to
increase the quota allotment of wheat
to U.P. in this month and the next
four months.

SHRT BIRENDRA SINGH RAO. As
the hon. Member himself knows and
has agreed, it was on account of the
‘heavy off-take of wheat as also rice

DECEMBER 10, 1960
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on account of drought for use under
the Food-for-Work programime, that
our foodgraing stocks have depleted

to a very low level and there is need

to effect economy in -the distribution

of wheat and we have to conserve our
stocks. But there should be no ap-

prehension in the mind of the hon.
Member that the Government will

allow ihe situation to reach a stage
wiere food riois could take place. We
Liuve gonce through one of the worst

droughts of the century iast year and

we aid not allow that situation to arise
even during that difficult period. We
are fully conscious of the needs of the
peoble and we chall see to it that food-
grains are supplied wherever they are
needeq and to the extent that they
are required. ’

)

In the case of UP. we have made
allotments for public distribution as
alen for the flour mills on the basis of
cencumption during the past two
years. U.P’s off-take under the pub-
Yie distribution system during the
Jagt twn year- wag ahout the same as
tha cuantit, that we have now allot-
ted to them. For the public distribu-
tion svsters, in 1979 U.P. was allotted
about 395.000 tonnes of wheat and
that comeg to about 32,000 tonnes per
month on an average and now ‘we
hava ctorted alloting them for the
Jast three months 35.000 tonnes per
month, that is 3.000 tonnes more
than what thev have heen consum-
ing in the public distribution system
during the Jast vear. Similarly, for
flour mills also. we have made allot-
ments keening in view their off-take
for the flour mills during the past
vear. We have reduced allocations
because we feel that we cannot af-
ford to be over-liheral now with our
remaining food stocks and they have
got to live with what the Government
of India can make available to them,

There is another point which T
wonld like to stress. U.P. has one of
the richest soils in the country; UP.
also has the largest irrigated a-ea
in the country compared to any other
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State and U.P. is also a wheat pro.-
ducing State. U.P.s estimated pro-
) duction of wheat in the year was
one crore tonnes as compared  to
about 78 lakh tonnes in Punjab and
abeut 33 lakh tonnes in Haryana
during the last crop. In Punjab, out
of a total estimated production of 78.6
Jakh  tonnes, the FCI and other
agencies were able to  procure 42.7
lakh tonnes for the Central pool, that
is over 50 per cent of the total pro-
duction was procured for the national
food and in Haryana out of an esti-
mated production of 33 lakh tonnes,
we could procure 11.5 lakh tonnes,
but I am very sorry to remark that
in the case of U P. out of an estimat-
ed production of 96 lakh tonnes, the
total procurement was 5 lakh and a
few thousand tonnes. There has thus
been no procurement in UP. That
meansg the wheat produced by far-
mers was with the farmers for con-
sumption locally. There are a very
new regulated markets in U.P. and
that is why, we cannot effecively
procure wheat and rice also in U.P.
We presume that there are sufficient
stocks of foodgrains in U.P. and peo-
ple should make use of them and
not depend upon Central Pool to
which the State gives very little.
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U.P. (CA). |
But here don’t come into what the

' U.P. Government ig officially - talking

to us and what we are thinking

about it,

(Interruptions)

SHRI CHANDRA SHEKHAR
(Ballia): What is the Minister talk-
ing? Is the Minister in his sdhses?

SHRI BIRENDRA SINGH RAO: I
am in my senses.

SHRI CHANDRA SHEKAR: It is
not a party affair. He is making a
statement  which will increase the
price of wheat tomorrow in the mar-
ket. At least he should feel what he
is speaking. He is talking herc and
instigating people to raise the prices.
(Interruptions).

SHRI BIRENDRA SINGH RAO: If
you have got mo sense to understand
me I am not going to put sense into
your head. (Interruptions).

SHRI CHANDRA SHEKHAR: The
Minister does not know what he is
talking. The Minister should know
what he is speaking. (Interruptions).

SHRI BIRENDRA SINGH RAO: I
know what I am speaking. (Interrup-
tions) What is he talking about? (In-
terruptions) What is he objecting to?

MR. DEPUTY SPEAKER: You
please reply to him. (Interruptions). |

SHRI CHANDRA SHEKHAR: You
have lost your sense of proportion.

SHRI BIRENDRA SING RAO: My
sense of proportion is perfectly sound.
You seem to have lost your balance.

MR. DEPUTY SPEAKER: Please
reply to him. (Interruptions).

SHRI CHANDRA SHEKHAR: ...
sense of proportion. You know what
you are talking about.

MR. DEPUTY SPEAKER: .You
should not interrupt the calling at-
tention, :(Interruptions). B
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SKRI ' BIRENDRA SINGH RAO:
You are not the Food Minister of

this country. (Interruptions) I have

some responsibility in the matter.

~ MR. DEPUTY SPEAKER: Mr.

Chandra Shekhar, you have got up.
You are not expected to.. (Inter-
ruptions).

SHRI CHANDRA SHEKHAR: The
hon, Minister of Food is making a
statement which is going to increase
the prices of food. (Interruptions).

MR. DEPUTY SPEAKER: You
have made your point. It is all right.

(Interruptions).

- SHRI CHANDRA SHEKHAR: It
you want to create a trouble. (Inter-
ruptions).

SHRI BIRENDRA SINGH RAO:
That is what I am objecting to that
this question should not have come
before the House, in my view. (In-
terruptions).

MR, DEPUTY SPEAKER: I have
asked him +to sit down. (Interrup-
tions) Shri Ramavatar Shastri. please

...Order, order please.

SHRI BIRENDRA SINGH RAO: In
my humble view, the less we talk
about this matter the better it is. But
the hon. members want to probe into
everything and they want to know
more and more; and I am requesting
them again and again that it is on a
fair basis, it is on an equitable basis
that we are distributing whatever
stock we have got; and we are keep-

ing a watch over this situation. But,

as I said, in the case of Punjab and
Haryana we have made mo special
concession although they deserve spe-
cial  concession.... (Interruptions)
because they can contribute upto 53
per cent of their product towards....
(Interruptions). '

MR. DEPUTY-SPEAKFR: Next
‘item—Report of Committee on Pri-
vate Members' Bills and Resolutions.
‘Shri Mahavir Prasad. (Interruptions)’

PUGW

ﬁ9
I have gme to the next item, . iam -
not permitting you. I have called Mzx.,
Mahavir Prasad. '

S

COMMITTEE ON PRIVATE MEM.
BERS BILLS AND RESOLUTIONS
TWELFTH REPORT

SHRI MAHABIR PRASAD (Bans-
gaon): I beg to present the Twelfth
Report of the Committee on Private
Members’ Bills and Resolutions. '

PUBLIC ACCOUNTS COMMITTEE

TWENTY-SEVENTy AND TWENTY-NINTH

REPORTS

SHRI CHANDRAJIT YADAV
(Azamgarh): 1 beg to present the
following Reports (Hindi and English
versions) of the Public Accounts Com-
mittee:

(1) Twenty-seventh Report relat-
ing to Union Excise Duties,

(2) Twenty-ninth Report on Action
Taken by Government on the recom-
mendations contained in the Hundred -
and ninth Report (Sixth Lok Sabha)
relating to the Ministry of Defence.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

SECOND REPORT

SHRI DARUR PULLAIAH (Anan-
tapur): I beg to present the
Second Report (Hindi and English
versions) of the Committee on Pub.
lic Undertakings on Action Taken by -
Government on the recommendations
contained in the Fifty-fifth Report of
the Committee on Public Undertak-
ings (Sixth Lok Sabha) on Appoint-
ment of Auchtors in Government

- Companies,
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'-Gomm oN 'SUBORDINATE
- LEGISLATION

Fourth Repo'rt

‘SHRI MOOL
(Pali): I beg to present the Fourth
Report (Hindi and English versions)
-of the Committee on Subordmate Le-
gislation,

MR.. DEPUTY SPEAKER: Now
matters under rule 377,

D ——

MATTERS UNDER RULE 377

(i) RAIL TRANSPORT FACILITIES FOR
PASSENGERs FROM MADRAg TO TAMBA-
RAM

SHRI ERA ANBARASU (Chengal-
pattu): It is estimated that about 14
crores of commuters had /travelled
in the Madras Electric Trains System
during the year 1978-79. But the num-
ber of trains used for the passengers
from Madras to Tambaram are only
26. Hence, very often, this results in
exorbitant delay and most of the
traing do not ply in time. Further the
meagre number of trains is not suffi-
cient toaccommodate nearly 20 crores
of commuters. In order to cater
to the needs of the commuters, the to-
tal number of trains should be
increased immediately. It appears
that there are some difficulties in in-
creasing the number of trains. Only
in Madras, the electric trains are be-
ing run in meter-gauge and in other
parts of our country these trains run
in broad-gauge. :

Most of the carriages are under re-
pair and the spare parts are to be
procured from outside the - country.
The Integral Coach Factory at Peram-
bur is manufacturing carriages only
for the broad-gauge and the carriages
for the meter-gautge are not manu-
factured, And hence; the needs ~ of
the people of Madras is not met with
for a long time. In spite of the seve-

ral agitations .in this regard by the

" Ladleg Associa‘tinn as well as biy Maﬂ-

- CHAND DAGA

Raest a4

ras and Chengalput District’ Commu-'
ters Association, the authorities have
not taken any in_terest either to in-~
crease the number of trains or to
provide any other alternative.

At present, the Madrag and Chen-
galput Commuters Association = and
Working Girls Association have given
a call for state-wise agitation. 1In
response to the call, the Public Re-
lations Officer of Southern Railway
has categorically stated that only
solution to improve the situation is
to convert this meter-gauge track
into broad-gauge track between Tam-
baram and Madras Beach. If the au-
thorities failed to take suitable action
in this regard, I am afraid that this
may unnecessarily lead to law and
order situation and the public will
be the ultimate sufferer. Hence, I re-
quest this hon. House to bring it to
the notice of the Railway Minister
to take immediate action to provide
for a broad-gauge linge ag early as
possible to cater to the long pending
needs of the public of Madras and
Tambaram,

Further the electric train facility
at present is extended only upto Tam-
baram from Madras. But the same
facility is not extended upto Kalpak-
kam vig Changalpatu, Thirukaziku-
nram and Mahabalipuram. There is a
Automatic Power Project at Kalnak-
kam. Thirukazikunram (which = is
known as Patchi Theartham is a re.
ligioug centre. Mahabalipuram is a
facturing centres. Besides, there
places there are number of salt manu-
facturing centres. Besides.  There
are many factories situated. Hence
without rail transport facility nearly
5 lakhs of people of Chingalpattu
constituency are affected.

A double track from Tambaram to
Chingalpattu and & new Railway line
upto Kalnakkam wvia Thirukazikun~-
ram, Mahabalipuram is an immediate
necessity to cater to the public needs.
The Railway authorities have  already

constructed bridges for the purpose. .

H’ence I appeal to this august House o
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.'-to bring it ‘to the notice of the Mi-
nister of Railways to provide such
a Rail transport facility.

(ii) EreEcTrOMIC TELSZPHONE MANUFAC~
TURING FACTORY AT BHUBANESWAR

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Orissa Government
have earmarked about 200 acres of
land for setting up of the Telephone
Factory at Bhubaneswar, State Gov-
ercment have gone ahead in making
all preliminary arrangements for eg-
lablishiment of the factory. The Cen-
tarl Government has nnow fiaally Jde-
cided to set uv a 10 lakh line elctro-
nic Telephone Manufacturing Unit in
the country. I, therefore, urge upon
the Central Government 4o set up a
5 lakh line Electronic Telephone Ma-
nufacturing Factory at Bhubaneswar
in the already earmarked 200 acre
land at Bhubaneswar.

(iii) RarastHAN CANAL PROJECT

o} ghex weg % (IrmuR):  govemar
S R < P, D ol
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(iv} DEFLORALLE CONDITION OF KUDUM-
B1 COMMUNITY OoF KERALA

SHRI XAVIER ARAKAL (Erna-
kulam): Sir, I rise to bring to the
nolice of this government the des-
perate and deplorable conditions of the
recuest his goveinment M act upon
the vecommeoendations of the State and
the Commitice oin Scheduled Castes and
Schedulea Tribes to include this com-
munity in the List of Scheduled
Castes and Scneduled Trinves  without
delay, The Kudumbi community has
a population of threce and odd lakhs,
speak a separale dialect, engage in
menial works educationally and soci-
ally, very baokwam and stigma of un-
touchability is also attached. Due to
their acute backwardness, they were
included as ‘Depressed Classes”  list
of the State with ful] benefits, When
the new list of Schedulea Castes ana
Scheduled Tribes was brought out, of
slip, it was excluded but ysed to enjoy
the same benefits. In 1967 the State
Government recommended to the Cen-
tral Government to include it in the
list. A Schedulea Caste and Scheduled
Tribe (Amendment) Bill, 1967 was also
introduced. The Joint Select Committee
on it on 23-9-69 recommended to in-
clude it in the list and the new Bill
was brought on 17-11-70 for discussion
but did not go through, In 1976 the
Chairman on the Parliamentary Com-
mittee on the Welfare of Scheduled
Castes and Scheduled Tribes also, it
seems, has strongly recommended, The
recent committet on Scheduled Castes
and Scheduled Tribes has taken evi-
dence, and seems recommended fo in.
clude, After all these efforts, this poor
community is not yet includeda, There-
fore, 1 call upon the government to
take speedy steps to include the Kud-
umbi community of Kerala in the
List of Scheduled Castes and Scheaul-
ed Tribes without further and undue
delay.



W

.(‘ir), FOOD-FOR-WORK PROGRAMME

®
3
§ _

iy
ﬁ%%ﬁ*i§§§§
ERTEEE FEE
il ifﬁi;%ﬁ
: 211 é“at
éiéf"ﬂaéiﬂ

%
;

%iﬁflgigiii
3;%333
=Taaglidy
§a§a§§ ]
MR e
&%gﬂﬂg 3

1
]
b
333
P
'CELELE

>4
EL
A
|
)

3
1
A
=
of
A
3

1

4
4,
4
53
4

Fgraar
m;m34om T

g7 =~ Matters under AGRAHAYANA19, 1902 (SAKA)  Rule371 208

g

(vi) RETRENCHRED GOVERNMENT EM-
PLOYEES OF BEAS PROJECT.

SHRI SUSHIL. BHATTACHARYA
(Burdwan): Sir, about 1,600 employ-
ees belonging to 63 categories of Beas
project have been continuously going
on 24 hour chain hunger strike since
2-12-79 for one year. Now one me-
ployee is on fast unto death since 2-
12-80. All these days they were prot-
esting against the 'wrong policies of
the Ministry of Energy by which the
directly recruited employees of Cen-
tral Government and are working for
the last 14 years are to be declared
surplus, and ultimately retrenched,
whereas employees of various State
Governments, who are work-
ing on deputation on thig pro-
ject, are to be retained for
operation and maintenance works.
These employees demand that as Beas
Construction Board, as well as the
Bhakry Beag Management Board, both
are instruments of the '‘Government
of India the 61,00 quasi permanent Cen-
tral Government employees should -
have preferential right than the depu-

tationiists to work on the posts of Base

Project, when these posts are frans-
ferred along with Beas Construction
Board to the Bhakra Beas = Manage-

ment Board. e



]

. (8hri Sushxl ‘Bhattacharya,)
- I therefore urge upon the Govern-

' ment that all the deputationists from

State Governments should be sent
back to thelr parent  departments
concerned so that these quasi per-
manent Central Governmeni emplo-
yees can be retained on the project,
which is otherwise also their legal
right as per various rules, regulations
and administrative instructions of
Government of India.

{vii) DECLARATION OF LADAKH ASs
SCHEDULED AREA

DR. KARAN SINGH (Udhampur):
Ladakh is one of the most sensitive
and backward areas in the entire
country. Although the population is
small, it covers a huge area not occu-
pies one of the most important loca-
tions on our northern borders. That
area has been subject to aggression
and many thousands of square miles
of Indian territory are still under
adverse occupation. In view of this. I
have been stressing for many years
that a special administrative structure
should be developed in this area to
expedite economic development and
meet the urges and aspirations of the
people. Unfortunately, this has not
been done, and the present State
Government continues its attitude of
neglect against Ladakh.

Ag a result of this, there have beea
distrubances in Zanskar and Leh re-
cently, and over the last week the si-
tuation has deteriorated and the po-
lice has indulged in lathi-charge and
other repressive activities, I would
urge that the Government of India
should take cognisance of the situa-
tion in Ladakh before it deteriorates
further and should take effective
steps to ensure the welfare and the
progress of the people living in La-
dakh, My suggestion is that Ladakh
should be declared a Scheduled
Area so that, while remaining a part
of Jammu and Kashmir State, it re-
_ceives [Special attention. Then Only
‘will our. larger ‘national and strate~
 gic mterests in the area be tully
safeguarded
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REINSTATE DR. L, P, AGARWAL A8

DIRECTOR OF ALg Innn Imwm.
"OF MEDICAL SCIENCES.

QWMM(H‘M) |

13.00 hrs.

The Lok Sabha  adjourned for
Lunch till Fourteen Hours of  the
Clock.

The Lok Sabhg re-assembled after
Lunch at four minuteg past Fourteen
of theg Clock .

[MR. DEPUTY SPEAKER in the Chairl

STATEMENT RE FUNCTIONING OF
AIR AND DOORDARSHAN IN REPLY
TO A MATTER RAISED UNDER
RULE 377 . )

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI VA-
SANT SATHE): Hon'ble Member of
Parliament, Ghel Chandrajit Yadav,
had raised a matter under Rule 877 In
the House on 4-12-1980. He had inter
alic eleged thet All Indie Radio and
Poordarshen are not obfective and
impartial in tbelr ‘broadcasts and they
black out the opposition view.points

systematicauy in the news bulleting a
well a9 In “Poday In Parflament” He
hld also nid that Al Indis - Radio-

oordarsl han m not. mt mn
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atmosphtm of. mﬁty am comunal

g SHRI nmmow ‘BOSU (Dia-
mond Harbnur) How true’

SHRI VASANT SATHE: Please have
patience.

He had further suggested that AIR
and Doordarshan ghould not be maae
into a mouth-piece of the ruling party.

In view of the above serious alle-
gations, I have had a scrutiny made of
AIR and Doordarshan bulleting from
September 1 to the beginning of this
month, covering a period of over three
months, and also that of the AIR and
Doordarshan bulletins and scripts of
“Today in Parliament nd “Sansad
Sameeksha’ from 17th November.

Earlier during the last session I had
already replied to these allegation in
the other House, That is why 1 took
the period after the last Session.

An analysis of about 3000 major
news bulletins of AIR since Septem-
ber shows that the news of opposition
parties figured in the bulletins on al-
most every day Opposition news items
carried neariy 450 times during the
same period. The opposition parties/
leaders figured on over 350 occasions
in the Parliamentary reviews in about
15 working days beginning from the
17th November The coverage of the
opposition members was sometimes as
much as 44 times in a aQay.

A détailed study of the major En-
glish bulleting and “Today in Parlia-
ment” reveals that the number of
Lok Sabha opposition M P.’s mentioned
in ahout "15 days from November, 17
to December 4 was 47 as against 34
of ‘the Congress (I). The number of
times Lok Sabha opposition M. P.’s
‘were mentioned was 151 as against 73
of the Congress (I).

In reapect of major Hindi news

bulieting - and - *‘Sansad Sameeksha”.

duririp = the same period, the mumber 0°
"oppogition 3& P's of tht Lok -Sabha
-mupneam%mqaimm of #he

of ALR. nd 308
- Doordarshan. (St.) s
ﬂbnmu (I). Lok Sabha ‘Opposttion

- MPs were. provided coverage as many

88: against 199 times as against 101
times for the Congreas (I) i.e. nearly
double. :

.DR, SUBRAMANIAM $WAMY
(Bombay North East): How many
times did Congress (I) Members
speak? '
(Interruptions.)

SHRI H. K, L. BHAGAT (East
Delhi). The fact is the hon. Minister
is giving the opposition undue im-
portance. (Interruptions) Congress (I)
Members are being ignored. (Inter-
ruptions.) You give the opposition
undue importance. You are partial to
them. You are partial, very partial
and you are in favour of the opposi-
tion. (Interruptions.)

SHRI VASANT SATHE: I plead
guilty. (Interruptions)
MR. DEPUTY-SPEAKER: Order,

please order.

SHRI H XK. L. BHAGAT: Please
give us an asurance that you will not
do it again. You must give an assur-
ance. You are neglecting our party.
Why are you doing that? You must
be fair to our party. AIR has been
most unfair to Congress (I)..

(Interruptions)

MR. DEPUTY-SPEAKER: Let him
complete the statement.

SHR1I C. T. DHANDAPANI

- (Pottachi): There is also a complaint

in Tamilnadu that the Ruling Party
programme is not covered, Only the
Opposition party’s programme is coO-
vered

(Interruptions)y

| SHRI VASANT SATHE: I plead

_gullty to my colleagues in the Con-
gress. (I)- Party. _

(Interruptions)

EHRI H K. L, BHAGAT You must
zive us an _ gssurance. ,
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" reporting the unfortunate incidents in
Moradabad and other parts so as to
help create an atmosphere of amity
and communal -harmony.

MR. DEPUTY SPEAKER: Let him
continue, We will know further de-
tails.

SHRI JYOTIRMOY BOSU: It is
better that Parliament is not covered
by AIR because that has become a
lie box.

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (KUMARI KU-
MUDBEN M. JOSHI): Why do you
not listen to us?

(Interruptions)

SHRI JYOTIRMOY BOSU: The Di-
rector-General speaks nothing but
unmixed untruth, (Interruptions)

MR, DEPUTY SPEAKER: Let him
complete. Order, please order.

SHRI VASANT SATHE: To quote
a few instances from the same period
of 15 days, Shri Jyotirmoy Bosu ‘was
mentioned 22 times in the major news
bulleting and the daily English and
Hindi Parliamentary commentaries,
Shri Madhu Dandavate 30 times, Shri
Dhanik Lal Mandal 23 times, Shri
Mani Ram Bagri 6 times Shri Ram
Vilag Paswan 15 times, Shri Harikesh
Babadur 22 timeg and Shri Ramavatar
Shastri 17 times, Shri Chandrajit
Yadav himself, though he talks less,
featured 9 times.

These figures clearly show that the
hon. MPs’ charge about blacking out
the opposition is not borne out by
facts, .

=

To illustrate the nature of coverage
of the Opposition view-points and
criticism of the ruling party, the com-
mentary programme “This week In
Parliament” of December, 6 highlight-
ed the Opposition members’ walk-out
over the unsatisfactory replies by the
Government. The review referred to
the opposition to the introduction of
the National Security Bill {n the fol-
lowing terms and I qQuote: '

Doordarshan (St) °
- SHRI JYOTIRMOY BOSU: I am
on a point of order. Which is  the
document from which he is quoting?
Was it circulated fo the Members so
that we could examine and put ques-
tions to him? You cannot allow ome-
sided game. We have nothing against
the All India Radio staff. But we
know the political pressure,

(Inte_‘rmpﬁons)

MR, DEPUTY-SPEAKER:. He hag
got every right, .

SHRI VASANT SATHE: This |
from the records.....

SHRI JYOTIRMOY BOSU: We want
you to circulate it.

SHRI VASANT SATHE: It is from
the records of the House. You even
do not read your own record Thig is
from the record of the House and 1
quote:

“The Opposition Members in the
Lok Sabha put up a valiant battle
against the Dbill even at the stage of
introduction, Almost the entire
opposition, barring DMK, walked
ouf in protest against Government’s
refusal to withdraw the dreaded,
measure. Criticg variably described
the Bill ag draconian, obnoxious,
anti-democratic and MISA through
the back-doors.”

(Interruptions)

MR. DEPUTY-SPEAKER: He has
not said ‘barring Muslim League’. He
has not saild that,

SHRI VASANT SATHE: Sir, this
will itself show how fair ang impar-
tial the reporting has been. If the
Honble Member were to introspect, ,
he would not find any such example
of fair comment during the previous
regime.

It would be interesting to note thaf
Shri Chandrajit Yadav's allegation
under 377 was itself highlighted In
the'Min English bulletin of 2100



308 Fumwning AGRAHAYANA 19, 1002 (SAKA)

hours on 4 12 1980 He must not have
‘heard 11:

On Doordarshan also during the
three months of September, October
and November the activities of vari-
oug politica] parties and their promi-
nent leaders of the Opposition were
covered. An analysis of the coverage
by Doordarshan of the Parliamentary
proceedingg also shows that the Oppo-
sition view-points figured promi-
nently. In the English news pro-
grammes opposition members of the
Lok Sabha figured as many as fiflly
{50) times as compared with the Con-
gress (I) members who figured only
34 timeg during the period Novem-
ber, 17 to December, 4 1980, In the
Hindi news programmes a similar
picture obtains. The figure for the
Lok Sabha was that the opposition
MPs flgured 62 and the Congress (I)
34.

The latest example of impartiality
ig the telecast of the public meeting
addressed by the former Prime Minis-
ter, Shri Morarji Desai, on 4.12.80 at
the Boat Club, I may add for the
benefit of the hon. Members of the
Opposition that they would not find
si»h an example of objectivity during
the previous regime. (Interruptions)
They only showed the Shah Commis-
sion Report.

Coming now to the issue of what
the hon. Member hag called the cover-
age of “unfortunate incidents”, AIR
and Doordarshan have been following
the very line advocated by the hon.
Member, Shri Chandrajit Yadav, him-
self. In this context Government me-
dia cannot, and rightly so, blow up the
incidents of communal tension or
agitations out of proportion although
the factual aspect is never left out.

. This has been the approach while
covering the incidents at Moradabad
and other places. On such occasions
in the very nature of their responsibi-
lities. the media have to play a cons-

~ “tructive role to contain tension, dis-
~pel panic and restore the confidence

of AIR. and
“ Doordarshan (St.) - ‘

of the people in the- admmist*anon

fo:- restoring peace and harmony.

Besides day-to-day coverage of such
incidents, AIR and Doordarshan have
also covered and highlighted
newsg of communal amity and the
efforts made by members of different
communities to defuse communal ten-
sions and the help rendered by mem-
bers of one community to those of an-
other, In a variety of formats, both
the media have mounted special pro-
grammes on communal harmony to
help restore normalcy in the affected
areas.

Thus, it will be seen that the facts
are more eloquent than the baseless
and wild allegations.

SOME HON. MEMBERS rose—(In-
terruptions)

MR. DEPUTY SPEAKER: No please.
You see the rules.

SHRI CHANDRAJIT YADAV (Az-

amgarh): I am not asking any ques-
tion.

MR. DEPUTY-SPEAKER No ques-
tion,

SHRI CHANDRAJIT YADAV. 1t is
a misleading statement. Let there be
a full-fledged discussion in the House.
The Minister has again tried to mis~
lead the House. (Interruptions) No
mercy to the Opposition members, It
is not a mercy that every day the
names of Opposition members are
mentioned. The people would like to
listen to BBC, The credibility of AIR

has gone down so much.... (Interrup-
tions)

MR. DEPUTY-SPEAKER: He only
wanted to have a discussion. Nothing

- more. We now take up the next item.
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 STATUTORY  RESOLUTION RE.

' DISAPPROVAL OF NATIONAL SE-

'QURITY ~ ORDINANCE  AND
NATIONAL SECURITY BILL

MR. DEPUTY-SPEAKER:  The

House will now take up the Statutory
Resolution seeking disapproval of the
National Security Ordinance, 1980
and the National Security Bill for
which 7 hours have been allotted. If
the House agrees, we may have 4
hours for the Statutory Resolution and
the General Discussion on the Bill 2
hours for clause-by-clause considera-
tion of the Bill and 1 hour for third
reading of the Bill,

SHRI K. P. UNNIKRISHNAN (Ba-
dagara): I suggest 5 hours and 2
hours respectively.

MR. DEPUTY-SPEAKER:. 4 hours
for the Statutory Resolution is quite
reasonable, The discussion is together
-only.

SHRI SATISH AGARWAL (Jaipur):
4 hourg is not sufficient.

PROF. MADHU DANDAVATE (Ra-
‘Japur): You will be forced to make it
10 hours. The hon, Members on both
the sides have to speak.

MR. DEPUTY-SPEAKER: We can-
not increase 7 hours, Five hours, as
suggested by an hon. Member, for
General Discussion and two hours for
Clause-by-Clause Consideration and
also Third Reading.

'SOME HON, MEMBERS: No_ no.

MR, DEPUTY-SPEAKER: 1 am
‘agreeing to your point. Somebody
suggested - this.

... PROF. MADHU DANDAVATE: The
Business Advisory Committee ig meet-
ing. There we shall put forward the
proposition....

- MR, DEPUTY-SPEAKER: All right.

- The time allotment now is five hours
and two hours. Thig is tentative, as
You say. L

3 M‘ ABER m' 1808 .

and National Security Bill' ~ .-

. My appeal to &li of you ig this. Every
‘Party hag been allotted some ‘fime. I °

would ring the bell, Of course, you
will forgive me for ringing the bell at

a time when you may be dealing with

a very important point. Therefore,
you will all cooperate so far as time
is concerned. (Interruptions)

PROF. MADHU DANDAVATE: The
hon. Member who moves the motion
always takeg more time irrespective
of hig Party affiliation, That should
be borne in mind.

MR. DEPUTY-SPEAKER. That is
half an bhour. Don’t worry. Mr, Ata}
Bihari Vajpayee.

Wt sEw Pt wewadt (%" faswl):
q‘srmgj:—

TE T ety gETy 22 PeEwaw,
1980 & vwoifqmw Wi gIWT

|
3
:

£l
:
2
4
*3
iy
23

EH
A g w
A
£2ii3

*
i gﬁa
EXEEEEELY!

i
¢
7
3
4



mym
tyau

and National See

& mmm
mm _v

1002 (SARA)

i st
i1, m?m w R ;mwmmmm BeE FEEEcEe
mmw wm Bey wwm mmm mm
|34 v BEFELWE
13 m w mmmm Ek

a1 Pee'w agt e ST "= o zw

AR HTFUT € ¥TA 51 (3)
w7 a’ﬁawm

: mmm
Wmmmf

\.mmmm z.m._«\.q B mﬁfm.m mwm
m

mmmm ﬂmemmfmmg m W

TW#%MW@ wwm%
nmwm m w

mfmﬁw
3115113

W uzm ﬁrma‘f aﬁ't AT 97 AP
wﬁ e o g
z‘
W
!l

ét_;_ ;kes.’ ié; Nutmnal AGRAHAY&NA 163;
m

mm

309
a‘h'r
qaaﬂwﬂ!w u’?m



g 1411 Wmm TR BE CEREEEEEREY
ﬁm Eet wm Freerit iy BLEE e mmﬁa wmm
mwww mmmmmmmwmmm mmmm. : Wm.

3 WW. l.mWW o Wr W »ﬂ; ,
mmm i mfmmmmmf m 3

FErobE wmmg w

kv Lf TE5 % ERE ,mfm
B R BRI

vEeg g BaL g mmm

wEy 25 Zf. : m tm mm

45 g Tm <82%E B 2 1+ EEE
m bp iy Bap by m_mmq m m B mm«?
Mm.m Mmm_num,wmm mmmm.mmmm ,rr .m mWf.W,, W



mwmvn?ﬁwwmﬁv

o AHE FCAE F @ 4 At IE "
0T & AF T q-YT | I G 7 YT

W A ATTAY FE H W AT FY

mma@‘mwmafmz |

qﬂ'@‘ ?F"“\ﬂﬁl
p U R EE: oY, U9, Q'rr
e TReleyT B

aﬁwﬁw:’t TN W TR
ﬁq‘s‘a ‘mg??mnztfan‘u EECEd
SETOET & 9TEY ST ¥ sl @)
27 04 ¥ @ wvx Pog afwmr =
Preaere fam so s g9 dfage
F o g 9 DU ST & @
=*Fwa-cgwmcﬁaem@"w
T® § FAnl gR,
% § e er”rvrz 34 ﬁ'(ﬁ g
Wfﬁvﬂvﬁmﬁmwaﬁu

_mfmwmﬂm‘mmma‘

g T w4

o 5 nﬁ‘m o ?*m mn m?a'u‘%&

-"1:

ma’m‘a‘m?ﬁm"ﬁvﬁlm
T WE FERr N W
Wmmmmﬂm
T F W we 4 §¥ G

‘;"l

4?5%%

HE [T T B G E
TR IR @ T gW T I B
Waﬁiﬁﬂ“ﬁtﬁmq‘ﬁ@
g7 o Pex quar =T g P ’em‘f,-
MWWWW#M
TEEW TE g WIS WAT F Hgr 47
Porr = & wav's wOT WEN B
“To arrest a person without tell-
ing him ag to why he is being ar-

rested is the law of tyrant and that
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MR. DEPUTY-SPEAKER: Order,
please. Any Member interrupting
should know this. If he wants to in-
terrupt the Speaker, Shri Vajpayee,
first he must yield. Then only you
can put the thing. If he does not Yield
yvou cannot interrupt. Every one of
you gets up so offen.

- SHR] ATAL BIHARI VAJPAYEE:
You know, I am not yielding,

MR. DEPUTY-SPEAKER: Thatt is
why from here you have gone there!
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AN HON. MEMBER: He said about
obstructing the farmers.
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 Security Ofd. 338
and Naﬂonul Security Bill Y :
MR. DEPUTY-SPEAKER: Resolu-
tion moved; : '

“That th1s House disapproves of
the National Security Ordinance;
1980 (Ordinance No, 11 of 1980)
promulgated by {he President on the
22nd September, 1980.”

THE MINISTER OF HOME AFF-
AIRS (SHRI ZAIL SINGH): sir, I
bheg ‘o move:

“That the Bill {0 provide for pre-
ventive detention in  certain cases
and for wmatters connecled there-
with, be taken into consideraiion.”
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MR. DEPUTY-SPEAKER: Motion
moved .

- “That the Bill to provide for pre-
ventive detention in certain case®
and for matters connected therewith,
be taken into consideration.”

Now, we shall take up amendments.

SHRI G. M. BANATWALLA (Pon-
naniy»: I beg to move:

. “That the Bill be circulated for
the. purpose of eliciting opinion
thereon by - the 20th- February,
1981.” (17) - .

and National Security, V'Bil{M
' “That the Bill be circulated for
the purpose. of eliciting opiniom
thereon by the 30th April 1898177
- {18) : ‘ .

SHRI BAPUSAHEB PARULEKAR

(Ratnagiri): I beg to move:
“That the Bill be circulated fox
the purpose of eliciting opiniom
thereon by the 31st March, 198L™
(50) ,

SHRI VIJAY KUMAR YADAV
(Nalanda): I beg to move:

“That the Bill be circulated fox
the purpose of eliciting opiniom
thereon by the 31st January, 198L™
(188) '

MR. DEPUTY-SPEAKER: Now.
Shri Jagpal Singh. Your party has
been allotted 14 minutes.

SHRI SOMNATH CHATTERJEE-
Is it out of four hours discussion?

MR. DEPUTY-SPEAKER : Five
hours.

SHRI SOMNATH CHATTERJEE:
Fourteen minutes cannot be out of five
hours. :

MR. DEPUTY-SPEAKER. It is only
for your information.
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SHRI SOMNATH CHATTERJEE
(Jadavpur). I rise to oppose this Bill,
every work and every syllable of the
Bill and the vile spirit and object be-
hind this monstrosity, which is now
masquerading ag the National Security
Bill.

I have heard many of the speechées
of Shri Bhagat. But I am sorry to say
to-day’s speech ig not ag ome-in those
days. When one has a. lead case....
(Interruptions). ' :



339 | St Res. re. Natij.ohal
[Shtx Somnath Chatterjee]

I quite sympatl‘use with hun (Inter—
ruptions)

The right hon. Member of Secun-
derabad, kindly hold patience.

Mr. Bhagat referred to Tripura, as
if the Left Government in Tripura has
passed - Preventive Detention Law.
‘What shall we say—such an ignora-
mus! What has only been provided is
that the tota] period of remand for
flling the charge sheet shall be extend-
ed and, but which is no{ provided in
Preventive Detention Law, every fort-
night the accused has to be produced
before the.....

SHRI H. K. L. BHAGAT: Hig trial
is delayed for months together. You
were delaying that trial You answer
this.

SHRI SOMNATH CHATTERJEE:
Who is opposing? The people who do
not believe in trial, they are complain-
ing of delay in trial!

SHRI H. K. L. BHAGAT: You have
no answer, Mr, Chatterjee.

SHRI SOMNATH CHATTERJEE:
your hon. Home Minister would have
been very happy to apply Preventive
Detention Law in Tripura. But our
left Government there ang wherever
there is left -and democratic Govern-
ment this black law and draconian

law will never be utilised. That is
our commitment.
(Interruptions)

SHRI H. K. L. BHAGAT: The
largest number of people were killed
during riots in Tripura.

‘(Interruptions)

SHRI SOMNATH CHATTERJEE:
Shri A. K. Roy, the hon. Member of
the House was arrested and detained.
‘This is one of the glaring examples of
the proper utilisation of the swalled
security: low, -

'DECEMBER 10, 1980

, ‘Security Ord, o 340
and Natix‘mat SéCuﬂ‘tu Rill ¢
Mr. Bhagat said, well if a \Iemher
of” Parllanlent indulges in am’ci-soeial
activities. . L

SI-IRI H. K. L. BHAGAT: I have not
said gbout Shri A.-K. Roy. '

SHRI SOMNATH CHATTERJEE:
Was he not released by the public
declaration of the Chief Minister of
Bihar that he was illegally arrested?
You have made a law and ‘given power
to these ordinary bureaucrats who can
utilise that for any purpose other than
the bona fide purpose. Why did your
Chief Minister say that he was
wrongly arrested? You put a person
behind the jail to say, well our Chief
Minister is so kind that he has releas-
ed him! Mr, Bhagat, I thought, he
would have been a Minister. Sorry,
he has missed the bus.

(Interruptions)

We were used to seeing him on the
Treasury Benches. He said that per-
sons looting trains, chain snatchers,
communalists, persons induiging iu
communal riots, etc. etc. should be
arrested, under preventive detention
law.

There is an order of delention
against one Mr. Arshad Parvez, 4 mem.
ber of the Democratic Youth Federa-
tion of India, a member of the Com-
munist Party (Marxist) under this
black ordinance. As he has not been
found, the local police have declared
him an absconder and attached the
belongings of his father, of hHis mother,
of ‘his sister and of his brothers. What
have they siezed? Ordinarily daily
articles’ of use, utensils, ladies’ dres-
ses, his mother’s and his sister's dres-
ses, mattresses, bed sheets, etc. have
been attached by your benevolent Gov-
ernment. The Supreme Court had to
intervene yesterday and stayed this
.infamous order. : :

AN HON MEMBER Where is he"

SHRI SOMNATH CHATTERJEE
You -have - your :intiligence; - you have
your police, Why don’t you utilise
your police? Mr. Bhagat is he guilty
of snatching chains from ‘womeén' or
has' he' taken any part-in communal

: Amrgy ey
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riots? Let him have courage to say
.that . L ‘ . N - - . :

SHRI H. K. L. BHAGAT: I do not
know B ‘

SHRI SOMNATH CHATTERJEE:
He is a member of the Communist
Party (Marxist). Therefore, ugainst
a young man who is an active mem-
be of a political party, an order is is-
sued. If your inefficient police caunot
find him out, this is the type of acti-
vity that has been faken recourse lo.

Today, you are supporting such a
black law. I consider, to day is ano-
ther dark day for the freedom loving
people of this country. It is a matler
of lasting shame that this august House
which should be the bastion of perso-
nal liberty, civil liberty and dJdemo-
cratic rights of the peopie of this
country is involving itselt today in the
process of denuding the people of
their minimal rights in this country.
What we find today is that we have
been asked to legitimise an aberration
and an outrage, an evil law and a
savage law.

Mr. Atal Bihari Vajpayee has spoken
about the Ordinance. The country is
talking about the Ordinance. For 20
goondas of Delhi, your Government
had to pass an ordinance. Is this the
justification for taking recourse to
extra-ordinary process of legislation
in this country? The Home Minister
owes a duty to the people of this
country and to this House to tell us
what was the immediate necessity foy
promulgating such an Ordinance, a
draconian law like this. This House
is being circumvented to pass a dra-
conian law. The President, I do not
know where he was at that time, had
to sign on a dotted line. The people
of this country are losing liberty and
the House is not being taken into con-
fidence. There is no discussion, there
is no clarification. The people’s vcice
is not heard. You take away the

people’s liberty saying. “Some chain
snatchers have to be dealt’ with pro.
perly”. This is the justxﬂcaﬁon which
ts given by a senior member o the

,mlinz pa:‘ty

ind National Seécurity Bil -

This Ordinance making pvocess has
been takeh ‘recourse to because = they
want to come before this Parliament
with a fait accompli and - they ‘want
this Parliament to retrospectively ap-
prove of this draconian law so ihat
there is not a proper discussion. The
mischief has already set in. ' That is
why we have said many times in the
House that so far as the ruling party
is concerned, the rule of law is an
anathema to them. They cannot
govern with ordinary normal laws of
the country although they are making
the ordinary normal laws of -the
country more and more strict an ex-
ample of which we saw only yesier-
day.

We have seen that they wani more
and more powers in their hands and
we have seen how comprehensively
they use these powers against demo-
cratic movements and political opro.
nents in this country. As I have said
earlier, I have no reason to change
my view that authoritarianism and in-
satiable hunger for power are synony-
mous with the present ruling party.
There is no change. They cannot re-
maiyn without such a draconian power.
In 1971, with the slogan of ‘Garibi
Hatavo', this Party came back to
power, and day in and day out, Mr.
Bhagat—he was a Member until he
became a Minister—every day re-
minded us of the ‘massive mandate’.
That ‘massive mandate’ was followed
by massive erosion of people’s iights
in this country. That is the exper.
ience. The first thing that was remov-
ed in this country after the 1971 eiec-
tions was not poverty but personal
freedom for which no sanction of the
people had been taken. Is not that the
experience of this country? And now
this is what we have. I do not wish
to go into what Sardar Patel said.
But, after the 1950 P.D. Act, who was
one of the first victims? Comrade
A. K. Gopalan, who had fought all his
life for the downtrodden and the kisuns
was hauled up under the P.D. Act, and
the Supreme Court said, “We are

- sorry, we cannot help you”. He could

not be released - because the court's
powers are very very.limited, as the
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[Shri Somnath Chatterjee]
‘Rt. Hon. Member from Secunderabad
will support me.

Now, what is the slogan? It is no
longer ‘Garibi Hatovo’. That has been
exposed, that has been exploded. Now
it is ‘Government that works’....

AN HON. MEMBER: That is -why
'Ordinance are cuming up.

SHRI ATAL BIHARI VAJPAYEE:
They are working overnight to pro-
duce Ordinances!

SHRI SOMNATH CHATTERJEE:
1 charge this Government that this
Government is working in a very cal-
culated manner to insti], create, a fear
psychosis in thls country. “That is the
object. It is a calculated attempt to
terrorise the people in this country.
That is why, Executive Magistrales
have been given the power of passing
preventive orders under the Crimiual
Procedure Code. Now, this is a very
convenient law—‘National Security'.
MISA is the most hated and dreaded
~worqg in this country, That is why,
they have changed it from MISA to
NSO. People were putting all sorts of
interpretations to the letter ‘I’. That
is why, they do not like my Law with
the name or letter “I” in it. (Interrup-
tions).

Now, what has been the fuuctioning
of this Government? Outrages on
women, Harijans and Adivasis; blind-
ing of people, runaway inflation, com-
munal riots, mal-functioning in every
sphere. That is the wonderful record
of working of this Government so far.
Now, how to suppress all forms of dis-
sent against misfeasance and non.
feasance on the part of this Govern-
ment? Bring this law, so that you
can put the people in bondage. What
they want is not free people. They
want slaves, they want dum, deaf and
mute spectators in this countfry; no-
body should raise his voice of protest.

This Government, witfh all the sup-
port that it claims—even yesterday we
~heard the word “massive mandate’; I
'believ'e. the Rt. Hon. Member from
“@Secunderbad used its~with the mas-
sive mandate, what problems have

and Naﬁonal Security Bill o
they solved ‘during ‘the last ten or ele-.
ven months? Which single problemn
have they solved in this coumtry? 1
asked once, I believe in this Houss, as
to how long did they require to gel
over the effects of the ‘Janata misrule’
as they say and when would they start
functioning of their own. If they take

five years to clean the Augean Suaole,

as they say, when will they start func-
tioning positively? The only function,
I find, is that the Railway Minister has
been de-railed, one Chief Minister has
been de-railed. This is their function-
ing! Nobody knows who is the Minis.
ter today and who will be the Minister
tomorrow.

The position today is that a Govein-
ment which cannot provide even cne
square meal a day to the teeming mil-
lions of this country, not two meals,
even one square meal a day, a Gov-
ernment which cannot protect its own
people from savage attacks of coms-
munal forces Police and rich landed
gentry, which cannot provide jobs to
the able.bodied youth of this courntry
has got no right, no authority io take
away the right of protest from the
people of this country. Sir, have we
not seen those days and can we rOr-
get how a similar law had been used
in the past? The misforfune qof this
country, the tragedy of this country
is that in the Constitution of this
country, the organic law which con-
tains a Chapter on Fundamental Right
also contains inbuilt provisions for
authoritarianism that is, in  Article
22(4). This country except for two
years when they did not have the
majority in 1969-70 and when the
Janata Government under pressure of
popular will, had to repeal the MISA,

‘had the Preventive Detention law for

almost 30 years. Now, which problem
have yet solved? Have you been able
to bring down the price line? You
have other forms of preventive deten-
tion. Have you stoped the smuggling
in this country? Have you stopped the
blackmm:keting in this country? Now.
who encourages smuggling in this

country? - We do not want smuggilng

in this: country. We say you. :.rovide
for deterrant punishmen¢ under ‘the
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ordlna!y law ot this eountry ‘Let them
bave a chance because your whole
bistory is a misuse of preventive dra.
conian law. That is our charge. Sir,
we have heard Mr. Bhagat sveaking
on Tripura. Does ie remember that
when there wasg no-confidence motion
given, when one of their Members was
the Chiet Minister of Tripura, what
happened? All the Opposition Mems-
bers ‘were detalneq under MISA (In-
terruptions) They brought the Oppo-
sition MLA’s from Agartala to Vellore
including some of fheir own Congress
people about whose loyalty—at leat
to one individual—they were not very
sure, Now, that was the ‘proper’ exer.
cise of authority! Mr. Chandrasekhar,
Mr. Krishna Kant, Mr. Ram Dhan, all
were detained. They were all Mem-
bers of their party. Therefore I am
requesting my young friends who have
come into this House not to glot over
it. Let fhem not thump the table so
that that can reach the ears of one in-
dividual in this country whom you had
equated with this country. (Interrup-
tions). I do not claim to be a profet,
(Interruptions) But, Sir, what I want
to say is that such a fafe may befall
my young friends in this country.
(Interruptions). If you have a little
patience to go through the records of
this House, yov will learn. (Inter-
ruptions) Sir, we carnot forget those
days of Emergency, agonising days of
Emergency. Students, teachers, pea-
sants, Members of Parliament, lawyers
workers of trade unions, all were
singled out and even before Emer-
gency in the Chittaranjan Locomotive
Works, trade union movement was
suppressed by MISA. I have got a
whole list of it. Mr. Brahmanauda
Reddy, today at least I do not know
what will happen to you. I hope you
are saved from this law which you
applied or you were forced to apply in
those days. I say that if even there
is a proper and truthful history writ-
ten of MISA, it will be a harrowing
account of grotesque  exhibition of
political brigandage just to prop up one
individual. No doubt gbout it. Sir, in
the Fifth Lok Sabha, I had the oppor-

‘ tunlty ‘of ‘moving -one of the Statutory

Resolutfons' to disapprove the umend..

and Naﬁoma’l ‘Security Bill

ment to MISA Many hon. Members
took part; one very eminent, able,
Member of the then ruling party, which

‘unfortunately to~day is again the rul-

ing party said that a seventy year old
man suffering from paralysis was also
detained under MISA and it had re-
quired the intervention of that great
hon, Member of Parliament to write to
the authorities to get him released.
Who was that hon. Member who had
to intervene? To-day he is the lafor.
mation Minister, Shri Vasant Sathe,
whose only duty is to misinform the
people nowadays. (Interruptions)
There is a reference in the statement
of objects and reasons to various
things. Sir, You are showing the-
signg of a little impatience. I do not
want to touch them. But, what I may
submit very respectfully is this. The
secessionist activities, communal riots
etc. which have been mentioned can-
not be solved by taking away the peo-
pele’s rights, their liberties or hy mak-
ing them slaves of mute spectators or
deaf and dumb. They cannot be solved
by this. You have to solve the pro-
blem by active and willing coopera-
tion and by the involvement of tne
people of this country and not by the
monopolists, their friends, the big
landed gentry but by the involvement
of the students teachers, the trade
union people, peasants and thely co~
operation. It is only by their involve-
ment in the national mainstream  the
problems can be solved. Now, if you
take away the minimal personal
liberties, the civic libertieg and the
rights to participate in these matters,
then, Sir, you can never solve them.
We can tackle the problem by not
restricting the people’s rights but only
by enlarging the - democratic rights.
This is what we demand,

16 hrs.

That is why we oppose - this Bill
The position to-day is this. We have
seen that the three State Governments
In this country have openly said that
they will never -utilise this law. 1
would like to know, is the law and
order situafion in any of ‘the States
whew the Conmss (I) is ruung row

1.



347  St. Res. re. National

{Shn | Somnath Chhtteriee]

better? Do they think that by restort-
ing to N.S.C. or whatever it is, they
will solve the problem? They have
their preventive laws in those States.
It is our glory that we never took
away the people’s liberty without
giving an opportunity to them for
their defence, we never had recourse to
these preventive laws. (Interruptions).

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY AND ELECTRONICS
(SHRI C. P. N. SINGH): I am sorry
for this interruption. But may I sak
the hon. Member whether, in the last
Lok Sabha, when Mrs. Gandhi was re-
mover from this House, he oposed it?

SEVERAL HON. MEMBERS: We
opposed that.

SHRI SOMNATH CHATTERJEE:
The point is this. Now he is a defence-
less Minister. He should make a little
study in Science and Technology at
least. You have my sympatheis. One
last line.. ..

. MR. CHAIRMAN: He is not iefence-
less but he has a scientific defence,

‘SHRI SOMNATH CHATTERJEE:
We have seen during emergency that
habeas corpus had been taken away.
There: was no methods even of ap-
proaching the Court to get a release
order. (Interruptions) Preventive
Detention is an old story. We have
seen how although the Constitution
has been amended—everyday, we are
told that Parliament’s supremacy is
there and people’s views must be res-
pected. The Sixth Lok Sabha had
passed an amendment to the Consti-
tution providing that the advisery
board should be constituted with rer-
sons who are judges.

Now, I am accusing Mr. Vajpayee
as to why he did not bring that amend-
ment into force before? But, Sir, the
people’s views 'were expressed through
the amendment, just because the tech-
nical netification has not been issued.
You are Ignoring the people’s will
which' wag expressed through that
amendment. -Then why are you now
changing the composition of the ad-

DECEMBER 10, 1980

. Security Ord. :
and National Security Bill e
visory board? This is an  examplg,
What happened? = Mr. Mohsin, the.
great champion of MISA to-day - _is.
sitting on the ninth row, So, I warn
them. (Interruptions) :

MR. CHAIRMAN: Please éonclugié.

SHRI SOMNATH CHATTERJEE:
Therefore, I oppose this Bill. Thig is
an anti-people hill. This is an anti-
working-people bill. This is a bill
to perpetuate the hegemony of
draconian administration, of an anti~
people administration, and the people
in this country will fight tooth and
nail. Whatever may be your tem-
porary majority of 42 per cent or 43
per cent, this will bring discredit to
you, and you will learn the lesson.
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1 ain very thankful to the hon. Mem-

ber _ihat he at least recognises my

wite. In your wisdom, you may agree

to his proposal.
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SHRI FRANK ANTHONY (Nomi-
nated—Anglo Indian): Mr. Chairman,
Sir, ag a practising lawyer, I have
had the gpportunity of defending angd
fortunately, successfully, more people,
detajned under MISA than perhaps
most lawyers in the country, So,
1 can speak with some authority of
the working of Preventive Detention,
- also of its infirmitjes and as a lawyer,

I have been nurtured in the concept
that people who commit .offences
should usually be tried and not pre-
ventively detained. Even the Shah
Commissjon, although I had defended
Mrs. Gandhi there, and the Chair-
man saw fit to gummon me for con-

tempt on one occasion because he did

not like my views, even then, in theiy
Teport referred to my criticism, not

and National Security Bill
criticism but ‘Warning, with regerd to
the ~dangers of the application of"

'MISA. I had pointed out that there '

are always dangers of  abuse, dan-
gers of people being falsely arrested, -
either from = motives of corruption, -
motiveg of vindictiveness, motives of
venality. - B :

But let me try and put the records
straight. Mr. Chatterjee spoke ag a
lawyer but I did not expect him to
see the other side of the medal. He
should know that preventive deten-
tion ijs nothing new, Neither new in
free or post-independence India. We
had the Defence of India Rules before
independence. We had the Defence
of India Act, from 1850 to 1969, But,
in between we had the Constitution
and the founding fathers, among whom
1 had the privilege to be counted,
had deliberately put in Article 22..
Article 22 has deliberately sanctified
preventive detention in times of peace.
That jg the authority for preventive
detention in times of peace. We dis-
cussed it. Some of ug expressed cer-
tain doubts. Ultimately it was passed
because there was an awareness of
the jnherent dangers in a subcon-
tinental India. Our mosaic, bewilder-
ing mosaic is that there are inherent
infirmities, regional, liriguistic; religious
ethnic, And as I have pointed out on
more than one occasion, to be honest,
we must realise that the hjstory of
India has been a history of tribalisms,
not a history of unity. And, always
below the gurface, there ig thig re-
gional chauvinism, secession. And
then, the partition polocaust inevitab.
ly intensified communal strife. Then
we have Defence of India Act, 1950 to
1969. I think my friend Shri Gopalan
was arrested under the Act when it
first came into being, that Defence of
Indig Act. Then, we had MISA,

MR. CHAIRMAN: He was released.

'SHR] FRANK ANTHONY: He
wag released also. I wil] tel] you, jf
you get in the ~ future, I will get you
teloased also. I got some - people
only - the . other = day. There
was MISA in 1971 and COFEPOSA
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exercise. " In his rather usually m\:-":.
Morarji Desal, .
thrangh the baclmloor, tried to weave

ous ‘manner,  Mr,

preventive  detention - permanently
into our legal fabric. He tried to put

it in the Criminal Procedure Code.

As you know, Mr. Chairman, preven-
tive detention is not a permanent
measure. Tt can come and go. But,
Mr, Moram Desai gaid that it should
be woven permenently into the Cri-.
mina] Procedure Code. Some people

from his party fortunately opposed .

him. Then the Janaty party had mini.
MISAs in Bihar and MP; and Mr.

Charan Mingh, as the then interim

Prime Minister, brought in this Bill

with regard to black-marketing and

maintenance of essential supplies; and
unfortunately,—it shows the mind.
less confrontation—when an identica)
bill was on the anvil here, hig deputy
not only opposed it, but the whole
party walked out in protest against
what was merely a replica of what
that party sought to put on the statute
book, But to-day, as I see it, fortu-
nately the context jg sguch, I see
preventive detention ag a necessary
evil, Let us have no illusiong about
it. It is an evil, but it is a lesser evil,
and a necessary evil. COFEPOSA is
¢ there, It was there during the Janata
regime. I wrote to the then Law
Mijnister. I gsked: why do you want
draconian amendments like section
5A? In all the other preventive de-
tentions, if there is one bad ground,
the person is released. That was the
law. That is stil] the lJaw. But under
COFEPOSA, under Section 5A when
there are 10 groundg and 9 of them
are baseless and one good ground is
there the detention ig upheld, I lost
a case recently., Because of that, I
asked the then Minister; “Why do
you heve jt? Why don’t you have it
on a par with other preventive deten.
tion = measures?” - They were not
bothered g0 much for their obeisance
to democratic freedom,

‘Then. we have this Act - recently
Passed, . against black-mrk;eteers and
smmhrs snd now we have this
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National Security - Bill. . m have
severa] measureg ot preventive deten.
tion in the various States. And per-
sonally, I feel it is good %o uniformise
preventive detention; and this Bill
wil] do that. Butaaxsee;t there are
much greater dangers to-day, than
economic offenders, much, greater dan.
gers because they are just below the
surface, dangers to the gurvival of
the nation, to its very unity. We
have regiona] chauvinjsts; We have
secessionists, Take Assam. I spoke
twice and I spoke strongly with regard
to what has happeneq in Assam, And
1 criticized the Government for not
applying preventive detention there
long ago, and fully. I pointeq g finger

.at the Home Minister and asked:

“What are you doing? These peoplo
have declared war on the country.” I

sajd it wag no good shirking our res-
ponsibility. 1 Pointed out that 12 per
cent of our total production of petro-
leum products has been permanently
blockaded. This is rank insurgency.
You have dqone nothing about jt. Yoy

have not applied it. My criticism is

this: even with regard to the Essen-
tial Commodities Act, and prevention
of black-marketing—I was on that
first—I gaid he was not directly res-
ponsible for it. But what is Minister
V. C. Shukla doing about it?

I remember my friend Ata] Bihari
barracking me when I said: “You
lock up g thousand of Ata] Bihari’s
constituents in Delhi; and prices of
many of the essential commodities
which have rocketed, wil] fall over-
night.” I saiq that (Intermptzons)
That i35 my complaint. ,

'I“hen we have this intensificatjion.
We have intensification of communal
riots. Let us be quite frank about it.
Obviously, there are people at work.
They are agents provocateur. How do
you dea] with people who are delibe.
rately instigating communal gtrife?

With all que respect, I would say .
that we gre among the most indiscip. -
lineq people jn the world. . We find
that it was endemic. In the .Tanah

remme indiscipline became pandmc'
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and it escalated mto v1olemce and
. gdbotage. Take gherao. My ‘friends
‘would not agree with me as probably
they are the protagomsts of gherao.
To-day it is an every-dey weapon—
weapon from top to bottom. 1t is
indulged in with impunity, indulged
in by the Assam students, indulged
in against legislators, Workers every-
where gherao their employers every
day; ang they resort to violence. But
what is gherao? Why don’t we ask
them to explain? It is plain crimina.
‘Hty. Tt js wrongful detention carried
‘to extremes, [ woulg like to see
‘'some gpecial gmendment brought in
somewhere, to make gherao punigha-
ble—with summary trial, punishable
with a deterrent sentence. You
see everyday what is happening?
That is why my friend  not here,
Nawab Al Yawar Jung came to see
me after he had been beaten to bita.
I was shocked. His skull had been
fractured; his hand had been per-
manently disformed. 1 said, “What
happened tp the student criminal?”
He said, “No action had been taken.”
1 said, after that no self-respecting
person in this country would offer
himself for a Vice-Chancellorship.
That is what has been happening.
How many self-respecting peovle are
prepared to expose themselves to
gherao and violence in the different
universities? Today, unfortunately,
you have certain elements bend on
creating this disruption, sabotaging law
and order, sabotaging the economy.
Some of my friends would like it,
frustrated political elements, reduced
to derisive rumps. Their only stock
in trade is to fish in every troubled
pool—that is what ig happening every-
where—jump in compound the thing
secretly, they welcome violence and
sabotage: and they never condemn it.
Again, I am giving you an example of
Assam. Here, friends, over and over
again, endorse what has happened
‘there and what continuves. They say,
It is non-violent; it is orchestrated
with terror. What Ashok Sen said
the other day, countless number of
mhurders, tens and thousands of people

wmm Ord.:
and Naﬁwﬂal .S'ecuﬁtv Bill-

this. is ' mon-violence, They .endorse

their action as patriotic. Is it. patnotic
o0 declare war against. the country?

Is it ‘patriotic for government servants
ta join. this sort of movement? That
is happening. 71 said, it is supported
by the derisive rumps. I have met a
number of people from Assam.. I have
met a number of our senior officers.
All these agitators are being subsidis-
ed. They are on the pig's back. The
minorities are agitated, the over-
whelming majority are looking to

‘Mrs. Indira Gandhi for deliverance.

My grievance is that you are not doing
enough to deliver the majority, A

. whole lot of minorities have come to

see me; they are half of the population
looking for deliverance. Then there
are the poor people; then there are
the tea garden labourers; there are
at least 70—80 per cent of the people
who are looking for deliverance. I
blame you for having inflated these
people ag if they represent the people
of Assam. Over and over again, you
call them knowing that they will not
move a hair-breadth for their
original demand. Why do you over-
inflate these young students?

Then there was g farmers’ agitation.

There was some origin. What was the -

origin and motivation? There may be
some bonafide origin and motivation.
Then it degenerated into violence and
sabotage. Has any single party in the
opposition condemend the violence and
sabotage associateq with farmers’
agitation? Probably many of them
have welcomed it. (Interruptions).

AN HON. MEMBER: Mr. Morarji
Desai condemned it. (Interruptions).

SHRI FRANK ANTHONY:. Nobody
condemned it. That is what 1 am say-
ing. Today, unfortinately, we have
a gpiralling iuflation. Inflation will
alnwayg create disturbed conditions
which can be taken advantage of by
people who want to sabotage the law
and order, by veople who want to
sabotage the economy further, We
have this main impetus. T was looking

;inclulling :Bengelis being driven out.

I
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”m’to the ﬂéurés the' other day. In
about 1975-76 our bill fér the petrb-
jeum products was gbout Rs. 900
grores. Today, it is likely to reach
_Bs 6000 crores, . 600 per cent incréase
ang that is the main impelus to mﬂa-
Aiop today; it Has communicated itself
to all projects, B

As I said there are peOple incorngn-
" ble mampulators seridihy up prices,
"thé traders and so on; they always
make money somehow d‘f the other.
My wife tells me that the price of
a#lmogt eveiything has gone up. I do
not know what you are doing. At
ieast, diring the emergeéncy, they had
put plice taus. Today, nobody éxhibits
price taps. Shops cheek by jowl are
charging what they like and they tell
the pedple, ‘‘today we are charging
Rs. 5; either you take it or you leave it,
but if you come tomorrow, we W111
charge Rs, o They are doing this
with imiptinity. Why dont you lock
them up? Most of them dre the cons-
tituents of Mr., Atal Bihari Vajpayee.
(Interruptions). Why don’t you lock
them up? You would not do any thing.
uUnterruptions)

SHRI ATAL BIHARI VAJPAYEE:
Mr Chairman, I must protest, The
majority of my voters are the Central
Government employees.

SHRI SOMNATH CHATTERJEE :
You are in the company of Mr. Bhagat.

PROF. MADHU DANDAVATE:
}:’ortunately;, he has no constituency.

SHR1 FRANK ANTHONY: I am
the only person like Mrs. Gandhi to
have an all-Indig constituency. My
constituency is all-India, with the
largest const1tuency. It is all-
India, ang i am uniquely repre-
sentative of my community. I am
the second person with an all-India
constituency.

SHRI SATISH AGARWAL: = Your

voter is only one person, one indivi-

dual. If Shri Morarji Desai would
have nominated you, you w*ould hava
been on our side,

and Natinnal Security Bill.

SHRI FRANK ' ANTHONY: Mr..

- Morarji Desai would not have nomi-
_nate] me because he never forgot the
_thxashmg 1 gave hiri'when he’ tried to

destroy English. I took him to court
He nominated my deputy. He was too

“afraid 4o . mm;natc me. 1 would have.

been a {hora ir his flesh!

M. Chatteri ssld, why don't you
try these people who are black-mar-

‘keting under the Essential Commodi-
-ties Act. Let me tell Mr. Chatlerjee,

I probably do more cases under the
Esqemml Commodities Act. You can’t
make 1t deterrent; nobody bothers. I
wiil give you a little history. When I
heard about these who were arrest-

ed.. .

AN HON. MEMBER: Mr. Chatter-
jee gets them released in ten hours.

SHRI FRANK ANTHONY: Hs
does not; I might get them released.
There was this case here; I got shock-
ed. Some pecple were arrested for
allegedly hoarding 50 lakhs worth of
sugar. I said they should Be hanged.
They came to me in my professional
capacity and said, it was not sugar; it
was khandsari. I argued their case

and 1 got them released. What I am
trying to say is, the law is there. Tt

is the final safeguard. The Essential
Commeodities Act is hot Ueterrent.
What these people are terrified of,
especially Mr. Atal Bihari’s constitu-
ents. They do not wish to go to jail.
Under the Essential Commodities Act,
lawyers get them bail and lawyers see
to it that the trial is carried on for
five or six years. They come to the
Supreme Court and in many cases. I
just get them off. You must send
them to jail at least for six mohths.
Then you will see a magical change
inh the whole price pattern in this
country.

Here again, let me tell Mr. Chatter-
jee, who are the people who are the

loudest in their professions aboiit goli- =

citude, solicitude for what? Civil
liberties ‘and . democracy? Who are
they? You do not have to scratch :

them? They have proved theselves;
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,'they are the totalist, if I may use
‘the word, of totalitarians, both of the
left and of the right. These are the
_people who have an ersatz solicitude
for democracy and civil liberties, peo-
"ple to whose ideology democracy is a
bourgeois aberration and to the to-
talitarians of the right, democracy is

a dirty word.

AN HON. MEMBER: You only ue-
tray your lack of knowledge, nothing
more.

SHRI FRANK ANTHONY: Let me
illustrate it with the latest example
of an erstwhile leader. I do not like
to refer to him, because I think he
should be put in some—if he were a
younger man and more responsible, I
would have said, lock him up— but
the only place where he might be
locked up is some kind of asylum for
people with meek minds. What did
he try to do? He chose deliberately,
he came here on the eve of the visit
of the President of USSR ' and deli-
berately what did he say? It has been
stigmatised correctly probably as a
deliberate fabrication. He said that
he as Prime Minister wag asked to
attack Pakistan. Can you imagine a
person fulfilling in g greater degree
a deliberate shameful role of a **....
(Interruptions).

DR. SUBRAMANIAM SWAMY: You
should strike this off the record.
(Interruptionsy.

AN HON. MEMBER: It is against the
rules.

PROF. MADHU DANDAVATE: Ts**
parliamentary?

SHRI ATAL BIHARI VAJPAYEE:
He must be asked to withdraw it.

(Intermptiom)

PROF. MADHU DANDAVATE: What
Is your ruling?

swww M 364
and Mﬁonaf Sawﬂw B

. MR.. CHAIBMAN, T shall look into
those ‘things, the vmrds that !mve
been used

EERIFRANKAN'H!O'NY Iflﬂy

body in the position of responsibilily

says things like this, his place will
be preventive detention. I have sald
that. Because what are the effects?
The first thing is, that you try to impair
our relationg with a nation which
helped us decisively in the 1871 war.
In the next place, it is a deliberate
instigation. . .. (Interruptions).

DR. SUBRAMANIAM SWAMY: He
cannot go on like ‘this. I can also
make a number of charges like that.
Mr. Morarji Desai is not a Member
of this House.... (Interruptions).

MR. CHAIRMAN: These words
will be lookeq into.

PROF. MADHU DANDAVATE: If
1 describe anyone a** would you allow
that to go on record?

MR. CHAIRMAN: It wil]l be looked’
into. (Interruptions).

THE MINISTER OF COMMUNICA-
TIONS (SHRI C. M. STEPHEN): I
suppose, you have nol given your
ruling on this.

MR. CHAIRMAN: No.

(Interrup-
tions). :

SHRI BAPUSAHEB PARULEKAR:
Mr. Chairman, Sir, I would like to
invite your attention to the precedent.
The other day, when I made a refe-
rence to Mr. Antulay, the Chiet
Minister, immediately those remarks
were expunged though they were true,
I do not know whether Mr. Breznev
spoke to him conﬂdentially about the
statement he is making, (Interrup-
tions).

PROF, MADHU DANDAVATE I-
want to know whether the word*'

has been expunged or not?

“Expunged as ordered by the Chair
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MCEAIRMAN Thmwcrdlwm
belookedinto 2

'PROF. MADHU DANDAVATE:
‘Where is the question of looking into?

_(Interruptions)

- DR. SUBRAMANIAM SWAMY:
....What Mr. Patrick Moynihan has
said about Mrs. Gandhi that should
also go on record,

(Interruptions)

SHR] C. M. STEPHEN: ** word will
remain, must remain. He is worse
than a ** (Interuptions).

PROF. MADHU DANDAVATE:
It he says ** will you allow that to
go on record?

MR, CHAIRMAN: I have said that
1 will look into it.

PROF. MADHU DANDAVATE:
Where is the question of looking into
it?

SHRI C. M. STEPHEN: Morarji
Desai betrayed the country. He is
worse than a ** Morarji Bhai betrayed
the country. ... (Interruptions).

PROF. MADHU DANDAVATE!
Here is a Cabinet Minister who has
the temerity to say that he is worse
than a ** (Interuptions).

SHRI C. M. STEPHEN: He is.
(Interruptions).

MR. CHAIRMAN: I will see the
context in which the word has been
used.

PROF. MADHU DANDAVATE:
There is no question. We demand
that the word ** should be expunged.
(Interruptions).

'SHRI C. M. STEPHEN: These
people are speaking mud about Mrs.
Gamdhi .. (Interruptions).

MR.. CHAIRMAN: May 1 lmow
whether at any time the word has

it

 you.

" gnd Nationg! Security Bill

been used in our Parliamen'm'y pro-
ceedings? -

SHRI C. M. STEPHEN: I will show

PROF. MADHU DANDAVATE:; Sir,
we do not want any Minister’s ruling;
we -want your ruling. **is the word
which has been used.

MR. CHAIRMAN: 1 am asking Mr.
Stephen whether at any time it has
been used. If the word is unparlia-
mentary, it has to go.

SHRI C. M. STEPHEN: Sir, you
asked me whether the word** is un-
parliamentary. There are two ques-
tions involved here. One is whether
the word** can be used and, secoad-
ly, whether the word ** can be used
with reference to a person. As to the
question whether the word ** can be
used, 1 remember the word having
been used in Parliament. I can look
up and place before you precedents.
But his objection is not against the
use of this word; his objection. is
against the use of the word with refe-
rence to Shii Morarji Desai. This is
the objection. It this is the objection,
there is nothing particularly sanctify-
ing about Shri Morarji Desai. If the
word ** is permissible with reference
to another person, certainly it is per-

missible about Shri Morarji Desai

also.

MR. CHAIRMAN: There is a pre-
cedent here to show that the word is
unparliamentary. There gre prece-
dents here thst the word with refe-
rence to Members is unparliamen-
tary. But it has to be looked into in
what context jt has been used.

PROF. MADHU DANDAVATE :
Sir, let us be clear about it. If the
word ‘** s not considered unparlia-
mentary and there have been prece-
dents, in that case, for those who have

opposed the freedom struggle ~'we
“sha]ll have the freedom to mr. name

oo ’Fxpunged as ordered by the Chair

Uy e
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them as ¥* of the country.... (inter.
ruptions) - _

SHRI C. M. STEPHEN: If your re-

ference is to the comrades in the con-

text of the 1942 struggle, I have noth-
.. (interruptions)

SHRI FRANK ANTHONY; Mr.

‘Chairman, I am merely repeatmg

what was reported. It has never been
denied. Anybody in a responsible po-
sition who has said this would be an

ungualified ** for two reasons......
(interruptions)

PROF. MADHU DANDAVATE :
Sir, again that term has been used.

MR. CHAIRMAN: I did not allow
fhe use of thal word.

PROF. MADHU DANDAVATE: But
he is using that....(Interruptionsy

SHRI FRANK ANTHONY: ...look

‘at the context. Don't we know today

what the country is facing? We are
facing increasingly this Axis, the
American-Chinese-Pakistan Axis....
(interruptiors) What is it but a deli-
berate invitation to Pakistan to attack
us, which is frantically arming itself
witp one billion dollars aid {rom
China and another billions dollars
and planes frcm America, to invoke
what is said here and to say “I had
been attacked and India was the ag-
gressor” while mounting an aggres-
sion.

I arm not in favour of an Emergency.
I said that there was no need for an
Emergency—there wag already an
Emergency there—but there was the
need for MISA. 1 saig ‘MISA’ and
MISA was no different from any other
Detention Act. You may put all kinds
of labels on.it. (Interruptions). MISA
was no different from any other De-
tention law. My friend, Mr. Chatterjee,
gave it an unfortunate twist. He sug-

gesied that pecause of MISA detenues

could not go to the court. In 14 cases

Security Ore. ~
~ and Naﬁoml Security I.-nll 3
of MISA that I'handled ali during the ’
Emergency the detenus were released
Becguse, what was fhe Jaw? Nine High
Courts had said if there was even one
bad ground, that detention was bad, A
person may be properly detained, 9
grounds were absolutely determinative,
but because one ground being weak,
he was released, (Interruptions). Then
you see what will happen. Today there
is this campaign of untruth. They
say, no grounds need be given. They
have to give the grounds. Article 22
says, ‘you give the grounds unless it
is in public interest’ You cannot in-
voke public interest lightly.  There
was a case in Delhi High Court where
they invoked public interest. I argued
the case. (Interruptions). I know the
truth hurts them and it hurt them.
(Interruptions). There is a complete
scheme of safeguards under the present
Bill. All the grounds have to be given
within 5 or 10 or 12 days. There is an
Advisory Board; in Delhi, three High
Court Judges are there. The Chairman
is appointed by the Chief Justice.
Above all, there is judicial scrutiny.
This is the canard that is perpetrated.

(Interruptions).

16.59 hrs, et
[MR. DEPUTY SPEAKER. in the Chairl

You criticise Mrs. Gandhi. I used to
criticise her very often, I will give you
one instance. (Interruptions). When I
got up, Mrs. Gandhi said something, I
said, ‘Madam you are a lady. What
you, are saying is not correct. She
said, ‘I resent your saying; not that
I am not 3 lady, but I resent Mr.
Anthony locking down hig nose .at me’.
In so many cases ] criticised Jawahar-
lal very strongly, I criticised Mrs.
Gandhi foo. (Interruptions). I want to
say this, and I will finish. As 1 said be-
fore the Shah Commission-~I am: pot
pleading-~there was no need for an
Emergency then, and there is ng need
now. During the first year, as 1
said before the Shah: Commission, the
best thing that happened to this coun-
try was the Emergency. (Interrup-

'_ ~ tions).
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Mr: Depuiyus::eahew ‘et me tell you '

something gbout what. “pappened,
ceoe (Invermptzom) :

| MR. DEPUTY-SPEAKER: Freedam
of expression—at least it must be there
in Parliament,

MR, DEPUTY-SPEAKER:  Please

conclude now.

‘SHR] FRANK ANTHONY: What
happened in the first year of the
emergency? In an undisciplined coun-
try discipline was brought back, pro-
duction was given a fillip, professional
labour agitators were contained, infla~
tion was contained.

Why did Mrs. Gandhi lose? I know
that she lost because of the aberrations
in the second year, mostly because of

compulsory sterilisation, butf she has
been  swept back to power
because the people realised... (Inter-
ruptions)

1 have never been a Congressman,
though I have been offered all kinds of
things. (Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You are a
super Congressman,

MR. DEPUTY-SPEAKER: I think
you should conclude now. (Interrup-
tions)

SHRI JANARDHANA POOJARY
(Mangalore): On a point of order.

MR. DEPUTY-SPEAKER: He is
concluding,

SHRTI JANARDHANA POOJARY:
Not about that, but about the pro-
ceedings of the House. ] am referring
to rule 349(2). I am sorry that this has
become the practice here for all Mem-
bers to interrupt other hon. Mem-
bers while they are speaking, My sub-
mission is that it has to be settled
once and for all. There are responsible
and senior Members in the opposition.
They have also. started interrupting.
The problem has to be. settled once and

and National Security Bill
for all. Otherwise, we cannet gﬁnk to

- the tlme schedule here.

MR. DEPUTY-SP’EAKER IMerrup»

“tions aré from both sides. I wauld ab-
"peal to the
"hon. Member that this rule be : :res--

comimon Sense of -evefy
pected. '

He must conclude now. He does not

‘speak very often, therefore; He is given
‘some time but he must conclude now.

SHRI FRANK ANTHONY: I am on
my last point.

I said that obviously knowing what
happened during the emergency, know-
ing the good that was done in the
first year of the emergency, knowing
the aberrations in the second year.of
the emergency, Mrs. Gandhi was swept
back to power pecause the people rea-

lised that she is the only real natioral

leader.. - (Interruptions)

MR, DEPUTY-SPEAKER: Can he
not express his views? Why are you 80
much afraid? You must be tolerant.
You can appreciate your leader and
you want that from the other side they
should not interrupt him. Similarly, he
is appreciating his leader.

SHRI FRANK ANTHONY: I have
never been a Congressman.

SHRI SATYASADHAN CHAKRA-
BORTY: I agree with you that he
should be gllowed to speak to justify
his nomination. He should spesk more.

MR. DEPUTY-SPEAKER: Don't
make any personal remarks. That is
not correct.

SHR]; FRANK ANTHONY: These

‘young novices, what do' they know?

'MR. DEPUTY-SPEAKER: Don't

-take it serwusly

SHRI FRANK ANTHONY: She was

“swept back to power, why? As I ‘told
Mrs. Gandhi the other day: “The

people brought you back, madam, be-
cause they appreciate that you, are one

.of the few national leaders, rather the

only national leader, and that you;
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can be firm if neceuary, ruthless.”

My complalnt against you is that you

".are not sufficiently firm to-day. I was
Jone of the framers of the Constitution.
We gave you preventive detention po-
wers to preventively detain the regional
chauvanists, secessionists, professional
dabour agitators. That is the only way
to save the unity of the country and
Jindeed the democratic processes of the
country,

AN HON. MEMBER: At what time
are you going to adjourn the House
to-day?

MR. DEPUTY SPEAKER: The
‘House will be adjourned to-day at ten
‘minutes to six.

SHRI CHINTAMAN] PANIGRAHI
(Bhubaneswar): I hearq the eloguence
of Shri Vajpayee and also some other
Members. I would just like to quote
‘what the ex-Prime Minister Shri Mo-
varji Desai said:

“My experience of public life and
administration has convinced me of
the need to have some provision for
preventive detention.

There were times when preventive
detention had to be resorted to pro-
tect the right for peaceful life of

many.

There arise occasions in the life
of the society when the violent fren-
‘zy of the few endangers the right to
a peaceful life of the many. I do nof
think you would want violent ele-
ments to hold the soclety to ransom.

To insist that with-out the actual
commission of offences by such ele-
ments, they should not be detained
would result in a mockery of the
'rights of the many to a peaceful life,
It is not a question of action being
taken on suspicion but it is a pre-
ventive action sought to be taken to
forestal] commission of violent Acts ™

This is how one of our ex-Prime
‘Minister wanted to have preventive
detention, He also argued in favour of
Yreventive detention law. :

St. Rw. re. N«EW mmm 10, lm

- and thwm Swm‘ity Bill
The next Prime Minilter who was

. tlm-e for some time—Shri = Charan

Singh also strongly supported the pre-y-

ventive detention laws when he weas

 also the Home Minister andalsothe

Prime Minister.

If we go through the history of our
country, we shall have to judge what
is the context and relevance and what
are the developments in society which
needs such an action. Qurs is a country
where there are contradictions in
society.

There are different forces. We want to
solve these contradictions.

This was a feudal society. We want
to have industries and then build a
Socialist State, from the bage of capi-
talist development.

I am reminded of an American poet
‘Rober Frost’. He said. “T'wo ways lead
into a forest. I travel the road which
is less travelled by and that makes
all the difference”. This country,
India, under the able leadership has
chosen to have the path of democracy
and socialism. There are countries in
the world where these social contra-
dictions have been solved in the diffe~
rent ways. In a vast country like ours,
there are methods, ways and means to
solve contradictions. You can have a
look on the theory and utterances of
Mao Tse Tung. What has been done
in the Soviet Union? If you want to
go ahead, there are different ways
and means to do so and to solve ihese
contradictions. From a given society
and itg ways if you want to go to ano-
ther path, many vested interests try
to Dblock the way of your progress.
Therefore, in such a society like ours
in which from a feudal society, we have
built yp an industrial base and from
an industrial base and capitalist base,
we want to go ahead to a socialist
society, this requires a tremendous
arount of effort for solving the pro-
blems of social contradictions that we
have to face today '

Today, what we find in Imdxa is
only those conflicting elements We

3



" have to judge what are the events
happening since January, 1080. The
QGovernment of India has given bonus;
the Government of India is bringing
forwarg a Bill for the peasantry, the
Agricultural Workers Bill, which will
provide for provident fund and pen-
sion to a vast mumber of agricultural
workers, about 8—10 crores of agri-
cultural workers. We have to consider
what are the movements that are tak-
ing place in the country. Is there any
movement for improving the living
conditions of the vast number of agri-
cultural workers? Is there any move.
ment for improving the
conditions of the working class? To-
day, whatever movement we find in
this country, {rom  January, 1980
onwards till today, it is a kind of
counter movement a counter revolu-
tionary movement, not of the working
class, not of the peasantry, not of the
middle-class, nothing like that. It is
a counter revolutionary movement
which is taking place in the country
which blocks the progress of social
movement and development of the
coyntry in a socialist direction. There-
fore, when we think of this Bill, like,
the national Security Bill. we have to
look into this aspect of the problem.

Here, I would also like to point out
that whenever any political party
which ig most vocal against preventive
detention, comes to power, they find
the necessity of having a preventive
detention law because they get con-
fronteq with problems, Therefore, we
must also look into this aspect with a
broader view.

We find, when the Janata Party
Government had introduced the Cri-
minal Procedure Code Amendment
Act in December, 1877, this is what
they have said:

“Considering the complexity of
the nature of problems, particularly.
in respect of security, public order

. .and prices faced by the country, it
1is the considered view of the Gove-
rnment that the administration
‘would be greatly handicapped ia
dealing effectively with the =ame in

- the absence of power of preventive

" and Nationgl Security BIll
- 8o, we must look into the objectives

of the Bill. The objective of the Bill,

gs my hon. friend, Shri Arif Moha-
mmaq Khan. bas pointed out, is only
to see that those who are @against
the security of this country, ' those
who do not want to help the prices to
come down, those who do not want
communal peace to remain in the
country those who do not want India to
remain integrated and united, those
who want that there should be a kind
of armament race in the country, all
those people are prevented from doing
such things. '

I may point out that in Moradabad
itself, there were 11,000 licensed re-
volvers found. In the entire country
today it has been calculateq that there
are about 35 lakh licensed revolvers.
There are various illegal arms manu-
facturing factories in at least 20 places
in this country which have been lo~
cated also. When there is such an at-
mosphere of violence in the country,
can you go ahead with your progress-
ive measures? Can you shead with
your socialist path when everywhere
you find an atmosphere of violence?
Therefore. to check the atmosphere of
violence, the Government as to think
on these lines. This is the line on
which the Government ig thinking
to have the national Security law be-
cause the vast number of people de-
sire peace ang orderly life.

Even during the time of the Janta
Party Government, all the Chief Mini.
sters belonging to all major political
parties, not one party, and all the re-
gional parties, were invited to Delhi
and they held a Conference in Octo-
ber, 1978 in which they all agreed to
take preventive action to forestall any
mischief, It is not a question of Con-
gress (I) Chief Ministers. Even take
th.e ‘case of Tamil Nadu. The Chief
Minister of Tamil Nady wants to use
the National Security Ordinance not
for his own interest or for anybody's
interest but to see that there is pro-
gress made in the State. It may be
that while thinking about the question
of all-India interest, in certain places,
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 SHRI C. T. DHANDAPANI (Polla-
olii): He is using the National Securi-
1y Ordifiance against agriculturists who
‘are not paying arrears, It is being
used against them. It is very bad. The
imprisonment is 3 to 5 years.

SHRI CHINTAMANI PANIGRAHI:;
1. agree. Those things should be look-
ed into. Even the Congressmen are
suffering today in Tripura, in West
Bengal and in Kerala. But we
are thinking  of overall nationa] in-
terest. But will happen if we do not
deal properly with those forces who
want to see that India should dis-
integrate.

It was asked whether, in the British

democracy, there are such things or
not. 1 was looking through the Bri-
tish Parliamentary practices. I found
that there was a Criminal Justice Act
of 1048; it remained in operation till
1967; it has been mentioned there that
certain categories of habitual criminals
could be detained, not for one year
only but from five to fourteen years.
But, of course, they have established
their criminal record office. In India,
perhaps, some States may have this.
But at the Centre, we are not having
this.
" The major question is this It has
to be ensured that enough safeguards
have been provided, so that this is
not mis-utilised, because, we have our
experience. It is not that our friends
alone have the experience. Those wno
were in power for so many years
have also got their experience,

The major problem in thig country
today is poverty and mal.administra-
tion. We want to have an efficient ad-
ministration in this country, We want
to see that all the problems that we
are facing, whether in the north-east
or in the west in Kashmir, or from
wherever the problems are coming
to us. are properly taken care of. One
hon. Member has said that there has
even been 8 violation of Indian air-
space by our neighbours. It is also
saig that armg movements are faking
place on our northern borders. Al

these things have to be taken into

and National Security Bill

‘considerstiofl, Tni- that coritext, -Hati-
omal seéurity hds to bé miajntaingd,

‘For this secutity of the countdy, we

want to have this law. For removing
poverty from this country; for helping

the weaker sections, for helping . to

see that all the communities hve in
peace. 50 that we can go ahead with

oyr programmes for development, this

law is peeded.

I hope, the hon, Minister, who will
reply to all these things, will also take
into consideration these points, in view
of our past experiences, whether there
will be any chance for misuse of this
law which is only meant to see that
our security is maintained, our inte-
grity ig maintained and we have
communal harmony and peace in lhe
country, whether there is any chance
for violatien of this law for purposes
which do_not come ynder the objects
of this Bill I support this Bill gnd I
hope that all the safeguards which
are in view will also be looked into.
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MR. DEPUTY SPEAKER: This {s
not a correct parliamentary pro-
cedure,. Why are you so much
perturbed?
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"'MR. DEPUTY-SPEAKER: hri
Vijay Kumar Yadav. Not here,

SHRI RAMAVATAR SHASTRI
(Patna): He should be called
tomorrow, :

MR. DEPUTY-SPEAKER: They
must be present when I calle them. So,
I cannot assure you that I shall call
him tomorrow. He should have come
and told me.

SHRI RAMAVATAR SHASTRI:
You should understand our difficulty.

MR DEPUTY-SPEAKER: Some of
the hon, Members have already come
and tolg me that they would speak
only tomorrow. Your party member
has not come and told me. Now, you
say he will speak tomorrow,

SHRI RAMAVATAR SHASTRIL
He should have told you what I am
telling,

DR. SUBRAMANIAM SWAMY:
Mr. Brezhnev is coming over here.
Some of hig party members are busy,

SHRI RAMAVATAR SHASTRI I
am the Whip of the party.

MR. DEPUTY-SPEAKER: Shri
R. N. Rakesh. Not here. Shri Jaipal-
singh Kaushik. Not here. Shri
Chitta Basy, Not here.

Shri Chijranji La] Sharma

DR. SUBRAMANIAM SWAMY
Sn' there is no quorum

2

MR DE’PUTY SPEAKE‘R Letthe‘_ '
bell be rung. - _ e
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“Enclosed please find a photo-

graph and another copy of four un.

- fortunate people of Malda. The
names are ag follows:

1. Jamaludjn Mia, S/o0 late
Liagat Mia, Vill. Sahera, Post
Sultan Nagar.

2. Akub Mia, S/o late Ijaruddin
Mia, Vill. Sahera, Post Sultan
Nagar.

3. Abdul Mia, S/o0 Kalimuddin
Mia, Vill, Sehera, Post Sultan
Nagar,

4. Sabun Mia, S/0 Kalimuddin
Mia, Vill, Sahera, Post Sulten
Nagar.

On 27th October, 1880, CPI(M)
party in Malda held Gana Adalat
(People’s Court). By a socalled
judgment of thijs purported court,
all these four persons were
severely tortured and they were
made blind by the use of long

needle and thereafter some herbs

were put in so that they are made
permanent]ly blind..... »

SHRI SAMAR MUKHERJEE
(Howrah); Sir, this incident hag no
connection with our party. My party
ijs being involved unnecessarily. My

_ party is being blamed. (Interruptions).

' The ruling party people are fighting
among themselves and they are
putting the blame on the CPI(M).
(Interruptions) Thig ig the reality.
Sir, they are fighting among them-
selves. (Interruptions) This will re-
sult in individual killings further...
(Interruptions)

SHRI CHIRANJI LAL SHARMA:
Let me complete the matter in the
letter,

“Although thig incident took place
on 27th October this only came to
light about four days ago. It
transpired that after the said pur-
ported court’s jodgement and wfter
the four persong were made blind,
police arresteq all the four and put

them behind the bars, They came.

out on bail only four days ago and

' GMGIPND—Job 12978 Lg=ag-1.8r—8g0.

and National Security Bill
that is how we have now come to
know about the same, It is said that
during the time when they were in
jail custody no relations of those
four persong weré allowed to see
them.

Congress(I) workers from Malda
have come to me and stated that all
those persons will be murdered any
day so that the evidence mey be
totally wiped out. '

Therefore, It is necessary o cause
an immediate enquiry and also to see
that these four persong may be given
proper security.”

Sd/- A.B.A. Ghani Khan Choudhury”
8-12-1980,

SHRI SAMAR MUKHERJEE: This
is all wrong....Yours js a party
which mobiliseg so many anti-social
people. .. (Interruptions) You are
fighting among your selves... (Inter.
ruptions) .

SHRI R. L. BHATIA (Amritsar):
It he ig so unhappy, let him agree to
an enqujry. There is a proposa} for
an enquiry. Let him ggree on behualf
of his party....(Interruptions).

SHRI SAMAR MUKHERJEE; Yoy
are mobilising all the anti-social
people. ... (Interruptions). Police is
being bribed by you..You are laying
blame on the CPIM....(Interrup-
tions), Ours is a party of the work-
ing people, a revolutionary parly and
with revolutionary ideology. We be-
lieve in class struggles and not in
individual murders. ... . (Interrup-
tions). History will prove it.....Thig
is all made up. (Interruptions).

MR. DEPUTY-SPEAKER Order,
please. You may continue. Mr.
Sharma.

SHRI CHIRANJI LAL SHARMA.
Mr, mputy smakery ﬁr-O»o . .

MR. DEPUTY.SPEAKER: You
may continue the next dey.
17.49 hrs,

The Lok Sabha adjourned till Eleven

of the Clock on Thursday, December
11, 1880|Agrahayana 20, 1902 (Saka). -





